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LOK SABHA DEB~TES 

LOK SABHA 

Thursday, NOHmber 19, 1981/ Kartika 
28, 1909 (SAKA) 

The Lok Sabha mel at Eleven 01 1M Clock 

[MR. SPEAKER in Ih, Chair] 

ORAL "ANSWERS TO QUESTIONS 

[English] 
MR. SPEAKER: Q. 187. 

SHRI S. JAIPAL REDDY: What has 
happened to the Minister of Parliamentary 
Affairs, Shri Bhagat'1 Has he obliged us by 
withdrawing from the House? 

[Translallon] 

MR. SPEAKER: Why were you hold .. ' 
ins it in your hands~ ~t was afraid of it 

,(Interruptions) 

(English) 

Inquiry loto Purcha of Horse from 
Australia 

*187. S RI C. JANGA REDDyt : 
I , 

SHRI THAMPAN THOMAS: 

Will the Mini ~te of HUMAN RESOURC 
DEVBLOPMENT be plea ~ed to tate: 

(a) whether any inquiry has been eon· 
dueted into th purchase deal of inferior 
quality of 10 horse from Au tralia afte 
two of them died here after their arrival 
another two were found lame a d the re t 
gave a very poor performa~ce in the eoul 
A. i n Games' and 

(b) if so; thQ outcom of the enquiry 
d til. action taken on iti fi dinlS ? 
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THE M NISTER 0 STA I THE 
DEPARTMENTS OF YOUT APFAIRS 
AND SPORTS AND WOM AND 
CHILD DEVELOPMENT IN T M S-
TRY OF HUMAN RESOURCE DBVELOP- . 
MENT (SHRIMA n MAR-OAR T ALVA) : 
(a) to (b). A departmental enquiry has been 
ordered by the Ministry of Defenc into the 
purchase of horses from Australia. The 
Committee has not yet sUbmitted' it repo t. 

[Tr41UIatlo11 ] 

~HRI C. JANGA REDDY: r. 
peaker, Sir, my main question hil not bee 

answerod. had asked whether out of the 
ten horses purchased by the Ooyernment, 
two hors s died here and another two wete 
fOUQ,d lame, but in the . rep y it ha been 
stated that enquiry is being conducted. In 
this way ' my main questIon has not been 
replied to. 

MR. SPEA E : ad the horse. not 
di d or not found lame, the question would 
not have arisen . 

SRI " C. JANGA REPDY: Mr. 
Spea er, Sir, I had asked: 

[English] 

"Whether any enquiry bas n co • 
ducted into the purcha e deal of in{i-riOt 
quality of ten horses from Au "tralia aft 
two of them died here after th ir arrival, 
another two we e found lame ....•. ,;. 

,[Tralll/allon] 

M . SPEA : Thi 
that. 

. JA G 
b tated whether bo . e 

R. S A 
is b ill held. 

in r, ply 

hou'td 
ot ? 

hy Qe quiry 



3 

PROP. MADKO DA DAVATE: Po t-
'Dartem is' beina ~onducted. 

SHRJ C. JANGA REDDY POST .. 
mortem is being conducted or cremation ' is 
bejng held. 

I would al 0 like to know the reason for 
II tting this enquiry conducted unde the 
Ministry of D~tence ; the pl,ltpose for which 
and th~ Depa tment by which these horse 
wete purchased; and the names, of Officer 
who vi Hed Au traHa befor makin thi 
putcha ? 

[En,lIihj 

S MAT! MARGARET ALVA: ' It, 
was in 198 S that eight horses were purcha- , 
ed from Au tralia. The grant was given 

by th Depa tInent of Youth Affair~ and 
ports because the ho ses were purchased 

for the Equestrian Federation of India. The 
que trian ederation of lndia purchased 

t e hor e and they. came to India with a 
grant 'rom our Departm nt, but they were 
handed over to the Army' for looking aft,er, 
b au e they felt that they would be 'best 
look d after there. The two officers who 
went to Australia were al 0 from the Army. 
One wa Lt. Col. .S. So~i an.d the other 
man was veterinary expert from the Army 
it elf. Lt. Col. .V. Rappai, and the horses 
h b en ip th ir posse ion. I had admitted 
in thi ou e that two of the hor . es had 
died out of th eight hor e . , have . men .. 
ion d that in thl " Hou e. When in the 

d b te t year various que~tions w re 
rai d, my enior colleague had announced 
in tb Hou e that an enqujry would b 
ord ed, and, th re or an enquiry i being 
conducted i to ,th entire purcha of the 
hor Committe ha been appointed 
which i going into the whole matter. The 
r .. port i e pected by the end of Jariuary 
198 . 

) 
it j 

: The e ho 
me. 

re 

were purchaaed on behalf of th Minis ry 
of Sports and the ' funda were provided by 
the Ministry of Human Resource Develop .. 
ment. The horses ,were, however handed 
over to the Ministry of Defence ' for Iookin 
after them. Then how this Department i 
hoI~ins the enquiry? It has also come to 
our knowledge that ' S 0 notes were sent by 
the Ministry ~f Human Resource Develop .. 
ment for a C.B.!. 'enquiry; but 47 of them 
were destr~yed and only three notes 'have 
bee~ kept. At the instance of the' Prime 
Minister's Secretariat, this enquiry was 
entrusted to the' Ministry of Defence. a 
some body-guards of the President of India 

cre involved in tbi deal. The Minister of 
Sport has admitted that an amount of 
Rs. 10 lakhs was paid, which is more than 
seven per cent. I would, ' therefore, like to 
know the total amount pai4 and the teas on 
for not cntru tin this enquiry to th C.BJ.? 

[E",lishj 

THE MINISTER OF .HUMAN RESO .. 
URCE DEVELOPMENT AND MINISTER 
OF HEALTH AND FAMILY WELFARE 
(SHRI P.V. NARASIMHA RAO) : Sir, there 
is no doubt that my Ministry is the nodal 
Ministry in all this but the expertise came 
from the Defence Ministry so it was con j. 
dered proper that they look into what tbeir 
people have done. Whether there is any 
mistake of it was just an accident that the 
two hor es died. All this could be ' gon 
into by the expe ts in the Defence Ministry, 
Ultimately the report' will 'come to us and 
we will present it. I have already assured 
Parliament that the enquiry would be con-
ducted. In 'pursuance of my assurance we 
have send the best agency that would go 
into it in an expert manner and give u a 
reliable report. ,We have sent it and it' j 
till under investigation. 

[Tran'latlo~} 

S RI C. JA GA REDDY: It ba 
clearly be n stated in it tha th. hon. 
Minister had sanctioned .a sum of R. 10 
lakh. When it appeared in the paper, h. 
was it no condemned then? 1 ha . n 
t ted in it that it is a fact that the then 

Minister ot Sport t 5hri R.K. Jaichandra 
in h, ' ad indioned an amount of • 10 

I b for th p c of hOI for . .1. 



[",,111'] 
I . 

SHRI P.V. NARASIMHA RAO: Sir, 
one of· the -most ditect rCl:\sons is that I am . 
concerned with Human Resource. It is a 
matter of horses, so we send it to the 
Ministry which has some expertise in horse 
and they will give 11 the report after it. 

[ tra,Ulalio"J 

saRI C. JANGA REDDY: Let us 
know whether this enquiry had been entrus .. 
ted to the C.B.I. and whether t,he Prime 
Mini ter's Secretariat. later on, stopped thi 
enquiry? 

[Enllish] 

SHRI P.V. NARASIMHA RAO: My 
a urance was that only an inquiry would 
be conducted. Then when we looked for 
the agency which could conduct the enquiry 
in an expert manner we found that the 
Defence Ministry would be be t suit-ed to 
do that. 

SHill THAMPAN THOMAS: The 
Minister has just now said that an enquiry 
js bein. conducted regarding the purchase 
of horses. I would like to know, h:ow much 
money was spent to purchase ,the e horses 
and why the CBI enquiry i withdrawn and 
a departmental enquirr js ordered? This is 
a serious matter though it involves the 
purchase of . horses. We see that in every 
deal it is happening. You have apPOinted 
the Jccuse~ himself as a judge. So, why 
cann"t they 'appoint · some other body to 
inquire into it and then again send it back 
to CBl for proper enquiry? 

SHRIMATI MARGARET ALVA: Sir. 
I would first of all like to clarify that there 
i no question of withdrawing it fronl the 
CB. It never went to CBI, 0 where i. the 
que tion of withdrawing it. t is true that 
Its. 10 lakhs we e liven and we have got 
th accounts of this. Rs. 9,32,000 has been 
spent. . R . 75.000 wa given toward the 

en es like the Air Fares and other uch 
expenditure th t wa involved. The au.dited 
t ha beell sub itted to Q by the 

. ederatioJll of Il1di. hie the 

, (8.«.4) 

reeo,msed organi$atioD · affiliated to the 
lOA and to the Intemat,ional Equestrian 
ederation. We have, got tbe account. But 

ineo the questions wero raised as to "by 
horses died ; whether when they we e pur-

. chased there wa something wrong. That 
IS why we said. let there be an expert 
e.t1quiry into, the eondition or horses which 
Were in the hands ot the Army when the 
ho ses died and, therefore, we asked tb&:m I 

to , conduct a total enquiry. Tho Additional 
Secretaf) in the Ministry of D fence ,i. the 
Chairman or the 3 member Committee 
which is enquirie into all this. 

I 
SaRI THAMPAN THOMAS: But 

cann't you get the hor from Rajasthan 
or Bangalore ? . 

SHRIMATI MARGARET ALVA: Ye , 
I agree we do have horses but they do not 

. come up to the standards required fot 
international participatjon. 

{Trans/ation} 

SHRI INDRAJIT ,GUPTA: We h d 
thought that it would, continue for quite a 
long time. 

MR.. S EAK!! 
surmi ed that. 

So, you have 1 e dy 

PROF. MADHU DANDAV' T Who 
and the Trojan horses ? 

Small Integrated St el Plants jD 

PrlYat Sector 

· 188 SHRI ND .TIT GUPT t: 
HR A AL DATTA . 

Will the Minister of STEE 
be plea, ed to tate ,: 

( whether Government have d cided 
to al10w private ctor compani to t up 
SDlall inte I ted teal pJants ; and 

. (b) if the det it of the rop 1? 



THE MINISTER OF STBBL ANP 
MIN S( SHRI M.L. OTBDAR.): (a) No, 
Sir. 

(b) Does not' aIis • 

SHRl NDRAIlT GUPTA: Questions 
are put in Parliament with the purpose of 
eliciting some helpful information. ow, 
the qu stiOll says, "Wheth r overnment 
have decided". That is why, erhaps be 
ha r plied~ "No, Sir", meaning thereby 
that the Government bas not yet taken 
any decision. The que tion' is whether 
ther i any such proposal. N wspap rs 
hav t ported that a number of application 
rom private parties are pending before 

the Mini t'(Y or setting up mall plant 
in the t el sector. And Sir, a. you know, 
acoording to the Industrial Policy R solu .. 
tion which this ouse ha adopted, Sche .. 
dule A of that Re o]ution has re erved 
ron and Ste 1 exclusively for the public 
ector. Therefore, w have our misgiving. 
f thes application have be n rejected 

and will continue to be rejected, it is all 
right. If they are under con ideration ' and 
om of th m may be accepted, it would 

amount to an amendment- quite a sub-
tantial amendment-of Schedule A of the 
ndustrial Policy Resolution. I think such 

an amendment should be put before Parlia-
m nt for its approval. I would like to 
know from the hon. Minister whether any 
such applications have come to the 
Go ernro nt. f so, how many such 
application have come 1 Ara they under 
consideration l ' 

s it a fact that some of the e applica-
tion ... at . from some of the big busil'less 
hou in thi country like, the Birla, 

omanj. and so on? So, what i the 
Governm nt" ctual attitude towards , this 
whol question and ar ther any ground 
.n wbich th y would Ii e the private 
~ctor to enter thi( t 1 indust y 1 . . 

RI M. . OT AR: ould like 
to clarify that th Government bas , not 
don anything and ball not do nything 
a in th ba, ic concept of the Industrial 

olicy R olution of 1948 and 9 S . 
hon. memb r ha a ked que tion 

h t h r th overnm nl ha decid d ny-

Oral ~"""n 8 

thing about the Slllall integrated steel 
plants. We have not decided and we hall 
not decide in favour of the private secto 
in re pect if new inte~ated .steel plants. 

(Int,"uptlo1ll) 

o f~r as tbe public sector i concerned, 
I can ~ssur the hon. memb r that it shall 
continue to assume the commanding 
heights , in our economy. So fa as Iron 
and Steel in Schedule A is concerned, it i 
there and it shall continue to remain there: 
So far as some applications are concerned 
whether these are of fa' or 'b' ...... . 

PRO. MADHU DANDAVAT : 'B' 
is Birla. 

SHRI M.L. OTEDAR: C for Somani? 

SHRI THAMPAN 
Ambani ! 

HOMAS : A for .. 

SHRI M.L. FOTEDAR: SO far , as 
applications are conce.rned" anybody is 
entitled or anybody can make an appl ication 
to anybody. It is not a que tio~ of who 
has made the application. The question is 
what we have decided about it. In ca e 
the rules and guidelines do not p nnit us, 
we are not going to do it. I can a ure 
th hon. members. 

SHRI SURESH KURUP: You can 
change the rules. 

S RI INDRA~JIT GUPTA: If the 
po ition of the Government regarding 
Schedule A particularly o,n Iron and Steel 
i as firm and uncompromising as the hon. 
Minister wants us to ' believe, than why 
should these industrialists take the trouble 
of filing applications? On what hope are 
they doing it, unIe s some indication j 
given to them 1 want to know whether 
it i a fact o~ not that already one privat 
ector com any that go s under the name 

of Sunflag Group, run by ome non .. r 'jd nt 
ndian by the name of one Mr. Satyade 
hatadw j ha. two year ago been already 
llowed entry into thi iron and steel tor 

and a twa lakh tonne ste J plant is coming 
up at agpur belonging to thi particular 
roup. 



So, I would like to know if this is a 
fact, how thi ha happened, if there is 
uch a watertight and ca t iron tight po i-

tion. How did this Mr. Satyadev 
haradwaj's ompany manage to muggle 

it way in, unle s the Government 
allowed it ? 

Therefore, I would like to kno whethe 
any special consideration is under con idera-
tion for non- i -nt Indians to enter thi 
field of setting up of the private ector 
teel plants? 

PRO . MADHU DANDAVATE: t 
might be taken over like Maruti. 

SHRI M.L. OT DAR: The hone 
Member has specifical1y asked about any 
small integrated steel plant. , n the t 1 
industry we have different types of indus .. 
trie. (1) Integrated ~tee) PI nt, (2) Mini 
Steel Plant, (3) Composite St el Plant, (4) 
Sponge ron Plant, and (5) Sman units. 

So far as Integrated Steel Plant is con· 
cerned, we have not so far allowed any 
Integrated Steel Plant ,to come in the 
private ctof.1 

SHRI INDRAJIT GUPTA : So far! 

SHRl M.L. OTE AR: Ye 0 far. 
We had not propo ed and we hall never 
do that. But 0 far as the composite 
steel plant is concerned, the hon. M mber 
aid that it is two lakh tonnes. We are 

aware that already about one or two three 
decades ago, one firm had a1ready taken a ' 
licence for 2 million tonnes. Upto 2 
million tonne, we do allow the private 
ector to make teel a also in the down 

stream industries but not a an 'nte rated 
teel plant. 

Ther are many private ector indus-
trie which aTe dealing in that. The mini 
steel plants are run by them and a1 0 om 
compo He teel plant are running. 

So far as this industry j concerned-
Sunflag - thi has not been ,done either 

gainst the Government'" uidelin or 
against the rule . I do not know when it 
w s d.one-whether it wa in 1985 or . orne 

10 

othei year. He i NRI. Th Parliament 
has decided and al 0 the Government that 
we must inerea e the NRI's investment in 
the country. Thi industry will deal ith 
sponge iron. 

SHRI BASUDBB AC AIt 
not an integrated st 1 plant. 

So, it 

S M. . FOT DA . . No. t i 
not an integrated t el plant. 

SHRI I D AJIT GUPTA: t will be a 
composite plant. 

' SHRI M.L. OTED t will be a 
composit plan,t. It come within the 
definition of compo ite plant. a ieally 
the Government has - don i beau e we 
want the sponge iron indu try to grow in 
the cou try. We ha ve now delicens~d the 
licensing of the sponge iron industry in the 
country. Many people I think about 100 
or 120 in number, have rushed into 
ragister their narre. But I am orry t 
ay that only four or five or ten indu tries 

hav come up , 0 far in this sector. Our 
policy with thi technology ha changed. 
We must use more ·sponge iron and Ie 
scrap so that our d p ndence on imported 
scrap decrease day by day and we u e the 
. ponge iron in the teeI .indu try. 

SHR A AND GAJA ATHI RAJU : 
Mr. Speaker, iT, wouJd like to know 
from the' hon. Minister whether small 
integrated steel plant ar co t inefficient 
and al 0 energy in fficient but th y provido 
job and they reli ve th conge ion as far 
a the transportation co t is concerned. So 
what i the policy of thl! Governm nt 
regarding ' starting of the sm 11 t 1 plant 
in term of co t ; in term of its efficiency? 
Would th Oov rnment b ,kin oUlb 0 

tart a man st 1 plant int grat d steel 
plant - in Andhr rade 0 provide 
lnploym nt becau , th main t el plant, 

j taking a lot of time ?' main t I 
plant which ha c m up in Vi hapatnam 
i not yet complet . 0 will t least the 
Mini ter co ider etting up of anot r 
small teel plan com 0 ite 0 whatev it i. 
o that employment j created and tb 

area benefited by th do n tream 
indu tri ? 



.L. OmD I ant sony II 
I want to be cor,reeted whether I have said · 
2 minion tonnes or two Jakh tonnes-it 
must be t 0 la , h tonne. stand to 
corrected, it is two lakh tonnes. 

e hon. Member ha said ~bout 
At:ldbra Pradesh. I mu t tell , him that he 
,must feel .rateful th.at the Governme~t 
nd personally he mu t be grateful, to the 
rime Minister, who got Visakhapatnam 

Steel iant included in the Seventh Fiv~ 
Year Plan. 

SHR · ANAND GAJAPATHI RAJU: 
We ate grateful and at the arne time we 
are a ticipatin developm nt8. 

M .• FOTEDAR: ou I just 
Ii ten to me and have patience. 

So far a , thi . Visakhapatnam steel 
plant i concerned, 1 may inform the hon. 
Member that the wor there is going on 
round the clock; and we propo to c0!ll~ . 
mis jon the first pha e by December 1988. 
That i the maio inte rated teel plant. 

So far a integrated steel plant is concer-
n d, think have already made my posi-
tion v ry clear, viz. that the Government 

oe not ' t all p 0 0 to give it to the 
cct or. (Int~,,~p'lo1U) 

li 

. conSumpficm ' of. imported ICtap; and 
No~ 4 : there will be impro ed productivity. 

, We have. recently decided to allow tb 
existins smail units in the steel industry 
which ate in the private sector, to modern .. 
nize thei units and get the latest technology 
available in the world. We are planning to 
p mit uch units .. suppos any plant has 
10,000 tonne capa~ity per year we may 
permit them to have exported tapaeity by 
150% more than the existing capacity, 

The last question ' that emanates from tbi 
i about the Industrial olicy Reso~ution. Mr. 
. ndrajit Gupta wilJ at. 0 go through it. Our 
first preference; as per the Industri al Polic}' 

esolution is the public sector. The second 
is the joint s ctor. But jf Government at 
any time wants to do, in the national inte .. 
re~t, it can involve and seek the cooperation 
of the private sector also. So far, we 
have not· sought the cooperation of the 
private $ector except that the private ector 
industry in steel ' which existed at that 
time, i.e. at the time of pas ing of the 
Indu trial Policy Resolution, 1956, only 
that indu try has be~n allowed to remain 
in the field so far ' as the integrated: steel 
plant i concerned. 

SHRI M. Y. GHORPADE . As the 
hon~ Minister i aware, an integrated steel 
plant wa to be set up at Vijayabagar, 
near Ho pet, the.' foundation for which wa 
laid by the late Prime Mini ter, Shrimati 
Indira Gandhi. That decision was taken 
at a ' time when the country was contem-
plating an increa e ' in steel production, of 
the order of 1 minion tonnes per annum' 
but, unfortunately~ that order of increa e 
did not tak place. want to know 'from 
the hon. Minister: not that we have reached 
a stage which even the expan ion of the 
steel "lants is almost complete, and we 
want to step up steel production, will the 
hon. Mini ter give an . assurano J or teU u 
that the idea of the Vijayanagar steel plant 
ha not been giv n up? Thi is number 
one; number two: the natural priority for 
the Vjj yanagar t 1 plant which was very 
ouod because of the thousand 'million 

of iron ore in ; that area. will 
d wh n th eOUlltry decides to 

teel C J) tity to the exi ti 
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(eel capacitY in ,the coU rry. am"i&lllaDl 
two specific qu tio : (1) you have not 
given up or 'he)ved the idea of the Vijaya-
nagar teet plant; and , (2) you will keep 
i in mipd whenever the country wants to 
expand or add fresh t el ca c'ty in the 
c untry, 

SHRI M. L. OTEDAR: can tell the 
hon. Membe that the Vijayanagar -teel 
plant could not be taken up bc.cau e of 
financial con traint . 

e know what happened in 1 977. As 
a result of the ' nationai tragedy which 
occurred in 1977, the whole plan became 
a roUina plan.... . 

(InterrllP lions). 

Will you excu. e me? I don't want to 
hurt you. 'I am just narrating a part of 
the hi tory without hurting anybody. 

( InttrrUpllolfs). 

PROF. MAD U D NDAVAT 
only abuses us. That is al1. 

(Inten-uptil1lfs) 

e ' 

SH I M. L. OTEDA : Without hurt-
Hng the entiroents' of my friend Mr. 

andavate, 1 am just narrating a part of 
th hi tory of ]ndia because of the change 
in priorities change in 0 many things th 
plan became a rolling plan. ow becau e 
of th fincanciaJ con traints, it will nQt be 
po ible to take up this, plant in th Seventh 
Five Ye r Plan; 

(llll~rruptlo"s) 

No funds are available , in th 
Fjve Year Plan. 

,(Int,"" 110;") 

(Tra~lanion ] 

SHRI DAMODA' PA D 

eventh 

peake S~r tA~ hOXl. Minister ,.pa ju 
no refer ' d to the-' nia11 st~] ,lane. 
would like to' a ' the' non. Mini t r tha t 
for . in" major steel plant, Co ina coal 

impOrted and no en small teel ' plant 

or e iron plant ' ar i 
whether non-cokina coa], which i availa 
in plenty in our country, would be used in 
the e small steel plants in tead of co ing 
coal which i imported 0 that forei 
exchange could be say d? 

S RI M. L. OTEDA : J would lit 
to teU the hOD. Member that existing smaJt 
plant are operated with the help of 01 etrie 
arc furnance. As a re ult of mod roi 
s tion ther would e vin& of po er 
also of othe thin . 

[Engillh] 

Mod rDI ation or Rourkela .teel pJantl 
with West German A fltaDC 

*190. S RI 

SHRI 

. B OSA 

t : 

Will the Mini ter of ST EL A D 
MINES be pleased to state : 

(a) whether W st Germany ha pro-
posed to finance furth r expansion nd 
modernisation of Rourk ]a St 1 Plan ' 

(b) if ,so th total amount propo ed to 
b provided by We t Germany for expan ion 
and moderni ation programm . 

c) the negot iation mad by hj Mini. ... 
try with We, t Germany in thi direction; 
and 

(d th det il ther of? 

THE MINISTER 0 ST BL AND 
MINES (SHRJ M. L. FOTEDAR) : ( ) to 
d). A Statement i 8iven belo . 

STAT 

w 

e t rman Gov rnme t 
their interest >n th pro' 
form 1 propo I b.a 
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t D Government fa the oderni· 
satiOD of Rour ela Steel Pliint. 

SHRI ARI AR SORE : The hon. 
Minister ha tated in hi tatement that 
II 'An Aide Memo' re wa handed over by 
the Indian Government to the We t 
German CODee ning the moderni ation of 

ourkcla Steel Plant." But they have not 
et ubmitted any proposal to th Govern .. 

me t of Germany for uch moderni ation. 
We feel that the Rourkela Steel Ian 
need moderni ation and expan ion in 
view of the growing need of the steel and 
the , quality of the product. In view of 
th~. may I know whether government have 
any proposal for modernisation of the aid 
Ste~l Plant and expansion of the 'said Plants; 
if 0, what are the details of the moderni-
ation propo al ? 

S RI M. L. OTEDAR: am very 
happy ,to inf rm the hon. member that we 
propose to modernise the ourkela Steel 
Plant whether we get any aid from West 
German or not. Already we have indicated 
a planoutlay of about Rs. 360 crore in 
the Seventh Ian ; and, the fir t phase of 
this Rouikela Steel Plant moderni ation 
will require R. 4.5 crore.. am happy 
to inform the ou that the PIB on the 
19th Oetob r had given cl aranee to lhi. 
and very oon we will be getting clearance 
from the nvironment D partment; and 

fter getting cIe ranee from the nviron-
ment D partment w will . eek the ' appro .. 
val of th bin t; and I hop within a 
couple 0 m nth the clearance will come 
nd next y ... ar will be able to start the 

moderni ation of the Rour ela Steel PJant; 
od the fir t ph e we propo e to complete 

within five year from th date of the tart 
of the wor . 

19, 1987 

Mem is aware that the Rourkela Steel 
Plant · i very old and it technoloay j 
ob olete. We went to modernise it. H 
hould not ask for more employment for 

the plant· he should as for more producti .. 
vity a'nd les consumption of power and 
other things. So far a the second thing 

concern d, we are going to do that. 

SHRI C. MADHAV RE DI: May I 
know what i the total co t of moderni .. 
sation of the plant which had been worked 
out, beeausse the fir t phase will co t 
Rs. 41 5 crore? What is the total cost? 
May I know whether the Wod d Bank ha 
evinced interest and they are prepared to 
finance the modernisation of the ;Rourkela 
Steel Plant? As long a two years ago 
thi has been indicated by the Government 
of India that the World Ban is interested 
ill this plant. Why is it that the proposals 
for modernising the plant were taken to 
the West German Government when the 
World Bank ' was prepared to finance it? 
I would also like to know whether the 
West German Company with which ·we 

re associated for , technic 1 collaboration 
have approved thi modernisation plan. 

o we have a continuing colla boration 
arrangement with the West German Gov rn-
ment? If 0, have the modernisation pro-
po als received the technical upport of' the 
W t German Company? 

S RI M. L. FOTEDAR can tell 
th hon. Member that the West Gernlan 
ha ve shown keen intere t. othin~ beyond 
that whether they would like to take it up 
or not. That i why, I aid whether th y 

ive u any aid or not we are Koing to 
t ke up the modernisation and we hav 
the re ouree 0 far a the fir t phase i 
concerned. · 

so anl lad In th cond part of tn que tion he 
to 

o D : The on. 

ked about the World Bank. It is a fact 
th t World Bank team came to India. 
They did not ow any ke n intere t. 
hould not ay that they did not show any 

intere t in the moder~i tion of the plant. 

: A. part 
I n ·trategy i to moder-

nd a1. 0 e p ndin · the existina capa· 
te 1 plant in O\lr;' CQuntr 
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Thi very vital for the growth of our 
nation a well a for teel production. 

ould like two know from the hon. Minis-
tect particularly with regard to the Salem 

t el Plant, where we have been providing 
all orts' of infra tructu es for the s cond 
en Zimlr mill to double the production .. 

Thi~ also co ts not more than R. ,57 
crores. I want to know whether he' can 
refer 0 this is ue apd give us an an wer 
that it will be taken up. 'Becau e to double 
the production it costs Rs. 57 crores which 
its not a large amount for the Government. 
Will the hon. Minister clarify the po ition 
and approve the econd Sen. Zimir Mill ' 
without any further loss of time? This has 
been ,recomm nded by the , Public Under .. 
takina Committee and al 0 the PIB.' 

S RI M. L. OTEDAR: I do n<;>t 
krio what information the ho . Member 
has got. But I may tei1 him that we are 
examining the techno-economic peasibility. 
I am not making any further commitment 
now. 

SHRI BASUDEB ACHARIA 0 
only doe~ the Rourkela Steel Plant need 
moderni ation, but a] 0 D,urgapur and 
IISCO which I think is the oIde t st~l 
plant in our country have to be modernised. 
I think the technology in ISCO j 
outdated, even the method . used for the 
production of steel is ' in existence only in 
that steel plant. We were toldt in thIS connee· 
tion that the Government is examining the 
report of a Japanese company, three mont s 
ba~k. 

May know from the Minister wheth 
they ha ve examined the report of the 
Japane e Company for modernisation of 
IlSeC, wh.!ther the Government have taken 
any deci ion in tbi regard and if so, when 
this moderni ation of Indian on and te 1 
Company td., which i the oldest steel 

,plants of our countr~ ean b taken up? 

M. . FOTEDAR: 0 far a 
the Durgapur St el lant r concerned, I 

. have already, aid' and I would like, to reapeat 
that w ' h v alre dy sanctioned the 
modernisation of the Dura pur t I 
Plant. Its sfm ted cost ill b 
R. 1 3-57 crore and durin& the current 

ar till Octo er, e h ve pe t abou 

, ' 

Rupee Sev nteen Crore and iftyon 
takh!':. The Government ha already 
given the sane ion to thi nd w hav 
already invited th tender for thi . 

So far a the IS 0 i concern d) we 
a e in ' touch with th m. c us of ' 0 

many things, I would not like to say any-
thing 'at thi tage. W ar at it, amin-
ing it in great depth and in detail and be~ 
yond that would not like to I a} anything 
at thi tage. 

SHRIMATI BAS V AJ SW [ 
would like to a k the Mini~ter how much 
of 'steel will b short by the end of thi 
century~ that is by 2000 AD. What tep 
the Government propo e to take . to ove-
com that much of hortfall? I would ]jke 
to know wheth 'r the Government is ri-
ou ly thinking of importing the shortf 11 
of teel or augmentin the pre "'en upply 
from the existini units. 

SHRI M.L. FOTEDAR: We are 
preparing a perspective plan in regard to 
the steel industry, indicating , what win be 
our requirement~ and what will b our 
production up to the end of the century. 
Thi is under preparation and we hop to 
compJete this document by the end of 

,January 1988 and thereafter we will end 
it to the Planning Commis ion for di cu-

ion. We have 'ought the a istance from 
Inany economists al 0 and thereaft r we 
will be able to tell. 

So far a 
are concerned, 
t the moment. 

[Translation J 

S P 

e.epin 

the demand and other thing 
have not got th fj ur 
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tethnology for these steel plants i to. be 
acquired, whether any cherne for . ~eklng 
collaboration of the foreign companl or 
for developing indigenou technology has 
been formulated so that all the st el plant 
are modernised and at the same time their 
production co t also come down? 

MR. P AKER: It i a policy matter. , 
How far he will be able to give informa-
tion? It will take quit a 10ni time. How 
much time he ill ta e ? 

r ngllsh] 

S RI M.. OTEDAR: The hon. 
Memb r is aware hat · we ar~ moderni ing 
the e plant. 

[Translation 1 
M . SPEAKER: ou ma~ give this in 

writing. 

[ English] 

12 Car Trains on Kalyan V. ~. Line 
(Bombay Division) 

. 191. SHRI S.O. GHOLAP: Wi1] the , 
Minister of RAlL WAYS be pleased state : . . . 

a) whether 12 car trains are more 
popular on alyan V Line (Bombay 
Divi ion) and only one ~uch train is being 

perat d on this route . and ' 

(b if 0 , wh th r more uch trains are 
ro 0 ed ? 

TH 
AILWA (SHR 
DIA) : (a) Only one 

on th 

b tll pr n. 

·or th last 
ra ha 

been running on aD experimental basi. 
What is the result of this experiment '1 
At present, Railway is running 9-car local 
train. Th capacity of each train is only 
900 eats. But the number of passengers 
actually travelling is .about 4000. So more 
traim are necessary. Are more trains likely 
to be provided Qr are all the trains going to 
be of 12-car capacity ? 

. SH MADHA VRAO SCINDIA : 
Most of the ections in this area saturated 
and others are reaching the saturation 
point. The 12-car rake was tried out on 
an experimental basis to ee if there i any 
practical difficulty involved.. It ha b 

'. un for the last few month. A high level 
conunittee of senior administrative officer 
was formed to formulate their proposals as 
a result of the 'experience of the rut;lning of 
12-car rake. t has been found that there 
are a number of practical difficulties that 
are experienced in extending the 12 .. car 
,rake. Therefore, the whole ·matter is still 
under consideration of this Committee and 
of the Railway ' Ministry. 'ther~ are 
infrastructural problenl. ~ 2-car rakes carry 
much larger number of passengers and the 
tation infrastructures will have to be 

e tended to co e with the extra inflow and 
outflow of passenger at one given time. 
Apart from that / extension of platforms, 
improvement of ignal1ing, modification of 
maintenance sheds and stabling . yards, 
augmentation of the capacity of, electric 
ub- ' tations and shifting of 1 vel c ossings, 

all the e things are involved. Therefore, 
it is not yet very certain whether this 12-car 
rake experiment will be implemented as a 
permanent measure on the suburban railway 
ystem in Bombay.· ' 

SHRI S.G. G OLAP: s it a fact 
that in th year 1987-8 14 n w rake wer 
to be provided to the Centr-a'l Railway ? 
How many rake have been provid d uptill 
now? ow many win be provided· by 
March next. and what is the programm fo 
the 'next y or ? 

M D VRAO SC A : 
cc rding to our production programme 

in the Bombay area, we . are expecting to 
add another 121 rake, of 9 coache each 
in 19 7-8 . And ar contemplatin . th 
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produetion of 7 t rak s of. 9 coaches 
each in the next financial year. The addition 
of 20 rake would help wiping out the 
over-aged rakes on Central and Western 
Railways. We hope to add anoth r 2 rilkes 
to the CeI)tral Railway over and above the e 
in 1989. This is the programme that is 
being contemplated. 

. DATTA SAMANT: The hon. 
Mini ter has given the reply, but we' know 
the actual position a we are from Bombay. 
Daily local passengers plus the pa enger 
coming from all over India are about 
25 Jakh to 30 lakh which is one-third of 
the total all India passengers on impo tant 
lations. I am of the opinion that Gov rn-

ment is not pr pared to do even the 
slightest changes. The Railway mprovement 

ommittee in its report has categorically 
given this sugge tion that Dadar, V.T., 
Kurla, Ghatkopar, all such tations .coming 
on this line are already having the 
accommodation of accommodating 12-car 
rakes. And the electricity is always available,. 
There i no need of additional effort. In ', 
the last three months the number of 
pa engers has gone up by 10 to ' 15 per 
cent. Bombay population i 1 crore. 

, And mostly the poor people are using local 
trains. These are the categorical sugge tioD 
given by the Committee. One, that 
all the rakes should be of 12· car. Second, 
only R. 10 crore expenditure win 
involved on building the terminu . 

would like to know whether the 
Government is going to examine this. 
There are double platform at V.T. Station 
(Int,rrujptto",). 

MR. SPEAKER : T~is i not the way. 
Mr. Datta Samant, if you can put a ' 
question, it is all right, but not like that. 

DR. DATTA SAMA T; Sir, all the e 
uggestion are very smal1. 

M S AKER: ha already 
replied. 

(lI".rruptlolU) 

A c nnot llow 
thi . 
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DR. DATTA SAMANT ~ Sir, Bomb y 
is neglected. Thi i the point am making. 
The suggestion that am makin, 
are going to co t hardly s. 25 ore to 
Rs~ 30 crore . 

MR. SPEAKER: Thi i a Question 
our Mr. Datta Samant. Thi not 

d'iscus ion time. Mr. Tanti .•• 

( Inurruptions) 

M . SP AKE : Di ]Jowed. 

:PRo DATI SAMA T: Sir, am 
going to k the que tion. 

MR. SP AK R: 
aliowed now, 

o you are not 

. DATTA SAMA T.: ir, 1 want 
to know whether the Governm nt j goi ng 
to anow these 12 rake., which a minor 
thing ... (Interruptions)., 

M . SPEA ER: t i all right. e 
has already replied to that part. 
Mr, Tanti. 

DR. DATI SAM NT: iT, 2 fa e 
.•. (Interruptions) . 

MR. SPEAKE e h . aIr dy 
replied to twelve rakes. on't w ste my 
time now. I give you tim and th ... n you 
just wa te my tim , 

S RI BHADRESWAR TANTI : Than 
you very much, Sir, for giving me th 
opportunity after a long tim. May know 
from the hon. Mini ter what prev oted him 
from is uing in truction to provide pantry 
car in the r cently introduced train which 
g es from A am to Bomb y ? 

MR. SPEA R: Thi qu tion 
re1ated to A am. 

.SHRI 

no pantry 

like tbi . 
drinkin 

not 
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what prevented the hon. Min'ster to provide 
drinking water and pantry car •• 
(Inferruptlotu). lea e do justice, Sir. et 
him answer Sir. hat has prevented the 
Minister to provide pantry ca and drinking 
water ••• (Int,r;uptions) .. 

M . S EAKER: Do you think that 
. if you make a Ip der nOise, that will n:take 

a valid que tion ? 

(b) if so, the step taken or proposed to 
be taken by Governme t , to ea e the 
problem ? 

HE MIN STER OF STATE IN T 
MI ISTRY 0 RAILWAYS: (SHR 
MADHA VRAO SCINDIA): (a) There 
has been demand for more suburban trains 
on the Howrah Barddhaman Chord line and 
the S aldah·Dankuni line. 

S B AD SW AR T ANTI : The (b) On additional pair of suburban 
A c-am to ombay, Sir. locals was introduced betwe n Sealdah and 

R : You put a question ~ 

J will et you the an wer. But thi i , not 
the way h can answer it off and. on. 

S HADR SWAR TANTI: Sir, 
when the train ha been i ltroduced, why 
not pantry car and drinking water a1 0 be 
provided? 

M . S BAKER: ave you got any 
ub 'wer to that ? This is not concerned with 
this que tion. Thi i ju t out of blue sky. 

th re i no propo al to 
uburban y tem up to auhati. 

HRI ADRESWAR TANTI: Sir 
thi hows th step-motherly attitude vyhich 
has b en taken by the Gov rnment for the 
p opt of the orth-Ea tern region. 

Train S rvice 'on Howrah-Barddhaman ' 
, and SeaJd h-Dankunl Line 

*192. DR. SUDHIR ROyt : 

PURNA C A RA 
MAL 

Will th Mini ter of RAIL W YS b~ pI a ed 
to t t 

( ) wheth r GOY rnment ar war that 
pa. ng of owrah- arddhman 

hord lin nd ealdah-Dankuni line are 
f cing lot of' probl due to inadequ te 
t in rvi nd oth r facHitie on the 
fn ; nd 

an uni in April 1987. 

DR. SUDHIR ROY : Sir, there is heavy 
, pressure of passanger 'traffi at th tation 

and th specialists ' have opined that if a 
portion of this passanger traffic is diverted 
1() Sealdah, then tlie daily traffic jam will 
not be there at all. Under the circum tance , 

would like to know from the Minister 
whether he would introduce more local 
trains directly between Barddhman and 
Sealdah. There , is at , present only one 
local . train plying between Sealdah and 
Barddhaman. 

The other supplementary that' I would 
like to know from the Minister is whether 
the Andal Sealdab line would be opened ' for 
passenger traffic also, which is re erved 
only for goods traffic. 

, , 

SHRI MADHAVRAO SCINDIA : Sir, 
on the Sealdah-Dankuni s cti~n which the 
hon. Member ha referred to, si teen pairs 
of EMU trains are running, three pair of 
main line passenger trains are running and 
twelve and a half goods train run each 
way. We are, of course, trying to increase 
suburban facilities 'through increased services, 
both in the Bombay. area and in the Calcutta 
area. But there are line saturation problems 
and also limitation of rolling stock which 
ometime make it difficult to immediately 

increase it w'ithout improving the traffic 
facili ti s which is ~lso ~n on going p oce s. 

. SUDHIR OY: What about Andal-
Sealdah line ? 

SHR AVRAO SC DIA : At 
pre ent we ar not con iderina this . becau e 
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goods movement has to receive the priority. 
Otherwise, it ha an adver e effect on the 
moveme t of e' sential commoditie which 
in its turn effect the price level, e pecially 
in metropolitan cHie . 

SHRI A' IL BASU Sir, one of the 
main reasons for the conge tion at Howrah 
Station is that the trains which are appro-
aching or leaving the owrah Station, have 
to wait near the outersignal. It i due 0 
frequent failure of rout -relay inter-locking 
ystem at owrah. am told that this 

route-relay inter-locking s}' tern wa i tro-
duced in the year 1967. Out of the t 0 
Y terns one ystem was set up by the We t 

German Company and the econd by Sa ooy 
Company of Calcutta. Aft r 1967, after 
the introductior:t of route-relay interlocking 
y tern, no maintenance work or overhauling 

of the system · has been down, all th e 
year. That is the reason why the sy tern 
fails very frequently. In vi'ew of thi, may 
T know from the hon'ble Mini ter whc!ther 
this route-relay inter-locking sy tern at 
Howrah will be m3.intained properly ? 

HRI MADHA V AO SCINDIA: It i 
our endeavour to en ur that all facilities 
like route-relay ' inter-locking or si~nalling 
or tele .. communication are maintained at 
c rtain le~el 0 that there i no hampering 
to the movement of our traffic. Th hon. 
Mamber's suggestion will certainly be k pt 
in mind and I wiJl certainly h' ve ~noth r 
look into it. 

[Trans/ation] 

SHRl MANVENDRA SING : Mr. 
Speaker"Sir, presently di cus Ion ' is going 
on in regard to suburban railway lines of 

owra'h and Bombay but the problem i 
not of only , Bombay or Howrah. tithe 
problem of all the big citie. D lhi is the 
capital of the country and the p ople from 
the sourrounding cities come here daily 'by 
rail but the facilitie in this regard are 
inadequate. I com from Mathura. The 
uburban train should be 111ade available, 

urgently from 'Mathura> Bhara,tpur and Agra 
and at 0 from aja than and aryan to 
Delhi. n thi connection ha e a ked thi 
qu tion evetal time e rlier at . 1 the 
hon. ailway Mini t of making 

il ble thi facility? 

MR. SPEAKER : 

SHRJ M 
the la t three 
thi facility. 

SI G or 
been a king for 

MR. S : Wh her you have 
b en asking about it fo the last three year 
or five y r, you may give a separate 
notic. I win get· it admitted. I cannot 
say any thin regarding further action. 

[English] 

Repr entation rrom Paper Mill 

, *19 3. 
JESWARI 
RESOU C 
,to tate: 

SHRIM TI BAS AVARA .. 
Will the Mini t r of UMAN 
D V LOPM NT be pI ed 

(a) whether the p pe nlill in the country 
ha ve repre ented to G vernment th t 
Gov rnment' procurement policy. of white 
printing paper for utilization in the educa-
tional sector in State and Union Territories 
is di criminatory; 

(b) if 0, the main objection raised by 
the paper mill ; 

() whether UJ1ion Gove nment r. 
agreeable to thei demands by am nding th 
ord r;. and 

(d) if not, the main ea on thereof? 

[Translation] 

ATEME 

o poration. 
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a Governm nt of Indi nterpriset the 
r pon tbility of upplying whi e printing 

per to meet the requir ment of the 
Education Secto in the States and Union 
Territories. The· ndian ap r Mills 
Association and th Joint Committe of the 
Paper Industry have pointed out that th 
aid arrang ment is a deviation from the 
tabU hed practice of making Government 

purcha es through 0 n tender. The 
pre nt arrangem nt have b en approved 
by Government with a view to ensuring 
mooth a · d timely supply of whi ~ printing 

paper to the ducation Sector and have 
worked ati f ctorily. There is no propo al 
to mak any chang in the exi ting arrange-
ment. 

[Engllsh1 
M TI I : 

would Ii to know from the .hon. 
Mini ter what are th main reasons for 
deviating from the pre ent policy of pur· 
ch in printing p p r. y the e tabU hed 

of rna ing Gov rrun ot pu cha e 
open tenders. would al 0 Ii 

no . the total quantity required by tb 
ducation ct r both from the ntre and 

the tate for ach y a . 

white printi 
Stat jUnion 

urp ' . 

n tion n wer 
50 : 40 : 10. 

ou 
rye r e 

A SAHI·: 

'erci e boo E:xami-
in the ratio of 

onn 

2 

on Paper Jndustry oppose the pr s nt 
arrangement? WjJl it not b advi, able to 
encourage both the public s ctor and 
private sector to give equal justice by the 
Government ? 

T E MI ISTER 0 UMA RE-
SOURCE D V LOPMENT A . D MINIS 
T 0 EALTH A FAMIL 
WELFARE (S RI P.V. ARAS M A 
RAO) : Sir, hone Member may recall tha 
in' thi v ry ou e we have had to an wer 
numberle s question ' on the non-availability 
of paper to the State Government for 
te tbook. Now, the y tern was workin 
o badly that ev n Ie than 50 per cent 
f th allotment wa being , U p i d and ·' 

when the tale Gov fnments prot t d to 
u, th private ioau try did not mak any 
response. ' o. we had to go into tbi ·de 
novo and now we have devised a method 
by which timely suppli are being a sured. 
Now, for the past ix or eight month 
can say without any fear of contradiction 
that up Ii are tim ly. L t u give it a 
fair trial, let u e after a year or two 
whether there re any further complications 
in this, but at least it doe not Ii in the 
mouth of the private paper mills to ay 
that they are being discriminated again t 

fte r th track record of tho e milts ha 
be n what just de cribed. 

[Translation] 

SHRI GIRDHARI AL VY AS : Mr. 
Speaker, Sir, th 
asked: 

[English] 

hon. lady Member has . 

'Wheth r the pap r mills ' in the 
country hav repre en ted to Government 
that Government's procurement policy of 
whi e printing paper. 00 i discriminatory." . 

[Translation] 

he hon. inister of Stat ha no 
replied to thi. question whe her the 

o ernm t i deviating from th pr sent 
procur m ot policy. hat i why thes 
pri tin p p mills have s nt objection 
to the Gov rnm n . it your 1)01 icy .••.•• 
Interruption). All rig t. ou may let 

u kno . 
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SHlU P.V. . NARASIMHA RAO: 
Earlier the Paper Control Order wa in 
vogue. Under that Ord f, whatever was 
happening that I have explain d. 1 have 
su bmi tted ju now that w' had to find 
out som new way out to get rid of that. 

or 'this it wa neces ary that the old 
Paper Order hould b repealed. That 
wa repealed. n equently, no earlier 
provision is now in exi tence. We hay 
de i ed' a new method for making supptie 
which is working quite fficientiy. J think 
th re js no use in repeating the old thing. 

SHR GIRDHARI LAL VY AS: have 
a k d for pro~urement policy. So far you 
hay not thrown light on that. 

[English] 

RO NARAIN HA ARA-
SHAR: What are the pric s at which 
the paper has been supplied to the educa-
.tional in titutions for the purpo e of 
educational xerci e etc. to the States by 
the Hindustan' Paper Corporation and the 
private industries early? 

SHRIMAT . KRISHNA AHI: Sir, 
a ain t the price of Rs. 10,910 ,per MT 
quoted by H C they have been asked to 
supply p per at Rs. 10,560 per MT a 
approved by the Government. Allotte s, 
Le., the State Government, ar g tting paper 
at Rs. 7,560 er Met ic Tonne. The 

epartment of Educatio~ i , ub 'di ing 
H to the ext nt of a maximum of s. 

000 per MT. The Ii ted price of the 
eomparabl~ mill i indicat d below : 
Tamil Nadu New print & . Rs. 11,400 
Pap r Ltd., M elra 
Orient Pap r Mills, . 11 ~ 600 
Amlai Unit 

[Translation] 

1f y u want the 1i t, can end it. The 
inform.atio i available for Sirpur and 

entury pap r mill also. 

[English] 

MR. PEA R: Que. tion our 
ov . 

WRITI N A SW RS TO QUESTIONS 

Contiogency Plan (or MedIcal Cafe Darlal 
Drought 

·1 9. S R BALA A B VI H 
ATIL: 

D . V. V 

Will th Mini r 
AMILY W L A 

AND 
t te : 

(a) whether Union ov roment h v 
halked out an elabora contin m~y plan 

for medical c e during drought· 

(b) if 0, the main ~ a ure thereof: 
and 

(c) whether any instruction have been 
i ued to . the States to gear up the tate 
health machinery to me t th ituation 
creat d by th unprec dented drought? 

b) and (c. h c nting ney pI n 
prep ed by the Central Gov romen i in 
the form of a guideline to h Jp th tate 
Government in preventin 'th outbrea of 
epid mic di ea e and providing m dica 1 
care pacially to th most affected ti n 
of the population. 

Import of Medical qulpm t 10 tb 
Tr tmeot or M C VictIm 

(a whethe 
import m dical quipm n 
States to b u 
MT 'ctim' 
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(b) whether any agreement ha b 0;,0 • 
reached in this regard . and 

(c) if so, the detail ther of ? 

THE MI 1S 
TlUE JST 0 
AND AMI W L AR 
SARO} K APAR ): (a) .t 
The Governm n of Madliy 
de h through the Governm. ot 0 
approached the wo Id ealth Organi ation 
in Decemb r 1 ~ 4 for procurement of 
medical equipm nt from international 
market t competitiv prices for u in 
connection with the treatement of M C 
victim. he World ealth Organisation 
had procured th medical equipment in 
conformity with their purchal e procedure. 
Some of the e equipment have been 
obtained from the United tates of 
America. ec ntly the Government of 
Madhya Prade h bas floated global t nder 
fo procur m n of medical equipment for 
tr atment of MI victioms. This te~lder 
ha not yet b en finali ed, 

Government r furth r informed that 
the Indian d fOS Society is considering 
import of medical quipment and ha made 
nquln . amon other countri from 

th USA for treatment of gas victims. 
oweve, no agreement .in thi connection 

ha yet b en finalised. 

*19S. ·SH I AKS MA MAI&J ....... ,&~~ ..... 

H 1 H.B. AT L : 

OUR 
T b plea d to tate: 

lund c-
etting up 

h d il r rdin the 
o rrun nt 

T E MIST R OF STATE 1 TH 
D PARTMENTS 0 EDUCATION AND 

ULTURB THE MINISTRY 0 
HUMAN RESOURCE DEVELOPMB T 
(S RIMATI KR S A H ): (a) Ye, 
Sir. 

(b) A tatement i given below. 

TA EMENT 

Various committees and commissions 
that have con idered the que tion of educa-
tional reform. have co istently reconimended 
th t education at the S ondary stage should 
be given a vocational bias to link it with th 
world of work. However, despii the prio-
rity accorded to this pr~gramrtle in the 
report of Kothari Commission, the er twhile 

ational Policy on Education 1986 as well 
as in the uccessive ive Year Plans; imple~ 
mentation of the programme has renlained 
weak. Vocational cour es at' ·the .higher 
econdary st~ge are pre entiy available only 

in 12 States and 4 Union Territories and 
the coverage remain at just 2.5010 of the 
total number of students entering higher 

condary fold. Some of the . difficultie 
and shortcoming in the pre ent implementa-
tion of the programnle are the following: -

(i) Vo ational education was to be at 
the + 2 tage of the 10+ 2 . 'System 
and tho e State which did not 
witch over to this pattern did not 

introduce vocational course al o. 

(ii) Vocational educatib being emi-
technical in nature requires inv <;t-
ment of a higher order compared 
to general education. The State 
have heen unable to find ,resource 
of th order r quired for an effi .. 
ctive progr mme of vocational 

ducation. 

(j~i) Voe tic 1 'nstitution find i diffj .. 
ult to obtain the erv~ee of pro-

perly qualified teacher. There i 
loa dearth of suita ble 

instructional mat :rial for the 
tud t, 
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(iv) Lack of sufficient oppcrtunit~e for 
no-the job training and the premium 
on degrees for recruitment for 
public employment adversely effects 
the employment opportunitie a vai 
lable to vocational student. 

(v) The degree of planning and mana-
gement input requir d for such a 
new and complex programme has 
not been available in the State . 

2. The National Policy on Education-
1986 attache high priority to the pro-
gramme of vocationalisation of education. 
It, inter alia f states that "the introduction 
of systematic, well planned and ngorou Iy 
implemented programme of vocational edu-
cation is crucial in the proposed ed ucatio-
nat reorgani ation." The Policy ha. xpre-
ed the commitment that 10% of the higher 
econdary students would be enrolled in 

vocational courses by 1990 and 25% by 
1995. The Programme of Action prepared 
for the implementation of the NPE bas 
8uggested formulation of vocational pro-
grammes for various target groups, streng-
thening of infrastructure at varicus levels 
for implementation of the e~panded pro-
gramme of vocationalisation and evaluation 
and monitoring of the programme. 

3. Accordingly, it is proposed to tart 
a Centrally·sponsored scheme of Vocationali-
sation of Secondary Education under which 
financial assistance will b provided to the 
StatesjUTs for starting vocational cour es 
at +2 stage in selected schools, conducting 
district vocational surveys, con truction of 
work . sheds/laboratory rooms, development 
of curriculum and in tructional material , 
equipment, training of teachers, alarie of 
teachers and other vocational staff in 
chools, creation of suitable management 
tructure, strengthenin of technical upport 

to the programme, etc. t is proposed to 
introduce vocational cour es in 5000 cbool 
in all State and Union Territori s by 1990. 
It is envisaged that the moImen of tudent 
in vocational cour e will increa e from th 
present 72,000 to about 3 lakh by 1990. 
Curriculum nd instruction I mate i 1 will 
be developed for about 500 vocational 
courses. It is also proposed to et up.a 
Joint Council of VOcational Education at 

the nationallevcl with countcrp.trt orpni • 
tions at State level, for laying down policy 
guidelines, planning and coordination of 
vocational programmes conducted by dirre-
rent agencies/organi tion. Apprenticeship 
Act ha been amended to cover the tudents 
of ' vocational cours s also. It is p oposed 
to give apprenticeship stipend to about 
10% of the vocational graduates. Voluntary 
organisations wilJ al 0 be a sisted for taking 
up innovative project and cr ating facilitie 
for providing practical training to vocational 
students. The programme has been formu-
lated keeping in view the targets laid down 
in the NPE. However, actual implementa .. 
tion of the programme will depend on the 
availability of adequate financial resource . 

4. The NPE ha' empha i ed that 
there is a paramount need to create 
consciousne of the environment. It must 
permoete all ages and all sections of society 
beginning with the child. Enviro ental 
consciousness should infohn teaching in 
schools and colleges. This aspect should 
be integrated in the entire educational pro-
ces. NCERT has been engaged for 
quite some time in developing curricula, 
syllabi, textbOOks, supplementary reader 
and teaching aids, etc. in the light of New 
Education Policy. owever, since the 
environmental concerns are by their very 
nature locale-specific and, therefore, do 
not admit of global solutions, it has been 
felt that the present effort should 
supplemented by more intensive locale-
specific effort.. It is propo ed to under-
take a review 0 the chool curriculum in 
all States to make it locale-specific, prepare 
revised instructional materials and re-
orjent teacher to update their knowledac 
and generate environmental conscioUSD 
t i, therefore, proposed to tart a Cen-

trally-sponsored scbeme unde which 100" 
financial a si tance would be J'ven to 
Stat / UT and Voluntary Or,anisatio 
workjng in the field environmen 
education. t i to underta e 

at creatin 
tudent . 
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t'ion ' of eneral informative '\)ook /bro-
chure 'po ters/audio-vi ual materials, etc., 
adoption of monument by schools for 
tudy and upkeep, tudy of ecological 

problems in neighbourhood, participation 
and eon ervation projects, setting up of 
cbool nurserie .. , vi its to nature c;ites for 
tudy of flora and fauna, organisation of 
eminars I ymposia, etc. Setting up of 

school nurseries will be taken up as one 
of the preferred activities wi th the help of 
State epartments of Environment and 
National Was eland Dev lopment Board. 

owever. implementation of the programme 
ill depend 00 the vail ability of cdcquat 

financial re ources. 

S. The programme of openin of 
Kendriya V' dyalayas is an on .. going scheme 
and does not relate spe.cifically to the 
Natioo~l PolicY on Education, 1986. It 
has recently been d cided to open SO 
Kendriya Vidy layas in civil and defence 

tors every year during the period 1987 
to 1990. Be. id s, some Kendriya Vid-

layas will also be opened in the project 
tor to ca er to the needs of public ector 

und rt kin I in titutioos of higher learning. 

pro-

i 

nd 
of 

(iii) B. •• rcb " De'gelopmtAlt in hl.c;tj-
. tutions of Engineering & Tech-

nology; 

(iv) Modemi tion, removal of ob 01 -
eenee, new tbtu t areas of tech .. 

nology, programmes of newandl 
o improved technologi fft ring 
courses in new areas ; 

(e) Strengthening existing curriculum 
develop ent cells and establishing/ 
strengthening State level curricu-
lum development cells : 

(vi) Setting up of departments of conti-
nuing education and di tance 
learning; 

(vii) Industry-Ins~itution interaction; 

viii) E. tablishing Residential Polyt ch· 
nics for Women; 

(ix) Strengthening of existing in titu .. 
tions and establishment of new 
institutions for non-corporate and 
unorganised sectors. 

7. A number of speci I working 
groups were set up to develop detailed 
documents' in respect of the e scheme . 
The detailed documents have been finalis d 
after discussions at various levels. The e 
documents have in a number of cases been 
approved by the Government and in a ~ w 
other ca eq are i the process of approval. 
In regard to the remaining initiativ . in the 
Programme of Action, 12 speciali. d wor .. 
ing groups were set up for detailed analy i 
and inv stigation to formulate compreh n-
ive schemes. The wo king group ave 

already held a number of meet' nand 
some 'of th groups have finali d their 
report. Th reports thus finali ed have 
also been validated at a ational Confe-
e c held or the purpose. 'the remaining 

group are in the proce of finaJi ation of 
their eports. 

III at Mini of Ie 

96. S MAn SHO SI 
HRI MOHD. MAHFOOZ 

ALI KHAN: 

s 
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(a) whether Unio!! Government 
w re of illegal mining of mica in Bihar 
nd other mica producing State ; 

(b) if 0, what step have b en ta n 
to prevent it; an 

(c) whe her any pros cutions have been 
n~h d and if so, the outcome thereof? 

T M ISTE 0 STEEL AND 
MI S (S fR M.L. FOTEDAR) : (a) e 
Sir, mainly in the State of Bihar. 

(b) The State Governments are r p 11 .. 

ible for detection as well as prevention 
of such illicit mining and they have b en 
requested to ensure that illicit mining j 
curbed by measures such as tightening of 
inspection of mica mines and verification 
of production fjgures. This matter has also 
been revi wed from time to time in meet-
ing with the Secretaries of Sta te Govern-
ments for Minina and Geology and their 
attention has been drawn to the need to 
control illicit mining of mica. 

The Min and Minerals (Regulation 
and Development) Act, 1957 has been 
amended in 1986 to make illegal mining 
a cognisable offence by increasing the 
punishment from 1 year imprisonment or 
fine upto R. ,5000/- or both into punIsh-
ment for 2 years or with fine upto 
Rs. 10,000/- or both. The amended pro-
vision will also apply to illegal mining of 
mica. 

In July, 1987, a Committee consisting 
of controller~General Indian Bureau of 
Mines and · representative of the State 
Govts. of Bihar, Gujarat; Karnataka and 
Mahala htra has be n constituted to consi-
der difficulties experienced in checking 
po ession and transportation of illegally 
ruined minerals aQd for suggesting suitable 
measure to effectively check posses ion 
and tran portation of ill egalJy mined 
mineral. 

pr 
i any, 

tit ve 

SJQIiOlIS ucI .aa..fIIId 

*197. SHRI SOMNATHRAT 
the Mini ter of HEALTH A 
WELP be pleased to tate: 

• 

(a) whether Government are aware that 
despite steps taken 0 far, a number 0 
spuriou a well a ban drop e found 
in mark t; and 

(b if '0, wh t fresh initiati 
po ed in thi r g rd? 

T MINST R 0 STA 
MINISTRY OF HEALTH AND 
WELFARE ( UMARl 
K APARDE): (a) and (b). A 

pc .. 

informatio about drugs bann d by Govern-
ment of I,ndi or spuriou d ug movins 
in the mark t i receive, in e ti ation i 
taken up by the Drugs Control Machin ry 
and action is taken to laUD h pro ecution if 
a prima facie case exist. State Govern-
ments have been reque ted to e abli h 
inteJ.1igence cell and strengthen their DrulS 
Control Machinery for this purpo e. 

En,lronmental Clearan of Pow r 
IDKeral 

*198. SHRI V.. VIJAY 
VAN: 

OHA· 

S RI MULLAPP ALLY RAM • 
CHANDRAN: 

Will the 
A DFO 

Mini ter of ENVI ONME 
STS b plea ed to tate: 

(a) whether there are ome po er pro 
ject in K r la which have b n held up 
due to environmental obj ctio 

(b) if 0, the name of the p oje t • 
and 

c) the step ta 
of these project ? 
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are., to be received. · [EMilI"] 
are Chalakudy Basin 

StQes.lI; Pal1ivasal Replacement Scheme, 
Anakkayam small hyde! scheme, Kayam-
tulam thermal station and Cochin ' diesel · 
power station. 

(c) The schemes have beeil examined 
and the project authorities have been reque. • 
ted. to submit complete data and environ-
mental Action Plans, The ca es will be 
decided imnlediately after receipt of the 
requisite environmental information and 
Acddn Plan. 

(Tranl/atlon] 

Ceotr) II ace for Coastractlon 
De~elop .at ·of later-State Road. 

*199. SHRI MANKURAM SODI: 
Will the Minister of SUR ACE TRANS-
POkT be plea ed to state: 

(a) whether Union Government have 
I ked the State Government$ to send pro-
posal for providing central assistance for 
construction/development of inter .. State roads 
in orlier t.o curb the increasing naxalite 
activities in inaeccessible southern areas of 
Bastar District of Madhya · Pradesh, adjoin" 
ins border of Orissa, Andhra Pradesh and 
Maharashtra; . 

(b) if so, the details of proposals so 
receive.d; 

(0) whether those roads have been 
approved fOr pro'Viding financial assistance; 
and 

d) th 
Ii Iy to 
lopment? 

time by which the roads are 
ta en up fo construction/deve-

) to (d). Do 0 ad . 

COUDell.,f Forest Rt_reh ud Edueatlo 

200. SHRI BANWARI, LAL 
PUROInT, 

SHRI \ M. V. CHANDR.A. 
SEKHARA MURTHY : 

Will the Mini ter of ENVIRONMENT 
AND FORESTS be. pleased to state: 

(a) the composidon 'of the Council of 
Fo£est e carch and Education; 

(b) the functions and responsibilities of 
the Council; and 

(U) the work done so 'far and its future 
plans? 

THE MINISTER OP ENVIRONMENT 
AND FORESTS (SHRI BHAJAN LAL) : 
(a) to (C). The details of compQsition, func-
tions and responsibilities of the Indian 
Council of Forestry Research and Educa-
tion and de.tails of work done so rar are 
given in statements I, n a d rn below. The 
details of its future plans are given in state-
m~nt-IV below. 

STATEMBNTs-1 

Composition of the Indian Council , of 
Fore try Research and. Education. 

1. Dr. R. V. Singh, Chairman 
Director General, 
Indian Council of Fore try 
Research and Education, 
Dehradun. 

2. Dr. I.P. Abrol, M~ . ber 
Deputy Director Oeseral 
(SAB) , 
Indian Council of Agricultural 
R ssearch, Krishi Bhavah, 
New Delhi. 

3. Dr. P.V. Sane, .. do-
iJ,'ecto , . 
ational Botanical Re earch 
-titute, Luc ow. 

(Counc·l of ciet1tific and 
ndustrial esearch) 
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4. Dr. .P. GUpta, 
Additional Secretary, 
Univer ity Grant 

Member 

Commission, 
New Delhi. 

s. Dr. J.V. Goud, -do-
Vice Chancellor, 
University of 
Aaricultural Scienc t 

Krishi Nalar, 
Dharwad, Karnataka, 
(State Agricultural 
University). 

6. Shri A.G. Oka, -do .. 
Additional Inspector 
General of 
National Wasteland 
Development Board, 
New Delhi. 

7. Shri A. Rao, -do-
ndu trial Advi er ( hem.) , 
irecto General of 

Technical 
Development, 
Udyol Bhavan, 
New Delhi. 

8. Joint Secretary (Porests), 
Ia-charac of Forestry 
Research 
Department of Environ-
ment, Forests 

nd Wildlife, 
New Delhi. 

-do-

9. Joint Secretary and -do-
Financial Adviser, 
Department of Environ-
ment, Forests and 
Wildife, New Delhi. 

10. Director, -do-
Kerala For st Re carch, 
Institute, 
Peechi, Kerala 

11. Director, -do-
Wildlife Institute of India, 
Dehradun. 

-do 

Principal Chief Conser-
vator of 
Forests, 
Uttar Pradc 

14. Chief Conservator of 
Assam, Guabati. 

1 S. Director Oen ral (Fore t.), -d-
Madhya Prade b hopa). 

16. PrinCipal Chief Conser-
vator of -do-
Forests, 

arnataka, Bangalore. 

17. Chief Conservator of 
Forests, -do-
Rajasthan, Jaipur. 

18. Chief Conservator of 
Porests, -do 
Oris a Cuttac . 

2 

The D~rector , Member eeret ry 
e eareh, 

ndian Council of ore try 
Reserach and ducati n. 

STATEMENT-II 

FallCtlo aad Re pon ibiliti 

The Indian CouDcH of ore try e ea-
reb and Education 

(i) ensure the best method of application 
of cientific knowledge to the olution 
of technical and p actical rob) Dl 
of forestry; 

(ii) eogas in basic rese rch in area 
where lack of fundam nt 1 knowled e 
'mpedes proare 

(iii) oversee and coordina e the activiti 
and programme of instjtut en aeed 
in fore try resea ch and ther r -
ni lion conductio in 
r lated are ; 

iv) 



eparc the . O'f 11. r~ p.:y h 
policy of the country, review it 

iodica11y, monitor the progre 
of r em:ch heme and allocate 
resource ; 

(yJ) ct as a clearin llou e for re reh 
r ults and 0 her tcchnical informa-
tion rt~inin8 0 or try re ea eh· 

(viii) support 

ti 

3. 
tho re 

ATEMENT-Ill. 

ti-

h j ' i-
institute at 

earch priori-

for etting up of 
b n initiated. 

compJ mentin 
onn 1 has be n ' 

institut s 
budg t 

f formul tion of re earch 
nd valuation 

4 

. 8.. Dell'ee Courses ~at ~et liwel 
have started in 14 State Agricultqre :Univ 
itie . 

Fature plaa of tile IacJlaa CoaICIl 0 
or try R rcII. · Edt •• O_ 

1. Provision of infra tn.tcture at the 
new re arch iI;l tit ut . y way of construc-
tions of laboratorie and administr tive buil-
dings, p o.vj· iOD of e r h equipment , 
staff quarter , librari s, e c. 

2. reparation of research schemes in 
accordance with the re arch prioritie, laid 
down in consultation with concerned agen-
cies/organis tioJl . 

3. Identificafon of re reh p ronnel 
and their deployment. 

4. Recruitment of re ~arch per onnel 
in area in which there i no experti e at 
present. 

5. Setting up a re earch monitoring 
and evaluation mechanism on . continuins 
ba is. 

6. Setting up of mechani m for di -
emination of reo arch r ul . 

7. Provide a . i tance to State rese rch 
organi tion. in carrying out co ple~entarY 
research. 

AIDS CURE 

- 201. SHRI P. PENCHALLAIH 
Wi]] the Mini te of H ALTH AND 

AMILY W LFARE b pleased to tate: 

( ) whether Government ha ve received 
an~ new information on cure of AIDS· 

(b) whether any new vaccin ha be n 
developed; and 

(C) the d tail of the cooperation sought 
from · uro n nstitutions to combat the 
dr ad d disea 1 



re focu ed CUl fia,din effective drul for 
t e treatment 0 AIDS. Three group of 
drugs namely (1) anti-viral agent, (2) 
Immuno Stimulants and (3) drug for treat-
m ot of opportuni tic in~ ctlon, re uDd r 
investigation. So f r none of the drug 
und r trial have b 11 succ :f ul i cur ing 

N infected pcr on. 

Severa] candidate vacc'o c Ino t1y btai-
ned by recombinent DNA technology are 
currently undergoing tria1 in exp riment 1 
animals. So far none of them have been 
effective in pr venting AIDS dise e in 
experimental animal including chimpanzees. 

We are in close touch with .H.O. for 
learning about the latest technique . of treat-
ment of this di e e but 0 far, no specific 
cooperation from European n titution 
have been souaht to combat AIDS. 

Setting up or Kendriya San rit Vfdyapeetb 

-202. PROF. NARAI C ND 
PARAS AR: Will the Minister of 
HUMAN RESOURCE DEVELOPME T 
be pleased to ref r to th r ply given te 
unstarred Question No. 978 on 24th July, 
1986 regarding n.ew Kendria San krit 
Vidyapeeths during Seventh Plan and 
tate: 

(a) whether the d cision egardin the 
, tting up of five K ndriya San ·it 
Vidyapeeths ha ince b en ta en; . 

(b) if so, the details of tho location 
(including the St te) where Vidyapeeth 

I would set up and the date for ' etting up 
each one of tho e; and 

(c) the name of the Sta e ~hich do 
not have even a iogle K ndriya an it 
Vidyap th a on date . nd beth r it i 
propo· d to et up tl st one Kendriya 
San krit Vidyapeeth in e h f the th 
Stat 0 a. to ensure promotion of Sa skrit 
I guag and literature on a uniform b 
throughout he coun ry? . . ..' - .. 

, 
rrrttt .. AlUWn 4 , . 

'HtIMA SOURCE DEVELOP 
SHRIMATI KRISHNA SHAH!): (a) an 
(b). ir. D ci ions r garding e tablish~ 
ment of two new ndriya anskrit Vidya. 
peeths have been ta en. The fir t ha bee 
set up at Lucknow ( .P.) in 1986- 7 ana 
the econd uJd b et . up at lcutta 
(W t B ng 1) in 9 .89. The pro 0 at 
to et up new Kendriya Sanskrit Vidyapeeth 
at hopaI M.. Gauh ti (A am) ane! 
Maniput r n ideration. 

(c) There j no endriya nskrit 
Vidyapeeth in other State cept dhr 
Prade h Delhi, U.P., Ori a Jammu & 
,Kashmir, ala and ,ja than. The pro 
posals to et up endriya San. krit idy 
peeths in other St te m y be COOl ider d in 
due cout e. 

DE.Addlction Centr fCllulc 

*203. SHRI VAK OM U 
THAMA : Will t'h inistcr of H 
AND FAMILY WELFARE b pi ed to 
state : 

a) t e number of de .. addiction centre I 
clinics functionin in the country' t pr en 
and the detail th reof; 

(b) the total capaci ty of the e 
clinics for treati ou do r n d 
patients; 

e tre I 
indoo 

(c) whether the xi tin c tr /clinic 
are suffici nt to provid m dical car to 
the increa ing num r of d ug addict; nd 
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~ in lbi. FUQd have provided 
for establi. hment of one unit each in 
A . . I.M.S. and Safdarjung Hospital. State 
Governments have been a ked to earmark 
bed and provide fund in their Plan 
budget ror thi purpo e. 

AN 

ATEME T 

A PRA ES 

G v rnment o~pital for Mental Caret 

UJ,AB 
Guru Oobind Singh Medical Colle . , 

Earidkot. 

RAJAST A 

Ayurvisyan Mahavidyalaya Udaipur. 

. A ociated Group of 0 pita) Bikaner. 

S. . Medical Colleg ,'Jodhpur. 

Waltare. SIKKIM 

BIHAR 
STNM Ho pitat, Ganltok. 

anchi Man ik Arogya hala 
Ranchi . 

ankae, TAMIL NADU 

ntr I n tHute of Psychiatry, Ranchi 
Mental Ho pital, Dha wad. 

HA Y NA 

M dic 1 Colle e, Rohta 

KARN TAKA 

Medical ColJege Hospital, Thanjavur. 

. KEM ~ Colleae, In titu te of Mental 
Health, Madras. 

UITAR PRADES 

Mental Hospital, Varana i. 

Nur Manzi! Psychiatric C tre, 

J waharlal ehru Medical Colleae, Lucknow. 
BeJaaum TMHANS, Bangalore. 

Mental Hospital, Barely. 

RAL 
WEST BE GAL 

M die 1 . ollele 
alar Kottayam . 

ospita 1, Gandh i 
Lumbini Park Mental ospita)j aloutta . 

MA A PRADES GOA, DAMAN & U 

tal ospital, Gwalior. In titute of Psychiatry, Panaji. 

T A PONDICHBRRY 

M ntal o pital, agpur. JlPMER, Pondiche.rry. 
Menlal o pita] atn girL 

G nera] o pit 1 Solaput. D L 

. M. oona. Mental Hospital, Shahdara . 

mb y. S fdarjun ospital. 

.1.1. .S. 

G .B. ant Ho pitat 

General ospitalt Mod Balh. 
pit 1, 

M t~.tlity &Iul hitch n Hospital, 
os pi I , Road .. 
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Hindu Rao Hospitai, Sa,bzi Mandi. 

Infection Diseases Hospital, 
Camp. 

ing way 

Girdhari Lal Maternity Hospital, Ajmeri 
Gate. 

Rajan Babu T.B. 0 pital, Kingsway 
Camp. 

Kasturba Hospital, Jama Masjid (only 
maternity) 

Balak Ram Hospital, Timarpur. 

Hudson Lines Maternity Hospital, 
Kingsway Camp. 

Ram Manohar Lohia Ho pital. 

Lady Hardinge Medic 1 Colleae 
Hospital. 

Kalkaji Hospital, KalkaJi. 

Municipal Corporation Hospital, Lajpat 
Nagar. 

MUQcipal Corporation Hospital Malviya 
Nagar. 

Municipal Corporation Ho pital, Moti 
agar. 

Municipal Corporation Hospital, Pat 1 
Nagar. 

Municipal Corporation Hospital, Tilak 
Nagar. 

Municipal Corporation T. B. Clinic, 
Kilokri. 

Municipal Corporation T. B. Clinic, 
areta. 

L. .J.P. ospital. 

HMD Shahdar . 

asturb iket n 
agar (for widow). 

Jain ospit 1. 

T 

turba Hospital; Sewairam. 

B.J. Medical Collcac, Ahmedabad. 

PreteDtJ or 
·204. 0-

SHR 

Will the Mini ter of BAL TH A D WEL-
FARE be pleased to tate: 

(a) whether prevalence of mokin amon 
the youths is increasing day by day at an 
alarming rate; 

(b) whether any investigation ha been 
conducted into the causes of thi rapid 
increase in smoking; 

(c) whether any step arc contemplated 
to check the mania; and 

(d) if so, the details thereof '] 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ 
KHAPARDE): (a) and (b). There are no 
data available in regard to the prevalence 
of smoking among the youth in the country. 

(c) and (d). The Government has taken 
the following steps to discourage smokin 
in aenera! :-

, 1. ealth education publicity QD the 
hazards of smoking have been 
undertaken through ma media 
channels. 

2. The cigarette manufacturer arc 
required to di play 0 every 
cigarette packet/advertisement/ 
boarding the tatutory warnio 
'Cigarette smokin i injuriou 0 
Health.· 

3. I ha 
A.I.R. 
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205. SH SHAN I DHARlWAL 
Will the Mini ter of HATH A 
FAM LV WEL ARE be pleased to tate: 

(a) whether surgery under Ayurvedic 
system of medicine ha been give recogni-
tio by Government; 

(b) if so. whether such cas have been , 
brought to the notice of Government in 
which va1dyas are being punished for doing 
ur ry though urgery has recognised under 

Ayurvedic System of medic'in as has been 
been done in the case of allopathic system 
of medicine; 

(c) if 0, the names of the State which 
have not given recognitio to surgery under 
the Ayurvedic sy tem of Medicine; and 

(d) the reaction of Union Gove~nment 
in this regard and the action proposed to 
be taken to end the controversy over giving 
recognition to surgery under the Ayurvedic 
y tem of Medicine ? 

THE MINISTER OF STATE IN THE 
MINIS Y 0 B LTH AND FAMILY 
WELFARE (KUMAR SAROJ 
KHAPARDE): (a) The practitioners of 
Ayurveda po sessing recognised medical 
qualifications are not debarr from perfo -

ing ur ery. 

(b) No such case ha been brou ht to 
tb notice of the Government. 

(c) and (d). 0 not ari e. 

llegal lin of 
tio 

SHRI ML PR SAD 
Will' the Minister of E VlRO -

FO STS be p ea ed to sf t : 

1 • l' 7 52 

(b) if so, the action tUen by the GQ¥e n-
men t against guilty persons ? 

THE MINISTER OF ENVIRONME T 
AND FORESTS (SHRI BHAJAN LAL): 
(a) he State Government of Uttar Pradesh 
has reported that no organised larg scale 
illegal felling of Khair trees is going on in 
the Dudhwa National Park. A few stray 
case of illegal felling of Khair trees hav 
been detected by the Park staff. 

(b) According to the State Governmen , 
compensation has been reali ed from gUilty 
persons in orne cases while other are 
und r enquiry. In all ca es, the wood 
illeg Ily cut ha been confiscated. 

1840. SHRIA MARSINH RATHAWA: 
Will the MINISTER OF HEALTH AND 

AMIL Y WELFARE be pleased to state: 

(a) the number of leprosy . case in each 
State at present; 

(b) whether any injection has been 
developed for the treatment of lepro y 
disease; and 

(c) if so, the steps being ' taken to 
increase the production of the injection in 
the country ? 

THE MINISTER OF STATE I THE 
MINISTRY OF HEALTH AND, AMILY 
WELFARE (KUMARI SAROJ 
KHAPARDE) ; (a) A statement giving the 
no. of leprosy cases in each state is iven 
below. 

(b) and (C). ecent method of tr atmen 
, of lepro y is with multidrug therapy. Th 

drug included in the therapy are rifampicin. 
dapsone and Ciofazimine. Of the thre 
drug, dap one i availabl ' in inj ctible 
form. However injection form of dapsone 
therapy i not practicable in a developing 
country such as India where leprosy i a 
major public health problem aDd the di tri-
bution of th di a i entially rural. 



No.her oll.prOl)' C.I. on reeord. lI~der treatment and d'aellarge.! bJ 'Stafel 1987 

Stat'JUT No.olc_s No. 01 cai,s 
on rl!cotd ai und61' tr,al ... 
on JUlie, 1981 ""nt at on . 

Jun,_ 1987 
1. 

2. Arunachal Pradesh 
3. Assam 119362 19001 

4. Bihar 314075 277667 185467 
5. Goa 4926 2309 1340 
6. Gujarat 73595 :69291 51465 
7. aryana 1125 1093 207 
8. Hima~hal Pradesh 4694 4684 1791 
9. J& K 5862 4962 1306 

10. Karnataka 163414 158804 54142 
11. Kerala 90447 75442 48928 
12. . Madhya Pradesh 159549 159541 11963 
13. Mahara htra 355968 355968 274822 
14. Maniput 6450 ,4268 2]07 

15. Meghalaya 5717 3539 1043 
16. Mizoram 541 508 225 

17. agaland 2299 2299 536 
18. Orissa 246870 244510 1~1520 

19. Punjab 3126 3126 2430 
20. Rajasthan 17529 16085 316 
21. Sikkim 401 341 9~ 

22. Tamil Nadu 532590 460899 653970 
23. Tripura 3274 3065 1027 
24. Uttar Pradesh 478006 1 445814 206121 

25. West Bengal 315025 236720 71425 
26 .. A & Nisland 1026 993 

27. Chandigath 64 64 

28. D & N Haveli 513 426 
29. Delhi 10027 843 

30. Lakshadw p 343 343 

ondicherry 

04 



AIIowaace to EmploJeea of ".adrl,. 
VId, ,. SaaaatbaD 

1841. PROF. SAIF-UD-DI SOZ: 
Will the Mini ter of HUMAN RESOURCE' 
DBVELOPMENT be plea ed to state : 

(a) whether Union Government have 
decided to grant "Tribal allowance" to its 
employ posted in tribal areas of Madhya 
Pradesh etc. ; 

(b) whether it is propo ed to be paid 
to the employes of endriya Vidyalaya 

anahathan po ted in uc:h area ; and 

(c if Ot th d tail thereof? 

'tHE MINISTER 0 STATE 1 t B 
EPARTMENTS OF EDUCATIO AND 

CULTU TN T E MINISTR.Y 0 
HUMA RESOURCE DEVELOPME T 
SH tMATt I(RISH A AHI): (a) e 

Sir 
(b) and (c). Th matter i under consi .. 

eration, 

t Addltlona. R ourc 
for Road Network 

1842, SHRI JAGA ATH ATNAI 
Will the Minister of SU ACE TRAN -
PO T be pleased to tate: 

(a) whether there i a propo al to float 
bond to rai add'tional e ource to meet 
the huge deficienci in the road netwo in 
the country· and 

(b) if 0, the d tails th eof? 
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Hospitals in Delhi have rerused to provide 
immediate medical attention to the accident 
victims without first getting the cas 
r gistered with the police ! 

(b) . if so, the numbe of per so DS died 
because of not getting immediate treatment 
by the various ospitals in Delhi since 
1 January, 1987 tin date and whether any 
inquiry into this type of lap. e on the part 
of doctors ha b en made and jf so, with 
what re ult . and 

(c) whether Government propo to 
i u in. truction for providing medical 
treatment to the victims of accidents without 
waiting for the registration of the case with 
the Police and if rtot, the reasons therefor? 

E MINISTER 0 STATE IN T 
M NISTRY OF HEALTH AND FAMILY 
WELFAlU3 (KUMARI SARO] 
KHAPARDE) : (a) No Government Hospi. 
tal ha refused to provide immediate 
medical attention to any accident victim 
by insistiog to have the case registered fir t 
with the police' . 

(b) and (c). Do not ari c. 

Setting up of Regional T lag Laboratorie 

1844. SHRl PARASRAM BHARD-
W AJ: Will the Minister pf HEALTH AND 

AMILY WELFARE be plea ed to state 
the detail of the plan to set up a regional 
te ting laboratory in each State for dru 
trengthening similar la boratorie in the 

private ector? 

THE M N STER OF STATE IN THE 
MI STRY OF llEALTH AND FAMILY 
WELFARE (KUMARI SAROJ 
K APARDE): A Committee has be n set 
up to xamine the qu stion of establishin 
regionallaboratorie and strengthening th 
exi tin laboratori . 

CrlppliD Ef~ of MIC G on C IIdr 

SHWANTRAO 
GADAKH PA L: Will the Mini t r 
of RE OURC EVE op .. 

ENT be plea e to tate ; 

( ) whether a tudy wa recently pon· 
iou ored by the tit te of Public Cooper· 
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tion and Child Development on the 
crippling effect of MIC gas on the children 

po ed to ga lea}<age accident in Bhopal; 
(b) if 0 the conclu ion of the study ; 

and 
(c) the step beina taken to help the 

affected children ? 
THE MINISTER OF STATE IN THB 

DEVELOPMENTS OF YOUTH A AIRS 
AND SPORTS WOMB AND CHILD 
DEV LOPMENT (S RIMATI MARGARET 
ALVA): (a) Ye, Si. A study entitled 
'P ycho- ocial Competence in Children 
of MIe-Expo d Area of Bhopal C was 
pon ored by th a ion 1 Institute of 

Public Cooperation and Child Dev lop'" 
mente 

(b) The main conelu ion of the tudy 
are :-

(i) 

(ii) 

The child en exposed to M C gas 
displayed lower level of psycho-
social competence and showed 
more p. ycbiatric problem ~ , 

compared to their contro] group 
counterparts. 

The effect included poor level of 
cognitive functioning, ce tain 
degree of deviance in social skill 
accompanied by ph) sica 1 ailments 
and threat to mental health and 
well bing. 

(c) t is proposed to initiat an inter-
vention programme utilizing th CDS 
scheme as a nucleus which would aim at 
the following :-

0) helpin in problem identification 
and diagnosis; 

(ii providing counselling, guidance 
and t aiDing for parent; 

(iii) providing stimulation and p ycho-
ocial enrichment for the affected 

children; 
iv) special orientatio course fo 

Anganwadi Worke s in area like 
mental and cogni ive developmen, 
for trengtheDiog th pre- chool 
components; and 

( upply 0 1 SO mJ. mil to each 
bene icary in addition to 80 
o J)rotein-enriched bead 

utrition compollent. 

Two additional ICDS project have 
been sanctioned incl a. ing the total projects 
to five, covering 792 Anganwadis in Bhopal 
to cat r to the . p eial requirements of 
children in the gas affected a.r a . 

Talki.. 0, .. of VI, var y Iron and 
St I Lindted 

1846. S IMATJ B SAVARAJES .. 
W A Will th Mini t r of STE 
AND MINES be plea ed to tate: 

(a) wheth:r Union Governmen re 
con idering the propo al made by arnataka 
Governm nt to take ov r tate-owned 
Vi ve v raya on and St 1 Limited; 

(b) if so, when the request w made; 
and 

(c) by what time the final d i ion ·n 
this regard i Ji ely to be aken? 

T E MINISTER OF lE A D 
MI , ES (M. . OT R): (a) to (c). Afte 
can ideration of the propo al of the St to 
Government of Ka nat , first mooted 
in March 1984, about ak 0 r of VISL 
by SAIL, the Government of ndia ha \Ie 
dvised the Karnatak Gov rnment th the 

vjability of the plant d p nd upon an 
a ured upply of power throughou tho 
year and fixing a roasona 10 tariff f r th 
powe. Mere transfer f owner hit 0 tho 
Gov rnment of ndia would not Iv thi 
ba ic probl m. 

Report on 

(a) whether U. . conomic 
Cou cil for Asi and Pacific 
on population ha brought out a r p rt on 
the failur of fami1y pI nnin m . U e in 
ndia; and 

(b) wh t ar th lien 
repor ? 

b) oe 



I '8 SHRIICAMLA PRASAD SINGH: 
Will the· Minister of AILWA YS be plea ed 
to tate: 

(I) tlie number of casel of ticket seal· 
pina reported from Delhi, Now Delhi and 
Hazarat Nizamuddin Railway Station a 
.1 0 from the Capital Railway Stations of 
tho States during the Jast 12 months, tation-
wise ; 

(b) the rca on for the increas in sucb 
eases ; 

(c) tho number of ca es which w re 
olved and the Dumber which arc yet to be 
olved ; and 

(d) the steps taken to solve them and 
to tone up tbe ecucity arr n ement ? 

THB MINI BR 0 SCATS 0 THB 
MI ISTRY OF R~lLWAYS (SHR.I 
MADHAVRAO CIND A) : ( ) to (d) . Tb 
j formation is being collected and will be 
laid on the T ble of the S bh •. 

MI u of Fond Alloc ted to Central 
Council of e arcb 1ft Homeopathy 

1 49. SHRt V. SRBBNIVASA PRA. 
SAD : Will the Minister of HEA~TH AND 
FAMILY WEL ARB be plea ed to state: 

( whe her Govecnment are aware that 
bup funds' aHoe ted to tbe Centr 1 Council 
of e carch in moeop8.tby for re carch 
project are being mi u d due to unqu lified 
doctor, rese rcb officer and other staff 

or ing there ; 

(b) jf 0 , the det jJ tbe :eof; . 

(c) whether most of the doctors ar 
running pri ate bu in s by openin ph.rm ... 
ceutical bop hUe working in thi Council 

d mi uin n1 dicine nt for tb Govern-
ment om 01' tbie ho ital 11 ted to thi 
Co 

(d) 
b01 0 

wether Gove n'· ent propos 
ir, in tbis r rd ? 

. 19, .,., 

THB MINISTER. OF STATE IN 111 
MINI TRY OF RB~LTH AND FAMILY 
WELFARB (KUMARI SAROJ IeHA. 
PA DB): ( ) aod (b). No. Sir. Government 
audited aceo unts lor the year eDdlnl 16.87 
have Dot revealed any misue of fUDds allo .. 
cated to tho Central Council of Research in 
Homoeopathy. 

(c) and (d). Stray cases of complaint 
relating to private practice allegedly being 
UDd rtaken by staff member~ or the Council 
have been received and are being investj. 
gated. 

eire I Rallway., Calcutt. 

J850. SHRI ANIL BASU: Will the 
Minister of AILWAYS be pleased to state 
the progress made so far, in the completion 
of Circular Railway project in Calcutta in 
physical and fi nancia) term ? 

THE MINISTER OF STATE OF THE 
MINtSTRY OP I{AILWAYS (SHRI 
MAD HAVRAO SCINDIA): Construction 
ot Part I of Calcutta Circular Railway 
Project trorp Dum DUm Junction to 
Prinsep Ghat has beed sanctioned. The 
physical progres and expeuditure incurred 
thereon upto 30.9. 1987 are' 63% and Rs. 
22.3" CCOre respectively. 

Chlttaranj_ D Locomotlye Wor s 

18S1. SHRI SYBO MASU AL 
HOSSAIN: Will the Mini fer of RAILWAYS 
be pleaSed to state : 

<a> the target fixtd for ChittaranJan 
Locomotive Works during tho last thrco 
ye r , Jear-wise ; and loco-wile; Ind . 

(b). the production achieved during the 
above m Dtioned period ? 

THB MINIS BR OF srArs OF THB 
MTNI TRY OF RAILWAYS (SHRI 
M DHA VItA 0 SCINDIA): (a) The target 

. for C.L.W. rCI rdina the production of 
ditrerent type of JOCot dudD. t:1., ts 
i. " 19 4. ~-~ , ad 198 87 .s 
under: 
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1915",86 

1'16-87 

ZDM4A NDM5 

1 

10 

3 

77 

llO I 

(b) The .,roduction ath'eved at CLW dorin, last 3 years i.e. 19 4.8, . 9 ~·~6 aod 
1986-87 was as under : . 

Bltetric Dillel Total 
------- ......... - ...... --..-........ ......_..._- ............... -~--.....-. -..... .......... _ 
WAG5 + WAPI WDS4 l'DM2 ZDM4A. NDMS 

19 4-g~ 49 + I 22 

!9IS-86 54 +- 16 

198C;·87 70 ~ 1 

Financial. d to tate on Sbowio du 
Progrel io Family Plaonin 

1857. SHRf GURUDAS KAMAT: 
Will the Minister of HEALTH AND 
FAMILY WELFARE be pI ased to t te: 

24 

(a) whether extr financial afd is pro-
pOled to be given to States for showing due 
progresl in 'amily plannto. ; aod 

(b) if so, the salient features 0 such 
cherne? 

THB MINISTER OF STATB IN THE 
INISTRY OF HEALTH A FAMll 

W lF~RB (KUMAR( SARO) 
HAPARDE) : (8) and (b). A scheme of 
ard to tbe best performing State / 

Ut. under family If. rc Prolramme 
i already in oper tion. The criteria 
dopted for selection 0' State I UT for uch 

rd. on th b i. of thel performttnce 
\Irina 1986-'7 are ,iven in tbe .tat nt 
low 

1 I 74 
3 8 '1 
5 11 111 

There is no proposal to live tb States/ 
UTs any other e tra fin nctal aid for their 
performance. 

STATE ME T 

Cash inc."tivt to /H,t performing States In II,. 
field of F. W. Programme - Criteria adopted 
lor deciding the Award winning Sta1t!~/UT~ 
durlll,1986·87. 

I. For tat havin populntfon over 
. one crote according to 19 l CeD-

01. 

(i) State ill be cIa sHied Into 3 
roups At B & c or S 'tat 

each aceo din 0 tb Jev I of 
. cole Protecfon r te 0 1 1.4.86 

atraoaed in tbe de c odin cd r. 

(ii) Onl), tboso States will quo Ilfy lor 
Award bleb ave cbievocl 
durin, th yca 19 6.8 • 

(a) 



term ot equivalent torUi tiOns 
ror the year 1986-9'7 to be deter-
mined by the Central Govern· 
mot. 

(b) A minimum of 1.S l'et ceot point 
increase In the couple protection 
rate oyer the previous year. 

(Hi) Por ranking the States which 
qualify for the award as per eli-
gibil ity criteria (ii) (a) and (b) 
above. the performance of the 
States wilt be evaluated on the 
baeat of tbe fol1owiDI compo-
nent . 

(a) Percentage of target achievement 
during the year 1986~87 in term 
of equivalent sterti ationl. 

(b) Increase In couple protection rate 
as compared to the increase in 
couple protection rate at the 
natlonal1evel. 

(c) 1m prevement in performancc io 
term of percentage achievement 
of tarlets duriol 1986·87 vil-a·vis 
percentage achievement of targets 
in the terms of equivalent sterli· 
sation in 19I5-86. 

(iv) The index ba cd 00 criteria men. 
tioned in para (iii) above will be 
further moderated for quality as 
judg d by t e reports received 
from the evaluation team durina 
tbe ye r 1986-87. he flnal 
ranking wilt be done on the basi 
of thi adju ted index. 

1. Por State /UTs. baving popula-
tion of Ie than one ero e 
accordln to 198! Cen u • 

(;) Th St tes /UT • will be grouped 
into t 0 rou (DelB) a 
und r -

(ii) · The criteria lor JudliD tbo Stat I 
UT. perrormanco and thefr 
eligibility for the award will be 
the same as for the States bavio 
population r one crore and 
above; . . 

GroupillZ 01 Stat_,I UT, lor cull aWQrds, 
1986-87 (Oil the basl8 0/ CPR tU on 1.4.1986) 

Group It. :. Punjab •.. Maharashtra, Haryan I 

Oujarat, and Kerala. 

Group B: Tamilnadu, lCarnataka, Od. a, 
Andbra Pradesh and Madhya 
Pradesh. 

Group c: West Deal'll. A •• am, Rajaathan, 
Uttar Prade~h and Bihar. 

Group D : Delhi, Jammu and ashmir, 
Hbnachal Prad~h. Tripura, 
~ aoipur, Mcgbalaya and Goa, 
Daman and Diu. 

Group B: agaland, AruDachal PtadClh. 
Poodicberi, Mizoram, Chanigarh. 
Sikkim. A & N Islands, D & N 
Haveli and Laksbadwcc:p. 

# 
ecruitment of Teachers by ea Iy 

Vidyalay. Saopthao for Nortb-Baltel'D 
Reaio 

18S3. SHRI RAJ KUMAR RAI : Will 
tbe Minister of HUMAN RESOURCB 
DBVELOPMBNT be pleased to state : 

(a) whether a Dumber of tea eben • were 
recruit ent in 1984 pecitlcally for postlnS tn 
North Eastern Region and that tbey iU oot 

tr n ferred at all o~t of that t ai~ ; 

(b) if so, wbether it i Dot di criaai~a. 
tor, vi -a-vis Olh teacher. of Kendr., 
Vjd,al l' aD thaD' . 

(c) whether Go~ernment propo 
tra fi th teachen ill further; neS 

to 



(d) if 10, the detail thereof? 

THB MINISTER OF STATE IN THB 
D PARTMBNTS OF BDUCATION AND 
CULTURE IN THE MINISTRY OF 
HUMAN RBSOURce DEVBLOPMENT 
(SH I MA I KRISHNA SAHI) : (a> to (d). 
Ye Sir. Teachers were recruited soectfi-, 
cally for POStiDg in the North Ba tern 
RegioD by Kendriy. Vidyat ya Saog than 
on the co dition that they would not be 
transferred outside the region under any cir-
cu tance. Only tbose ~eacber. to whom 
this coodition wa accep able took UP the 
appointment in the North Ba.tern reaion. 

Accordingly, there is n~ proposal to 
traosfer those teachers from that region. 

2, 1109 (S.4KA) 

adl by Major Port 

liS. SHRIMA IJAYANTI PATNAIIC.: 
Will tho ,Minister of SURFACB TRANS· 
o T be pleased to state ; 

(a) the traffic projected j different 
major ports during 1986.87 and h87-88 ; 

(b) the total traffic handled by different 
major ports during 1986 .. 87 and; 

(c) the d tail of th chievements m de 
during 1981.88 so far port-wise? 

THB MINISTB OF STATE 0 THB 
MINtS Y 0 SURFACB TRANS OR 
(SHRI RAJBSH PILOT): (a) to (c). A 
Statement i iven below -

STATEME 

(In million tonn~s) 

Nam6 of 1M porI ProJtction Projection Actual Actual (till 
1986 .. 87 1987w88 1986·87 OctoNr, 

1987) 
1987-88 

Calcutta 12.650 13.370 12.003 7.502 

Paradip 4.550 S.110 4.852 3.086 

Vi akhapatnam 15.600 1~.4S0 1,.036 9.019 

Madras 1 .4'0 17.180 19.77 14.016 

Iuticorin 4.850 4.190 4.146 2.412 

Cocbin 6.500 6.100 6.802 3.7$3 

New Mangalore 3.350 •. 310 5.431 3.124 

M()rmugao 15.9'0 1~.870 1'.918 4.92 

Bombay 23.2'0 24.430 25.0 7 1'.862 

andla 1'.600 10.14' 

Total: 121.750 123.080 124.214 '3.8t3 
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18 • DR. B L. SHAILESH: Will tbe 
Minister of ENVIRONMENT AND 
FORESTS be pleased to state: 

(a) whether deforestation continues 
una b ted ; and 

(b) if so, steps taken by the various 
State Governments in bill regions and plains 
to abolish forest leases and to substitute 
woadeo packing case 'with other material 
and the succes acbieved in this regard ? 

THB MINISTER OF STATE IN THE 
MINIST Y OF ENVIRONMENT AND 
FORBSTS (SHRI Z.R. ANSARI): (a) The 
Porest (Conservation) Act. .980 has been 
instrumental in reducing the diversion of 
forest lands for non-forestry pu:r:poses. How-
ever ~ damage to the forests due to biotic 
pressure continue . 

(b) The following measures have been 
taken by the Government to check defore-
tat ion and varying degress of success have 

been achieved. 

1. National Wastelands Development 
oard bas been set up during 1985 

with the object to bringing S million 
hectare of land every year under fuel-
wood and fodder plantation. 

2. Soil, water and tree conservation in 
the Himalaya (Operation SOilwatch) 
and other aft'ore tatioD proarammes. 

3. Guideline bav been issued to the 
State Government 

(i) o avoid clearfelling of natural 
forest and wbere ucb felling 
are inevitable for restoration of 
crop or oth r silvicultura coo-
ideration • it howd be restricted 

to area not e ce di I 10 hee-
t r in tbe ill and 2S hectare 
i the plains. 

E ii) to can id r ban ina 0 feltin in 
the hill above 1000 metre. at 
e t 0 Qme yc rs. 

(iii) to Identify critical areas in th 
bills and mountain which require 
protection from felling of fore t 
and need immediate vigorous 
fforcstation. 

(iv) to set apart 4% of the geographi. 
cal area as protection areas like 
wildlife sanctuaries, natiooal 
park , biosphere reserves etc. 

4. Development of intrastructure and 
enforcement of legal provisions 
for the protection of forest. 

,. Development of alternative ource of 
energy to replace fuel wood in domes-
tic and commercial sectors. 

6. Substitution of wood by alternative 
materials in packaaing, railway sleeper~ 
and building construction 

7. Liberati ed import policy for fore t 
product. 

8. Fiscal incmtives to industry which 
lead to wood substitution. 

9. Use of preservative treatment has 
been stressed to prolona timber life, 
leading to reduction in demand. 

10. Control ' of shifting cultivation. 

Illiteracy Percentage and Amount Allocated 
for Drive Apinst Illiteracy 

1856. SHRIMATI BIBHA GHOSH 
GOSWAMI: Will the Minister of HUMAN 
RESOURCB DEVBLOPMENT be pleased 
to state: 

(a) the total number and percentale of 
illiterate in the country during J 981 ; 

(b) the po ition as on 2 October, 
1987 . 

(c) the tot 1 amount allotted by the 
Centre during the Sixth a d Seventh PlaO 
periods on account of driv~ a~aJn ilUtera 
iJ;l tbe ~ountr; d 
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(d) the total amount actu lly utili~ed 'I 

THB MINISTER OF STATE IN THB 
DEPARTMENTS OF EDUCATION AND 
CULTURE (SHRIMATf KRISHNASAHI) : 
(a) and (b). According to 1981 cen u , t~e 
percentage of nlit~rate was 63.77% and 
there were about 42.43 crore illiterate per. 

OD in the country (excluding Assam) in all 
age.. roup. The literacy data are collected 
through censu operation and the position 
regarding literacy will be knQwn after the 
next Cen us which j due to be held in 1 91. 

(c) and (d). Of Rs. 92.81 crorcs ear-
marked under Central Sector for Adult 

Education pr gramme during Sixth PI n, an 
amount of Rs , 92.13 crores has been utilised. 
Of Rs. 201. SO crores earmarked under Cen-
tral Sector during first three years of Seventh 
Plan, R . 95.33 crore ' have been utilised up-
to September, 1987. 

Replacement of Steam Engines in Orissa 

18S7. SHRI JAGANNATH PATNAIK: 
Will the Minister of RAILWAYS be plea cd 
to state: 

(a) whether. any reque~t has been recei. 
ved from the State of Orissa regardin the 
replacement of the old sf eam engines. used 
in passenger and local trains runniaa through 
the State, with diesel engines ; 

(b) If so, the details thereof; and 

(c) the reaction of Railway authorities 
thereon? 

THE MINISTER OF STATE OF THB 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA): (a) and (b). 

o pecific request has been received. 

(c) Due to limited availability of die 1 
agine and their commitment for (rei,ht and 

lODe di tanceMail/SXpresstraiD.itinot 
feasible to dieseli e more pa enger and loe 
train at pr cot. 

PalleD er amenities on railway tati 
betweeo Howrab and Bard maD 

18S8. SHRI SAIPUDDIN CHOWDHARY : 
Will the Mini ter of RAIL WAYS be pleased 
to state: 

(a) whether there is aDY propo al to 
provide drinkin water, electric light. heds, 
over .. brid,es etc. to all station between 
Howrab and Bardhaman both main and 
chord line· 

(b) if so, the details thereof; 

(c) the number and names of tho e 
station on the above line having these faci-
lities now ; and 

( d) the steps taken by Government to 
provide the e facilities on tbe remain D8 
tations ? 

THE MINISTER OF STATE OF THB 
MINISTRY OF RAILWAYS (SHR 
MADH VRAO SCINDIA): (a) Yes, ira 
Passenger amcnities are provided at station 
as per norm laid down. 

(b) There i. a propo al to p ~ovide 
. electricity at Porabazar and a foot.over-

bridle at Nimo Halt statio1. 

(c) A tatement howing the nam of 
tpo st don aDd thc facilities avail blo i liven 
below. 

(d) The e faciHtie have been provided 
at these tation as required. Con I tent with 
the growth of traffic. these facilltie ill be 
improved on a proarammed b i. 



'S. No. NaIM of Drinking Electricity Sheds Foot-over 
Station Water bridg, 

1. Lit ah v ilable Available Available Availa 1 

2. Belur Av Bable Available Available Available 

3. ally Available Av ilable Available Av Hable 

4. Uttarpara Available Avail ble Available Available 

s. Hind Motor Available Available Available Available 

6. Konnagar Available Available Available Availab e 

7. Ri hra Available Available. Available Available 

8. Serampore Available .A;vailable Ayailable Not Availab e 

9. Seoraphuli Available Available Available Available 

10. Baidyabati Available Available Available Available 

11. Bhadresbwar Available Available Available . AvailabJe 

12. Mankuadu Available A:vailable Available Available 

13. Chandannagar Ava ila blc Available Available Available 

1 . Chuchura Available Avai able Available Available 

15. Hooghly Available Available Availablc ' Not Av ilable 

16. Bandel In. AvaHable Available Available Not Available 

17. disaptagram AvaiJabl Available Available Available 

18. Magra vail able Available Available Available 

19. Talandu vailable Available Avaihlble Available 

20. b nyian Avail ble Available Available Available 

21. Pandooah Avail ble Available Available Availablo 

22. Shimlagarb Available Available Available Available 

23. B ruipar Available Available Available Available 

24. Deblpur Available A:vailabJe Available AvaHable 

25. gil Availabl Available Available Available 

26. Mem ri Available Available Available Avail ble 

27. Nimo Halt Av il ble Avail.bI Available Not Available 

28. R u)pur Availabi Available Aveilable Available 

2 • lit Avail Ie Av itablo - Av il ble Availabl&. 
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Amen/lion Available ------ ----~-------- -----
S.No. Nam. of Drinking Electricity Shedl Foot·oyer 

Station Water bridge 

30. Shaktiaarh AvaUabJe Available Available Available 

31. Gangpur Available Available Av ila te vailablc 

32. Bainchi Av Hable Available Availa Ie Av Hable 

33. Belanagar Available Available Availab e ot Available 

34. Dankuni In. Available Availa Ie Available Avail bIe 

35. Gobra Available Available Avail ble Not Available 

36. lanai Road Available Available Av Hable Av U ble 

37. Begampur Available Available Availabl Available 

38, Bainchigram Available Available Available vallable 

39. MirzapUr Bankipur Available Available AvaIlable Not v lIable 

40. Balarambati Available Avai1abl Available Not Available 

41, Kam rkundu In. Available Available Av Hable vailable 

42. · Madbu udanpur vailable Av Hable Availbale ot Available 

43. Chandanpur Available Available Available Available 

44. Porabaza Available Available Available Not Available 

45. Belruri Available Available Available Available 

46. Sibaichandi Available Available Available t Avail ble 

47. Hajilarh Available Availa Ie Availab e Available 

48. Gurap Available Available Ava"labl Av H ,ble 

49. lhapandaD8 Available Available Available vai able 

50. Jaogram Available Available Available AVail' bI 

S1. Nabagram Available Available v ilabl ot A ail bJe 

S2. Masagram Available Available v Hable Av H ble 

53. Chanchai Halt Available AvailabI Av nab1 0 

54. Pall o d Avail ble Available Av ilab 
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U.loadlllI of Waaouat areilly IIW8Y 
Station 

1859. SHRI SARFARAZ AHMAD: 
Will the Minister of RAILWAYS be pleased 
to atate: 

(a) whether it i a fact that cement and 
fertUizers used to be unloaded previously at 
BareilJy Railway tation but thi arranae-
ment had been di continued after Juno, 
1980 and the loods are nOw unloaded at 
Chanety where Boods hed facilities are not 
available; 

(b) whcth r it is also a fi ct that it 
takea 4-5 days in untoadin goods there be-
cause of huge gu ntity of goods and lack of 
facilities tbere as a result of which those 
companies suffer which have to book tbeir 
lood from thi station and there is also 
deJay in returnin the railway rakes; and 

(c) if 10, tbe reasons for this chan8e 
and remedial teps proposed to be taken in 
this regard ? 

THE MINISTER OF STATE OF THE 
MI ISTRY OF . RAiLWAYS (SHRI 
M DHAV AO SCINDIA): (a) It wa in 
July. 86 that tra C in cement and fertilisers 
was shifted from Bareilly to Chanehti 
where facHitie were specially created for 
the purpo . 

(b) o. Sfr. 

(c) As · terminal facilities at BareilJy 
cannot be augment d for want of space, 
they have been provided at Chanehti-
suburb of Bareilly. 

[En,U h] 
Dd R ch Projects SPOD ore d 
) I tltat of e It nd F IIJ 

ellar 

how m ny Tr inio . nd Research 
by the out-side ,e cie t the 

19, 1917 

Nation I In.titute of Health and Family 
Welfare, New Delhi from 1984-8S to 1986. 
87; 

(b) the number of training and resea-
rch projects sponsored by the institute it elf 
and the Ministry of Health and FamiJy WeI. 
fare during the ab~ve period; and 

(c) the funds received from the above 
foreign a encies? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ KHAPAR .. 
DB): <8> During the period 1984.85 to 
198f1-87, IS Research Projects and 8 Training 
courses/Workshops were sponsored by fore-
ign agencie at the National Institute of 
Health &: Family Welfare, New Delhi. 

(b) During the period 1984.8' to 
1986-87. 13 Research Projects and five 
Trainin8 course /Workshops were sponsored 
by the Ministry of Health and Family Wel-
fare and 1 S Research Projects and 40 Train-
in Courses/Workshop were sponsored by 
the National Jnstitute of Health and Family 
Welfare itself. 

(c) A sum of Rs. 78,67.511 .00 were 
received from the foreign agencie . 

LaDd Are Along Railway LID 

1861. SHRI SRIKANTHA DA'ITA 
.ARASIMHARAJA WADIYAR: Will tbe 

Mini ter of RA1LWAYS be plea ed to state: 

(a) the total land area along the rail· 
way track, State-wise, and 

(b) the step to make the be t use of 
this la d? 

THB MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCI DIA): (I) and (b). The 
inrorm tion is beinS collected and will be 
1 id on the t blo or the S bba. 
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prOductloD of Mica in Andbra Pradesh 

1862. SHRr S PAlATCONDRAYUDU: 
wm the Minister of STEEL AND MINBS 
be pleased to state: 

(a) the total production of processed 
mica in Andhra Pradesh during the last 
three years, yearwise; aJoogwith itl produc-
tion io private and public sector; and 

(b) the total export of mica duriog the 
above period from Andbra Pradesh to other 

Country 1982·83 
--------
Q y 

Total 765 22224 
all countries) 

elgium 15 233 

Czechoslovakia + 31 

France 5 491 

F.R.G. 3 604 

.D.R. 124 1708 

Japan 385 4631 

Poland 20 1114 
U.K. 137 H49 

U.S.A. 2$ 4041 

U.S.S.R. ++ 88 

other countries 51 8134 

++ eg1igible 

country-wise and year-wise details thereof 
and foreign exchange earned the eby ? 

THB MINISTER OF TATB IN THB 
DEPARTMBNf OF MINES I TH 
MINISTR.Y OF STEEL AND MINES 
(SHRTM ATI RAMDULARI SINH 4.) : (a) 
Proces fog of mica i os entially a cottale 
industry and exact q Jantum of production 
of processed mica i not avaiJable. 

(b) exports of mic from Andhra 
Pradesh for the la t three years and foreign 
exchange earned are as folow :-

Qty: i tonnes 

Val: in Rs. '0 O. 

1983-84 1984-85 ----- ......... ...._------
Q v Q V 

74J 28085 4646 40850 

++ 108 610 1689 

++ 120 211 668 

7 295 77l 2115 

80 8S0 92 1171 
173 7780 107 649 

372 3859 1188 8698 

22 1173 134 1128 

5 977 34 709 

43 4521 1059 8268 

J2 S146 30S 770 

29 3056 35 32 S 

ore: o ta relate to conden~or, fllIQ , late CQt. asber. and di CI, beet tri 
only. 

ource. DGCI~S. Calcut 
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Zoo 

1863. SHRI SURESH KURUP : Will 
tho Minister of ENVIRQ MENf AND 
FORESTS be plea cd to state : 

(a) whet r tate Governffieot of 
Kerala ba sought the permission of Union 
Government for tablishing a zoo in the 
reserve fore t area at Peechi, TrichUJ'; and 

(b) if o . th reaction of tbe Union 
Government thereto ? 

THE MINISTER OF STATE IN THE 
MINIST Y OF ENVI ONMBNT AND 
FORESTS: (SHRI Z.R. ANSARI) : <8> Yes, 
Sir. 

(b) The Union Government docs Dot 
encourage etting up of new zoos. Setting up 
of zoo is not an essential purpose for 
which forest land is to be diverted. 

Milch Cattl 

1865. SHRIMATI N.P. JHANSI LAK-
SHMI: Will tbe Minister of ENVIRON. 
ME 0 FO RBSTS be p ased 0 state: 

< a) whether Governm ot have received 
complaint that milch cattle afe fr quently 
bein killed by wild animals; 

(b) if 0, whether Government ave 
any chemc to assist farmers whose cattl 5 
are kill d. by wild animals; and 

(c) the financial a s{stanco iven to 
uch affect d farmer ? 

THB MINIS B OF S ATB IN HB 
MI STRY 0 BNVIRONMENT A D 

OR S S: SHRI Z . • A S I: () 
Some ca e of c d ma have been rep or ... 
ted. 

J8 6. SHRI MOTILAL SINGH: Will 
the Mini ter of RAILW YS be pleased to 
state: 

(a) whether the scbeme of providing 
hygienic and tasty snacks to passengers in 
consultation with India Tourism Develop-
ment Corporation introduced in June 1986 
on experimental basis has been analysed; 

(b) whether traveJ1in p ssengers in 
winter pre£; r freshly prepared pooriefsubzi 
on platform or pre-cooked poories in cas c .. 
roles; 

(c) the arrangements made for 'augmen-
ting poorie/subzi trolJie for giving fresh 
poorics at New Delhi station during winter 
season; and 

<d) whether the scheme of aupplying 
food in ca serolls is running in loss; if so, 

, the reaSODS for continuing the same ? 

THE MINISTER. OF STATE OF THB 
MINISTRY OF RAILW YS (SHRI MA-
DHAV~AO SCINDIA): (a) Yes, Sir. 

(b) The preference varies from pa cn .. 
ger to passenger. 

(c) There Is no proposal to au ment 
the existing arrangements. 

(d) Profit and Lo s account main-
tained unit wi for all the item served 
from the unit and Dot separately for each 
item. On Indian Railways, departmental 
catering made a profit in 1986-87. 

867. DR. 0 VIJAYA RAMA RAO: 
Will the Mini ter of HBALTH AND 
FA MILY WELF ARB be pleased to tate: 

() whether out of about 130 pelticides 
cleared for agricultural use in Indi 31 per-
missible limits of relidue have been pr • 
cribcd 0 far n'f tb r on rOt thi 
delay; n 
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, (b) whether any samples have been 
drawn so far for testing of food sa~ples of 
pesticjde residues and if so, state-wiso results 
for the la t three years and corrective acti on 
taken where necessary? 

THE MINISTBR OF STATB IN THE 
MINISTRY OF HBALTH AND FAMILY 
WBL ARB (KUMARI SAROJ KHAPA -
DB) : (a) Out of 118 pesti ides registered 
on regular basis for use in the country. the 
residue tolerance· limits for 31 commonly 
used pe ticide have already been laid down 
under the Prevention of Food Adulteration 
Rutes. Tolerance limits for 21 additional 
pesticides have also been drawn up for in-
clusion under the provision of Prevention of 
Food Adulteration Rules, t 955. Tolerance 
limits for remaining 66 pesticides could not 
be worked out because of non",avaiJability 
of authentic documents 00 the maximum 
reSidue limits prescrib d by other organ isa-
tions/countries. 

(b) Information from States/Union 
Territories Is bing coJlected. 

Urdu Aeademie in state aDd Union 
Territories 

) 868, SHRI SYED SHAHABUDDIN: 
Will the MfnIster of HUMAN I\BSOURCB 
DBVBLOPMENT be pleased to state: 

(a) the names of States/Union Territo. 
ries whi ch have established Urdu Academi-
es; 

(b) the . sanctioned annual grant for 
each Academy for the last three year ; 

(c) the major items of expenditure by 
lthe elhi Urdu Academy during 1986.87 on 
riterary e'Yents such as seminars, cQnferences, 
eeceptions in honour of literary personaliti-
a • publications, grants to writers and literary 

ward etc. separately; and 

(d) the expe4iture, by the Delhi Urdu 
cademy of nOD-literary nature i.e. for 

st blisbmcot etc ? 

THB MINISTBR OF STATE IN HB 
DEPARTMENTS O.F EDUCATION AND 
CUL URE I THB MINISTOY OF BU· 
MA RESOURCE D VELOPME 

(SHRIMAT[ KRISHNA SAHr) : (a) aDd 
(b). The following State/Union Territori 
have established Urdu Academies and sane 
tioned annual gra t as indicated below:-

Rupees In LakJu 

1984.85 1985.86 1986·87 

J. Bibar 12.30 

2 . . Karnataka 3.20 3.70 4.00 

3. Delhi 1~.75 41.85 42.1S 

'4. ,V.P. 18.00 2 .69 26.69 

~. PUDjab 1.9j 2,97 3.09 

6, Maharashtra 13.~0 11.63 11.93 

7. Haryana (It was establi bed in 
1986-87) 8.00 

8. Madhya 
Pradesh 5.75 6.2S 6.55 

9. J&K 101.29 
(Academy of Art, Culture and 
Languages. No separate Urdu 
Academy has been established) 

10. Gujarat (It was set up in August, 
198 ) 4.00 

11. Andhra 
Prade h 

12, West Bengal 

5,00 5.00 8.00 

8.00 

J 3. Himachal Pradesh (There i one on1y 
Academy which j 
called' he Academy 
of Art, Culture and 
Languages', It spent 
Rs. 25, 00 for deve-
lopment or Urdu) in 
19 6-87 .. 

14. Rajasthan 

(c) 1. Book fOf Co ntrallibrari 
Urdu medium chool. 

2. 
level 
te. 

and for 
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3. Pension to writers, journali t & 
pocts. 

4. Salary Of te che provided by the 
eademy in Urdu medium cbools. 

5. Expenditure on Urdu teaching cen. 
tre . 

6. olding of literary semia rand 
ymp iums ,on Urdu language and 

lite ature. 

7. Com i ionin e careh Projects 
on Cultural and Literary heritage 
of Delhi. 

8. Publication of eminar papers and 
proceedings, commis ioning of ori· 
inal books and reprinting of rare 

books. 

9. Financial assistance on manuscri-
pt . 

10. Research fellowship. 

1. Fi ncial istance to literary and 
eultur I organisation , devoted to 
promotion aod propagation of 
Urdu. 

1. Ca h awards to r nowned and out-
standing writers, poet nd journa-
Ii t • 

1 • 

r ramme . 

14. Th c demy i cu r d expenditur 
mountin of ,. 2. ,30.24'2 on 

literary event nd programme 
implem nt d durin 19 6.8 ' . 

Incurred 
19 6.. 7 0 . 

• 14, J 833. (; durin 
t bli h en ctc. 

Recraltment RaJ Framed by Central 
CouDell of Homoeopathy 

I 69. SARI ZAINUL BASHER: Will 
the Minister of HEALTH AND FAMILY 
WELFARE be pIe sed .to state : 

(a) whether the Central Council of 
Homeopathy has framed the recruitment 
and conditions of service rules for its per- ' 
onnel ; 

(b) the qualification pre cribed for 
recruitment to the post of Secretary in the 
Central Council of Homooopatby; 

(C) whether the present incumbent of 
this post fUlfils the prescribed academic and 
technical qualifications and if not, the rea· 
sons for relaxation made in this case; and 

(d) whether tbe persons working on 
deputation in the organisation are eligibJe 
for absorption in the Council under these 
rules? 

THE MINISTBR OF STATE IN THE 
MINISTRY OF HBt\.LTH AND FAMILY 
WELFARE (KUMARI SAROJ HAPAR. 
D~) : (a) Yes, Sir. 

(b) The qualifications prescribed in the 
approved recruitment ' rules for the , post of 
Registrar-cum-Secretary of the Centr~l Coun-
cil of omoeopat yare given in the tate-
ment blow. 

(c) res. Sir. 

(d) Yes. Sir. Although there is no 
specific provi ion for Ilbsorption under the 
Recruitment Rules, this i generally resorted 
to wherever the,e i provision for 'direct 
rec uitmeot' or 'on tran fert. 

STATEME T 

Rules ra d by C nira) Council Homoeopathy 

Educational and other qualifications 
r quired for direct recruit 

E sentiai : 

De ree or Diploma in Homoeop thy ob-
tained (ter atlea four cal i titutiona 
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training in a recognised homoeopatbic instj .. 
tution and included in second Schedule to 
the Homoeopathic Central Council Act, 
1913. 

OR 

A recognised qualification in homoeo ... 
patby included in third schedule to the 
Homoeopathy Central' Council Act, 1973. 

Dtsirable: 

(i) Degree in Science or Art or a reco ni-
sed Univer ity jlnstitution. 

(ii) Original contribution to th Develop-
ment of Homoeopathic Science and 
Homoeopathic Medical Education. 

Experience: 

Professional xperience of not Ie than 
10 yeats including three or more year ex-
perience of workins in any of the following 
posts or higher posts: 

(i) 

(iii) 

Lecturer/Assft. or Deputy Director/ 
Asstt. Adviser under the Central 
Government/State Government/Statu-
tory/Autonomous Organisation. devo-
ted to the development of Homoeopa-
thic Education or research 

OR 

As .Re carcb Officer/Technical Officer 
in any recognised research organisa-
tion 

OR 

Registrar/Deputy Registrar/Assi tant 
Registrar in the Central/State Boards/ 
Council 

Not. 1 : Qualification and experience are 
relaxable at the dlscrection ot the 
Central Council of Homoeopath/ 
Competent Authority in case of 
candidates otherwise well qualified. 

Note 2: he qualification( s) regard in ex-
perience j lare reI ble, at the 
discretion of tbo Cent ral Council 
of Homoeop tby /Competent autho-
rit, in case of candidates belon ing 

to SC/ST if at any atago of .elec-
tion th Central Council of Hom .. 

,oeop thy/Competent authority i. 
of the opinion that sufficient num· 
ber of candidates from tbe.o 
commuoitie pos essfng the requi .. 

. ite experience arc not likely to be 
avail ble to till up the vacancies 
re erved for them. 

[Translation] 

in D Ihi 

1 70. SHRI JANAK RAJ GUPTA: 
Will the Minister of HEALTH AND 
FA ILY WELFARE be plea ed to t te: 

(a) whether there i jgh incidence of 
measles in. D Ihi these days; 

(b) whether vaccine for mea les is not 
available in all the di pensaries of Central 
Government Health Scheme; 

(c) the proportionate quantity of this 
vaccine distributed among the di pon aries 
dUring the last is months aloDg with the 
names of di.pcn aries; aod 

(d) ir 80, the rea ons for non-availebl 
lily of the vaccine and the mea ure being 
taken to mako it available? 

THB MINISTER OF STATB I HS 
MINISTRY 0 HBALTH AND FAMILY 
WELFARE (KUMARI SAROJ K AR. 
'DB): (a) No, Sir. The number of ceo 
measles in Delhi for the Ja t thr 
reported by the C.B.H.!. are give 

Year Cases of Measles 

1984 

198, 

19 6 

1987· 

S S8 

4759 

4676 

2825 

.0 ta relate to 
Admini If tion upto Jul" . 
tall u to Se rem t, 1987. 

nd Delhi 
d 
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(b) NOt Sir. ~bero is DO bortage of 
Measle accine and. the required quantity 
i su plied to tbe Central Stores, COHS 
through Director of Health ServIces, Delhi 
at re~ular intervals. Contral Store, COHS 
lupply the v ccine to the Di pcnsarie on 
dent od. 

(c) V ccioo to the di pensaries during 
the last six month is given in the statement 
below: 

(d) Dee n t arise. 

stATEMENT 

bistributions of Measles YQcc~ne in Vial X 10 Doses 

S. No. Name of Disply 

2 

2. Andrews Ganj 

3. Chandni chowk 
4. Central Sect . . 

5. Chankya Puri 

,. Chitra Gupt Rd 

7. Constitution House 
8. D arya Ganj 

9. Delhi Cantt 

10. Dev N r. 
It. O.K.G. 
J 2. Gole M rket I 
13. Gole Ma ket ] 

14. Hari Nagar 

15. H US has 

16. oder Puri 
17. J Dgpur 

18. lana Puri I 

19. Janak uri II 
20. Kal aji I 
. 1. ikaji II 

22. rol B gb 
23. turb N 

24. 
2). 

26. entre 

May June ' Illl)' A ug. Sept. Oct. 
1987 

-
2 

1 

1 

1 

2 

4 S 6 

1 

2 2 

2 1 

2 2-

t 

2 2 

2 
3 

1 

1 

2 

2 

2 

1 

2 

1 

2 

7 

1 

1 

1 

1 

1 

2 

8 

1 

1 

1 

3 

2 

2 2 -
1 

2 

Remarks 

9 

No means SUPPLY 
Ha been made as 

No demand placod 
by concerned dis .. 

pensary to M.S.D. 

From April J987 

till date the Measles 

vaccine are available 
in stock of M.S,D. 

. without N.A. at 

any time. 
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1. 2 2 2 

28. Lajpat Nagar 

29. Laxmi Nagar 2 

30. Laxmi Bai Na ar 

31. Lodi Road I 1 2 4 

22. Lodi Road n 
33. M.B. Road 2 2 2 2 

34. MalvJya Nagar 2 3 2 

35. Minto Road 3 3 3 -
36. Moll Nagar 1 

37. Motl Bagh 1 I 1 1 

38. Munirka 2 2 2 

39. Mayur Vihar 

40. Nanga) Raya 3 3 2 

41. Nanak Pura 1 1 

42. Naraina 1 2 2 

43. Neta)i Nagar 2 1 1 1 

44. Netaji Nagar 2 - 2 
4", New Rajinder Nagar 1 

46. Nirman Bhawan 
47. North Avenue t 

48. Pabar Qanj 1 

49. Palam Colony 2 2 

!O. Parliament House 

5 J. Pusbap Vibar 2 4 

'2. Patel Nagar I 1 

53. P tel N gar II 4 

54. Pandara Rd. 2 3 2 

! S. Paschim Vihar 

56. President Estate 1 3 

57. jouri G rden 

!8. ajpur oad -
9. ul Banghu b 1 

60. PUla Ro d 
61. R.K. Puram I 3 4 2 2 2 
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1 7 

62. 2 -
63. .K. Puram III 

64. .K. Puram IV 2 2 

'5. R.X. Puram V 1 t 1 

6f. . • Pur m Vl 

61. R.K. )?uram Mat & 
Oynae Ho pita) 10 10 10 

68. Sansad Soud -
69. Sadiq Nagar 3 3 3 3 
70. Sarojini agar I 

71. Sarojini Nagar II 1 I 

72. Shahdara 2 2 3 2 

73. Sbakurb stt 3 3 2 

74. Sarojini N gar Mkt. 1 1 1 . ! 

75. South Avenue 

76. Safdarj D8 Hosp. -
77. Sri Niwaspuri 2 

78. Sri Niw s Puri 
Mat. Centre 2 3 

79. Subzi Mandi 

O. Telegraph Lan., 

II. THak Nagar 1 1 2 1 

82. Tri Nagar 2 

83. Timar Pur 

84. V.B. Patel House 

8S. Vi y n Bb wan 
86. Vivek Vib r 1 

'7. Well ely o d 

88. F rid b d 

89. Ghaziabad 

SO. Ourgaon 

14 2 20 24 23 2 
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[Engll It] 

V of Imported Homoeopathfc Medicines 
in CGHS Dispen arle 

1871. DR. I< UPASINDHU BHDI: Will 
the Minister of HEALTH, AND FAMILY 
WELFARE be plea ed to tate tbe name, 
quantity and cost of j ported homoeopatblc 
med icines which were used in Central 
Government Hea1th Scheme dispensaries 
during the last three years, year-wise? 

THB MINIST OP STATS IN THE 
MINISTRY OP H ALTH AND FAMILY 
WELFARE (KUMARI SARO] HAPAJi-
o ): 

Nil 

Nil 

I 86.87 • 429.00 

Sf. No. Date Name of Medicine (German) 
& Quantity 

Cost (in RS.) 

1. 12-11 .86 eMS Eye Drugs (German make) 
4 vials X 8 ml 

90.00 

2. 25-09-86 Acid Phose 3 ml. 
Syzygium Q 20 ml 

84,00 
~6.00 

3. 1] .01-87 Carbo veg 30 (2 X 10 mI.) 
Bryenia 3 X (2 >I< 10 mI) ' 

1 J 1.00 

4. 17-02-87 Stodal Syrups (2 Phials) 108.00 
, (Borron) 

Alfa1fa German (1 PhaiJ) 
eMS Eye drop (2 X 8 ml 
(German) 

Total Rs. 429.00 

(Total Rupees Four Hundred and Twenty Nine) 

Treatment of Ceocer Througb Radiation 
Process 

1872. SHRI C. SAMBU: Will the 
Minister of HEALTH AND FAMILY 
WELFARE be pleased to state the details of 
progres made by the Indian Council of 
Medical Research for treating Cancer thro. 
ugb radiation proces in India ? 

THE MINISTE OF STATE IN 
MINI TRY OF HE LTH AND FAMILY 
WELFA (K.UMAR[ SA OJ KHAPA .. 
D ): 

The Indian Council of Medical e ea cb 
has no In tltute of it ow ~ r the tre tOle t 

of cancer patient •• whatever effort on c beer 
control, e pecially treatment, i done it is 
done through the existing egional Cane r 
C ntres and ome M dical ColI e. re t .. 
mont of Cancer tbrou h combined modality 
of radiotherapy. urgery and chemotherapy 
is a well known procedure. pj djogs of f Vi 

ew modalities regarding radiotherapy are a 
follows: -

1. The relapse rate in acute uk om i 
patient who cccci e C. .S. Pr -
pbylaxis Cr nial) irr dj tio nel 

botrexat ) i much 
ad nt ho do Dot 

receive C .S. bylaxi • 
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,. Initial results of combined mod lity 
treatment (Cbemotherapy, . Radio-
therapy and Surgery) in buccal 
muscosal caacers has shown. that 
chemotherapy followed by radio-. 
therapy avoids surgery in most of 
the patients in responders. 

3. Initial results show that total skin 
irradiation with election beam may 
be curative in patients of My osi 
fungoides without visceral or 
lymphatic involvement. 

Environmental Cle r nee of ro -eets 

1873. SHRI C, SAMBU: Will the 
Mini ter of NVIRONM NT AND 
FORESTS be ple ed to state : 

(a) whether Union Government have 
received any proposal for eovironmental 
clearance from the State 'Government of 
Andbra Pradesh for the Motupalli and 
Adaviveed ipalem villages of Prakasam 
District; and ' 

(b) if 0, when tho proposal is likely 
to be cleared? 

TH MINISTER OF STAT IN THE 
MINI T Y OF NVIRONMENT AND 
FO STS: (SHRI Z.R. ANSARI) : (a) and 
(b). The Motupalli and Adaviveedhipalem 
projects have not been referred for environ • . 
mental approval so far. However .. Motupalli 
lift irrig tion c nal project was referred for 
diversion of forest land and accorded appro-
v I in July,. 1984. 

Commltt of ppeal. b Deihl University 
Coli 

() bether the te ms ad conditions 
r erviee nd cooduct rules of the Delhi 

tJ.niversity n n.. demic employees ro 
totally npplicabl to 11 it colleges; 

(b) whether all the colle es have be n 
ed by Delhi Universlt' to COD titute the 

committee of aPI1C b se ~<;ti the ·udge 

and non-judicial members out of a panel 
approved by Delhi University for disposal 
of appeals filed by their employees' and 

(c) if not, the reasons thereof? 

THE MINIST R OF ST T IN TH 
D PARTMENTS OF EDUCATION ND 
CULTU E IN T B MINISTRY OF 
HUM N RESOURe D V LOP\1ENT 
(S8RIMATI KRISHNA S HI): (a) 
According to clause (3) of the Statute 30 
of the Delhi University, the service 
conditions of the Adminj tra tive and 
other non·academic staff of Colleges. 
other than those of the Colleges and 
InstitUtions maintained by the Govern-
ment, shall be in accordance with 
those laid down by tbe University for 
similar employees in the University. 

(b) Yes, Sir. 

(c) Doe not ari e. 

Extension ,of S rvoday'l Express Upto Rajkot 

J875. ' SH IMATI PAT L RAMAB N 
RAMJIBHAI MAVANI : 

SHRI UTTAMHAI H. PATEL: 

Will the Minister of' RAILWA YS -be pleased 
to state: 

(a) whether there are demands for 
extension of Sarvodaya Express upto Raj-
kot; and 

(b) if so. the reaction 0' Government 
thereto? 

THB MINIST 0 STATE IN THE 
\0{ r r T Y OF RAIL W YS (SaRI 
M DH VRAO SCINDIA): (a) Yes, Sir. 

(b) It b not been found f sible. 

B rt r Arment witb Jap 0 for Import 0 
Carbon Cbrom 

18-6 SORI C. MADHAV REDDI : 
Wil the -Minister of STEEL A D MI 
be pi a 4 0 It to: 
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(a) whether there is a proposal beCore 
Government to have a barter agreement with 
Japan to import carbon ferro . chrome 
against chrome are fines, exported on COD-
version ; basis aod ' 

(b) jf 0, the details tbereof ? 

THE MINIST R OF STEEL AND 
MIN S (SHRI M.L. FOT DAR): (a) No, 
Sir. 

(b): Does not arise. 

Ma s Agitation at ValikuDDu Rail a 
Station (PaJgbat) 

1877.. SHRI G.M. BANATWALLA: 
Will the Minister of RAILWAYS be pleased 
to state: 

(a) whether there bas been a mass 
agitation recently against Railways at Vali-
kunnu station, Palghat' diviSion, Southern 
Railway (Kerala); 

(b) if so, the causes for the agitation 
and the demands made; and 

(c) Government's reaction thereon? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILAWYS (SHRI 
MADHAVRAO SCINDIA): (a) and (b). 
Yo Sir, the agitation was against with-
drawal of stoppage of SII Coimbatore-
Cannanorc Passenger at Valikunnu. 

(c) The stoppage bas been restored. 

Construction of Science Block of Zakir 
Hus aio College., New Delhi 

1818. SHRI KaURSHID LAM 
KHAN: Will the Minister of. HUMAN 
RESOURC DEVELOPMENf be pleased 
to $tate: 

(a) whcther complaint about the 
Unsatisfactory building construction work 
have been brought to 1he notice of Govern 
!lleet in respect of Scieoce Blo of Z~k il' 

U sain Colle e. New Delhi· 

,(b) whether inspite ot verbal aa uran-
ces no remedial meas res have been tak 
so lar; and 

(c) whether Government will take nece· 
ssary remedfa measures urge tly in view ot 
the importance of the matter ? 

THE MINISTER OF STAT IN TH 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THB MINISTRY OP 
HUMAN RESOURCE DEVELOPM NT 
(SHRIMATI KRISHNA SAHI) : (a) to (c). 
The Science Block of' Zakir Hussain College, 
New Delhi has beeD constructed by the 
CPWD. The con truction was started in 
May '83 and buildin. was handed over, to 
the College authoritie for use in September, 
J 986. The Governing Body of the Colleae 
Trust expressed dis atisfaction over the qua. 
lity of the work done by the CPW D in its 
meeting held on May 8, 1987. the Govern .. 
ing Body also appointed a Committee to 
Inspect the buUdlng and uggest way and 
means to rectify the hortcomin8s/defcct 
noticed in the Science Bloc. The Report 
of the Committee has Dot so far been 
submitted. 

Extinction of Royal Be gal TJ er 

1879. SURI DHARAM PAL SINGH 
MALIK: 

SHRI M. RAGHUMA REDDY: 

SHRI PRAltASH CHANDRA: . 

Will the Minister of E V RO M NT AND 
POR STS be pleated to .tate : 

(a) whetber Royal Bengal tiger whicb 
once Inhabited the deQse forests or Tripur 
have been ~xtioct ; 

(b) whethcr tber~ are no eli ib ~ 
in· Tripur fore ts; and 

(c) if so, the teps Qovernment 
propose to take to save their aenerat~on 'in 
the Country? 

TH UNISTB 

FOR STS: (SHRI 
(b ). 0 Sir. ho 



out in '984, showed the existence of 
2 tigers and 3 tigresses in Tripura. 

(C) Does not arise. 

Lo Incurred by Bbarat Alumiaium 
Company Ltd. 

1880. SHRI S.M. G R DDI; 

SHRI G.S. B SAVARAJU: 

Will tbe Mini ter of STEEL AND MINES 
be pleased to state; 

Ca) whether the Bbarat Aluminium 
Company Ltd. which i curred heavY ]0 ses 
the past is also facing so e difficulties 
during this year; 

(b) whether the company incurred a 
net loss of R . 414 crore during tbe first 
quarter of pril·June of the current financial 
year; and 

(c) if so_ the reason therefor and the 
remedial measures being contemplated in 
this regard? 

THE MINISTE OF STATE IN TH 
D P RTM NT OF MINES IN THE 
MINISTRY 0 STEEL AND MINES 
(SHRIMATI RAM DULA I SINHA): 
(8) to c c). During the current financial 

ye r DALCO's Korba Complex had 
to faco difficulties by way of two Datura) 
cal ami tie . ( ) cyclone in April, : Q87 
demandinl tbe 120 MV tr n formers 
di ruotin power distribution system and (2) 
a lightniol in August 19 1 compJetely 
burning Ooe f the ectiformers uppJying 
power to the Smelter. A a result of tbese, 
there orne short-f n in production. 
Consequently. BALCO incurred 10 of 

s. 7. 3 crore excluding int rest on 
Government Joan a d including on ·t 
operation in idhanbag durin the first 
fluarter of prH-June, 19 7. T e situ tion 
II inee radoally improving. BALCO 
Incurred a )0 s of R • 1.29 c ores during 
~uly-Sep,e ber, 1987 ad earned profit of 
It . 77 lak durin October. I 87. Step 
have been initiat d to imp e pby leal a~d 

naocial rfor ncc of tho Coin 
I • 
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[Translation] 

Proble of Surplu Doctors 

1881. SURI BALWANT SINGH 
RAMOOWALIA: 

DR. CHINTA MOHAN: 

DR. B.L. SHAILESH: 

Will tbe Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

( a) whether Government's attention 
has been drawn to the study paper published 
in the World Health Magazine, a publication 
of World· Health Organisation. in which a 
detailed analysis of the problems of th 
surplus doctors bas been given; 

(b) if so. whether Government h ve 
decided to take any effective remedial steps 
in this direction; and 

(c) if so .. the details thereof and if not, 
the reasons tberefor? 

THE INISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE ({<.UMA SAROJ K HAPAR· 
DE): (a) Yes, Sir. 

(b) and (c). No systematic survey bas 
bee made so far to assess the requirement 
of doctors by the year 2000 A. D . However. 
in view of the increasing unemployment of 
medical graduates and aJ 0 the imbalance in 
t be ratio of doctors to para-medical 
workers, establ shment of new medical 
collcS is not upported by th~ Government 
of India a a alter of policy, during tbe 
Seventh Plan period. The Medical Council 
of India is preposed to be entru ted with 
the task 0 advi in the C ntr 1 Governme t 
in matter regarding the manpowe require' 
ments in the field of practice of medicine in 
accordance with tbe provisio of the 
Indian edical Council (Amendment) BiJJ, 

9 7 which b alread n in ro ueed in 
tpe ajya abba '. . . 
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[English} 

Primary Health Sub~CeDtres 

1882. SHRI MOHANBHAI PATEL: 
Will the Minister of HEALTH AND 
FAMILY ELPARS be pleased to state: 

{a) the number of Primary liealth Sub-
centres in each State at prescnt; 

(b) whether Government are consider-
ing to convert all the existing . sub-centres 
into full fledged Primary Health Centre ; 

(c) whether a y time limit has been 
fixed for thi purpose and if so, the details 
thereof; aDd 

(d) the details of the medical facilities 
beiDI provided in full fled ed PrimarY 
Health Centres and Sub-centres? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAR01 KHAPAR-
DE): (a) A statement showing the State· 
wjse number of Sub-Centres functioning as 
on 30 .. 9-1 87 is given below. 

(b) No, Sir. Thero i no such proposal 
under consideration. 

(c) Question does not arise. 

(d) A Prilnary Health Centre i re-
p<?nsible for: 

(i) Preventive and promotive work 
through health education; 

(ii) Control/eradication of communic -
ble diseases; 

(Iii) Family Planning Bducatio • moti-
. vation a d provision of ervice for 

Family Planning Programme; 

(iv) Mater at and child health care 
includiD immuniz tion. prophylax-
i ag in t an emia aad Vitamin 
• A' deficiency; 

(v) Environmental sanitation; 

(vi) Curative lervices throup outdoor 
cliuics; 

(vii) SupervisioD and auld«nco to Sub-
Centres in its juri diction which 
ha about 0,000 rural populatioD. 

A Sub-Centre rves a rural population 
of 5000 in lenerat area and a population of 
300 in tribal and hilly areas to provide: 

(a) treatment for minor ilments; 

(b) first-aid for accidents and emer eD-
eies; 

(c) Dte-natal care. pre-nat I nd post-
natal and post-natal care at the 
Sub·Centre or through domicilliary 
Services; 

( d) health education in respect of 
Pamily Planni g utrition, 
Immunization, control 01 Com-
municable Disease and per onal 
hygiene and environmental sanita-
tionj 

(e) motivation for p.p. and distribu-
tion of conventional contr ceptive 
and I.U.D. insertion; (in selected 
'centres); 

( f ) ReportiDl . of OCCllra cc of aD1 
epidemic like cholera nd takin. 
preventive measure . 

(8) Immunization ervices; 

(h) prophylaxi against Vita , , 
. deficiency and anaemi ; 

(i) collection of blood lid in fever 
ea e and treatment for malaria; 

. (j) identification of u peete<! ca e of 
lepro y, tube culo f and :vI ual 
impairment; 

While the State oovemm n 
r~pODljbi1ity for providin medici at 
PHCa and at Sub-CeDtr tahUshed befo 
1- -1 8., the Central Government 
upport of • 6000/. undo Vill 
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Guid Stheme for medicine at PHC level. 
Central Government also provides a 
medicine kit worth about R .'lOOO/- every 
year to Sub-Centre established after 
1·4.1981. 

STATEM N I 

Number of Sub-Centres functioning 

State/UTa 

J. Andhra radesh 

2. Arunacbal Pradesh 

3. Assam 

f. Bibar 

S. Goa 

6. Gajarat 

'7. Haryana 

8. Himachal Pradesh 

9. J & 
10. lCarnataka 

11. eral 
12. ~adhya Pradesh 
13. Mabara htr 

As on 30-9- 87 

7365 

73 
2623 

9649 

174 

6006 

19,6 
967 

557 

5214 
3 74 

7365 
'238 

27. Chandiaarb 

28. D & N Haveli 

29. Delhi 

30. Lakshadweep 

31. Pondicherry 

12 

26 
42 

14 

73 

Total 102160 

*Figures are provisiona 1 

New -Ite Captioned, Neem Oil a Safe 
Contraceptive' 

1883. SHRI D. N REDDY: Will the 
Minister of HBALTH AND FAMILY 
WALFARB be pleased to state: 

(a) whether the att~ntion ot Govern-
ment bas been drawn to a news item publi-
shed in the News time dated 21 September. 
1987 under the caption "Neem Oil a safe 
contraceptive", 

(b) if so, whether any experiment bas 
been conducted in this regard; and 

( c) if so, the results tbereof? 

THB MINISTBR OF STATE IN rHE 

14. Manipur MINISTRY OF HEALTH AND FAMILY 
346 WBLFARE(K.UMARI SAROJ HAPARDE): 

1'. Meghalaya 
16. Mizoram · 

17. NagaI nd 

I'. Ori sa 

19. Punjab 

20. Raj sthan 

21. Sikkim 

22. T U du 

2'. Tripur 

24. Uttar Prade h 

25.W 

20. 

273 (a) Yes. 

186 

196 

432' 
2702 

4792 

III 

7367 

27) 
1 IS3 
7665 

42 

(b) and (c). The Scientists of Defence 
Institute of Physiology and Allied Sciences, 
Delhi Cantt. conducted experiments on Neem 
Oil and claimed Contraceptive efficacy. Thc 
leMR conducted confirmatory studies to 
prove efficacy in two Centres and re ults are 
negative. 10 addition c'Nimbidio" the extract 
of Neem Oil has becn found Neurotoxic. 

Pay Seal of AYUrvedic, Homoeopatbic 
aD C Dtral Gover eDt Health Sch me 

Doctors 

1884. Dr. A. • PA BL: Will the 
Mini ter 0 HEALTH AND FAMIL WEL .. 
FARS be pleased to stato: 
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(a) whether the Pourth Pay Commiss-
Ion has recommended that degree hold rs in 
Ayulvedic and Homoeopathic system should 
have the some pay scales as of MBDS doct-
ors under the Ceotral Health Service and 
mot hod of theit recruitment should be on the 

, ame pattern: 

(b) the date on which recommendation 
as receieved by Government and the progr-

ess made to imt>lement 'the above recommen· 
dation 0 far; and 

(c) when the notification in this regard 
is likely to be issued? 

THB MINJSTER OF STATE' IN THE 
MINISTRY OF HEALTH A D FAMILY 
WELFARE (KUMARI SAROJ HAPARDE 
(a) Yes Sir. 

(b) The IVth Pay Commission submitt-
ed their recommendations to the Government 
on 30 .. 6-86. 

(c) No definite date for issue of notifi-
cations can be given at this stage as the ma .. 
tter requires examination by different Minis-
tries. 

Sup rfast Train Between Delhi and Patna 

188'. SHRI SATYENDRA NARAYA 
SINHA: 

SHRIMATI 
SINGH: 

MANORAMA 

Will the Minister of RAILWAYS be pleased 
to tatc: 

(a) . whether there is any propos I to 
introduce any superfast train betwee Delhi 

d Patna which would cover t e distance in 
10 to 2 hour: 

(b) if not, the reasons therefor; 

(c) wether the existing train tart and 
termi ate at inconvenient times from Delhi 
nd Patna ends; aod 

(d) if so~ whether there i any proposal 
to ch Dae these timlna ? 

THB MINISTER OF STATB OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADHA VRAO SCINDIA) : (a) and (b), In 
view of timi tations of line capacity and the 
present state of tecbnological developmeat, 
introduction of a train as suggested is not 
feasible at present. 

(c) and (d). Timing of Magadh Bxpr-
ess" Tinsukia Mail and A.C. xpres are con-
venient and no major change in their cbe 
dute i feasible. 

[Translation] 

New Adult Education Centr in uttar 
Pr desb 

J 886. . SHRI HARISH RAW AT: Will 
the Minister of HUMAN RESOU CE DEV-
ELop ENT be pleased to state: 

(a) the total number of new Adult Edu-
cation Centres propo ed to be opened in 
Uttar Pradesh dUring the year 1986--81 and 
the number of contre opened so far; nd 

(b) the number of Centre proposed to 
be opened this ye t in each hill district of 
Uttal' Pradesh? 

THE MINISTBR OF ST TB IN THB 
DSPARTME TS OF EOUCATIO AND 
CULTURB IN THB MINJST Y OF BU-

AN RESOURCB · DBVELOP .. ~E T 
(SHRIMATI KRISHNA SAMI) : (a) Of the 
31,100 Adult ducation C ntr propo ed to 
be ope ed during 198 -87 in the State of 
Uttal! Pradesh, 30,6"4 Centre were opened. 

(b) As per' the imorma io recicvcd 
from U. P. Govt. during t 87.8 the number 
of Centres proposed to be opened in each of 
the Hill Districts of Uttar Pradesh i iv n 
below: 

Name of HIli District Number 0/ Centr. 

1. Nainital 60 
2. Almora 600 
3. Pithoragarh ~OO 

4. D brad 300 ,. PaUli Gar wal 300 
6. Tehri Garhwal 600 ,. 600 
8. 300 
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Code of Conduct for ~ 

1887. S8 I VIRDHI CHANDB 
JAI : Will the Minister of HUAMN RES. 
OURCe DBVELOPMENT be pleased to 
state: 

<a> whether a Code ot Conduct has 
been laid down for the teachers under the 
New Bducaction Policy and if so, tbe details 
thereof; 

(b) whether Union Government have 
issued any instructions to tbe State Govern-
ment for tb compliance of this Code of 
Conduct; and 

(c) if so, the details the eof? 

THE MINISTBR OF STATE IN THE 
DEPARTMBNTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF HUMAN 
RESOURCE DEVELOPMENT (SHt(IMATI 
KRISHNA SARI) :(a) to (c). The National 
Polley on Education does Dot lay down a 
Code of Conduct for teachers. The recomm-
endations of the National Commission on 
Teachers I & lIre arding formulation of a 
Code of Conduct were, however, kept in vie 
while finalising the National Policy on Bdu-
cation which envisage that Teachers' associa. 
tion. must playa ignificant role in upholding 
professional i tegtity. enhancing ' the dignity 
of tb teacher and in curbing profe sional 
misconduct. N tional level associations of 

teachers, could preparo a code of professional 
ethics and see to ita observance. 

[English] 

ele r Dce of Mining Projects of Andhr 
Pr.desh 

1818. SHaI V. SOBHANADRBE 
W ARA RAO : Will the MJnister of ENVI. 
RONMENT AND FOR.ESTS bo plea ed to 
state: 

<a> the detatls of mining projects of 
Andbra Pradesh pending with the Ministry 
for clearance, 

(b) how long the e projects are pending 
with the Ministry; 

(c) tbe reasons for the delay in cleara-
nce; and 

(d) tbe likely date by which these 
mining projects will be cleared? 

THB MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z •• ANSARI): (a) to (c). 
A st tement giving details of tho mining 
projects of Andhra Pradesh awaiting environ-
mental or forestry clearance along with 
reasons is given below. 

(d) The projects can be decided only 
when e sential details are furnished by the 
project authorities. 

TATEMENT 

S. No. Nam. 0/ th. Project 

t. Yen atesh Khani No.7 (Recons-
truction) ,Pc ~cct 

2. Manuauru Opencast-Ill Project 
3. a atiya ni No.1 & lA 

incline Proj t 
. 4. Goled NO.1&: 2 Incline Project 
s. avindra Khan! No.8 Incline 

Proj 
6. R mqunda Open t-I Project 
7. Andht B uxlte Projec:t 

• Lim one , loioa Project ' 

Date when 
received 

9.12.1986 

27.S.198S 
5.8.1986 

4.12.1986 
9.12,1986 

3.11.1986 
26.5.1987 

30.6.87 

-I 
f 
I 
J 
I 
I 
I 
I 

Reasons for 
non-clearance 

Revised Environmental 
M ana meat Plan are 
awaited • 
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Li t of Pending Propo.all of Mining Rec bed from Andbra P d 
(Con rJatloD) Act, 1980 a on 10.1 .1987 

sr. Name 0/ the District DaU Forest 
No. proposal rlceived area Remarks 

1. Mining of Limestone by Guotur 23.11.82 58 acres -, 
She Swami Sampooran 
Nanjaoeyulu 

2. Mining by SCCL Hyderabad 
(Opencast) 

3. Underground Mioina Khammlm 
by SCCL 

4. MinioJ of Dolomite Kbap!mam 
by MIs Vi hakhapatnam 
Steel Project 

5. Mining of Coal Khammam 
by SCCL 

6. Mining of Limestone Krishn 
by MIs M drls 
Cement Ltd. 

7. Mining of Limestone AdUabad 
by ACe Ltd. 

8. Minin of coal by SCCL War ngal 
9. Minin of L tarite Bast 

Stone by Hyderabad Godavari 
Abrasives 

10. Forest area for Mining Adilab d 
MIs Singareni Collieries Co. Ltd. 

Losses of Shipping Corporation of India 

889. SHRI RAM BAHADUR SINGH: 
Will the Mini ter of SURFACE TRANS-
POR T be pleased to state: 

(a) whether the Shipping CorporatioD 
or India incurred losses durin tho la t two 
years; 

(b) if so, the details tbereof and tbe 
reasons therefor ; and 

(c) tho remedial action proposed to be 
taken in this regard ? 

THE MINISTBR OF STATE OF THB 
MINJSTRY OF SURFACE TRAN POR 
(SHRI RAJESH PILOT): ( No, Sir. 

(b) and (c). Do Dot ri 

I 
J 

8.8.84 3.45 ba, I 
I 

24.1.85 2779.35 ha. I 
I 

21.2.8S 523.7 acres I Detail Soulbt 
I from the project 

I authorities .re 
31. 7.85 16439.33 h • awaited. 

I 
13.8.8S 148.38 ha. I 

I 
I 

24.4.26 9.0 hat I 
I 

6.6.86 30.9~8 hat I 
4.4.86 128.745 bat I 

I , 
20.7.87 2.95 ba, I 

I -
Avail biJity of eart Valve 

1 \ 90. SaRI PRAKASH V. PATIL: WJll 
tbe Minister of HBALTH AND FAMILY 
WELFARE be plea ed to atate : 

() whether hear vllv to Dot a u-
factured 'n India and these arc to be jm,por-
ted and a r ult heart operation in India 
become exorbitantly costly ; 

(b) if 0, what effar arc being m do 
to have them manuf clured D our country : 

(c) whether a Singapore firm ha 
evinced inter t to et up eart vaIv manu .. 
facturinl unit in India; and 

(d) if 9. t e feactio~ 0 
thereof? 
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THB MINISTBR OF STATE I THB 
MINISTRY OF HEALTH AND FA ILY 
WELFARB (KUMARI SAROJ KHA-
PARDB): (a) The beart valve are not 
manufactured in India and therefor, these 
valve, arc to be imported. Con cquently. 
heart operation. in India bave become 
costly. 

(b) Accordingly to the information recei-
ved from the Ie R, Sree Chitra .TireDal Insti-
tute of edical Science, Trivandrum (an 
Institute under 'he control of Department of 
Science & Technology) is working on a pro-
totype of a heart valve. 

(c) Government has not received any 
propo .1 in this regard, 

(d) Docs not arise, 

[Translation] 

Death due to Gastro~ M sle I ,Diarrhoea etc. 

189r. CHOWDHARY AKHTAR 
HASAN: Will the Mini ter of HEALTH 
AND PAMILY WELFARE be pleated to 
at at : 

(a) the number of the children and 
adult per onl who have diet! of di ea e, 
(Gastro. measle, diarrhoea etc.l caused ~Y 
tarvation in the country during the last ix 

months; 

(b) t~e name of the State in which 
ma imum number of children and per,on 
have died of th e dise se ; 

(c) the c"u e of preading tee dr~ad· 
rut disease ; and 

(d) the measur taken or proposed to 
be taken by Government to prevent pread of 
theae diseases? 

HB MINIS B 0 STATE IN HE 
MINIS RY 0 BA ILY 
WBLFARE (KU ARI ~ OJ KHA-
PARDE): (a). ame or tqC State JUTs 
have "pOtted any death du to di ea e like 
G tro. mal di r 0 a etc. 
tarvatioD. 

(b) A stateDlent showi.ng state-wise 
deaths due to mea lei, cholera, dysentary 
and gastroenteritis durJng 1987 is given belo . 
No oparate data (or children il available. 
It will be seen rrom the statement that 
maximum Dumber of deaths due to tbe 
diselsel have been reported so rar from the 
foJIowiDg states/UTI during 1987 :_. 

1. 
(2. 

3. 
4. 

Disease No. of State/UT 
dealh:t 

Measles 102 Uttar Prade h 
Cholera 74 Karnataka 

Dyentary 259 Uttar Pradesh 
Gastroenteristis 550 Delhi 

(c) Most of tbe e disease are spread 
by poor cnvjronmeDtal conditionl, Jack of 
safe drinking ater, insanitary dispo al of 
excreta, Hving in over crowded conditiollft 

contaminated food article and lack of per· 
sonal hygiene. 

(d) The Central and State Governments 
are taking adequate steps for the control of 
the e dileasel :-

Measles:- Measles Immunization ha~ 
been included in universal immunisation 
Programme. By the end 011990, 85% of 
infants are likely to be covered by measles 
immuni ation. Thereby. mortality due to 
measles will be brought down considerablY. 

Cholera, Dysentary, Galtroenterilis: The 
Government of India also Jaunched R T 
Programme for the lQanagement of acute 
diarrhoel disease in the country which is 
beiDa expanded in 8 phased manner during 
7th Plan to reduce the morbidity and mor-
tality due to acute diarrhoeal diseases. 
Specific treatments are available in the Pri-
mary Health Centres, Dispansarie and Ho .. 
pita I depending upon tbe causative Orga-
nisms. There is no hortago of drugs reported 
from anywhere. Empbasis bas been laid for 
the upp)y of pure drinking water in the prob .. 
lem villages by the end of tbe 7th Plan period. 
Construction of sanitary privic arC being 
encouraged in the rural area by commuDity 
participation. Health ducation efforts are 
being auge ented. All outb eak are bein 
investiaated by the State }iealth Authoriti 
and Un fe dcia in water u lies arc bein 
chlorinated, " . 
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STATEMENT 

Number 01 deatlu dIU to Meas/tls, Cholera, Dysentery and GtUtroenterltu' durflll 1981. 

Name 0/ State/ U.Ts. Meal/es Cholera Dysentary Gost/o· Period 
enteritis upto 

1. Andhra Pradesh ,38 3 20 176 August 
2. Asaro + .+ + 
3. Bihar 4 17 27 August 

4. Oujara.t 51 + 34 114 July 

5. Haryana ]0 82 3 Au ust 

6. Himachal Pcadolh 2 2 2' April 

7. Jammu ct Kashmir S 11 1.1 September 

8. Karnataka 7 74 22 253 July 

9. Ko~aJa IS 29 69 Juno 

10. Madhya Pradesh '8 16' 48 August 

11. Maharlshtra 72 13 120 3'9 AUJUst 

12. Manipur 1 + 5 June 

13. Mesh.laya 13 2 Augu.t 

14. NagaJand 17 1 10 July 

1S. Orissa 3 56 1S March 

16. Punjab 2 11 79 August 

17. Rajasthan 49 7j 73 Auault 

18. Sikkim 1 4 3 My 

19. Tamil Nadu 10 44 19 73 June 

20. Tripura 3 9 July 

21. Uttar Pradesh ]02 259 226 Augu t 

22. We t Bengal + + + 
23. A & N Islands + + + 
24. Arunachal Pradesh 8 J3 9 Jul, 

25. Chandigarh 27 June 

26. Dadra &: Nasar Haweli 2 Septc mbe 

27. Delhi 9' 1 32 SO JuJy 
28. Goa Daman & Diu 1 April 
29. La sh dweep 2 Auaus 
30. Mizoram 2 6 'I A gu t 
)1. Pond ic\terry 1 6 4' September - .,._......,. __ --------..-___ ...... - . - ---

otaJ '" 13, 9 4 2260 
. ~- ...... -..- --== Nil 7- - Not av J '! 11le. 
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[B",lIshl 

Short SuppJy of edfclnes in CG S 
DispeD orles 

1892. SHRI PIZ MOHD. SIDDIQ: 
Will the Mi ister of HEALTH AND 
FAMILY WELF RE be pleased to tat : 

(a) whether a large number ot edi-
cines are usually in short upply in the Cen-
tral Government Health Scheme lJispensaries 
in Delhi, particularly f, r tbe last three or 
four months both i Allopathic and Ayurv die 
dispensaries ; and 

(b) ~f so, the reasons therefor and the 
details of the medicine that have remained 
in sbott supply a d what step! have been 
taken to improve the situation so t at short-
aae of medicine is not allowed at any 
time? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY , 
WELFARE (KUMARI SAROJ RHA-
PARDE): (a) and (b). No Sir. The 
percentage of available alJopathi~ m dicioes 
in GGRS dUring the last four months was 
4.5-88%. However, there bad been a 

temporary shor age of few allopathic medi-
cine duri thl period due to no receipt 
of supply f om the Medical Store Organisa-
tion. To overcome tb shorta e of medi-
cines not ava 1 ble in the dispensaries, these 
are purchased by CGHS Medical Store 
Depot frop) ' M js Super Bazar and supplied 
to the di pensa'ries. M o t of General 
Ayurvedic Medicine were available in the 
CaRS di peosari s. A list showing the 
names of Allopathic/ yurvedic medicines 
Which wer not av il ble in tbe di pen arie 
durina the la8t three montb i given in the 
statement I aDd II below. 

ST TEME T-I 
Namts 01 allopathic medic/lilts which 

were not available 

1. 1023 

2. 1031 

Month-August, 1987 

Nomeclature 

Cap. Vito E 2 0 mg~ 

C •• OYJ;la CV 

3. 1039 

4. 0 

5. IllS 

6. 2036 

7. 206(} 

8. 2133 

9. 2136 

Tab. Rimactazide 4,0 mg. 

Cap. Rifamcin 4'0 mg. 

Tab. aproxen 250 mg 
DrOpe Oentacyn' HC Ear 
3 ml. 
Inj. In.ulin Plain 4 - IU jm!. 

Inj. Nandrolone Decancate 
25 m lmljAmp. 

Drops Cortola M Eye 

10. 4010 Tab. Tab. Dihydralazine SUl-
phate 2 mg. 

11. 4016 

12. 4().l 3 

13. 4027 

J4. 40 8 

Tab. Nifedipino I mg 

Tab. Nifedipine Ret~rd 

Tab. Biaacodyl 10 mg/ 
Julax 

T b. Pyritinol 100 mg 

lS. 40 ~9 Tab. Beahistine di-hc18 mg 

16. 4060 

17. 4052 

-18. 4093 

19. 4105 

2. 4171 

21. 1032 

22. 2025 

23. 2127 

24. 2136 

2S. 2137 

26. 3050 

27. 4028 

28. 4113 

1.. 4173 
O. 4175 

Tab. EntamizolejD)'radc M 

Tab. Disprin 

Tab. Lorazepam lmg 

abo Trimipramine 25 mg. 

Tab. Ibuprofen OJ mg. 

C P. Lithium Carbonate 
20 mg 

Drops Neosporin Eye ' 0 ml 

Flucort N Skin oint 

Drop Cortola M Eye 

Drops Timolol Eye O.2S% 
ml 

Cetrilak lotion 20% 100 rot 

Tab. Eotrozycne 

Tab. Dimethimdcnc Male-
ate 2.S mg (LA) 

T b. Isomack Reyard 200)8 
Tab. sQma~ et rd 
40 mg. 
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s. Code 
No. No. 

J. 1031 

2. 1039 

3. 2036 

4. 3118 

5, 3\36 

6. 3185 

7. 4010 

8. 4012 

9. 402 

10. 4039 

H. 406:1 

12. 408% 

13. 4119 

14. 4171 

IS. 1032 

16. 2025 

17. 2127 

18. 2136 

19. ~137 

20. 3050 

~1. 4028 

~2. 4113 

23. 417' 

24. 417' 

Nam, 

C p. Ganae. CVP 

T b. Rimact zide. 0 mg 

Drops Gentacyn He Ear 
3 ml- ' 

Sy/. LupizymejVjtazyme 
210 mI. bottle. 

Elixir C diphyJlate 120 mi. 

Drop PiptaljPipen 10 mt. 

T b. Dibydralzine Sulphate, 
25 ms. 
Tab. Trasicer 40 rna. 
Cap. I oxuperine 40 mg . .. 

Tabr Penzynorm. 

Tab. Disprin. 

Tab. Carbamazepino gOO 
mg. 
Tab. Embramine 25 mB. 

Tab. Ibuprofen 400 mg. 

Cap , Lithium Carbonate 
250 mg. 
Drops Neosprin Bye 10 mI. 

Flucort N skin oint. 

Diops Cortola M Eye. 

Drops Timolol eye 1.2~%j 
mI. 

CotriJak lotion 20% 100 
mt. 

Tab. Entrozyme. 

Tab. Dimetbimdene m leate 
2.S mg (L.A) 

A. Code 
No. No. 

I. 1031 

2. 1039 

3. 108S 

4. 20 8 

5. 2114 

6. 3068 

7. 01 

8. 4012 

9. 4016 

10. 4023 

11. -i039 

12. 4082 

'13. 4146 

14. 1 32 

1'. 202' 

16. 212' 

17. '2136 

18. 2'37 

19. 3050 

20. 4028 

21. 4113 

Ta b. Isomack Retard 20mg. 22. 4173 

Tab. ISQmack Retard 0 mg;. 23. 417.5 

W,ittlll J4 ,s 118 

Octob6r, 1981 

Tab. Remact.zide 4SOm •• 
Tab. Swfamoxole '00 mi. 

Inj. Trircdisol H 1 CC 
Amp. 

Oint. Reclate C. 

SyP. Cosome. 

Tab. Djhydralazine Sul-
phate 25 mg. 

Tab. Trasicor 40 mg. 

Tab. Nifedipine , mi. 

Tab. Nifedipine otard. 

Ta~. Panzynorm. 

Tab. C rb mazepine 200 
mao 

Tab. Nipamld 20 mB. 

Cap. L'thium Carbonate 
250 JIlS. 

Drop Neosporin Eye 
10 mI. 

Flucor 4 N Skin oxt. 

Drops COltola W Bye. 

Drops Timolol Bye 0.25%1 
ml. 

Cetril k Lotion 20% 100 
mi. 

Tab. Entrozymc. 

Ta b. Dimethimdenc Male-
to 2. ma (L A.) 

Tab~ I omack etar4 IDI. 

Tab. lock c rd 
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NalM' 0/ ,4yurv~di~ IMtllcl"~s which ",r, 
not a,allabl, 

1. Abbyasan tab. 

2. Ayapan tab. 

4. Banghil tab. 

4. Cystono tabs. 

S. Fortage tab. 

6. Geriforte. 

1. Laxtine mild 

I. R.. ~ompound 

9. ooktyn tabs. 

10. Spemen tab. 

11. S. Triphala v ti 
~. Maxody (Plain) 

13. Shilajit tab 

14. -2 Tone syp 

1'. Shankba pushpi y 

Hi. Yakrin syp 

17. Raktoosantat syp 

18. Spasma syp 

19. B arim syP. 

20. Sino ointment. 

21. amalaya creame. 

22. R. . Pain b 1m. 

23~ Dirokin liq. 

2 •• Br. Vat Chiotamani 

25. MUll Mltr Vatu . 

27. Dashan Sanskar a chooroa 

28. Shud gandhak 

29. Isbao1e Chilka 

30. Br. Manjishtadi 

31. TriDapaDchmoola 

32. Ashtang lavaD chooroa 

3). Avipattikar cboorna 

3.. Sitopaladi 

35. SwadistVirecban choorn. 

36. Jatiphaladi choorna 

37. Vajrakshlra choorna 

38. Narikal lavan ' 

39. Guduchi aatv 

40. Soot Shethar ras 

41. Anand bharav ra 

42. Cbandr.prabhavati 

43 Lashun di vatl 

4.. M. Shankhanvati 

". Sanjivanivati 

f6. AroDa vardhinivati 
41. Kankayao gutika 

48. Kaisboro 8USSulu 

4'. Saptvinshti auuu1u 

SO. Sinhaad auggulu 
'I. Tyagraj 

52. Mukta Shukti bhasma 

53. Tankan bhasma 

54. Parvai pishtl 

5'. Sanpyahood pisbti 

". Prabhakar misbran 

". Sarpapndha tnt bran 

8. Va uchi choorna 

.1 
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Section-A. 
J. Ab~yalan tab. 
2. Aloss compound 

3. Asnad tab. 
4. Ayapan tab. 

S. Ban hila tabs. 

6. Cystono tabs. 

7. Femiplex tabs. 

8. Fortage tabs. 

9. Ccriforte 

10. J.~. 22 tabs. 

11. L xtinc mild. 

12. Siv 52 tabs. 

13. Livotlit tabl. 

14. T. Compound 

IS. Rumalaya tabs. 
16. Sooktyn tab • 

17. Stremen tabs. 

18. S. Triphala vati 

19. Tefroli tab. 

20. H~xodys (Plain) 

21. ShUajit tabs. 

22. S. Compound 
23. Santab Camp. 

24. Llv 52 syp. 

25. Livotrit syP. 

26. Maxip cougb syp. 

27. M-2 tone syp. 

28. rashama syp. 
29. Shankka pushpi YP. 
30. Vomitab IYP. 

31. Yakrin .YP. 
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32. Vasaka Nadhun. 

33. Raktdolantak SYP. 

34. Lob udh cas yan syP. 

35. Livomyn sYP. 

36. Spasma syP. 

37. Perromax .yp. 

38. Laxo 'YP. 

39. Llakarin syp. 

40. Ke ri Jivan 
4J. Jalao ointme t 

41. Rubniaol 
43. Skino ointment 
44. Rumalaya creame 

45. R.K. pain balm 

46. Dirokin liq. 

Seetion.B 

47. Manas Mitra Vatak. 

'8. Shwasa Kas Chintamani 

49. Vasanta Malti_ Nas • 

50. Vata Kulantaka 

". Isbgole Chilka 

52. V. Kanjishtadi 

53. Sitopaladl 

54. J ti Phaladi 

5~. Vajra sbara 
6. Nari Kal Lavan. 

57. Karpoo( sa 

$8. Sootshekhar Rasa 

". Brahmi Vati 

so. S njivani Vati 

61. Shukti Bb 

62. 81' at' Bam 

63. ankam Bh In 
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64. 
6'. Sangyahood Pisti 
66, Pr bhakarmix Misbran 

67. Vakuchi Choorn 

Section· A O~tobe" 1987 

1. Broda tila 

2. irgund' Til 

3. Abby am Tab. 
4. Alo ompound 

5. Asnad Tab. 

6, Ayapan .Tab. 

7, Bangshila 

8. Cy tone Tab. 

9. Femiplex Tab, 

10. Portage Tab. 

. 11. Oed Forte 
12, J.K..-22 Tab. 

13. Laxtinamilid 

1 • Liv- 52 T b. 

lS~ Livotrit Tab. 

16. Lukol T b. 

17. Dasmula Kwatha 
18. Livomyn Tab. 
19. ilex Tab. 

flO. • C.mpound 
21. Rumaly T b. 
22. cp lin Tab. 

23. Sooktyn Tab. 

24. Spem Tab. 

25. typlon Tab. 

'26. • Trip , V tl 

21. V Imus Tab. 

28. rtf b, 

2'. t S od T b. 

1 

30. Tefroli Tab, 

31. Krimex Tab. 

32. K-4 Tab. 

33. Maxodys (Plain) 

34. Shilagit Tab. 

35. S. Compou d 

36. Ashtma Caps 

37. Santab Caps. 

3B. Corazone Caps. 

39. Dycene Syp. 

40' Liv"'2 SYP. 

41, Livot it SYP. 

42. Maxip SyP. 

43. M-2 tone SYP. 

44. Prasbama SyP • 

Wrltt", An~ 

.5. Shan ha Puspi SyP. 
~6. Vomitab Syp. 

.7. Yak rim SyP. 

48. Va akamudhu 

9, R ktdosantak SyP. 

'0. Lobsudha Rasayan SyP. 

51. Livomyn SyP. 

52. Spasma Syp. 

~3. Ferromax Syp. 

'4. Temprin SyP. 

5S. Laxo SyP. 

56. Eltarim Syp. 

". Liv .• 52 Drop 

5 • Ke ri Ji an 
S9, N teol . 

6 • Jalan Oint. 

6 . Pilex Oint. 

62. Rubni Sol. Oint. 

124 
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2 

63. Maxin Herbal Oint. 

64. Skino Oint. 

6'. Ruma]y. (jream 

66. R~K. Pain Balm 

67. DetoD , Set 

68 , Kafola Forte 

69. Hernpuspa 

70. Dirokinliq 

Section-B 

71, Shwasak sa Chintamani 

72. Shudhgandak 

73, Vajraksbara 

14. Narikallavn 

75. Karpoor Rasa 

.16. Ayush-64.Cap. 

77. Punarnavadi Gugulu 

78. Vakucbi Chootna. 

Shiping Service Between Madra nd 
Singapore 

1893. SHRIMATI VYJAYANTHIMALA 
BALI: Will the Minister or· SUR ACE ·TRA .. 
NSPOR T be pleased to stateJ 

(a) whether due to poor passenger 
traffic between Madras and ingapore by s a 
the Sbjpping Corporation of India is unable 
to re ume its service between these two 
countries; 

(b) If so, whether any private sipping 
Company ha sougbt permision to operat 
between these two countries; aod 

(c) If so, the reaction or Government 
thereto? 

THB MI I TBR OF STA E OF TH 
I I RY OF SUR ACE RAN PORT 

(SHRI RAJESH ILOT): (a) Yc, Sir. 

(b) and (c). Some riv t compaolo 
d row individuals bad approached Dlrccto 

West eoa en) 

1 94. SHRI . CH LES: Wilt tho 
Mini tor of SURFCE TRA S OaT b leas-

. ed to sta tc: 

(ti) whether an exp It t am from 
Nethe lands had already conducted an 0 . h 
spot study of We t Coa t Canal; 

(b) if so, the result of the study; a d 

(c) whet or tbe hydro raphic rv y of 
the Cochin·Quilon Sector has been completed 
and the survey of the Quilon-Kova]am Sec-
tor has st rted? 

THE MINISTER OF STATS OF THE , 
MINISTRY OF SURFACE T · A SPO T 
(SHRI RAJES H PILOT): (a) Yes Sir 

(b) Th tlldy rove t d th t the roposed 
West Coast Canal route Quito .Coe in) is 
generally fairly wide. but the depths II cc 
critical. Bank protection j a re 1 p oblem 
and there j a drive to have more land ad 
narrower waterway. Th ba k are us d 
oads aad settl ment bich creates loca tra-

ffic problems and polJotion. Th intro uetioQ 
of self propened y tem of inland navi tion 
with rather fa t bar es of iz abl dimeo fon 
wil' require planning nd m n ement. orne 
of the stretch betwe n Aile y and Qui 
are too narrow for large Ie vi ti .;or e 
study has sugg ted pro r me of' ac ion ttl 
be taken for developi t W Coa t n I 
system in an int g te wa. 

(C) 0, Sir. 

Q, .. ReJatioD 
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Ca> wether 8 - y study has been m d,e to 
establi b co.relationship bctwe n tamny p\an-
ning and famine conditions deived from 

. drought and if so, the outcome thereof, a d 
if not, the rea ODS therefor; 

(b) whether any kind of co .. ordination 
has bee e tab1i hed witb drought relief age-
ncies to p 0 to family plan ing in drought-
affected area ; 

(c) if so. the d tails thereof; aod 

(d) wh ther any De publicity measures 
bas been evolved in this re ard? 

THB MINISTER 0 S ATE IN T~B 
MINISTRY OF HEALTH AND FAMILY 
WBlFARE (KUM RI SA OJ KHARPA-
RDE): (8). No study has been made to esta. 
blish co-relation hip between family planning 
and ti mioe condition derived from drought, 
as there doe not appear to be any direct 
relationship between tbem. 

(b) to (d). We have already requested 
th St te IUnion Territorie that the relief 
work programmes orl nised by them may be 
utili ed to organi e intensive healtb education 
programme involving mothers . and children 
and spund ealth pr ctices including propa-
gation of familY p] on in • 

I n to S t up Vocatlo al Centre For 
Women 10 Delhi 

I 96. SHRI p. M. SAYBBD: Will the 
Mint ter of M RESOURCB DBV-

LOPMBE T be pleased to t te: 

() whether tbe DelhI State Council of 
Wo en ha ~ rrout.ted plan to et up a 
voc tonal centre fo women; 

(b) if 0, the dei ils of the pt n nd 
t lie t fe tur whJc the l'oposed centTe 

Ii ] to rin forth; 

(c) th e ti ted initi 1 co t f r eetio 
up tb ccotr od the fionoci 1 re ourc ; and 

(d) e of the c otre nd t c time 
y ic ta t function 0 ? 

(b) to (d). he Delbi St~te Council of Wo· 
men. New Delhi has been allotted 1.05 acre 
of land by tho Delhi Development Autho ity 
for Rs. '.S3. 7S0j .. at New Friends Colony. 
New Delhi. he organisation bas started con-
struction of a building there. which i likely 

. to be completed by the middle of 1988. One 
of the proposed objectives is to organize voca-
tfonal tr ioing for young girl. and women in 
stitching and tailorin f typing and shorthand, 
office management. computer etc. The 
buUdinl is being financed by the voluntry 
organisation feom its own resources. Details 
of the financial estimates have not yet 
been finalised by the, ageDCY. 

Restriction 00 Fore;gncrs to Practice in 
Medicine in India 

1897. SHRI R. M. BHOYB: 

SHRI SRIBALLA V PANIGRAHI: 

Will the Minister of HEALTH AND FAMILY 
WELF ARB be pleased to state: 

(a) whether restrictions are imposed on 
foreigners to practice medicine in India; 

(b) jf so. whether powers had been 
given to Medical Council of India in this re-
ard to rant regi tration for speCific purposes 

aod specified period to foreign nationals po-
ssessing prim ry medical quaJific tion ; and 

(c) the details rtgarding the procedure 
followed in this regara? 

THE MI IS ER OF Sf TB IN THE 
MINISTRY OF HEALTH A 0 AMILY 
WELFARE(KUMARI SAROJ KHAPARDE): 
(a) Yes, ire 

(b) aod (c) n accordance with tbe 
provi ions of S ction t of tbe Indian M di-
cal Council Act, 1 S • tbe . Central Oovern-
ment may after consultation itb the Medical 
Council of India notify that medical qual. -
cations granted by medical in titutlons in any 
cou tryout ide lndia in respect of which 

berne of eciprocity for th recogn; .. 
tion of medic 1 qualiticatlon is Dot 
io force, ball be reco i d medea] 
qu lification fter t e p cifi dat nd 
the ell pr ctice by per on po 
ueh g ificaf h I b permitted 

to t IQ on4i 01;1 : 
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(j) such persons should have been en .. 
rolled as med i~l practitioners In 
accordance with the law rOlulatiDI 
the re.istration of medical practitio-
ners ror the time beinl in force in 
the country. 

(2) the practice .han be limited to tbe 
In.titutioD to which tbeyare attach-
ed for tbe time being for the purpose 
of teaching research work, charita-
ble work; and 

(3) such practice shall be limited to tbe 
period specified by the Central Gov-
ernment by a seneral or special 
order. 
PoJlution of R·~er in Oris a 

1898. SHRI SRIBALLAV PANI-
GRAHl: will the Minister of ENVIRON· 
MENT AND FORESTS be pleased to state: 

(a) wbether dyer in Ori. are hlably 
polluted; 

(b) if SO; the names of such rivers and 

the level of po1Jution; and 

( c) the reaSODS for polJutiOD? 

THE MINISTER OF STATE I THE 

MINISTRY OF ENVIRONMENT AND 

FORESTS (SHRI Z,R. ANSARI) (a): Stret .. 
cbe of some rivet. in Oli sa are poJluted. 

(b) and (c): Rivers, level of rollution 

and the rea on therefor arc liveD below:-

Rivtr8 Strttches uvel of pollul ion Realons 10 pollution 
at (Biochemic al oxygen 

demand) ml//tr. 

Mahanadi Sambalpur 2 - J 1 Municipal & indu.tei I 
Choudwar Cuttack waste water. 

Brahmani RourkeJa 

Ib(a tributory Brajraj N.gar 
to Mabanadi 

U D cODomic Railway Lines 

1899. Dr. DAT A SAMA : Will 
tbe Minister or RAILW YS be plea cd to 
tate; 

(a) the na of railway ine which 
bavc been found uDcco.nomic; and 

(b) the lo 
~iQt ? 

urn ed duo to tbe 

4 - lO.i 

17 - 38 

Wa te water discharge 
from RourkeJa Steel Plant. 

Wa te water from the paper 
MHI at Br.jraj Nagar. 

THB MINISTER 0 THB 
MI (STRY 0 IL Y (S I 
MAOHAV AO SCI D ): (8) A tate .. 
ment owin tho name of branch ine 
found uneconomic duriOI tb yea J 98 . -86 

iven belo • 

(b) The 10. 
darlD 1 83 iC5 
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STATEME T 

Namel 0/ Bra,.ch LiMS 

Central 

1. Daund-Baramati 

2. Ait-Konoh 

P ovel-Urao 

4. Gwalior. Bbind 

S. Owalior-Sheopur-Kalan 

6. Dholpur-TantPur-~irmutra 

7. Neral-Matheran 

8. Pacbora .. Jamner 

9. Miraj-Kurduwadi-Latur 

E tern Railway 

10. Bakhtiyarpur-Rajgir 

II. Dildarnagar-Tarjghat 

12. Bbimgarh-Palasthali 

13. Bara at-Hasnab~d 

14. Sbantipur-Nab dwipgbat 

1 ,. Tinpahar-Rajmahal 

16. Bardheman-Katwa 
17. Db aalpur-Maod r Hill 

18 , Baruipur-Lak bmi anlapur 

19. SonarpuI .. Canning 

ortb rn Railway 

ohtak-Gohana 

21. Batala-Q di 

22. Garhi-H ra aru-P rrukh 

23. Ver a- er Baba 

24, mrits r-Attari 

2~ •. Pipe d-Bil r 

md 

27. lotr .. p cbpadr 

~ Po a~an-J is 

gar 
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.. 

HalM' 0/ Barnch Lints 

29. Kalka-Simla 

30. Pathankot-Jogindra Nagar 

3]. Barban-Etab 

. 32. Raja-Ka-Sabaspur-Sambb 1 Hatim 
Sarai 

33. akrana-Parvats 

3 • THwara-Tilwara Fair 

3'. Sarupsar-Anupgarh 

North Eastern Railway 

36, BaD!~an hi-Behariganj 

37. Sahebpur Kam I-Monghyrghat 

38. Sakri-Jaynagar 

39. arkatiaganj-Bagaha 

40. Narkatiaganj .. Bhikhanthori 

41. Kapt naanj .. Cbhit uni 

4'. Daraunda-Maharajganj 

43. Salempur-Barhaj Bazar 
44. Indara-Dohright 

45. Madhosingb-Chilh 

46. Kankapul'-Katra 

47. Anand Nagar-Nautanwa 

48. Gainsarj-Jarwa 

9. Dudwa-Oauripbanta 

50. Dudwa-Cbandancho ki 

SI. Sbahbaznagar-Keruganj 

~2. Kasbipur-Ramna'g r 

'3. Mathura-Vrindaban 

54. Mandhana-Brahamvart 

NotfhE'Alst Frontl aUway 

'5. New Jalpaiguri-D rje ling 
~6. Katihar-Manihari bat 
57. Katibar .. Josbani 

'8. Old M Ida-Si ah ba 
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NOmJI (II Branch Lines 

9. K t"ihar-Kumedpur 

60. Barsoi- adhi .pur 

6" Alipurduar-New Oitaldah Bamanhat 

62. Ranganara North-Tezpur 

63. New Mal-Changrabandha 

64 . Lataguri-Ramsahi 

6S. Fakiragra -Dhubr' 

66. Rajabh tkhow .. Jainti 

67. Karimganj-Mahisa an 

6 . B digram-Dullavcherra 

69. Ledo-Lekhapani 

70. Simalugiri-NagiDimara 

71. Mariani·lorhat Niamati 

71. Makum .. Dangari 

7). Simalugiri-Moranhat 

Southern Rail ay 

74. Shoranur-Nilambur 

75. Tiruturaipoondi-Pt. ealamere 

76. Mettupalayam-Ootacamund 

71. Madurai-Bodinayakanuf 

78. Chickjajur-Chitradurg 

79. Nanj ngud-Cham rajanaaar 

80. Yelahanka-B ngarapet (Bangalore 
City) 

81. Nidamangalam-M onargudi 

82. Per lam-Karaika 1 

3. Mayuram-Tr nquebar 

•• 
,. gat-Talaguppa 

NtlIiM ti/ Brallcll LI1!.u 

Sooth ~Dtral R flway 

86~ Hospet- oturu 

87. lankampet-Bodban 

88. Bell ry .. Rayadurl 

89. Gudivada-Machilip toapt 

90. Guoda Ro d·Swamiballi 

South Ea ter iJ a, 
91. Nawpada-Gunupur 

92. Rupsa-Talbundh 

93. Purilia-Kot hila & Rancbi .. Lo aedag 

94. Raipur-Dhamtari 

95. S tpura Railway 

96. Tata-B dampabar 

97. ~an kura-Haldia (Haldia Port 
Link) 

98. Bobbili-Salur 

99. Bondamunda-Nawaaaon-Purnapani 

tOO. Batia- wgaon ' 

101. Sambalpur-Titlagarh 

102. Khurdaroad-Puri 

We tern R "way 

10J. Billimora-Waghai 

104. Piplod-Davgadbbari 

10'. Bhavnagar-Talajia M huw 

06. JorawacD8gar-S y 

107. MOfyi -Gbantila 

ail 
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Nfl1M 0/ Sranch LI"" 

109. It mba-Umarpad 

110. Cbaaadia-NetraDj 

: 11. Choranda-Motikorll 

112. .mni-Debej 

113. Oobra-tunawada 

U4. Champaner-Shlvrajpur- ani Mine 

1'1~. Dabhoi ... Timba Road 

116. Broach-Jambusar- avi 

117. Chota Udaipur·Jambusar 

Ill. Anklesbwar-Rejpip1a 

119. Chandod-M 1sar 

120. Nadfad .. Bhldranj 

121. Nadiad .. Kapadvanj 

llZ. San ner Town-Tod. ai Singh 

. 123. Ohandhidham-New Kind a 

124. M Ivi Junc. -Bari Sadri 

ll'. Kunkavav-Dardi 

126. Botad-Jasdan 

127. Pranc:hi Ro d· odin r 

128. Talala .. Delv d 

129. Niusala-Oodbada Swami arayan 

130. Sibo PaUta 

13 1• DUDlar lD.-Victor 

132. Sb pur-Sar dJya. 

133. 

1 • Th n-Cbotil 

13'. H dmatia-Jodiya 

1 6. h m 

I 7. 

Nam, 0/ B,ane" Lin" 

138. Ranuj Netraaa ROad-Kakoli Netran 
Road 

139. Mahsana-Taransa Hill 

140. Himmat Nigar-Khed Brahm 

141. Borviavivadtal-Swami-Narayan 

142. Anand-Camba,. 

Addltloual Funds for Achieving 
DWT Tar.gets 

1900 . . SHRI O.S. BASAVARAJU : 

SHR H.N. A E GOWDA : 

SHRI THAMPA THOMAS : 

Will the Minister of SURFACE TANS· 
ORT be plea ed to state: 

(a) whether his Ministry ha ought 
additio at one million DWT ; 

(b) if so, whether it is nece ary for I 

achieving the DWT targets for the Seventh 
Plan ; . 

(c) if 0, the reaction of Government 
thereto ; and 

(d) the ch mes that are likely to b 
taken up for achieving the targ t in th 
Seventh Plan? 

T E MINISTER 0 STATE OF THE 
MI ISTRY OF SURFACE TRANSPORT 
(SH RAJESH PILOT): (a) to (b). A 
target of 7.5 Million GRT operative ton .. 
nage at the end of the 7th Plan has b n 
fixed by the Planning Commission and a 
um of s. 693.42 crores has b en provi· 

ded for shipping sec:tor in the 7th Plan. 
Most of the e funds would be u d t 
meet the committed liabilitie. Acqui itjon 
durin the 7th Plan would be fund d 
through the Annual Ian provision, loan 
through the Shipping Credit & !nve tm nt 

ompany of India and deferred yard 
credl and certain p rtion of the fun 

quirement would pill over to the 8th 
Plan. The tbru t of acquisition durin 
the 7th PI n period i on mode n nd fuel 
efficient eciali d hi . 
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Shortfall In Aehlevlol Shlp,l ... 
Gro bT .... etl 

1901. SHRI VIJAY N. PATIL: Will 
the Minister of SUR C TRA SPOR 
be plea ed to state: 

(a) whether Government hay exami-
ned the reason for hortfall in achieving 
growth of shipping targ t fixed for the 
Seventh ive Year Plan '. 

(b) if so, the rea ons for poor perfor-
mance in ~hip buildi~g ; and 

() the steps Government propose to 
place Indian Shipping on sound footing. ? 

THE MINISTER OF STATE OF T 
. MI 1ST Y OF SURFACE TRANSPO T 
(S R RAJES PILOT) : (a) While it i 
not possible at this tag to as ess the 
hortfall that would be there in achieving 

the target fixed for shipping tonnage at the 
end of the 7th Five Year Plan, growth of 
shipping tonnage ha been adversely affec .. 
ted due to global hipping rcce sion, in-
crea ed scrapping with a view to modernis 
the Indian fleet and thru t on acquisition of 
peciali ed carrier to me t natio I trade 

requirement . 

(b) The performanc of the shipbuil- . 
ding ector i largely dependent on their 
order book position and quick and timely 
delivery of the input . 

(C) The Government through the 
Shipping Credit and Investment Company 
of ndia i approving the rehabilitation of 
tho e hipping companie which are co -
idered to be viable in th ong run by 

providing moratorium on repayment of 
loans, convertin par of loan into z r 
b ed bond etc. Governm nt ha al 0 
et up a new Committee Ship Acqui ilion 

and Licen ing Committee' 0 en ure peed} 
i:s u of lie n for acqui ition of tonna 

y hipping indu try. e ide th ougn 
the pari .. pa su policy, Government i 
to ensure that the ndian Shipy rd 
uffer for ant of order. By vi 

dir t inte ction with the hippin indu try 
thr ugb tb High el nte· ini erial 

Committee, Government is trying 
the Indu try in different way, a 
pos ibl . 

Esploltatloo of Copper 10 

DR. .S. AJHA S: 

S 

Will the Mini ' ter of ST 
be plea d to t te : 

A-

() wheth r Government have signed 
a contract with a firm of Australia for 
taking up a f: a ibI tudy to exploit the 
immen, e potential of th copper belt in 
Bihar Stat 

b) 
in thi 
and 

( ) 

iso, wether the f a ible tudy 
egard ha inee be n conducted ; 

if so, the detail th r of ? 

amlu .Dlg 

b th mo n ele 
on truc ion of tbi r i1 

th 



I. 3 9 Written Answers NOVEMBER 19, 1987 Written Answers 140 

(c) the total amount which will be 
spent dud g the Seventh Plan period for 
the construction of this railway line ; and 

(d) th t rg t date, if any, for it 
completion? 

THE 
(SH 

: (a) arthwork 
on amluk and i ha ends and construction 
of station build in and taff quarter at 

igha ba commenc 'd. 

(b) Th ex enditure upto Marc , 1987 
wa . 0.95 cror and outlay durin 

987-88 i s. 3 cror . 

(c) and (d). Outlay during remain-
in y r of th S v th Plan and comple-

t ion of th project will dep nd on th 
vailability of ce ourc in the coming 

y 

[TrtJItJ/atlon] 

Iway Lines in C mbal DlvJ ion (M .. P.) 
and Sheo ur nd B ra tation (Raja t 80). 

1904. SH AMMOD LAL JAT V : 
Will th Minj t r of RA LWA S b pI a d 

tate : 

b r of rail lines lajd in the 
IVI Ion . n dhy rade h during 

and th amount p . nt 

[EngI16hj 

RaJlwa), LID Betw Adllabad and Wanl 

1905 SHRI VITAM RATHOD! Wilt 
the Minister of A LW A YS be pleased to 
tate: . 

(a) whether rli1abad oh South Centra1 
Railway i bing connected by btoad gauge 
from Wani a ilw y Station' 

(b) if 0, the progress made in this 
regard; and 

(c) when the project 
completed? 

lik ly t b 

o STAT 0 TH 
RAILWA S (SHRI 

I DJA : (a) Construe .. 
tion of dibibad- impalkut i new line has 
been taken up. ail lin from Pim a kutti 
to W ni has already een completed. 

(b) %. 
(e) Completion of the p oj ct will de .. 

dend on availability of re ouree in the 
omin~ year. 

Rejection of ~ew P y Sc Ie. dy Delhi 
T acher. 

190 . PRO. MADHU DANDAVAT 
Will the Mini t r of HUMA RESOU C 
D V OPM NT b pIe ed to tate: 

(a) whether r cent1y award d n w p~y­
eale to the primary~ middle and secondary 

teacher h v b n rejected by th D!hi 
teacher . 

(c if not th th .t: for? 
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(c). Representations have been received 
from various teachers' organisations reques-
ting for cer.tain modifications in the pay 
cal s announced by the Governm ot as also 

clarifications in egard to it implementation. 
These repre~ entations hay been considered 
by the Government and such clarification 
as were consi dered n c ssary have been 
i ued on 3.).1. 1987. 

• 'f 

[Translation J 

Lo to Railway Property Due to Flood 
in Bibar 

]907. PROF. AND A BHAN . 
VI : Will the Minister of RAIL WAYS 

b plea. ed to state: 

(a) whether heavy dalnage, has b en 
cau ed to railway property in· Bihar due t 
flood ; and 

(b) if so, the alnount of loss suffered a 
a esult thereof. 

THE Ml ISTER OF STATE 0 THE 
MINISTRY OF RAILWAYS (SHRI 
M DHAVRAO SCINDIA) : (a) Ye , plea e. 

(b) Rupee 11.48 crores approxinlately. 

[English] 

Alignment of MutbakuDnam-Edap lIy National 
HIghway and Varapuzha Bridge 

1908. PROF. K.V. THOMAS: Will 
the Minister of SURFACE TRA SPORT 
be plea ed to tate: 

(a) whether the alignment for Mutha-
kunnam-EdapaUy' National Highway in 

ochin has b n finali ed . 

(b) whether the design of the Varapuzha 
bridge has be n finali ed . 

(c) if'so, when the construction wo k on 
lh bridge i lJ ' ely to ' tart ;' and 

(d) the estimat of tbi bridg 1 

THE MI JSTER 0 STATE 0 TIl 
MINISTR 0 URFA TRA SPORT 
(SHRI RAJESH P1LOT): (a) Only a pa 
alignment from km. 4 3/ 00 to 424/500 
and 'hort app oache. to va apuzh, ridge 0 
Muthakunnam-Ed'1 ally ection of National 

ighway 17 have en fin Ii ed. 

(b) 0, ir. 

(c and , d). ' 0 not ari. • 

Defunct Adult He Cenfre 

1909. KH Of 

J Will of UMA 
R SOU T pI as d 
to stat 

(a) whe!her a cording to recent tudy 
80 pre nt of the adult lit ra y celltre 
have been found to be d fun t • and 

(b) if o ~ the details 0 th tl.ldy nd 
Gov rnm~nt's reaction ther to ? 

(b) oe not ari . 

Coofer Dee of Chief Co 

(a) whether a 
Con erv tor ' f 
States and Union 
J ne 23, 1987 at 

on(i rene of ief 
orest from differ nt 
erritori wa h Jd 
w Ihi ; and 

b) if 0 wether 
taken at the on~ renee 
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1987 at ew De)hi hich wa attended by 
For t Secretarje, hief Conservator of 

and repre entative from Central 
Mini trl . Conc1u. ions and recommen-
dations of th conference are a under: 

J. It war ed that Stat Government 
hould 1udy and tabli. h tandard Co t 

Norms for dif~ rent types of afforestation 
schemes taken up under the Twenty Point 
Programm 0 that affore tation programme 
taken up under different Central/State 
Scheme and pubJic .. ctor etc. would adopt 
the standard norm for preparation of 
chernes and funding. 

2. ffort 0 th " elf~ u taining projects 
for production of eedling plantation i to 
be encoura d with th h Ip of financial 
institutions. owever, ince it i bel g 
pointed out that f ee distribution of eedling 
by department is a di incentive the StateJUT 
Government should take note and disconti-
nue or drasticaJIy reduce the free distrj .. 
bution of eedling . The NABARD and 
othe banking in titutjon could have cl0 e 
coordination with Stat Govts. so that the 
problem ari ing due to higher co t of 
eedling mark ting facility and ' other 

support to th people's nur ' ry in uit bly 
re erved. 

3. Th re hould be proper coo dination 
in implementation project pr~paratjon and 
relea e of fund for Social Fore try Pro-
gramme wh'ch are eing taken up under 
diffe nt cherne. 

4. In view of the continuing drought in 
everal State and certain other difficultie 

it wa decided to rea e s the target for 
affor tation nd confirm the arne at 1.9 
million hectare ea to be brought under 
ffore tation. The Stat should tre mHn 

the progr eport. \.md r the Twenty Point 
Programme nd r port in terms of number 
r eedling ,eU to 1 area brought 

under reen ov . The wa teland reel .. 
mation prior to plantation and Hvi cultur 
activity i 1 0 0 re~ lte,d. 

s. Th St t also aareed 
i1 .i ~a tu,. 

Att t of BoaIe to Karaatak Expr 
For Lucknow aad Kaapur From aaa f 

1911. SHRI V.S. KRIS NA] R : 
WUI the Mini t r of RAILWAYS be pleased 
to tat 

(a) whether th Ie is n direct ' trajn 
facility between Bangalore and major centre 
of Uttar Pradesh like KanpUr and Lucknow : 

(b) whether Government are aware that 
the passengers mostly businessmen and otb r 
have to get down at Jhansi and board otb r 
,train ; and 

(c) if 0 whether there is any proposal 
to attach couple of bogies to Karnataka 
E press to be connected to other train from 
Jhan i ? 

THE MINISTER 0 STAT 0 TH 
MINISTRY 0 RA 'LWAYS (SHR 
MA1;>HA VltAO SCINDIA): (a and (b). 

es, Sir. 

(c) No Sir it is not practicable. 

Mevacore Dru 

1912. SHRI G. BHOOPATHY: Will 
the Minister of Health and Family Welfare 
be plea ed to state : 

a) whether a drug 'Mev core' has been 
invented by th American Food and Drugs 
Department for pr vention of heart di ease 
and 

(b) if 0, whether Government propo 
to take stl;PS to make thi drug available in 
the country ? 

THE M STER 0 STATE I TH 
MISTRY 0 A HAD FAMILY 
WEL ARE (KUMARI SAROJ 

aAPARDE): (a) The Government of 
India have no information about the 
CMevacor ' Dru upposed to be invent d by 
the American Food and Drugs Department. 

(b) The ue tion doe n,ot ri ~', 
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Persons Suffering from Glaucoma 

]913. SHR · V. KRISHNA RAO: 
Will the Minister of HEALTH AN 

MIL WEL AR~ be pleased to state : 

(a) the e, timated number of per on 
"uffering from gJaucoma; 

(b) whether thi di e 
and 

can be cured; 

(c) if 0, the step taken by nion 
Government to combat thi di ease? 

T . MINISTER OF STATE 
MINISTR 0 EALTH A D 
WE FARE (MARl 
K APARDE) : (a) No pecific 
thi regard has been undertaken. 

IN TH 
FAMLY 

SARO] 
survey jn 

(b) There is no permanent cure known 
for this di ea~e. owever, further deterio-
ration of vision can be controlled by suitable 
medical, Ia er treatment or by surgery. 

(c) Under the National Programme for 
tbe C ntrol of Blindnes , . the Government 
have trained ophth~lmic assistant and 
crea ted .eye care infrastructure with graded 
experti e for the screening and detection 
of this di ease for an cary diagnosi and 
management. ealth Education to cr . te 
awareness is being taken up through variou 
Health ducation Bureau and Voluntary 
agencie . 

ew item Captioned "Polio Vaccine 
Kills 8 Cbildren 

1914. ,S MATI 
GUPTA: 
SHRl 
SIDDIQ: 

PRABHAWATI 

A JZ MOHD. 

of HEALTH D 
be plea ed to state: 

(a h til r the attention of the Gover -
m nt ha rawn to the news-item 
p aring in the ndian Express dated 3 

October, 1987 under the captIon 'c oliQ 
accin ill 8 Children' : ' 

(b) if so, th details thereof; and 

(c) the action taken by Government in 
tbi regard? 

E M NIST 0 STAT IN TH 
M NISTRY 0 HEA~TH AND AMJL 
W LFARE (UM AROJ 

HAPARD ) : () Ye Sir. 

(b) Six children had di d 
epternbe ' 87 after getting them elv 
accinated again t and Mea Ie on 

28.9.1987. 

(c) Vaccine mpl shave b n nt to 
Central esearch Institute, a auli for 
t ting. The State Government has been 
in trueted to trictly follow the guidelin / 
in tructions i ued by Mini try of Health, 

overnment of India with r gard to terti-
sation of Syringes, needles maintenance of 
cold chain and storage of vaccines. 

Survey for Diamonds In Andbra Prad b 

1915. S . RAMAC A 
REDDY: Will the Minister of STE 
MINES b plea ed to state: 

(a) whether th Geological Su vey of 
India and the National Miner I D velopment 
Corporation have conduct d urv y of 
Anantapur District in Andh a rade b for 
diamonds ; 

(b) jf so, th result thereof: 

(C) the tep taken for e ploration of 
diamonds; 

(d) whether Union Government pro-
p e to lea e out the land wit th co cur. 
rence of State Gov nment; and 

(e) if 0 , th detail ther ? 
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(b) The Oeologica] Survey f India in 
collaboration with Mineral ploration 

orporation imited, atienal Min r 1 
Development orporation and D partm n 
of Mine and G ology, Gov rnment of 
Andhra rade. h have b n arrying out 
the exploration f r diamond un er th 

ational Diamond xple ation roj ct since 
1980 in W jrakarur Belt of Auantapur 
District and over Bangana a11 i conglom· 
r$t<, in Kurnoo! District. ' Tn Wajraka ur 

elt four pipes were fund to b diamond'-
rerou . lncid nce of diamonds i poor. 

) G ological, Geophy ical and G -
chenlic 1 studi s undertaken by GS and 

OR in JonnagiriMWajra arur- alyandurg 
Belt has resulted in th discovery of two 
new kimberlite bodi on at Venkatampalli 
by NORI and econd by CST at Lattavaram 
Tanada in the Anantapur District recently. 
During 1987 .. 8 field eason, Geological 
Survey of ndia ha programnles for d tail d 
exploration in th newly discovered kimber-
lite bodie and continuation of g ophysical 
urveys to locate pos ible buried kimberlite 

pip . 

(d and e): i mond is a Schedul d 
Min r 1 and ining lea e i granted by the 
State Government in consultation with the 
Ce,ntral Government. 

o fru tlon co t o( Nur e5 Ho t I 
of rdarj og Ho pita' 

1 16. SHRI YASHWANTRAO 
GADA L: Will th Mini ter of 

ALTH AND FAMI Y W L AR b 

(b) The Nur es Hostel has not yet be n 
handed over by the C.P.W.D. to th 
Safdarjan ospital for want of " 
Objection" certificate from N.D.M.C. a d 
clearanc f om Chief ire Officer. Th 
.. W.D. have been requested to hand 

ov r the building ~o Safdarjang Hospital 
for bing Us d. 

leetrlfleation or Railway Line in 
South Central Railway 

1 1 7. SHRl V. TULSlRAM: Will 
the Min ter of RAILWAYS be pI a ed to 
tate : 

. ) wheth r the electrification of tracks 
on South Central Railway i lagging behind 
the sched ule; 

(b) jf 0, the details thereof; 

( ) the areas on South Central aHway 
wl;lere eJ ctrification i behind the schedule; 
and 

(d) the time by which the entire work 
j s expected to be completed when compared 
with other Zonal Railways? 

THE MINIST R 0 S ATE OF THE 
MINIST Y ' 0 RAILWAYS (SHRI 
MAD VRAO SC NDIA) : (a) No. Sir. 

b) Doe oot arise. 

(c) Doe not arise. 

tate: (d) ollowing electrification projects 

for ur 
D Ihi' and 

on the South Centrral Railway are in 
o t of con truction of ho t 1 ' rogIe s at present and cheduled to b 
in Safdarja og Ho pi tal N w compJet d as indica t ~ again ,t each : 

d t b t en 

(i) .,Vijayawada-
Balhar hah 

(in ri hna anal- , 8 8-89 
Guntur-

enali , 

iii) zip t-
nat na gar 

reHminary works 
ta en up during . 
87-88. Ta ~t yet 0 
be fixed . . . 
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Portera e Rates of Port en 

1918. SHR HAROOB A M HTA: 
Will the Mini ter of RAILWAYS b plea ed 
to tate: 

(a) the rat s of porterage payable to the 
porters working at the railways statio 

(b) the year in which the la t revi ion 
of the porterage was effected ; and 

(c) whether Government propo. e up rd 
r i 'ion of the porterage charges ? 

TH MINISTER OF STAT OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA): (a) The xis~ 
ting porterage rates vary from Rs. 1.50 to 
Rs. 3/- per trip per head-load of 37 kgs. 

(b) The port rage rates were las~ revi ed 
in 1986. 

(c) No, Sir, there is no uch propo a1 
at present. 

Special train rolled back 00 Southern Railway 

1919. SHRI S I HARI RAO: Will 
the Minister of RAILWAYS be pleased to 
. tate: 

(a) whether on 4 October, 1987 a pe-
cial train carrying some military per onnel 
with arms and ammunitions b tw n Tada 
Station and Suluru P ta Stations of South m 

ailway suddenly rolled back sp dily with-
out driver and any helper for more than 
13 kms ; 

(b) if so, the rea 0 therefor; , 

(c) whether any enquiry h be n mad 
jn thi regard' and 

(d) if so the outcome ther of? 

THE MI ISTER 0 STATE 0 THE 
M STRY OF RAILWAYS (SH 
MADHAVRAO SCINDIA); (a) Y • Sir. 
Th incident, howeve , occurred on 23. 10.87 
nd not on 4.10.87. 

(b) a d (c). An Enquiry was conducted 
into this incident. The train roned 'do 
towards Sullurpet due to the driver leaving 
the engine unmanned 0 gradient, after 
d puting hi A sistant to find the r ODS 
fo the drop in vacuum on the train. 

(d) The driver has bee h ld responsible 
for the incide t. The guard i 1 0 beiDa 
taken up for contributory lap e . 

inanela) A sl tance for Gandhi A 

1920. S R HATTAM SRIRAMA 
MU TY: Will the Minister of HUMAN 
RESO C V LO M T b plea cd 
to tat 

(a) wh ther Government a war that 
th S va gram A hram at Wardha i in a 
n g]ect stage, if so, the reasons th reof' 

(b) whether financial assi tance a urcd 
by Union Governm nt and State Governmen 
of Mahara htra ha been held up ; 

(c) jf so, the d tail thereof; 

(d) the amount pent by nio Govern .. 
ment durin~ the last ten years annually on 
Mahatma Gandhi Birth lace t Porb nda 
and a1 0 at Rajkot . 

(e) the amount sent on Sardar VaU .. 
bhbhai Patel' irth lace and on T n 

U!ty havan; and 

f) wh ther Gove nm n 
pro 0 to take any st p to pre 
po terity the importan plac a ocinte 
with the top tio al Leader . if 0, t 
detail th reof ? 
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than annually for the maintenance of th 
Ashram. A request has been made by the 
Pratishtban to the Maharashtra Government 
to look after the maintenance of the Ashram. 
The matter ha to be decided by the State 
Gov rnm nt., (, assistance ha been assur d 
by the Central Gover1lmen t. 

(d) GandhijP house at Porbandar is a 
centrally protected monument and its main-
tenance and repairs ar don by the Archa-
eological Survey of ndi. The following 
expenditur ha en' ncurred by i on th 
maintenanc of th building during the last 
t n year annually: 

1977-78 it 

1 78 .. 79 180.00 

1979-80 Nil 
1980-81 . 4,952.00 
19 1-82 Rs. 3,366.00 
1982~83 s. 3,975.00 
1983 .. 84 Rs. 5,319.00 

1984-85 R . 57,422.00 
1985- Rs. 9,974.00 

1986-87 R . 14,188.00 

o grant ha been iven by the Central 
Government for Gandhi Smriti at . ajkot. 
Howev T, the State Govt. ha relea dRs. 
99,360/- during the la t 10 years. 

(e) Th birth pIa of S rdar Pat 1 at 
Karamsad, Gujarat is not a protected monu-

nt. 0 ' grant ha been anctioned by 
the entral Government for its maintenance. 

owever, grant of R. 50,000/- wa di-
ur ed to rdar Patel Smara Tru t in 

1975-76 for con truction of S Idar Smar~ 
at aramsad by th Stat Government. 
Central Oov Inment has relea ed fund for 
the sener I maintenan nd developm nt of 
the m um and th lib ry hou ed t Teen 
Murty hav: n a under:-

1977-7 

197 -79 

979- 0 
19 0- 1 

R. 

31, 0 858.00 
2699,549.25 

32,74,4 6.90 . 

3 ,28,337.00 

1981-82 

1982-83 

1983-84 

1984-85 

1985-86 

1986-87 

Rs. 

R. 
R~. 

Rs. 

Rs. 

R. 

41,22,173.00 

66,39,000.00 

67,37,221.75 

71,68,562.,70 

93,21;971.70 

1,32,94,045.00 

(f) There is no proposal, at p 'esent with 
the Central Government for th pre ervati n 
of the place associated with top National 

eaders. t i .generally for he re ctive 
State Governments to acquire and pre 'erve 
the birth place of eminent per onalities. 

Somples Lifted In Delhi 

1921. SHRI KAMLA PRASAD 
SINGH: Will the Minister of HEALTH 
AND FAMILY WELFARE be pleased to 
stat : 

(a) the number of food samples lifted in 
Delhi during the last three months and the 
break-up thereof giving details of area from 
where and items of which sampl s were 
taken and the details of the results thereof ; 

(b) how it was ensured tha.t the food 
item of which amples w xe lifted were not 
open to ale to the public tin the te ting 
ther of ; and 

c) the number of sampJe , 1ifte~ from 
th wholesale markets in w lIed city during 
the last 12 month giving detail thereof 
incl uding the results of testing ? 

THE M STER 0 STATE 1 TH 
MIN STRY 0 H ALTH AND AMIL 
W L ARE (KUMARI SAROJ K A-
P DE): (a) A total of 537 ample of 
variou food article we e lifted in eJhi 
during the la t three month. 

Details of th mples indicating area, 
item etc. at give in the tat ment blow. 

(b) There is no pro i ion under th 
Pr vention of ood Adulteration Act to ban 
th sale of food item of which arnples have 

n Hfted till th analysi report i rec ived, 
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xcept when the particular food item is lifted from the wholesale , markets in the 
eized under the law. walled city during the 1 st 12 month, out 

(c) A total number of 71 samples were of which 3 have be n found adulterated. 

STATEME 

Article of 
sampl6 

South Found North Found Centre Found West Found EaJl Found 
Samples Adult- Samples Adult- Sampie8 Adult- Samples Adult- Sampl~s Adull-
Lifted erated Lifted ~ra,ed Lifud eroted Lifted erated Llft~d ,ral6d 

---------- ------------~-----------------------------
Beverage 1 

Spices 

Sweetening 
Agent 

Tea/Coffees 

Milk 

5 

2 

Milk Products 23 

Edible Oil 2S 
Cereal 17 

Other. Misc. 51 

Total 134 

[Translation] 

1 

1 

3 

7 

12 

16 

7 

8 

14 

13 

44 

102 

1 

1 

1 

7 

10 

Shorta e of Teachers in Madhya Pradesh 
for Uohersalisation of Educat 00 

1922. SH MAH D.RA SINGH: ' 
Will the Minister of HUMA RESOUR 
D V LOPMENT b pI a ed to tate: 

(a) whether there is shortage of teach r 
in Madhya Pradesh for universali ation of 
primary education ; and 

(b) if 0, th numb",r 0 teachers for 
which Madhya Prade h Gov roment can 
rna e provi ion in it State-plan and th 

mount of financial help which would b 
giv n by Union Government? 

T MIST R 0 STAT I 
D ARTMENTS 0 EDUCATJO 

ULTURE I THE MI · 1ST 
MA RESOURCE D V LOPME T 
RIMATl KRIS NA SAHI): a) and 

b . The Vtb All ndia du ati nal ur y 

15 

14 

41 

25 

13 

48 

3 

4 

7 

5 

1 

24 

6 

5 

34 

4 

1 

3 

14 

10 

19 

2 

4 

25 

1 

3 

3 

157 19 70 o 74 07 

is being conducted by to a certain . 
deffi iency of faciJiti including vailability 

f teachers in chool. e act r qui 0-
m nt of teachers for which provLion can be 
made in the Stat -plan would thu be known 
the aft r . As r gard a j t n f om the 

nion Governm nt, the St t wiJl b 
rovided 00% financial . tance for 

appointnlent of second teach r, in an in 1 
teacher primary school in Madhya Prade h 
in a pha d manner a envi a ed und r the 

h me of Operation Blackboard. 

[English] 

Propo.al for a atellite To 0 ip in 
Gan a Basin 
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(b) if so, the details of the proposal and 
e timated co t in o]ved therein; 

(c) whet er om for ign firm ba 
oft r d for d ilting th Ganga river for that 
purpos ; and 

(d) if so, the det it thereof? 

MI 1ST R OF STAT OF T 
MIN ST 0 SURFA TRA SPORT 
(SHR RAJESH PILOT): a) nd (b). Th 
W A has initiated action or undertaking 

fea ibility tudy for developing an alternative 
riv rine Port near atna. The ar a could be 
ubsequently d v loped a a tellite township 

by the autho itie concern d. The d tails can 
e known on completion of the study. ' 

(c) 0 Sir. 

(d) Doe not ari e. 

T r et/Ac ievement of P.H.C., Sub-Centre 
aad ommuntty Health Centr 

During 1987-88 

1924. S RI . PRADHANI: Will 
the M'inist r of Health and amity We1f~re 

y 

pIe cd to state : 

b) wheth r th tar ets for th whole 
ar Ii ly to b achiev d' and 

if not, t e rea on th refor ? 

Sub-Centre 

Primary ealth 
C nt es 

Community Health 
Centr 

A MUal Jfchlne".,,,, 
tatget durl", /ir3t 

1987-88 six 'months 

9233 238 

2274 ' 100 

257 13 

A the State Government orne 
time to proces the is ue of ad~ini trativ 
and financial sanctions for these ealth 
Units, the new in titutions get establi bed 
mostly during the later half of the financia I 
year. The targets were fully ~chieved during 
1 986-87 and similar performance j e pected 
during 1987 .. 88. 

(c) Que tion does not arise. 

[nans/ ation] , 

"Ravage Cau eel by Flood. to RaJaji 
National Park 

1925. SHRI KALI PRASAD PANDEY: 
Will the Mini ter of ENVIRO ME T AND 

OREST b plea ed to state : 

(a) whethe Government are aware of 
the damage to the tune of cro e of rupee 
caused by flood in the Rajaji ational 

ark, Dehradoon ; 

(b) if 0, the steps tak n by Govern· 
ment to save he park from the fury of 
flood' and 

(c) the number of trees swept away by 
floods and th compI te details of th 
damages cau ed thereby? 

I I T R 0 STAT IN TH 
MI ISTRY 0 ENVIRO ME TAD 

ORESTS : (S RI Z.R. ANSARI) ~ a) to 
(c). The information is beini collected from 
th State Government and will be placed n 
the Table of th Hou e. 
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[.&rIllslI] 
Fire in Damodar Rive~ 

1926. SHRI TARIQ A WAR: Will the 
Mini ter of ENVIRONMENT AND 

ORESTS be plea ed to state : 

(a) whether Governtnent 8re aware of 
the reported recent fire in Damodar River 
in We t Ben$al near SantaJdih Power 
tation . 

b) if 0, the rea ons for the fire; 

(c) t~e value of loss inc~rred ; and 

(d) the preventive mea ure Govern .. 
ment have taken against the recurrence of 
uch happenings? 

THE MINISTER 0 STATE IN T 
MINISTRY OF ENVIRO MENT AND 
FORESTS (SHRI Z.R. ANSARI) : (a) Ye , 
Sir. 

(b) to (d). The information is being 
obtained and will be placed on the table of 
the Hou e. 

All Route Monthly Passes of DTC 
Cor CbHdren 

1927. SHRI SWAM ASAD SI G : 
Will the Minister of SURFACE TRANS-

OR T be pleased to stat : 

(a) whether the Delhi Transport Corpo-
ration has been charging half fare for 
children between 3 to 12 year~ of age ; . 

(b) whether the Delhi Transport' Corpo-
r tion has been is uing 11 rout monthly ' 
pas es for Rs. 100/- ; and 

(c) if 0, the rea on.~ for 'charging 
Rs. 100/- for children betwe n 3 to 12 
year of age? 

THE MINISTER OF STATE OF THE 
INISTRY OF SURFACE TRANSPORT 
HRI RAJESH PILOT): (a) he T 

charge half Ii re for children betweel;l S to 
12 years of age. Children upto the a of 
5 year are allowed free 'travel. 

(b) e, Sir. 

c) The child 'en bet w n th ag roup 
of 5-12 year at gen rally tud n , who 
can avail of the facility of all route conc~­

sion 1 pass @ s. 12. 0 .n1. Monthly 
all-route pas of , . 100/- ~ 0 j su t 
general public. Thi facility i rno tly availed 
of by commute required t rform 
number of journey durin the day, bUdr n 
between 5 to 12 year, and ho are not 
students have the facility of half-ticke 
concession or de tination Inonthly pa 
@ 40 single fare . 

Railway ioe Between Samra) 
Nagar-FaJanl 

1928. SHR R .. A 
the Minister of RAIL W A 
tate: 

AMB : Will 
be plea ed to 

(a) whether there j . any ~proposal t 
construct a railway line b twe n Samr j 
Nagar-Palani via Sathiyamangalam and 
Dharapuram . and 

(b) if 0, ' th e details ther of and the 
action taken in this re ard ? 

T E MINIST 
MISTRY OF 
MA AVRAO C 

(b) oe not ari e. 

Demand of Student of G.R. P n 
and Puss Polytechnic , D lbl. 

1929. SH I V. S 
SAD: Will the Mini ter 
R SOU CE DEV LO M 
to state : 

(a) whether tud nts of .B. 
olytechnic and u a Poly tech ic in elhi 

have been on strike for ab ut two mo th. 
for on .. acceptanc of th ir demand ty 
Governm nt to impr tandard f d u-
cation, fUlure prosp ct and orkin c , ... 
ditions in th I: in titution 

(b) jf 0, the deta il f th ir de nd 
and 

(C) 
ther to ? 

ctio o 
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(b) Th 
given in th 

. d tail of th 
tat m n blow. 

clem nd ar 

(c) 11 rea on, ble demand of the 
student w re accepte imm diately by th 
Delhi Admini tration. The d mands on 

p rtaining to the Board 
of T hnical ducation, elhi have been 

on id red y th oard at its meetin 
held on 0 tob r 2 1987. 

The . tfi f th tud nt ha si c 
been called off from Octob' 12,1987. 

ormal t aching w rk in two polytechnics 
ha b n urn d. 

STATEMENT. 

etan of th emand of tb Student 

1. Th t the barri r of tbr year for 
!jr't y a . tud nt must be lift d and a 
tud nt should b allow d a fulJ period 

yea for pa ing the diploma 
cour. or old stud nt no barrier and 
time limitation. 

2. fte t ntioD in 1st nd 3 d and 

4. 

Sth em ter, chance hould be given 
in 2nd 4th and 6th eme ter to carry 

oth erne ter 0 that the stud nt 

of inter 
on di i-
ping 

6. 40% pa sing marks were con. ider d 
for individua1 ubject, it hould b 
implemented w.e.f. April 87. 

7. echec ing of re ult . 

. Result hould b declared jn tinl . 

9. Medical room facility 'hould b 
ded in each polytechnic. 

provi. 

10. Part tim degre eour should b 
tarted in Delhi olyteehnic to nabl 

Diploma olders . for their better pro -
peet by taking degre in Engineering. 

11. Rea onabI seat rou t be r served for 
Diploma holder in elhi College of 

ngineering. 

12. easonable mu' t b re erv d for 
ural area tudent . 

13. The vacancies ' of 'Lino-Mono' op ra-
tors, demonstrator and Lecturer hawd 
be filled up early so that the tudent 
may not uffer in their stu die . 

14. There should be a regular bu with 
driver in each polytechnic for Educatio--
nal visits and tour of the tud nts. 

15, Year]y magazine of a]] Polytechnic 
rou t b publi hed at the ame time. 

16. There hould be pro vi ions of official 
me s and well furnished cant e':1 in all 
of the Polytechnics. 

17. Maintenanc of Printing shop in u a-
Polytechnic. 

18. here should be proper ~rainage sy tem 
of the toilet . 

19. S parate common ro m for female 
tudents. 

20. M inten n of park of aU olytech .. 

2 

nic with itting a rang ments (Benches). 

rooms. 

in all Poly .. 
ut a rly 
is no prop r 
i~ drawin 
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22. Gue t room hould be provided in 
Ho tel. 

23. Thning of all the r olytechnic should 
be the arne including that of 'Fourth 
Boy' Polytechnic'. 

24. All the room of the Ho tel hould be 
provided to th student on demand. 

Ele trification of Rail ay ine · 

1930. PROF. P.J. KURIEN : 

SHRI UNJAMBU : 

Will the Minister of RAILWA S be 
pleased to state : 

(,) the ector where railway line have 
been electrified 0 fa ; 

(b) the t tal amount required for 
electrifying th main ]jnes in each zon ; 

(c) the details of the plan for ele:trifjc 
tion durjng the Seventh Plan and beyond; 

(d) whether there is any r plan to e1 c-
tdry any section of the railway lines in 
Kerala in the imm djate future; and 

(c) if so, the detail thereof? 

T E MINISTE OF STATE OF TH 
MIN STRY OF RAILWAYS (SHRI 
(MADHAVRAO SCINDIA): (a) A tat-
m nt i given be10w. 

(b) and (c). At the curr nt rate, "cost or . 
electrification i about I • 27 Jakhs/ 
Route Km~ . of :a double line route a,nd Rs. 
15 lakh /Route Km. of a ingle line rO,ute" 

uring the Seventh Phin a total of ~ 4QO 
. KM at' being programmed for . ~lect~jfj . 

I cation. Of these upto end Oct'?l;>er, ' i9"87, 
l 00 RKMs have een electrified. ' , . 

d) 0, Sir 

(e oc " not arise. 

tat t 

etail of total route KM (Zone- i e) 
electrified upto Octob 19 7, are a 
under: 

Rout Ms 

entra! ailway 142 

astern Railway 124-4 
orthern Railway 76 

Southern aih:,vay 595 

South Central Railway 592 

South E tern Railway 1989 

We tern Railway 1 01 
...-- ....... -_ 

TOTAL 1739 
-----

Die el Workshop 10 Kerala 

1931. SH I UNJA~{BU : ill 
the Minister of RAILWAYS be pI' ed to 
state: 

(a) whethe there j any 'propo a1 to et 
up a die 'el work hop in ra1a during the 

eventh Plan ; and 

(b) if so, the detail thereof? 

(b) oe not ari e, 

Protection of Monumen i 

1932. SlU{t RA JITS 
WAD : Will au C ' 
to tat 

a) whethe owin 
richly decorat edt p-weJ in ujar t nd 
other centrally prol ct d archaeo ogicaJ 
monum nt are not bein properly main-
tined by , th Ar hae 19 ic 1, tV X or 
ndia ; I 
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C) the amount sanctioned for the pur .. 
pose during the 1ast two years against the 
asse sed r quirem nt 1 

TH 
ND 

MINIST Y 0 HU-
EVE OPM NT 

(SHRIMATI A SAHI): (a). o. 
Sir. Th most richly culptur step-well 
Viz. Rani- i-Vav and other centrally pro .. 
tected monuments in Gujarat are properly 
maintained by th Archaeological Survey of 
Iodi . 

(b) Question doe not ari ' . 

(c) The fund anctioned for the purpo 
during the 1a t two y ar are a follow : 

1985-86 

1986-87 

Amounts 

R , 22,68,080/-

R . 28,19 260/-

and Slide 

933. SIMA J D. . B A DAR 
Will the Minist r of NVIRONMENT A 

OR S S be pleased to tate: 

(a) wh th r land .. lide are fr quently 
occu ring in hi lJy ar as of th country' 

(b) jf 0 whether Governm nt propo e 
to et up research in tHute to study the 
c u of land- !ide and it pr vention ; 

d if ot the r a on th ref or ? 

nd c). 0 ir. 
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gitadon by Dantoni Bel8Dagar · 
RaJcbandrapur Rail Passenger 

A ociatlon 

1934. R. SUD OY : Will th 
Minister of RAY WAYS b plea ed to 
sta e : 

a) wheth r th. ankuni-Belanagar .. 
ajchandra ur Rail Pa sengers Association 

ha su pend~d it agHation programme aft r 
written assuranc were iYen by the Diy'i-

ional RaiJw~ y eputy Manager, owrah' 

(b) if 0 the demand on which the 
Association had to start a itation from 14 
October, 1987 ; and 

(c) the . teps taken by the Railway 10 
fulfil those demand ? 

T E MI STER 0 STA 0 T 
MINISTRY 0 RAILWA S (SHRI 
MADHAVRAO SCI DJA): (a) to (C) . The 
Association had presented a Memorandum 
containing 14 demands, including increase 
in suburban ervices on Howrah-Barddha-
man section, certain changes in the Subur-
ban Tim Table, stoppage of train, review 
of passenger amenities. etc. They met 
DRM, oW ah on 13.10.1987, and were 
assured of a meeting w,jth Additional General 
Manager (Operation) Eastern Railway on 
29.10.1987. This me ting was held as 
cheduled and follow up action is in pro .. 

gr s. 

Propo aJ to Declare Barddhaman ·Jbajba 
Barddhaman-Dbanbad and A an 0)" 
Khara pur S tion a Suburban 

1935. SHRI PUR A eHA DR 
MALIK : Will the Mini ter of RAIL A S 
be pleased to tate; 

(a) whether Governm 11t propo to 
d clar Barddhaman-Jhajha, Barddhaman· 
Dhanbad and Asansol.. haragpur 
of ~stern ilway and outh 

aiIway t pectively a u urban . 

( ) if the likely dat 
declaration is proposed to be In de ; a 

) if not th 
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THE MI ISTER OF STATE OF THE 
MI 1ST Y 0 RAILWA S (SHRI 
M DHAV AO S INDIA : (a) to (c). No, 
ir. Suburban lectrical Multiple Unit 

( MU) tran 'port y tern have been provided 
only in the metropolitan citie of Bombay 

alcutta, Delhi and Madra . 

oublin of Bara at-Habra Railway Lin 

19 6. S RI PU A eHA A 
M LJ : Will the Mini t r of RAILWAYS 
be pleased to tate; 

(a) whether ther is any plan for doubl-
ing the ata at-. abr lin of a te n Rail .. 
way' 

(b) if 0 the detail thereof· 

(c) the amount allocated for hi project· 
and 

(d) tb expected time wh n the project 
likeJy to be completed? 

T MJNIST R OF STATE 0 THE 
MI 1ST Y 0 RAIL WAYS (SHRI 
MADHAVRAO SID A): (a) to (d). 
Surv y for doubli g of Barasat-Habra 
Bangaon section has been approved in 
] 987-88. Survey is expected to be conlple-
ted by March, 1988. Further action will be 
tak n after e amination 0 the Survey 
Report. 

Malda-Balur bat Railway Project 

1937. R. SUDHIR OY: Will the 
Mini ter of RAILWAYS be pJeas d to state : 

(a) whether the Malda-Balurghat raj]way 
project is proposed to taken up shortly ; 

(b) jf 0, the details thereof· and 

(c) if not the r a on therefor? 

THE M OF STATE 0 T 
Ml 1ST Y O· AILWAYS (SHR 

HA VRAO S INDIA): a) to (c. 
on truction of klakhi·Balurghat ne BG 

line (90 km) was apprpved in 1983-84. ts 
timated co iRs. 42.85 crore. Expen-

diture upto March 1987 wa R. . .3 47 
cror. he progres on thi. project i 
de" ndant on the availability of re ouree 
for ne line. 

Separat Lu. lor Goods Tr In tw 
Bardb maD and Ho rah 

1938. D . SUDHIR RO : Will th 
Minj ter of RAILWAYS b pJ s d to tate: 

(a) whethe there i any propo al for 
separate line fo good train in chord lin 
between Bardhaman and Howrah so that 
pa enger and local MU trains ply in 
tim.e; 

(b) if so, the d .... tail thereof; nd 

(c) if not, the reason ther for? 

THE M T 
MI ISTRY RAJ W A SHRI 
MADHA V (a) to C). 
Double rail line lready xi t tw n Bar-
dhaman and Howrah. third lin ha 
recently be n op ned betwe n Dankuni and 
Chandanpur. There is no propo a) a 
present for con truction of an additional 
line between Chandanpu and ardhaman. 

Madra Circular Rail ay PI n 

1939. SHRI ULLAPPA L 
CHANDRAN: Will th Mini ter of 
WAYS be plea ed to tate: . 

(a) the quantum of fund hitherto 110-
cated for th Madra ircuJar Railw 
Plan· 

(b) whether wo 
the am and when 
completed' 

c) the d tail 
cheme 
hich i 

T 

d) Doe ot ri e. 

ha. conunenced on 
i j expe ted to 
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Sin 

1940. S'HR MULLAPPALL RAMA-
CHANDRA : Will the Mini ter of ENVI .. 

ONMENT AND FOR STS be plea ed to 
tate : 

(a) whether eport have been received 
on the tudy made b Geologist which 
indicnte that Calcutta i sinking due to 
unwi e exploitation of it ground water 
re ource . 

(b) if 0 t e detaIls of the report 

c) hat would be the ef~ ct of such 
sinking on t e high ri building in the 
cjt ; nd 

(d) the precautionary teps that hav 
been taken by Government in thi reg'ard? 

T MI ISTER 0 STAT I TH 
INISTR () . VI 0 ME T ND 
o STS (SHRI Z. . A SAR) : (a) to 

d). A study entitled "The Ground water 
conditio of Calcutta metropolitan area" 
wa . mad by entre for Study' of Matt and 

nvironment. Departm nt of Geology 
idency Coll ge,' Calcutta with financial 

a sistanc from th Ministry of nvironnlent 
alld 0 e t . 

Apr the report there i a reces ion in 
piezometric lev 1 in certain area of · Calcutt 

u to pum jng by a I ge umbo of heavy 
duty tube well 0 The timated land sub i-
dence (28.5 ) b d on the drop in 
piezometric level over a pe iod of time i 
not manif~ t on urf ce pr ion. The study 
10m ntion hat th value timated need 

ground v ification by r calibrating exi ting 
bench mark ° Th r port h not mentioned 

of sin i . 

copy f the repol' h been sent to 
ovcrnment or We. t Bengal for nccc ... 
ction nd rcaul tion f ground water 

Allocation of Promotion of Homoeopathy 

1941. SHRI MULLAPPALLY RAMA. 
A RAN : Will th Minister of 
ALTH A FAMILY WALT c 

plea ed to tat the total aUocation made 
under the Central annual plan for 1987 .. 88 
for promotion of homoeopathy ? 

THE MISTER 0 STATE NT 
MINISTR OF HEALTH A D FAMILY 
WELFA E (KUMARI SAROJ KHAPA-

D ): A total allocation of • 185.00 lakhs 
has been made under the Central Annual 
Plan for 1987-88 for promotion of Homoe-
pathy as detailed blow : 

S.No. Name of Scheme 

1. Central Council of 
omoeopathy 

2. entral Council for 
Research in 
Homoeopathy 

3. omoeopathic 
harmacopoeia 

Laboratory, Ghaziabad 

Rs. in lacs 

Allocation f or 

1987-88 

4.00 

70.00 

51.00 

4. ational n titute of 60.00 
Homoeopathy.' alcutta 

1 5.00 

B sides the above allocation of 
18.00 lakhs has been made in the Annual 

Ian for 1987-88 under the scheme "D ~e­
lopment of Undergraduate colleaes of Indian 

ystems of Medicine and omoeopathy run 
by Voluntary Organisations" under which 
financial a istance to the tune of Rs. 1.60 
1 kbs i given inter alia, to the homoeopathy 
collele run by the voluntary orpni ation 
and other for purch e of pecified labora-
t ry equipment and for ettin up of 
boo b nk. 
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Loss In Sale Transaction or two Ships 
Built in Cochin Shipyard 

1942. SHRI MULLAPALLY RAMA· 
C ANDRAN : Win the Minister of SUR .. 

C TR NSPO T b plea ed to state : 

(a) whether heavy loss was incurred in 
the sale transaction of the two ships Ja t 
constructed at Cochin Shipyard ; , 

(b) the estimated loss thereof and the , 
cause therefo ; 

c) whether stage payments had been 
regularly rec ived from the intended 'pur-
chasers of Maratha Maj stic during th 
cour e of its con truction . and 

(d) if not · the reasons therefor? 

THE MIN STER 0 STAT 0 TH 
MINISTRY 0 SUR ACE TRANSPORT 
(SHRI RAJESH PILOT) : (a) es. 

(b) The estimated losse on the two 
ves els 004 and 005, which are yet to be 
delivered, are Rs. 14.47 crores and Rs. 
19.32 crores re pectively. The main reason 
for the 10 e are:-

(i) The cost-price gap in ship cons-
truction a the present pricing fo - . 
mula is fi ed with refer nce to 
International Parity Price which i 
not elated to cost of production ; 

(ii) uge interes t burden on the loan 
portion of the capital tructure of 
the company and on the working 
capital loan from Banks ; 

(iii) High co t of indigenous input, 
and 

(iv) Long delivery time of ship bins 
built in CSL. 

(c) and (d). The contract fo hip 004 
<Maratha Maje. ty) \\las signed in May, 
1981, with a provisional price of R . 22.50 
crores and stage paym nt wer e&lllated 

the owner ba cd on tbi provisional 
ic . The age payment i re pect of 

thi ve el w r delayed by the 0 n s a 
the event w re in di pute. 

1944. D 
Mini ,ter of 
tate : 

: Will th 
pJe ed to 

(a) the 0 u tined during th fjr .. t 
three year of working of the Calcutta 
Metro RaHway ; 

(b) how long it would for the 
Metro to rai e its revenu and minimi e 
10 es' and 

(c) whether 'any part of the operation 
co. t or los i being borne y the West 

eoga) Government . if 0 , the tent there-
of and if not, the rea ons theref ? 

THE MIST ROTA 0 TH 
MINISTRY OF RAILWAY RI 
'MAD AVRAO SCINDIA) : 

(a) 19 4 85-R .21.18 Ja hs 
1985-86 - s. 86.10 lakh 
~86 7 - s. 90.69 lakh 

(b) This will depend on the volume of 
traffic that will materiali e wh n th full 
project is commis ioned. 

(c) 0 Sir. Th W st B nga) Gov rn-
ment is not agreeing to b ar any par 
operation co t or Los. 

A reement/ Arrangement of 
Corporation of Indi with orei 

Shipping Line 0 argo Tran 

945. 
Mini ter ,of 
pleas d to state ; 

b) if 0 th d tail t er of . 

) if not, t r on t erefofC?? 

the 
be 
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THE MINISTER OF STATE OF THE 
MINIST OF SURFACE T A SPORl 
(SHRI RAJESH PILOT) : (a) 

(b) Shipping Corporation of India Ltd. 
ha entered into following arrangem nt 

ith foreign hipping lin 

(i) Space charter arrangemen with Ml . 
ontinental Line of . elgiunl for carriage of 

cargo I from uth Am riean port to India. 
Thi h sinc b n e tend d t th ports of 
W t oa t US and Canada. 

(U) Space charter arran gem nt with 
~I . M, ational Shipping Li of 
Argenti for carriage of cargo fronl Ar en-
tin and other South Am rican ports to 
ndia and from odia to Argentina on th 

basi of fran hipm ot of cargo at Sing pore. 

(iii) Slot c art arrangement ith 
C yl Shippi g Corp ration which i a 
national line of Sri Lanka for th carriage 
of their containrr on SC ve sels for variou 
de tinatio in . , continent and to 

Ie andria. 

iv) S 1 i al 0 exploring po ibilitie 
of en ering into lot charter arrangement 
with DS Line of Ea t Germany for carria-
ge of cargo from India to .various port in 
South America, W t Africa and orth 

frica. 

(c oe not uri. . 

trUit tion of elhi- dr 
ail ay out 

19 HR 
Will th Mini ter f RAT 
to tat 

b if 0 th 

tim it 

ny propo al to 
th 

o i r' d 

li ely 0 be 

THE MINISTER OF STATE OF TH 
MINI TRY 0 AlLWAYS (SHR 
MADHAV AO SCINDIA): a) eSt Sir. 

(a Delhi .. Jllal1si .. Lalitpur ction from 
elhi end and Madras-Vijayawada-Warangal . 

ection from Madra end heve already b n 
energi.ed. 

(c 1989-90. 

Doublln and Electrification of at -
Bandel Railway Lin 

1947. S 
DAR: Will the Mini ter of RAl 
be plea ed to tate: 

CHOW-
AYS 

(a) wheth r it is a fact that in th ab-
ence of doubl lin the pas enger tra lling 

between Katwa and Bandel ar facing a lot 
of difficulti . 

(b) if 0, wh ther Gov rnm nt opo 
to el ctrify and double the said line so th t 
h rdships of the passen ers can ca ed . 

(C) if so, the details thereof' and 

(d) if not, the rea. on th refore? 

THE MINIST R 0 STAT 0 TH 
MI ISTRY OF RAILWAYS (SHRI 
MAD VRAO SCINDIA : (a) to (d). A 
techno-economic surv y for augmentation of 
line capacity on Bandel- atwa section of 

astern. Railway is in progre s. urther 
action will b conside d when 'urvey j . 
completed and R port e amined. 

ubling of Jammu-Tawi-.Talandhar 
Railw y iDe 

OF. NARA1N C A 
ARAS AR: Will the Mini ter of RA( 
A S be pleas d to r fer to th r ply given 

to Un tarred Qu ,tion o. 3593 on 1 
ugu t, 1984 g rding doubling of trac 

eeo 1 mmu-Taw'-lalandhar nd tat · 

report for the doublin 
een Jammu T nd 

since b en ree ived nd 
il ay ard' 
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(b) if so the outcome of the xamination 
of the re ort including wh ther it i ju tified 
n th a i of traffic on the s etlon' 

(c) the d cision tak n by th 
d u r the track' and 

Board to 

(d) if no d cLion ha en tak n 0 
f r the lik ly dat by which the d ci ion 
w uld be tnk n1 ' 

TEH MIN ST R OF STATE 0 TH 
MI lSTRY 0 RAJ WAYS (SHRJ 
MADHAVR 0 SCI IA) : (a) to (d . The 
Rep rt has b en received and e ami ned . 
Doubling of the section is not ju tified on 
th ba is of traffic on th s ction. The 
doubling i therefore not proposed to 
taken up at present. 

Passenger Amenitie at Railwa Station 
on angra Valley Railway 

1949. PRO. ARA HAND 
PARASHA : Will the Mini ter of AIL-
WAYS be pleased to refer to the rep1y 
given to tJn tarred Que tion No. 6900 on 
17 April , 986 regarding pa enger ameni-
ties at Kiratpur-Sirhind- angal Dam Section 
and othe Railway Station on angra 
Valley Railway and tate : 

(a) wh ther any pas enger amenitie ar 
planned to be provided at railway tations 
on orthern Railway in view of the hard-
hip to the people and the demand for uch 

amenities at iratpur-Sirhind-Nangal Dam 
Section, 0 'hiarpur, Jawalalnukhi Road 
GuIer, andpur, Bhatoli, Tripal, unsu, 
Barial on th angra Valley ailway; 

(b) wheth r any action has been taken 
fo r the provision of various amenitie at 
these tatiolls till 30 June, 19 7; 

(C) if 0 the d tail thereof; and 

d) if no , the re ons ther for? 

Railway has 
additional enge 
of the tatioo . 

. TEO TH 
(SHR 

D A) : (a) e. Sir. 
planned to pro id 
~menitie a~ om.e 

8 (SA A) Writ,." All .6 1 74 

(b) and (c). Th 
a the followin tation. 
po ed to be provided : 

(i lratpur 
an al- am 

tahon 
~ti n 

on 

a) a ng latfornl at 
ha b tl metall d durin 

b 

Ii) 

(iii) Trlpal Hit-Shady re s he 
planted. 

(iv) - andpu BbatauU-Platform shelter 
p oposed to e provid d durin ' 
1987-

(v) 

Cd) Doe no ari 

n truction of Dr. n ari udlto iu 
in Jam· Millia lam 

plea~ed 

(a) whether it i fae tha a buildin 
known Dr. Ansari Auditoriu i und r 
construe ion in the Jamia Millia lami 
University 'C m u Jhi' 
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for not completing 

TH MI TH 
DEPARTM AN 

ULTURE MINISTRY 0 
UMA DEVELOPMEN 

( HRIMATJ A S I): ) to 
(d). The original estimate~ for· the con-
truction of r. An ari uditorium in 

th Campus of J amia Mil) i Islamia had 
to brevi ed by the .P.W.D. to whom the 
con truction wor wa' ntru ted. Th 
revised e timates w re con idered to b on 
the high side by t e UG an.d bad to be 
reca t. The reca t stimat hay ince be n 
appro ed b, the C and the .P.W.D. 
b s be n requ t d to take up the remain-
in con truction ork inlmediately 

or t over 

CHA D 
of 

(a) the oure of th figure regarding 
the area under the for ts a giv ri in th 
Anne u e t the said re ly' 

(b) wh ther th r ar considerabl di-
crepanci rega rding th figure for th area 

under green cover in each ~ate by the 
Various agencies like the Department of 
Revenue, Fore ts and Research In ·titution 
and the Remote Sensing Satellit Ag ncie . 
nnd 

(c) if 0, the t p tak n to reconcile the 
discrepancies and the e act area under gr n 
covet, State-wi e at the b ginning of Sixth 
and eventh Plan respectiv ly as al 0 on 30 

ept mber, 1981 n1i d-point of the S venth 
ive Year Plan? 

THE MINIST R 0 S AT IN THE 
MIN STRY OF VIRO MENT AND 
FORESTS (SHR Z.R. ANSAR) : (a) 
Th area figure in the reply of Q. o. 
41 58 r f rred to Ibid ere reported by the 
r sp ctive State/UT Go ernments. 

(b) and (c). The 3. e sment of the area 
under green cover in the country for the 
period 19 0-83 ha been done by the 
National Ren'lote Sen ing Agency and ore t 
Survey of India u ing satellite data, Due 
to di crepancy in the two figures, a joint 
exerci e wa undertaken by both the organ i-
ation. The State-wi e re oncHed figure. 

are given in th Statement below. 

Th orest Survey of nd~a i. engaged 
in continuou monitoring of forest cove in 
the country on a two-year cycle. 

TEM 

1. 

2. 

ih r 

-WI D AlL 0 AR A U DER OR . OV R (1981 .. 83 A 
ASS 55 D BY 0 EST 5URV Y 0 INDIA 

D 

.Ge~graphical 
area 

(Km2) 

35 0 

7 5 0 ', 

17 88 

cov r 
(Km2) 

(1) 

50194 

05 

263 

Percentage ar ea 
under forest 

cover to geo-
graphical area 

(4) 

.13 

72. 8 

3.5.7 

16.53 

33.72 
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(1) 

6. Gujarat 

7. aryana 

S. imachal Pradesh 

9. Jammu & Ka hmir 

10. Kernataka 

11. erala 

12. Madhya Pradesh 

J 3. Maharashtra 

14. Manipur 

15. Meghalaya 

16. Mizoram 

17. Nagaland 

18. Orissa 

19. Punjab 

20. Rajastha 

21. Sik im 

22. T mil Nadu 

23. T ipura 

24. Uttar Pradesh 

25. W t Bengal 

26. A & N Islands 

'27. Chandigarh 

28. Dadra & Nagar aveli 

29. lhi 

"'0. Lak hadweep 

31. Pondicherry 

Total 

Percenta of 
ographical area 

KA TIKA 2 • 1909 (&'.;4 If) 17 

(1) (~ 

195980 13570 
44220 644 .46 
55670 12882 23.14 

222240 208 0 9.39 

291770 32264 16.82 

38870 10402 26.76 

442840 127749 28.85 

307760 47416 5.41 
22360 17679 79.0 

22490 16511 73.4 

21090 19092 90.52 
16530 14351 8 .82 

155780 53163 34.13 
50360 766 1.52 

342210 12478 3.64 

7300 2839 38.89 
13130070 1 380 14.13 

. 10480 5743 54.79 
294411 31443 10. 7 

87850 8811 10.03 
290 7603 91. 71 
114 2 .75 
490 237 48.3 

1490 15 1.0 

30 

492 8 1. 2 

3287797 42041 

19.52% 
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1952. S SHA D AR WAL : 

SHRI KALJ P SAD 
ANDEY: 

Will th Minister of ST LAD M ES 
b pleased to tate: 

(a) whcth r there has been sharp d cline 
in the production of gold from the gold 
mines in th country thi y ar ; 

(b) if 0 the total quantity of gold 
produced during the last three years indi-
cating the quantity of gold produced this 
year so far' 

(c) the cau es for the decline in pro .. 
duction of gold and whether Government 
have taken any ' remedial measures so far in 
this regard ; and 

(d) if so, the detail thereof and if not, 
t he reason th""ref or ? 

TH M NIST R OF sTAtE IN THE 
D PARTME T OF MINES T 
MINISTRY OF STEEL AND MINES 
(SHRJMATI RAM DULAR SINHA): (a) 
and (b). The figure of production of gold 
given below yearwis from 1984-85 do not 
show any a p decline in the roduction of 
gold dudl'lg the current year: 

Y,ar 

19 4 .. 85 

1985 .. 6 

198 - 7 

87 .. 

Quantity (rounded to Kgs.) 

20.36 

1 74 

1810 

1071 

(Apr ... O t. 1987) 

c and (d . Th major reason f r fall 
jn gold production ov r the year mainl at 

olar Gold i ld Min re : 

i) Virtual bau. hem ' of high grade ' 
or at the min s at Kol r Gold 

i ld GF b in worked f 
7 Y 

(ii) Low productivity and high operating 
costs due to minjng at gr at 
depth; . 

(iii) Ground cent 01 problems and rock .. 
burst. 

Some of t e . tep taken/b ing ta en for 
optimising gold production at KG are: 

(a) re eareh nd developm nt of sci mic 
and micro .. seislnic inve tigation to predict 
ock-bursts and take advance action to 

fernov men nd valuable equipment from 
the rock-burs prone areas ; 

" 

(b) Modernisation of shafl in KGF 
mines; 

(c) Modification in milling and mIllIng 
equipment at Yeppamana Mine in Andhra 
Prade h to achieve better capacity utili-
sation; and 

(d) Intensifying of exploration with a 
view to development of new deposits for 
augmenting gold production. 

[English] 
Raids y Department of Prevention of 

ood Adulteration in Capital 

1953. SHRJ S.M. GURADDT : 

SHRI R.N. NANJE GOWn 

S RI V SHNU MO 1= 

Will the Minister of ALTH AND 
PAMI Welfare b p1eased to tate: 

(a) whether the epartment of Preven· 
Hon of ood Adulteration had conducted 
raids and collected numb r 0 food sample 
like benerage pice edibl il . sweet 
nd milk tc. fronl vnriou shops and 

trader in the capital during ugust, 1987 
and w re te ted in th ood Laboratory 
attached to the epartmcnt; 

(b) if 0, the total num er of s~pl s 
of th above item c 11 ct din 1986-87 . 

(c) whether 14 p r c t of th 
w re fou d to be adulterated: and 

(d) if so, th details t et'eof? . , 

ample 



. 1 ~ 1 . fVrii(en AIUW." KAATI~ .. 28, 190~ (SA£4) 

(b During the y r 1986 .. 87 a total 
number of 1070 anlples were lifted. 

(c) and (d). Out of 1070 sample of 
variou article. of food lifted during the 
year 19 6-87 1 4 w re found adulterated, 
which work out to about ] 4 per cent. 

[Translation] 
Dearth of Public Conveniences at the 

Site. of ncient Temples 

1954. HR SHANT! DHARIWAL: 
Will th ... Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state : 

(a) wh ther there is dearth of Public 
conveniences at the sites of ancient temples 
maintained by the Archaeological Survey of 
India' 

(b) whether there is no proper arrange-
ment even for drinking water etc. for the 
people visiting Rantharnbor Fort ; and 

(c) if so, hat step have been taken in 
this regard ? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF 
HUMAN RESOU CE DEVELOPMENT 
(SHRIMATI KRISHNA SARI) : (a) Public 
onvenience are ava 'lable at most important . . 

(b A Ranthambor 
available f r vi itor . 

(c) Do s not ri . 

[English] 
f(ore tation ro mme 

1955. R1MAT 
AIK : Will the Minister of 

MENT AND ORESTS b pi 

i. 

(a) the variou k ind of ffor tation 
programme undertaken in djft rent tat , ; 
and 

(b) the details thereof? 

THE MIN ST R 0 STATE I TH 
MINISTRY OF E VIRONM NT A 
FORESTS (SHR Z .. AS) : () The 
afforestation Schemes and rogramme bing ' 
implemented in all the tates/Union rri .. 
tories in the country are covered und l' : 

1. entral Sector Schem s. 

2. entralty ponsored Sch me . 

3. xt rnally Aid Social Qre try 
Projects. 

4. State Plan Afrore tation Sch m . 
, 

(b) The detail of the ch me for th 
fjrst thr e y ars of Seventh iv ar 1 n 
are given in th tatemcnt below. 

STATEMENT 

Sl. 
No . 

Name of the Sch,me 1985-86 
Expendl- AchlevI'" 
tur8 r.n nt 

(Rs. in · Lakhs) 

(1) 

1. C ntral ctor Scheme 

1986-87 
. Expendi- Achiev,.. Outlay 
tUTe ml!nt 

(Rs. in Lakhs) (Rs. in Lakh ) 

(5) (7) 

(i) Grant-in .. aid to 122 5559 (Ha) 374 25 ,958 ) 590 
Voluntary Agencie . 

(ii) argin Mon y 00 
Schem 
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3. 

4. 
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(8) 

(i) Natio al ural 914 95621 9744 201101 6373 N.A 
mployment 

Programm 

ii) ural landle s 5845 50297 7602 190650 8825 N.A. 
mployment 

Guarantee chern. 

(iii) Drought Prone 1642.24 52298 2035 52065 2306 57657 . 

iv) 

Areas 
£0 ratl\rtl . 

ert 733.26 17773 1390 9839 1540 38500 
Dev topmen 

ogramm 

11533 436848 12896 309103 18263 388852 
(Ha) ( a) ( a) 

16770·'· @ 21450'" @ 24570 ' •• . @ 

-Targ t dep nd 0 propo a]s received. 
A r port d by ural De~ 10pment Department Govt. of India. 

• • tate Budge Allocation. 
@ hysical ProSl' i report in ove 1l hie ment under t tI 

fror tatio 0 20 .. Poin rogramme. 
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EracUcatlOD of Dlltera U 
National Literacy I ion 

1956. SHRI ALASAHEB V]KHE 
AT L: Wjll the Minister of HUMA 
ESOURCE DEVELOP ME T be pI a ed 

to state: 

(a) whether under the Natipnal Literacy 
Mi sion, Government ar committed to 
eradicate illiteracy in the country ; 

(b) if 0 1 the details thereof· 

(C) wether under the Literacy Mission, 
suitable inputs for promotion of national 
integration and comnlunal harmony would 
al 0 be incorporated; and 

(d) if so, the details thereof? 

T E MISTER OF STATE IN T 
DEPARTMENTS OF EDUCAT 0 AND 
CULTURE IN THE MIST Y OF 

UMA RESOURCE DEVELO MENT 
(SHRIMATI KRISHNA SAHI): (a) and 
(b). The objective of the National iteracy 
Mission is to impart functional literacy to 
80 mission illiterate persons in l5-35 age-
group - 30 million by 1990 and additional 
SO million by 1995. 

(c) and (d). A person made literate 
would, besides achieving self-reliance in 
literacy and numeracy t imbibe the values of 
national integration, communal harmony, 
conservation of the environment, women's 
equality, observance of small family norm, 
etc. Thi i proposed to be achi ved in a 
variety of way , such a suitable te ching-
1 arning material, continuing education and 
awareness programmes, etc. 

Huge Lo to Steel Indus 

1957. SHRI BALAS HEB V E 
PATIL' : 

SHR HADRES 
T T: 

Wi 11 the Mini tet of S TE L A 
plea ed to state = 

(a) whether Steel Industry 
ver e of collapse . 

M 

on th 

(b) hether thi indu, try 
und rg ing huge 10 

c) i 0, th r a on th for· and 

n 

(d) the t p ta en to ave the industry' 
from it colI p ? 

THE M IS 
M (S R M. 0, 
Sjr. 

(b) and c. u to ri in the co ts of 
input in recent year, t el producer ha e 
repo ted that they have e n incurring os e • 

(d) ffo tare bing m de continuou ly, 
to reduc the co t of p oduction nd to 
neut a i e to the extent po ibl , incr sc in 
input cost through high r ca acHy utili· 
sation, incr ased roductivity and t chn • 
logical efficiency togeth r with econon'li 
in expenditure. 

Step to Ton up Qu lity 
eacher' ducatlo 

195 . 

(a) whether t p ar a foot ton u 
the quality of teache' du tion in the 
country' 

(b if 
asked the to 
faciliti fa t cher' ducation 
ta k force and empowered ommitt 

(c) whether c Dt 

(b i 0, th d tail t r f? 
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(d) A'C ntrally Spdn or d Schem' for 
improvenlent and eor ani ation of School 
Teacher ducation i bing taken up during 
the current fIv year p an p riod wHh the 
following conlpon nt : 

(j Ma" Orientation of about 5,00,000 
School Tea her v ry year till 
1990 . 

(ii) Setting up of about 400 District 
In titut f ducation and Train .. 
ing .. ithcr by upgrading uito.ble 
e i ting lem ntary Teacher 
Training Institution and, where 
nec ary, by stabHshing n w 
one . 

(iii) Strengthe ing f abou 250 011 ~ s 
of Te ch r du ation nd develop-
lTICnt of about 50 of them as 
In titution of Advanced Study in 
Education; 

(iv Str ngthening of State Councils of 
ducational s arch and Training . 

and 

v) E tabli hment and tr ngth ning of 
Departments of Education in 
Univer Hies through the UGC. 

Dru Te ting acilities 

959. SHRI AL SA EB VIKHE 
PATIL a 

Will th 
ML 

D . V. V K T SH: 
SH BHADRES WAR 

TANT: 

H ALTH A D 
lea ed 0 state: 

) wh th r Union Gove nment hav 
initi ted any me ure. 0 th quarty control 
of d ug ; 

(b if 0, th det it th r of ; and 

h v th . 
of drug 

WI', tlen .dlllW rl :1 8 

actions like withdrawal of batches from he 
mar ct etc., c, ncellation/ usp n ions of 
Licence and pro ecution of the firm d p nd. 
·ng upon the n ture of violation are taken 
by th Stat tugs Controll r who. ar the 

ic nsing Authoritie. The States overn .. 
nlent have be n advised from time to time 
to strengthen their Drug Control Organi· 
sation. 

(c Only the State 0 Mabarashtra', 
Gujarat, T, mil adu and arnataka have 
facHitie for testing aU categorie of drugs 
while the St, tes of Andhra Prade h, nihar 
Madhya Prade h, .Ori a, Punjab, Uttar 
Prade h, W t Bengal, Rajasthan, aryana 
and Kerala have limited facilities for t sting 
certain cat gories of drug. The rem ining 
Stat s/U ion T rritorie do not have any 
testing facilities. 

Goitre Affected People 

1960. SHRI ARIHAR SO N : Will 
the Minister of HEALTH A D FAMILY 
WELFARE be pleased to state : 

(a) whether the incidence of Goitre has 
been increasing in dif£ rent parts of the 
country including Delhi' 

(b) if so, how many case have been 
r ported from Delhi and other differ nt part 
of the country during 1987 .. 88 . and 

(c) the cherne being implemented to 
control goitre? 

T MINIST R OF STATE IN THE 
MINISTRY 0 HEALTH A D AMJL 
WELF R (KUMARI SARO] K APA ~ 

DE) : (a) and (b). The National Goitre Control 
Programme does not envisage enumeration 
of goitre affect d people in the country 
including Delhi on year to year ba is. In India, 
the endemic goitre b It st etc he aero s th 
entire sub-Himalayan region and includes 
th State of ammu & ashmir, imachal 
Prad sh, Punjab aryana, elhi, Uttar 

rade h~ Bih , 'We t Beng 1, Sik im, Assam, 
Arunachal Prade h agal nd, Mizornm, 
Manipur, ghaJaya, Tripura and part. of 
Madhy Prade h, ujarat, Mahara htr , 
Andhra Prad h Kerala and Tamil adu. 

o Stat in the country can be consid x d 
to fr fro oit e and oth or # 'odine 

efici DCy iso r. 
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(c) In order to control the problem of 
oitr in the countr)r,. iodised aIt i bcin 
upplied to all the goit endemic (ates) 
nion Territories which have i ued noti-

ication banning the s Ie of aIt oth r than 
iodized aU in tbeir goitre endemic district 
or the ta IV.T. a" a whole. 

he . Government a approved the 
heme for univer a] iodi ation of en1ir 

edible alt in he country in a pha cd nlanner 
by 1992. Under the Scheme, ubsidv 
towards the cost of chemical u cd for 
iodi ation of salt is being provided to iodi cd 
aIt manufactur s. Thi ha resulted in 

higher production and availabi1ity of iodi ed 
salt. A qu ntity of 7.56 lakh M.T. of 
iodi ed salt h(ld been produced dllring 
1986-87 against 3.QO lakh MT during 
1985-86. The production target during the 
current financial year is 12 ]akh MT. 

Production Cost of Copper 

1961. SHRJ HARIHAR SORE 
Wi11 the Minister of STEEL AND MINES 
be please to tate: 

(a) whether the production cost of 
copper in India is substantially higher than 
the international cost of production; 

(b) if so, the reason thereof; and 

(c) whether Government propos e 
increa e the import of copper? 

THE Ml ISTER OF STAT J T 
D PARTMENT 0 MIN S IN THE 
MINISTRY 0 STEE AN MINES 
(S RlMAT RAM DULARJ SlN A): (a) 
to (c). The co t of pr ducti n of copper 
in India is hi her th n the cost of 
productio 1 in otb r copper producing 
countries mainly due to : 

(i) Low grade of ore. 

(ii) Lower cale of operation. 

(iii)' High cost of pow . 

ev ow content of ecio metal in 
r . 

copper i 
of th indi 
ted d mand. 

roduction r 0PP 

. 1962. SHRI H 
Will the Mini 1 r of ST 
be pleased to tate: 

of 

a 

(a) wh(>ther Governm 01 hay propo 1 
to incr a e th produ ion of copper 

(b) if so, the tar t set fo the produc ... 
tion of copp r by the nd of the Scv nth 
Plan; and 

(c) the step taken by the Hindu tat' 
Copper Ltd. to achieve th Sev nth Plan 

target in copper production? 

THE MINISTER 0 STAT 
EPARTME OF MIN 

MINISTRY 0 ST L A 
(S RIMATI RAMDULAR T 
(C). It has b en plann d t illcr' 1h 
production of refin d c pper from 3 ,500 
tonne. in 1984-85 to 42,700 tonne by th 
end of the Seventh ivc ear Jan Peri d. 
St ps t ken/ being t k n by indu tan 

opper Limit d (HCL) , th only indi enou 
produc r of fined copper in th c untry 
for achieving the ta gcted pr duction are 
indica! d blow: 

(ii) Incr ased production from ri h 

iii 

mi ne . nd ph ing ut r u -
nomic mines. 

nh nc m nt of capacity utili a-
tj n. 

is lJ- oi · to ae 
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1963. T .0. G OLA Will 
plea ed th inister of RAJ WAYS b 

to tate: 

(a) wheth r there i any d mand to have 
over head foot bridg on railway line near 
high ay in umbra city; nd 

, 
(b) whether there i ny propos 1 to take 

up thi work on d p it term from Thana 
orporation if so, the reaction of Govern-

ment the C 07 

TH I STE 0 STAT 0 T E 
MI ISTRY 0 RAILWAYS (SHR 
MADliAVRAO SC NDIA): (a) 0 .. ir. 

(b) No' propo a1 in this regard ha , ",0 
fc r b n, received by the Railway from the 

t te Government/Municipal Corporation. 

erminal acility and Overbridge t 
Dh yand r 

1964. S R 
th Mini t r of 
tate : 

HO AP: ill 
I WAYS b ' pI a ed to 

(a wh · th rmina! fa ility i now 
vailabl a Bhayandar (W. .) du t new 

platform' if 0, when 1t i to b operat d' 

) 0 it. 

denl~ d · t h v 
r ilway line at 

mad in thi 

110 t of For t Land to CIDCO in 
Mahar htr 

1965. SHRI S.O. GHOLAP: Will 
the Mini ter of NVIRdNM NT ' A D 
FORESTS b plea ed to tate: 

(a) wheth r Governm nt have given 
for , t land to City Industrial Develo ment 
Corporation. in Mahara ht a for affore ta-
ti n; 

(b) if 0, the detail thereof-

c) whether instead of afforestation, 
IneO ha given it to stone quarries; and 

Cd) what is the factual position and the 
action taken thereon? 

T B MINISTER OF STA E I TH 
MINISTRY OF ENVIRONMENT AND 
FORES S : (SHRI Z.R. ANSARI): (a) to 
(d). The information will be collected and 
placed on the Table of the House. 

o to VISI", 

196 _ SH IMATI BASAVARAJ SR· 
WARI: Will the Minister of STEEL AND 
MIN S be pleas d to state: 

(a) the majn reasons f r the heavy 
10 es uffered by Vi ve va ray Iron (nd 

tee I imited; and 

(b) what have be n the total 10 and 
what tep. a e being con idered by th tate 

overnment of Karnataka and Government 
f ndia to improve its performance? 

o STELAD 
Ml (S R M .L. OT.BDAR): a) 

h maio rea on for h avy losse suffer d 
by VIS h v b en bnormally prolonged 
and heavy power cut , high rat 0 power 
tariff escalation in raw material and labour 

o tout-dated te hnology and high fi d 

b) ccumul t d 10 of the com-
pany upto 31.3. 987 ar Rs. 139.72 
core. While th tate Gov roment of 
K rnata h ve ta eo er of 
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this Company by SAIL, Government of 
ndia have after careful con ideration, advi-
ed the State Government that tran fer of 

ownership from State Government to S L 
no e olve the ba ic problem of inadequate 
availability of power and its high tariff, 
nd therefore, a solution to this hould be 

found first. Government of India has also 
offered technical and managerial help in 
'mproving the running of this unit. 

and D Programme of Rail ay 

1967. SHRIMATI BASAVARAJ S· 
WARI: 

SHRI BANW ILL 
PUROHIT: 

SHRI V. SR ENIVASA 
PRASAD: 

Will the Minister of RAILWAYS b pI ase 
to ,tate: 

(a) whether the Railway have drawn 
up a comprehensive Research and Dev~\op .. 
ment Programme; 

(b) if so, the main feature thereof; 
and 

(c) the total alnount propo d to be 
invested on thi programme and to what 
extent the Railways are expected ~o be 
benefited? 

THE MIT R 0 S AT 0 THE 
MINISTERY 0 RAILWAYS (5 R 
MADHAV 0 SCTNDIA): (a) Ye Sir. 
The R.D.S.O. have ubmitted a' t chnology 
d velopment plan. 

(b) The main featuros of the pIa ar : 

(i) To .redefine the Role of RDSO 
so as to enable it to import 
tate-of-a t t chno ogie and 
imu(taneo ly w rk on d vel p .. 

ment of know··why / now bow 
and adapt; 

(ii) To develop SO a a centr 
of e cellence for dey 10 t of 

Hway chno10 y; 

(iii To identify ey ar for 
d v,10PlXl nt of ~ajlway no .. 
logy, taking into account' the 
Railw y' Corporate lan, and. 

(elate them to II fined 
Mission for intesrated and co-
ordinated development- and 

(Iv) To effi ct yo rgy of three main 
component i.e. DSO and ail· 
w y, indu try, and Centr . . of 
I arning and hi h technoJo y 
app1ications with w II-defined 

01 of each f the e compo .. 
nent through tructu a1 et-up. 

(c) The inve tment vi ged in the plan 
i around . 280 cro ' . Thrpuah thi 
technology development plan it i vi u Ii d 
that future generation needs of rolling tock 
and ystems on Indian Railw y will be 
developed ubstan ially with i diaenou 
effort J impor s bei g imi d 0 
p cial materials ,or camp n only. 

A cientific and t chnical ba e j 1 0 
e~pected to be e tablishe~ within the COUD ry 
to absorb a few selected futuristic and blue 
ky technologie . 

ational Policy 0 Wa tel nd 
Development 

AJ 

A 
The total amount allocated durin 
1987-88 for wa teland dev I pm nt throu 
affor tation ar s und r : 

Sf. No. Sclzem s 

1. .W.D .. 
2. 

3. ctor 

To I; 

Amount 
allocated 

. in J h 

5 S5 

J 04 

24570 

4946 
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up of avOdaya Vldy la),. 

1969. SHa PAR S AM 
WAJ: 

SHRI TARIQ A W R : 

ARD. 

Will the 
SOURC 

tate : 

of UMA , RE· 
E T be pleased to 

(a) the num er of avodaya Schools 
opened i the country upto 3 t Octob r. 
1987 State-wi e . and 

(b) whether the curriculum/ yUabus 
ha been approved ke ping in vi w the 
local need of environment ? 

THE MINI TE OF STATE IN TH 
DEPARTMENTS OF {EDUCATION A 
CULTURE I THE M NISTRY OF H .. 
MA RESOURCE DEVELOPME 
(SHRIMATI KRISH A SAHI): (a) A 
tatement is giv n be19w. 

(b) An Navodaya Vidyalayas will 
affiliated to the Central Board of Secondary 
Education. Accordingly, in secondary and 
higher secondary classes, the syllabi 
prescribed by the Central Board of Secon-
dary Education will apply to these schools. 
In lower classe, the syllabi prepared by 
the National Council of Educational Re-
search and Training win be followed. In 
the first two or three years when the 
regional language is the medi urn of ins-
truction, local textbooks in that langua e 
are also used. 

STATEMENT 

Ll t of vodaya Vidyala)'a functioning a on 3 1 , 10. 8 7 

S. Name of the Total Details of the localion 
No. State/UT No. 

(1 2) (3) (~ 

1. Andam nand icobar 1 1, Port Blair, Andaman Nicobar 
lands 

2. ndhra r de h 4 1. Chalakurthy Camp, 
Distt. algonda 

2. Nizama agar, Distt. izanlabad 
3. Chopadandi Ganganagara 

Blo k, Dj tt. arim agar 

4. orst y iJl , Di tt. hittoor 

run' ch 1 Iad h 1 1. unti, iban Valley 

4, ib r 7 1. Sh ikbpura, Distt. Monghyr 

2. umar Bagh Bettiah), 
i tt. t ham ar n 

3. an diha, Di tt. umka 

4. Ar ; Di tt. hojpur 

5. nti, Di tt. dhubani 

6. 

7. am, Gha a, i tt. Oumla 

I .. 00 
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(1) (1) 

6. Ooa, Daman and Diu 

7. Gujarat 

8. Haryan 

9. Himachal Pradesh 

10, J mmu and Kashmir 

11. Karnatak 

12. Kerala 

13. Madhya Prade h 

KAll ~ 28, 1909 (SA A) Written Answerl l' 8 

1 

2 

3 

4 

7 

6 

4 

1. Canacona. Goa 

1. athlal, Dis t. hera 

2. Porba~der, Di tt. Junagarh 

1. Jhajjar, Distt. Rohta 
2. hunga othi t i tt. Jine! 

3. Ville Pa r J ar 

1. ViII. Pandoh, Di tt. Mandi 
2. Ville Theog, Di tt. Shimla 

3. S.arol, j tt. Chamba 
04 . ahan, Di tt. Sirmour 

1. Agglar, itt. Pulwama 
2. Lolab, Di tt. K lpwara 

3. Near Leh Town, Distt. Leh 
4. Rakh Jaganoo, Distt. Udhampur 
5. Kot Trunka, DisH. Rajouri 

6. Arnora (Ghat), Di tt. Dod 

7. Nadkhai, Distt. Baramulla 

1. DodabaUapur, i tt. Bangalo e ur 1 

2. Yenigad Ie Chait TaIuk, Di tt. 01 r 

3. Ville Shiv rugudda, Dj tt, Mandy 
4. Ville Gajaanur, Di tt. Shimo ' 
S. Vill. Balehonur, i tt. Chikmang1 

6. Ville Kukanur, Di tt. aichur 

1. Painavu, i tt. du ki 

2. Ville Kullamulla, ani Talu ,Di tt. 
athanamthitta 

3. Periya, Di tt. a argod 
4. Irapuram, Di tt. rna ul m 

7 I 1. Alirajpur, i tt, Jh bu 
2. unde hwar, i . tt. Ti am arh 

3. Pawar h ra, Di t. 0 ha 
•. BurSinasar, Dj tt. ab Ipu 
S. M , D ' tt. 
6. mkhiriy 

7 o ani, 



14. Maharashtra 

1s. Meghaia 3 

j 6. 0 i 

1 7. Pondicherry 2 

18. Punjab 3 

19. Raj t an 5 

20. Uttar ade h 1 

,lit. s.w,s 2 0 

2. Navegao,n Khairi, Ramtek, Di tt. ' 
Nagpur 

3. Shegaon, Distt. Buldha a 
4. Tuljapur, Distt. Osmanabad 
5. ew anded N aka, D j tt. Latur 
6. Ghot, Tehsil Charmoshi, Di tt. 

Gadchiroli 
7. Shankernagar Bi1oli, j tt. Nanded 

1. ' William Nagar, East Garo Hill 
2. Baghmara, West Garo Hill 
j. Niangbari, Bast Khasi Hins 

1. Rengali, Distt. Dhenkanal 
2. Satiguda, Di ft. kotaput 
3. Hadagarh, Di. tt. Keonjhar 
4. Balasakampa, Distt. Phulbani 
S, Munduli, Distt. Cuttack 

1. A and Na ar, Kadirkamam, Pondich~rry 
2. hatathiya Street, Thalother P.O., 

Distt. Karaika1 

1. Yill. BaundJi, Distt. Ludhiana 
2. YiIl. Birang Khera, Distt, Faridkot 
3. Ville Longowal~ Distt. Sangrur 

1. uchaman City, Distt. Nagaur 
2. Sardarshahr, Distt, Churu 
3. Villa Budwa, Distt. Banswara 
4. Rajasamand, Distt. Udaipur 
5. Vill. Paota, Distt. Jaipur 

1. Sardhana Distt. Meerut 
2, Rudrapur, D' tt. ainital 
3. Dhaba Semar, Di tt. Faizabad 
4. Yill. Buklana, Distt. Bulandshahr 
S. Chaubari, Distt. Bareilly 
6. Mariahu, Distt. Jaun u 
7. Barua Sagar, Distt. Jhansi 
8. Oauriganj, Dj tt. Sultanpur 
9. Vill. Bawan Buzurg alIa, 

,Dj tt. Rae Bareli 
10. Yill. Jan.gal Agahi, Di tt. Gorakhpur 
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on Human Populations 

1970. SH 
Will the Minister 

MIL WELFA 

() whether the ndia '[ Council of 
edic 1 Re earch has published any tudi s 

regarding 'long term impacts of poi. onou 
industrial gases on human population in 
the wake of the Bhopal tragedy ; 

(b) if so, its findings; and 

(c) 
have been 
tudie ? 

THE MINISTER OF STATE I THE 
MINISTRY OF H ALTH AND FAMILY 
WELFARE (KUMARI SAROJ K A-
PARD ) : (a) Yes, Sir. 

(b) and (c). During the last 3 yea s 
th ndian Council of Medical Research ha 
tarted a series of investigations on Bhopal 

Gas Victims. Initially the studies were 
concentrated on the mortality and aou e 
morbidity in the urvivors· of the Bhopal 
Gas Trag dy. There w re a series of in .. 
ve ti ation relating to autopsy nd 
toxicological studies. The results of these 
inv stigations have be n followed-up for a 
period of nearly 3 years. Some of the 
,cientific iov stigations have be n publif)h d 
in a special issu of the Indian J ourna! 
for Medical R search which was released 
on 20th September, 1987. Some more 
jnve, tigation are under progres and would 
be eventually published. 

The studies reveal the incidence of 
eurotic di orders, re iratory HInes and 

damage to eye. 

ore t COy in er la 

1971. SHRI V.S. VIJAYARAGHA .. 
Will the Min' of ENVI 0 -

AND ORESTS be pleased to 

(a) wh ether the 
in erala i below the 

(b) if ~o, th 

Y s Sir. 

Wrltte-n AnswHs 202 

(b) According t 'urv y carried out 
by the ore t Survey of India, th forest 
cover in the State of erala fo the period 
1981·83 was 26.76% of the g ographical 
area of the State. The National or t 
Policy , j g h t 3· % f th land 
ar a of the country should be under 
fore. ts. 

I Tranllation] 

BalJadila·Dalli .. Rajhar , ail ay Lin 

1972. SHRI MANKURAM SOD 
Will the Mini t r of RAIL WAYS b plea ed 
to refer to the re~ly given to Unstarred 
Question o. 5357 on 2 p il, 1987 
regarding Delhi-R Jhara .. J gda)pur ail, ay 
line and state : 

(a) whethe all 0 malitl ha eben 
completed in regard to the con truction of 
Ion awaited Balladila-Dalli- ajhar railw y 
line in Ba ta ist ict 0 adhy tad 
which i predominantly inhabit d by 
tribals ; and 

(b) if so, whethe Oovernm nt pr -
pose to tart the construction wor of th 
aforesaid railway line under the drought 

, r lief cherne? ' 
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(E",lIsh] 
MecUcal Equipment In Safdarjang Hospital 

1973. SHR BANWARI LAL PURO .. 
HIT' 

D . O.S. RAJHA S: 
Will the Mini ter of HEALT A D 

AMILY WEL ARE be pleased to state : 

(a) the detail of the quipments 
purchased during th la t tbr e y ar for u e 
in Safd rJang o~pital and th equipments 
out of them lying un-u ed ; and 

(b) what further action Governme t 
propo e to take in this matter ? 

THE MINISTER OF STATE I Ta 
M STRY 0 HEALTH AND MIL 
WBL ARB (KUMARI SAROJ KHA. 
PARDE) : (a) The detail of equipment 
procured during the la t three years for u e 
in Safdarjang Hospital are given in the 
tatement below. one of the equipment i 

lying unused. 

(b) Doe not ari e. 

STATEMENT 

ed' c I Equipments Purcha ed Durin the La t Thre year f'Or 
fdarj ng Hospital, ew Delhi 

(1) 

o. Name 0/ equipment 
peptt. & d.o. 

(2) 

1984 .. 85 
1. Image inten ifirer with 

TV ( -ray Depatt.) One 

2. do- On 
(Oltho Deptt.) 

3. iSh res sure Horizontal 
ta biliser (Bactr. Lab )-One 

4. iSh res ur Rectangular 
Stabiliser (CSSD)-Onc 

5. Deep therapy Tank (B& ) .One 

O.T. TabI (Orth. eptt.) One 

1985-86 
1. Incub tor I olat On 

(paed. Surs ry Deptt.) 

2. Ventilator (Bel Sur.) One 

3. min r Air 10 -On 
Ortho. Deptt. 

4. t light for jo 
li aht Oen. Surgery 

S. .. 0. achi -Onc( fo YJ 
ency T 011 y B&P-

Purchase 

(3) 

15.3.84 

1.4.84 

1.4.84 

19.6.84 

19.8. 4 

11.2.85 

1.5.85 

31.5.85 

15.7.85 

10.9.85 

23.9. 5 

27.9.85 

Date of 
Installation 

(4) 

18.4.84 

19.4.84 

12.9.84 

27.5.85 

15.10.86 

27.4.85 

8.5.85 

1.8.85 

20.8.85 

10.1.86 

14.11.85 

4.10.85 

Approx. 
cost 

(In lacs) 

(5) 

6.09 

11.00 

0.82 

2.44 

5.10 

5.06 

0.86 

2.10 

10.95 

2.00 

4.3 
0.99 
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7. Diagnosti 
M; &. 800 

·ray M chine 500 
H ( -ray Deptt.) two 

8. O.T. TabJe B&P One 

9. Bed Scale (Nepthrology) One 

10. Ceiling Surgical ~amp B&P One 

1986-87 

17.10. 5 

17.12.85 

13.2.86 

27.3.86 

1. ial~ is Machine (Haemodyla i ) 8.2.86 
(Nephrology) One 

2. B.T. 800 C as codefiltration 21. 7.86 
Unit- One Nephrology 

3. .T. 796 PIa mophonisis 21. 7.86 
Unit (Nephrology) One 

4. Basic Unit SMS·I04 Pt. Monitoring 6.8.86 
Unit with Channel 16 mm. B.P. 
Monitor Pressure Trandncor HeaJ;'t 
Rate Monitor Unit (CTVS) One 

5. Melicaed RS Defibrilator Monitor 7.8.86 
Can Recorder CTVS) One 

6. Lonetics Sod/Pot Whole Body 10.9.86 
Clod Analyser (CTVS) One 

7. O.T. Table Genl Surgery Two ov. '86 

8. Blood Ga Analyer One 18.12.86 
(Main O.T.) 

9. OT Table (Ortho.) One 11.3. 7 

10. ung unction Te t Machine March 87 
Medicine Deptt. (One) 

11. roncho Fibro cope (Medicine) One 30.3.87 

12. opnograph (leU) One 3 .3.87 

13. ABLU Blood Gas Analys r 31.3.87 
(B&P Surgery) One 
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c . 

j .1.8 

21.2. 

5 .. 8 

1.5. 6 

21. 7. 6 

21.7. 6 

9.8.86 

12.8.86 

12.9.86 

10.9.87 

14.1.87 

9.4.87 

OV. '87 

30.3.87 

3 .3.87 

14.8.87 

9.00 

1.6S 

0.56 

0.82 

1.95 

0.71 

0.78 
lac 

0.9' 

0.78 

0.$3 

1.50 

4.57 

2.10 

4.95 

0.96 

09 

".50 
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pI tlo of On.. 01n8 Railway Project 

1974. PRO. N ATN CHA D 
P AS R: Will the Minist r of RA L .. 
WAYS be pleased to refer to the reply given 
to Un'tarred Que ti n o. lOt 4 on 24 
July, ] 986 r garding addjtion f railway 
network and state: 

(a) the e act addi ion 0 the railway net 
work in th first 30 months of the Seventh 
Plan; upto 30 Septembe, 987); 

(b) whethe any target has b en fixed 
for the completion/partial construction 
($t~ge-wi e) of the on-going project by the 
end of Seventh Plan . 

(c) if 0, the details thereof for each of 
the on-going project (zone-wise)' and 

(d) if not, whether any such target are 
p opo ed to be fixed a d strictly adh red 
to in the Seventh Plan? 

THE M NISTER OF STAT 0 TH 
MIN STRY 0 RAIL AYS (SHRI 
MADHA V AO SCIND ): (a) 204 kIn. 

(b) and (c). ollowing section, of n w 
line projects are targetted to be commission d 
by end of March 1Q88 : 

s. o. Railway New Line Name of Length in 
Project Section m. 

1. South Bibinagar .. Miryalguda-Vishnupuram 21 
Central adikud 

2. We tern Bhuj- aliya 

3. orthea t alabazar 
rontier Bhairabi 

4. orth rn Bh tinda 
Bye .. Pa 

(d) Progre sand Commi ioning of oth r 
ew Lin in the r mining part of Se nth 
Ian will depend on t~e r ' ure allocat d 

in the nnual Plans. 

OM PURUSHO .. 
f. ST L 

b if n t the r od 

) the time by whic the d i ion 
Ii ly to b tn. 

Bhuj .. aliya 

Lalabazar .. Jamira 

hatindia .. Bye- a 

THE Ml lSTER 0 
MINES ( I M.L. FO 
Sir. 

107 

30 

STEEL AND 
DAR): a) No, 

(b) and (c). The matt i pre ently 
under con ideration of the Government, 
and a d ci ion is Ii eJy to· t en in the 
n ar future. 

aluation of . la rogramme 

SHRI VAK OM PURUS 0-
iU the Mi i t r of MA 

D V e plea d 

b) if so, whether the progr s made b 
be s ti f ctory ? 
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THE MINISTER OF STATE IN TH 
DEPARTMENTS OF EDUCATION AND 
CULTURE N THE MINISTRY OF 

UMAN RESOURC DEVELOPMENT 
(SHRTMATI KRIS N SAHI): (a) and 
(). es, Sir. The Department 0 Electronics 
had the scheme v luated and they have 
repo ted tha the i1 ot Project has been 
widely appreciated by oth the tudents and 
tach r and that the Pilot PI ~ect ha been 
sati fact ory as it has clearly brought out the 
various factor which are required to be 
taken into account while e pandina th 
programme. 

[Translation] 

Production of Cobalt 

1977. SHRI SHA TI DHARIWAL : 
Will the Minister of STEEL AND MINES 
be plea ed to tate: 

(a) whether Government have received 
a proposal from Hindustan Zinc Ltd. for 
the production of cobalt from Zinc/lead 
ore; 

(b) if so, the total production of cobalt 
likely to be made by this uhit; and 

(c) the time by which Hindustan Zinc 
imited propos to start the production of 

cobalt and the total amount of foreign ex· 
change likely to be saved by the country as 
a result thereof? 

THE MINISTER OF STATE N 
THE DEPARTME T OF MINE S IN THE 
MINISTRY 0 , ST EL AND MINES 
(SHRIMATI RAMDULARI SINHA): (a) 

0, ir. 

(b) and (c). Do not aris . 

1978. S R SHANT! D A WA 
Will the Mini te of ILW S be plea d 
to tate: 

(a) wh th Government h ve dir cted 
Zon 1 Railw ys to repl c ve y old r illioes 
i th ·r. zone.; 

b) if 0, the detaiJ ther of; and 

(c) the action contemplated by Gov n-
men in respect of those ilway Zo 
which have not been asked to change the e 
old line falling within their Zon .? 

T MINISTER 0 TAT 
MI ISTRY OF RAILWAY 
MAD AVRAO S I IA): (a) 

eplacement of old and worn out trac 
i a continuous pro s with the Rail y. 

(b) During the urrent y ar, i.e. 1987 
88, track renewals of 4200 km. are planned. 
Thi level of track ranewaIs is expected to 
b continued till the and of th 8th ivc 
Year Plan. 

(c) Doe. not ari c. 

[English] 

Seizure of Bro n Sugar from ShippiD 
Corporation of India's Shi 

Vi hw andini 

1979. SHRI KAMAL AT 
SHRI B NT S GH 

RAMOOWALIA: 
SHRI AM B ADUR 

Sl GH: 
DR. CHINT A MORA 

I AM A 
SING 

Will the Minister of SURF A E 
PORT be pleased to tate:. 

(a) whether brown sugar wa di cover 
recently in Bombay by ustom Official 
from the ship 'Vi hv andini belongin 
to Shipping Corporation of ndia; 

(b) if 0, the tota co t of th eized 
brown sugar; 

(c) th action tak against the p r on 
h ld r sponsibl th refor; and 

(d) The mea u e dopt d t 
Tecu r nce ? 
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(b) Total cost of narcotics seized is 
about Rs. 11.30 lakhs as declared by the 
Customs. 

(c) Two seamen on board the vessel 
were found to be involved and both these 
seamen w re dismissed from the ship's 
Articles and SCI have referred to the ship-
ping Master, Bombay for cancellation of 
registration for employment of these two 
screw members. 

(d) Strict instructions have been is ued 
by the SC to ships' personnel not to 
indulge/engage in smuggling activities and 
various notices concerning the same have 
been pasted in the accommodation on all 
the SCI vessels. 

(TrQ1Ulation] 

Increa In rice of Food Item 
In Railway 

1980. SHRI KAMLA PRASAD 
RA WAT : Will the Minister of RAILWAYS 
be pleased to state : 

(a) whether Railways have increased 
the prices of meal , tea and coffee; 

(b) if so, whether this increase would 
adversely affect the common passengers ; 

(c) whethe Government propose to 
review this decis~on and sell meals, tea 
and coft~ etc. again at the old prices; and 

(d) if 'not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINIST 0 RAILWAYS (SHR 

ADHAVRAO SCINDIA): (a) es Sir . . 

(b) The passengers are required to pay 
the revised pric s. 

c) and (d). The prices 'of ea/coffee: 
been increased fter about four years 

and that of tandard meal aft r more 
,han two years. The prices of Taw material 

nd w ges of staff have considerably 
,one ul> during thi period n c sitating the 
in r . It . flO oposefl to 
old price : \ , . ' 

[Englllh] 

People Suffering From Tuberculo I 
in Kargil and Zanskar . 

1981, PROF. SAIF-UD·DIN SOZ: 
Will the Minister of HEALTH AND 
FAMILY WE FARE be pleased to state ; 

(a) whether Government are aware that 
people in Kargil and Zanskar (J & K State) 
are suffering from chronic tuberculosis; 

(b) whether Government propo e to 
send a Central team to survey the disea e 
prevalent there and correct in the malady; 
and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ KHA· 
PARDE) : (a) There is no evidence to sug-
gest nor any report has been received that 
the Prevalence rate of tuberculosis i. 
comparatively higher among the population 
living Kargil a~d Zanskar. 

(b) and (c). Do not arise. 

[Translation] 

Notices to Public School by DeIhl 
Administration 

1982. S I BALWANT SINOH 
RAMOOWALIA: 

DR. CHI TA MOHAN: 

SHRI BRAJA MOHAN 
MOHANTY : 

Win the Ministery of HUMAN RESOURCE 
DEVELOPMENT be pleased to state : 

(a) whether the Education Department 
of Delhi Administration has recently issued 
notices to certain public schools that 
they have not work d accordirtg to th 
rules· 

(b) if 0 the fact in this regard; 

(c) the names of thos schools and th 
detail of th i e 1,8 ~'!.i.~. ~otnro,i1t~d b 
them' 
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(d) whether any action has been taken 
by Government against each of those schools 
on this account and the name of the 
chools against which action has been 
ta en; 

(e) if so, the details thereof; and 

(f) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTM TS OF EDUCAT ON AND 
CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRIMATI KRIS NA SA I): (a) to (f). 
As per the Delhi Administration, . sh.ow 
cause notices under Delhi School EducatIon 
Rules, 1973 ha v been issued to 10 school 
asking them ' to explain why action shou~d 
not be tak n against them by tho competent 
authority. These show cause notices have 
been issued for alleged violation of various 
provisions of the Delhi School Education 
Act 1973 like enhancina the 'school fee , . 
duriD8 academic session without pIlor 
approval, transfer of employees of recogni .. 
sed schools to un-recognised schools under 
the same society etc. The names of these 
chools are: 

1. Cambridge Foundation Sr. Sec. 
School, Rajouri Garden, New 
Delhi. 

2. Laxman Public School~ South Ex-
tension, New Delhi. 

3. Meera Model Public School, 
Janakpuri, New Delhi. 

4. Prabhu Dayal Public School, 
Shalimar ' Bagh~ New Delhi. 

S. St. Cecilia's Public School, 
Rajouri Garden, New Delhi. 

6. N.C. Jindal Public School, 
Punjabi Bagh, ew Delhi. 

1. Kalka Public School, Kalkaji, 
ew Delhi. 

8. Saraswati Bal Mandir, Had 
aaar, New Delhi. 

9. Kulachi Han Raj Model School; 
Ashok Vihar, New Delhi. 

10. Adar Public Schoo], J' na Puri, 
Ne Delhi. 

In the first-cited case the Director of 
Education has closed the matter after consi-
deration. Based on the replie to the show 
cause notices, appropriate action a envi-
aged under the provision of elhi School 

Education Act/Rules, 1973 will be ' take 
by the comp tent authority. if necessary, 
in the remaining cases. 

oJluted Gomti Rlv 

1983. SH BALWA T SINGH 
RAMOOWALIA: 

DR. CHINTA MO A 

Will the Minister of ENV RONMENT 
A D ORESTS be pI as d to state : 

(a) whether a pe ree nt survey the 
Gomti W ter at different places wa found 
unfit for drinking; 

(b) if 0, wheth r Government have 
made efforts to indentify the cau es of this 
pol1ution; and 

(c) the scheme of Union Government 
in this regard ? 

THE MINISTER OF STAT TH 
MINISTRY OF ENVIRONME T AND 
FORESTS (SHRI Z.R ANSARI): (a) 0 
(c). Water of the Oomti river i tit or drink· 
ing after conventional treatment. The State 
Government of Uttar Prade h have appro-
ved a scheme for Itudyof water quality of 
the river Gomti. The Uttar Pradesh State 
Pollution Control Board has indentified the 
main polluters of the river and has launch d 
pro ecution again t the e unit. The 
Governmet of India have no scheme in thi 
relard. 

19 4. S RI BALWA GH 
RAMOOWALIA : 

DR.CH 

Will the Minister U A SOU .. 
C VELOP pI d t 
tate : 
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<a> whether the National Council of 
Bducational Research and Training has 
decided to remove the portion, glorifying 
Sati, reproduced from Jayasi' epic 
'Padmavat' from the te t Book (Kavya 
S nchayan.Past 11); 

(b) if SO, the fact in this r gard; 
and ' 

(c) the reason 
portion? 

for removing such 

THE MI I TER OF STATE I TH 
DEPARTMENTS OF EDUCATIO AND 
CULTURE IN THE MINISTRY OF 
HUMAN RESOURC D VE OPMBNT 
(SHRIMA KRIS A SAHI): (a) and 
(b). NCE T ha removed the Padmavati-
Nagrn ti Sati chapter from the ' adma at' 
epic written by Malik Mohammad Jayasi 
trom the i di optional textbook titled 
'Kavya Sanchayan .. Part ' meant for class 
XU. t ha been eplaced by a 'Mansrodak 
Chapter' which is attractive a d interesting 
for the tudent. 

(c) The Portion ha been emoved with 
a vie to voiding criticism. 

[E"Illsh] 

the 
WE 

R s arc ranining 

REDD , Will 
A F MIL 

(a th 0 t-pQ. of th DepartOl nts of 
Coromuni~ation, 0 unity Health Ad-
mini tration, Planning and Evaluation and 

. Social cienc of th National Institute of 
Health and mily elfare, New Delhi in 
the last t 0 year i.e. from 1985-86 to 
1986-87 in terms of the Research project 
ompleted and Training Progr mme con-

duct d' and 

(b) who sponsored the above research 
proj and tr ining programme ? 

THE MINISTE OF STATE IN TH 
MINISTRY OF HEALTH AND FAMIL 
WELFARE (KUMARI SAROJ A .. 
PARDE): (a) and (b). The information 
a ked for is given in the tatem ot below. 

ST TEMENT 

Department of Communication 

TraJnJn Activity 

) The Department of Communication 
organised Fist trial training course in health 
and family welfare on communication for 
block extension educators from JUly 16-
October, 19~5. The main obj ctive of th 
cours was to develop skills in communi-
cation of B ESt Twenty Block xtension 

ducator , Three DEMOs and four trainer 
of other Health an.d Family Welfare Training 
Centre participated in the cour e. 

(II) A preparatory AU India work$hop 
on I.E.C. training project in support of 
family welfare programme was organi ed 
during 16-19 June, 1986. It was attended 
dy 60 participants from the States of Uttar 
Pradesh, Bihar. Madhya Pradesh and 
Rajasthan, be id s the officers from Central 
Training Institutes. 

Res arch activit : Evaluation of performance 
of Super Bmm Proj tors: 

Three different proforma were developed 
in March 1987 to carry out the research 
project titled 'Evaluation of Performance of 
Sup r 8mm Projector in the field units 
under family welfare programmct

• Other 
modalities to conduct this research study in 
six States, were also completed during the 
period. Actual field work to accomplish 
the study was conducted lat r. 

AU these activitie were sponsored by 
the Union Mi istry of Health and amily 
W Irare. 
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J)epa 

1. R earch 1985-86 : 

(i) Health Manpower Situation and Supervisory 
practices including preparation of Source-
book on Specially Trained Medical Man-
power-Bihar State 

(li) Study on the Organisation and Management 
of urtition Programmes in a State. 

(iii) utrition 1 Content of Community Care 
Services through Health and on- ealth 
Channels -A . situational Analysis Pha 

(iv) Development of Nutrition Training and 
Serv'ce Capacity and Capabi~ity. 

Re eareh 1986-87 : 

(i) utritional Content of Community Care 
Services through Health and on-Health 
Channels - Phase II. 

(ti) Development of skills in field level worker 
and establishment of Nutrition Trainin 
Capacity in Selected Primary Health Centres 
in Madhya Pradesh. 

Training 1985-86 ; 
(i) 20th Staff College Course-3-7-85 to 

14 .. 8-85. 

ii) Course on Nutrition Training and Service 
Delivery, January 20-31' t, 1986. 

(iii) Cour e on Prevention of ood Adulteration, 
April 12-26th, 1985. 

Training 1986·87 : 
(i) Extra Mural Workshop 0 Health Manpower 

Development 26th and 27t May, 1986. 

ii) ir t nter-regional Di logue 
Leadership esource and po t 

evelopment, e Delhi 2 th July- St 
' ,' Auau t, 1986. 

ational Institute of 
and Fam·)y Welfare (NI 

ation 1 n titut 
and F mily Welfare 

·21 

ealtb 
W) 

Indian Council of Medical 
esearch (l R) 

DA D hroug 90ve n .. 
ment of Madhya radesh. 

T ndian Council of Medical 
e earch CMR). 

DANIDA throug Govern-
ment of Madhya rade h. 

ational los itute of 
and amity Welfare 

ANIDA th ou 
Prade h Governm nt. 

Service. 

National n titu e of 

tth 

dh 

ealth 
and 

lth 

nd amily Ifare r'l.n ........ • ... ,... 

.0. 
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Depart t 01 PlaUllig ADd EvalaatfOa 

Following i the output of the Department of Planning and Evaluation in reipect to 
completed re earch project and training programmes : 

7ralninr (;ourses/HVorkshops 

1. lAS Refresher Programme in Health and Family 
Welfar. 

2. Work hop on Project Planning 

3. Training work hop of project managers of private 
voluntary organisations for health projects 

4. ationallevel wo k hop on health economics and 
planning. 

S. ealth ervice. Re earch Course. 

6. Seminar on Management of ealth and Family 
Welfare Programme for Health Secretariat and 
Dir ctors of Health Servic 

Co pleted Reaearcb Projects : 

1. ealth Care Delivery Model in Urban Slums of 
Delhi. 

2. Magnitude of Morbidityand Mortality due to 
di rrhoeal di ea es in children below fiv years in 

rban slums of Delhi. 

3. B east ~ ding and infant feeding-p actices in 
tribal area of India. 

4, mily Welfare Service -A rapid appraisal on 
th 'Yor ing of health post 'city family welfare 

tabli hed und r the ational amily Welfare 
Programm in State of U .. & of Delhi 
and Chandigarh. 

5. 0 t analy is of ervice. provided by a teaching 
pitat, including th co t of training of 

MBD doctor. 

6. unetio al tudy of S fdarjung Ho pita]. 

7. tudy to 
n e natio 

198'-86 1986-87 Sponsored by 

4 

1 

1 

1986 

1 

1 

3 

1 

1 

1 

1 

1 

1 

DPAR 

NIHFW 

USAJD 

NIHFW 

NIH W 

WHO 

NIHFW 

WHO/Minis· 
try of Health 
& amily 
Welfare .. 

ICMR 

NIHFW! 
Ministry of 
Health. 

NIHFW 

NIHFW 

NIHFW 
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During the period under reference the Department of Social Sciences completed the 
following research projects: 

P"iod Title of the Project Sponsored by 

2 3 

1985-86 (1) Evaluation of Mas Mailing Unit Ministry of Health and amity 
Welfar , Govt. of Jndia. 

(2) Evaluation Media Reach and 
Effectiveness. 

Mini try of Hea1th & amily 
WeJfar Govt. of India. 

(3) Rehbar-I-Seha Schenle in J & 
State-An Evaluation. 

Mini try of ea1th & amiJy 
WeI far , Govt. of India. 

19 6-87 (1) Data ba ed Operation Research 
Mobile By Camp (Hyderabad). 

ndia ouncil of M dical 
Re earch. 

(2) lEe Innovative Action Research 
Project. 

Madhya fad h Govt. 
LANTDA Health Ca e Project. 

(3) Case Studies in Health Manage-
ment (in Press). 

Mini tr} of ealth & amity 
Welfare Govt. of India and 
W.H.O. 

---------------------------------------------.--------------- ---,-
Tr Inin Cour 

The Department carried out two 
training courses (extramural) in the year 
1986 .. 87 entitled, as : 

1. Training in Health Management for 
Senior Health Management, Pachod 
Distt. Aurangabad Jan-Feb., 1987. 

2. Management Development Pro-
gramme of PAC Doctors sponsored 
by Population Centre, Lucknow, 
Government of Uttar Pradesh. 

Beside the Department has actively 
participated in all the training programmes 
organised by the other department of the 
nstitute. including. ILO Cour e, AS 

Course. Health Sy tem, Re carch Course and 
lit Cour or ani ed by other si ter 
or anisations. nie Department ha al. 0 
participated in the st and lInd year M.D. 
teachioa COuriC of the Institute a d IIrd 
year (Hons.) course in Socioto y at R. 

i~1 Col1e,e~ ~hi Universit ~ 

Workshop 

uring the year 1985-86 th part-
ment of Social Science conduct d a 
workshop on onununity Participation in 
Health and amiIy Welfare rogramm. 
Two workshops were organi d on c 
studies in Health Management in th ame 
~ e r under reference. 

1986. DR. A. 
Minister of STE A 
to state: 

PAT ill the 
M E b pi . d 

(a) whether the t 1 
ndia Limited has been 

re pon ibility for the time and co t ov -ruo. 
of expan ion pIa for Bokaro nd BhiJai 
Steel Jant ; if 0, th P oar · m d 
fa . 

(b) beth r it is a fact that one of the 
ma~or ~ea on 0 b n del 
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in supply of plant and equipments by ' jQX' 
manufacturers and supplier and also 
e~ ctive equipment supplied by them 

requiring e tensive rectification work ; and 

(c) if 0, the name 0 such manu-
~ ctuter I upplier ' and penalty impo ed in 
each case accord ing to the effective clause 
in the contracts and the steps taken for 
futur in th is regard ? 

TH MINISTER 0 STE LAD 
MI ES (SHRI M.L. OTEDAR): (a) and 
(b). • Sir. The delay analysis indicate 
that these delays have been due to factors 

ich hav mo tly been beyond the control 
of tb p oject autborities and on .account of 
the performance of variou manufacturers and 
uppliers and e e uting agencie . In such a 

complex pattern of activiti s, total re ponsi-
Hity cannot be fixed on any single 

authority I agenc y. 

(c) The following equipment suppli rs 
hav bee r sponsible for over-runs in the e 
e. pansion plans : 

avy 
td. (H 

nine ring 
) 

Corporation 

2. Mining and llied M chinery 
Corporation (MAMC). 

3. G rden 
td . (0 

4, ngine r 
(EPI). 

s. 

10. 

11 Ie QD. 

each Shipping ngin t s 
S L). 

Proj cts (India) imited 

nd 
ndi ) 

ngin ring 
Limited 

vy Et trical Limit d 

mp n imit d 
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12: E I.ish Electric. 

13. Volta. 

14. K.C.P. Limited. 

rovisional deduction on account of 
liquidated damag de med appropriate by 
SAIL have been made from. the supplier' 
bill. oweve , the fio I deducf ons will be 
decided at the tim of final settlement of 
the variou contract. 

[Translation] 
Proces to Obtain Rare Mu without 

Killing Mus Deer 

1987. SHRJ HARISH RAWAT : Will 
the Minister of H LTH :AND AMIL 
WELFARE be pleased to state : 

(a) whether any proce s has been 
evolved to obtain rare musk without killing 
the musk deer ; 

(b) if so, the details thereof ; and 

(c) if not, the efforts being made by" 
Government to evol ve such a proce ? 

THE M N STER OF STATE IN TH 
MN STRY OF HEALTH AND FAMILY 
W LFARE (KUMARI SARO] KHA .. 
PARD ) : (a) to (c). Initial ucces ha 
been achi ved in evolving a process to 
obtain rare musk without ki11ing the musk 
de. A seven y a s old male musk deer 
wa prepared the reviou night without 
solid food. The animal had acce s to water 
only. In the morning, the animal was given 
30 mgm anti .. anxiety agen , mixed with 
milk orally. Th animal wa sub equently 
given 50 mgm of a ti-Psychotic drug 
(intra-ma cut r). he sterile canula was 
pa ed in the organ and the musk reservoir 
wa ' flushed with the terile wat r. On 

piration the water came out with dar 
own parti 1 s of the mu k which wa 
11 ted in n empty bottle. Afterwards, 
ith g ntl In ' ipulation 2 p 11 t . of the 

could tr ted -out of the re ion. 
elected in me sla. 

I d 'th dh \ pIa t . 
The animatr oveI' d rapidly "and ·· ".s Qwte 
normal within 30 minut aft the collection 
of th mus 
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[Englllhl 

Promotion to the Post of Principal in 
Kendriya Vidyalaya Sangatban 

1988. SHRI HARISH RAWAT ~ WHI 
the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to tate .: 

(a) whether teachers in Kendriya 
Vidyala)as Sangathan clas ified as "others' 
category" are not eligible to apply for the 
post of Principal even thoug~ they are 
academically fit for these post . 

(b) if so, the reasons therefor; and 

(c) whether the Sangathan has any 
proposal to make a provision for it this 
year? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION A D 
CULTURE IN TH M ' STR OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRIMATI KRISHNA SA J): (a) to (c). 
Application for the post of Principal in 
Kendriya Vidyalayas to be filled up through 
direct recruitment, are invited through open 
advertisement. Those including the endriya 
Vidyalaya teachers fulfilling the minimum 
qualifications pre cribed for the po t of 
Principal are eligible to apply. 

[Tran.flatlon] 

U of Firewood In Con truction of 
oad esoltfng in Defor tatloo 

1989. SHRI VIRDm CHA E 
J IN: Will the Minister of E VI 0 -
MENT AND FORESTS be pleased to 
tate : 

(a) whether firewood used in the 
construction of metalled road. re ulting in 
deforestation ; 

(b) if so, whether Government propo e 
to develop and conserve the forest part;cu-
larly in desert areas to en!liure that firewood 
i not u ed in the construction of oad 
nd 

(c) the steps taken by Union Govern. 
ment in thi relard? 

THE MINISTER OF STATE IN TH 
MINISTRY OF E VIRONME T AND 
FORESTS (SHRI Z.R. A SARI): (a) ir 
wood is one of the fuel u d durin black 
topping of metalled road . 

(b) and (c). The Government have taken 
teps to reduce/eliminate the r quirement of 

firewood in mechani ed road con. truction 
where bitumen heaters with petroleum 
product based burner are being u d. The 
Central Government are encouraging alter-
native source of energy to replac fir wood , 
in order to con. rve the fore t re ources, 

[English] 

National Environment Authority 

] 990. S RI V. SOBHANAD S .. 
WARA RAO: Win the Minister of EN-
VIRO M NT AND FORESTS be plea ed 
to star 

(a) whether Government have taken 
decision to constitute a National nvi on-
ment Authority to effectiv ty implement the 
P ovi ions of Environment (Protection) Act, 
1986 ; 

(b) jf so, the details thereof; and 

(c) whether th existing organi ation 
like Central Pollution Co trol Board will be 
brought under the new aut ority? 

THE MINISTER 0 STATE IN TH 
MI ISTR OF NVI 0 ME T AND 

ORESTS (SHRI Z. . ANSARI): ( ) to 
(c). A propo al to et up an nvironment 
Protection Aut ority j under con ide ation 
of the Government. Detail 0 t e propo d 
authority are being worked out. 

eveJopm nt of Duckin 

(b) if 0, wh tb the 
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Authority ha any propo at to develop tbi 
waterway : 

(c) if so, the detail of the impt:0vem nt 
plan; and 

(d) whether there i any proposal to 
undertake dredging to remove silt, deepen 
the Canal and trengthen it from Vijayawada 
to Madra with the help of tbe Dredging 
Corporatio of India in a pha ed rna ner? 

ISTER 0 TATE 0 TH 
MINIST Y OF SURFAC TRASPORT 
(SHRI JESH PILOn : (a) he Bucking-
ham Canal, which is a coastal tidal canal, 
flow from Peddaganjam Lock in Andhra 
Prad h (about 110 kms. south of Vijaya-
wada) to Marakanam backwaters in Tamil .. 
nadu through Madra~ . The Canal i 
heavily ilted up . 

(b) a d (c). The State Governments of 
ndhra radesh and Tamilnadu ase prima-

rily re pon ible for th development of tbi 
aterway. A cherne of the Govt. of Tamil-

nadu costing Rs. 200 lakhs has b n sane .. 
tioned a a C ntrally Sponsor d Scheme to im-
prove the Buckingham Canal tretch between 

nnore Lock (near Madra) to Chintamani 
Lock, to ' a bed width of 10m ter and depth 
of 1.8 metr b low low water level. The 
State Govt. of Andhra Pradesh has also 
planned improvement in the stretch of 
Buckingham Canal lying in its territory, for 
widening a d deepening the arne for navi .. 
~tional purposes at an e timated cost of 

. 8.00 .crore. 

(d) 0 ire 

an and 
&nco 

1992. V. SO HA ADREES-
WARA R 0: Will the Mini ter of SOR-

T A SPO T be plea ed to tate: 

(a whether M.V. Andaman and M.V. 
anco ry have become very old and Dot 

attracting touri to the An9aman and 
icob and ' 

(b) if 0 hether the ' hi ping orpo~ 

ration of India is loina to procure and 
erate new ve e)s in this sector ; and 

(c) if so, the detail thereof and the 
data by. which the e new vessels are likely 
to Come into 'operation in this sector ? 

THE MINISTER OF STATE OF TH 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT): (a) The vesseJ 
M.V. Andamans and T.S.S. Nancowry have 

ecome very old and have out .. lived their 
normal live. The e ship ' mainly cater to 
the traffic of Islanders and Government 
employee . 

(b) Y s, Sir. 

(c) Acqui ition of 3 vessels for opera-
tion on the mainland-Andaman service has 
been approved by the Govt. and the.e 
vessels are likely to be put into operation by 
1990-1991. 

Assistance to State for Providing Selene 
Teachers and Laboratory Room 

1993. SHRI SURESH KURUP : 
SaR MATI BIBHA GHOSH 
GOSWAMI : 

Will the Minister of HUMAN RESOURC 
DEVELOPMENT be plea ed to state : 

(a) whether according to the new edu-
cation policy the State Government were 
a ked to provide science teachers and 
laboratory rooms to qualify for receiving 
R . 160 crore central project for improving 
cience education in chool. ; 

(b) if so, whether it i possible for S'tate 
to meet uch huge expenditure to appoint 
teachers and develop J boratorie etc.; and 

(c) whether Union Government have any 
plan to finance State on thi core a1 0 ? 

THEMI I TERO S A I 
D13PARTMBNTS OF DU ATION AND 
CULTURE THE MI ISTRY 0 H .. 
MA RESOURC DEVELOP ME T 
(SHR MAT IS SAR) ; a The 
Gov r . to proyjde fin~n j I 
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a sistanco to the state Governments under 
a Centrally sponsored scheme for upgrading 
the existing facilities for science education 
in condazy and bighe econdary schools. 
This assistance would be available for those 
schools where basic faciIitie like cience 
teachers and laboratory rooms are available. 

(b) and (c). The main objective of tho 
scheme i to upgrade the existing infra truc-
turo to the desired standard. ' Providing 
cience teachers and laboratory rooms in the 
choo] wherever science subjects are taught, 

is and established practice in the State 
Governments ; and availability of basic faci-
lities is being demanded under the scheme 
only to ensure optimum utilisation of the 
Centra] as istance provided. This may not 
involve significant additional financial res-
ponsibilities for the States, apart from some 
redi tribution of their existing resources. 

Transportation .of Drought Relief Items 

1994. SHRI PRAKASH V. PATIL : 

SHRI SRIKANTHA 
'NARASIMHARAJA 
YAR: 

D'ATTA 
WADI-

Will the Minister of RAIL WAYS be plea ed 
to state : 

(a) whether the Railways have siven 
concessions apart from priority in car~ying 
goods for drought and flood affected areas ; 

(b) if so, the funds involved in giving 
these concession ; and 

(c) whether th re has been any complaint 
from the consignee States about late delivery 
and if 0, their nature and in how many 
case thi could be corrected in time ? 

THE MINISTER OF STATE 0 TH 
MI ISTRY OF RAILWA S (SHRJ 
MADHAVRAO SCINDIA): (a) Conce-

ions have been given in freight for tran· 
portation of fodder to drought/flood affected 
areas. 0 . requ st from voluntary organi a-
tions, relief materia' like food stuffs, food 
packet, medicines, etc. intended for free 
distribution have been allowed to be carried 

free to specific areas affected by n tural 
calamities lik_e drought, flood, etc. 

(b) The monetary value of conces ion 
involved in carrying above-nlentjoned good 
and reli f mat rials for drought/flood af(! c-
ted areas during the year 1986-87 about 
Rs. 15.41 lukhs. 

(c) No such complaint has come to the 
notice of the Mini try of Railway . 

[Translation] 

Affore tatlOD rogramm~ Affected by 
Drought 

1995. SHR AKHTA RASA : Will 
the Minister of NVI 0 M NT AN 
FORESTS be plea. ed to stat : 

(a) the total area of land in Utta 
Pradesh, Rajasthan, Gujarat, Mahara htra. 
Tamil Nadu and Karnataka State -wherein 
afforestation programmes have un red a 
s t-back due ~o evere drought condition 
this year; 

(b) the teps ta en and proposed to be 
taken by Government to meet th situation 
as regards the afforestation ' is concerned; 
and 

(c) the State-wi e land area in th coun .. 
try which is likely to be covered und r the 
afforestation programme this y ar ? 

T E M STB OF STATE THE 
MI STRY OF ENVIRO M TAD 
FORESTS (S I): (a) In . 
the current year, the total area of 8,50,000 
ha. in Uttar Pradesh, Rajasthan, Gujar t1 
Maharashtra, Tamil Nadu and Karnatak 
Stat s was to be afforested. A indicated 
by the States, approximately 20% of t 
target area is lik ly to be affected durin 
thi yea.r due to severe drOll ht. 

(b) In the m ting or ore t ~et ie I 
hief Conservator of 0 ests (Social or 

try) of the wo st drought f~ cted tate, 
folJowing steps have been aken/a c p opo-
cd to be tak n to meet the ituatio 

regard affore t tion due tf? droupt i 
concerned: 
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(i) 1be seedlings which could not be 
planted du to drought are being 
preserved for use during the next 
year. 

(ii) In those area where drought h 
not bee severe, mpha is is laid 
on planting fodd r, gras, hrubs 
and trees. 

(iii) Emphasis is also being given for 
taking up soil and water cons.erva-
tion works for drought proofing. 

(iv) The afforestation works consists of 
two ta es i.e. preplanting opera-
tions and planting operation . States 
have been advi d to take up addi-
tional area for preplanting opera-
tions so that over all targets of 
affore tatio are maintained as far 
a po ible du iog the VI Plan 
period. 

(c) The State-wi e land area in the cou -
try which is likely to be covered under th 
arror tation programme this year is given 
in th tatement given below. 

STATEME T 
tat wi Land Area Li ely to Cov r 

nd r Affore tation (1987-88) 

S. No. StateJ U.T. 

1 2 

1. Andhra Prade h 
2. am 

3. Biha 

4. Gujarat 
5. aryana 

6. imachal Prad sh 

7. Jammu & a hmi 
8. mataka 

9. er 1a 

10. M dhy 
11. M 
12. Manipur 

" 

Area Remarks 
·OOOHa. 

3 , 4 

150.00 
25.00 

175.00 

150.00 
36.25 

35.00 

20.25 
125.00 

85.00 

200.00 
130.00 

8.50 
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1 

13. Meghalaya 
14. NagaI and 

15. Orissa 
16. Punjab 

17. ajasthan 

18. Sikkinl 

1 9. Tamil adu 

20. Tripura 
21. Uttar Pradesh 

22. West Bengal 

23. ·A & N Islands 

24. Arunachal Prad sh 
25. Chan,digarh 

26. D & N Haveli 
27. Delhi 

28. Goa, Daman & Diu 

29. Lakshde p 

30. Mizoram 

31. Pondicherry 

Total: 

[English] 

7.50 
10.00 

130.00 
26.75 

75.00 
I 

6.00 

120.00 

13.00 
250.00 

70.00 

5.00 

6.25 

0.17 

0.20 

2.00 

S.OO 

0.01 

36.00 

0.53 

1,903.41 

Use of Diu Dust for Steel Making 

1996. DR. K UP SINDHU B 01: 
Will the Minister of STEEL AND MINES 
be pleased to state: 

( a) whether the re eareh carri d out by 
the National Mineral evelopment Corpora-
tion xperts at th ailadila mines ha 
established that "blue du t" can be used in 
hi-t ch areas and for manufacture of Steel ; 

(b) if 0, the details thereof; and 

(c) the reserve of blue dust in the Bai .. 
ladila min and how for the e will go in 
incr a ing production ? 

THE MINISTER OF STEEL AND 
S (S M.L. FOTEDAR) : (a) and 

(b). Labo atory cale .research ba been 
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conducted by National Mineral Develop- I. 
ment Corporation on the usage of blue dust 

atfoa FacDt 

and it has been found that blue dust con-
centrates can be u ed for:-

(i) Manufacture of hard ferrites, soft 
ferrites and magnets used in 
electronic i dustry ; 

(ii) Manufacture of iron powder u ed 
in powder metallurgy, electrodes, 
steel trips, etc. Blue dust can 
al 0 be mixed in a small propo -
tion with iron ore fine as inter 
feed in int grated steel plant . 

(c) The, e timat d reserve of blue dust 
in BailadlIa Sector are about 72 million 
tonnes. A u e of blue dust for hi-tech 
purposes is still at an experimental tag, it 
will b too early to indicate its potential for 
increase in commercial production in the 
relevant areas. 

Earnings from Indrail Pas S~heme 

1997. DR. KRUPASINDHU BHOl': 
Will the Minister of RAILWAYS be pleased 
to tate : 

(a) the earnjngs from Indrail pa se sold 
to the foreigners and Indians rving abroad 
during the last three years, year-wis, ; and 

(b) the step taken to provide more 
facilitie and re ervations to make tm 
scheme popular and succe s ? 

THE MI STER 0 STATE N THE 
MINISTRY 0 RAILWAYS (SH 
MAD A VRAO SC N A): (a) The arn-
ing from t~e sale of Indrail a s Tickets 
w re as under : - ' 

Year 

1984-85 
1985-86 
1986-87 

Earnings in US 
Dollars 

6,55,183 
7,33,409 
7,45,556 

(b) ollowing . tep ha ve been take to 
ma e the Scheme popular :-

(i) Over eas tourists can eek reserva-
tion in all elas es and by all trains 
upto 360 days in advance. 

(ii) Separate r servation quota have 
been set apart by important train 
for Indrail ass Tick t holder . 

(iii) A s parat 'C ntral pace Control' 
ha been et up at Ne Delhi 

ailway Station with Telex and 
Computer f. ciliti to arrang con-
firmed re rvation for forci~ 
tourist. 

n. Other Facilitie 

(i) General Sale Agents have been 
appointed in 9 or ign Countries 
for sale of Indrail ass Tick ts. 

(ii) Separat count rs have been set up 
at a number of important statio 
for sale of ndrail ass Tickets. 

Opening of eGHS Dispen ary In Pra ad 
Vihar, Ne Delhi 

1998. S RIMATI V JA AN 
MALA BAL Will the inister of 
HEALTH A AMIL WELFARE 
be plea ed to tate : 

(a) whether Governm nt had decided 
to set up a CGBS Di pensary in Praaati 
Vihar area in South D Ihi; 

(b) if so, th re sons for d lay in the 
setting up of the said di pe ry' and 

(c) what steps Governme t pro"o e to 
take in thi reg d? 

THE MINISTER 0 
MINIST Y 0 HEAL 
WBL ARE (KUMARI 
PARDE): (a) Ye i . 

(b) and (0). P ion of eight quarter 
from "Service personnel Bloc " in 
Vihar CompI ha been t 
ever, tb quarter 
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UDhYlenic condition. At present, major 
additions/alteration and repair work 
is beina undertak n by Central Public 
Works Department to meet' the functional 
requirement of the di pensary. The dispen-
sary will be opened after the repair work is 
completed. 

Co-R 1 tloa Betw FamJlt ~lanillD 
aad Availabllity of Water R ourc 

1999. SHRI DIGVIJAY SINH: Will 
the Minister of HEALTH AND FAMILY 
WBLF ARE be plea cd to state : 

(a) whether any study has been mad 
to establish a corelationship between family 
planning and auailability of water re ources 
it so, the outcome thereof and if not, the 
rea ons therefor ; 

(b) what, kind of co-ordination has been 
established with all water resources pro-
curement and manaaement agencie to 
promote famih planning ; and 

(c) what new publicity matereal ha 
been'evolved to promote it? 

STER 0 STATE IN THE 
() EALT AND FAMILY 
(KUMARI SARO] KlIA .. 

(a) to (c). No study has been 
undertaken to stablish a co-relationship 
between family plannin and availEibility of 
wait r ources. 

lDdo- . Ican Pro mme for Medical 
arch and Education 

2000. SHRI P.M. SAYE D : Will the 
. Mi ist r of EALTH ND AMI Y 

LF ARE be pI a ed to tate: 

( ) wh the! ndo-American programtne 
or m dieal research and ducation h 

1aunched r e tly ; 

(b) if 0 th d tail the of; and 

(<;) th e imated ount involved and 
rtlOW'ces fo tb fundina of the project? 

THE MINISTER OF STATE IN THE 
M NISTRY OF HEALTH AND FAMILY 
WEL ARE (KUMARI SAROJ KHA .. 
PARDE) : (a) to (c). Indo-US Cooperation 
in medical r search is going on for mote 
than two decades. The area of health, 
medical and Iif sciences is one of the 
several subjects covered under the Indo .. US 
Subeomission on Science and Technology, 
set up in 1975. Bio-medical Science also 
figure in Indo-US Cooperation under the 
Gandhi·Reagan Science and Technology 
Initiatives (1983) (STI). Funding for the 
programmes is mainly derived from US-
India Rupee Fund (formerly :PL ... 480 funds). 
For projects under the STl, the Indian com· 
ponent is met by ICMR and Deptt. of 
Science and Technology. 

Ind r Puri Rallway Station In Dehli 

2001. SHRI P.M. SAYEED: Will 
the Minister of RAILWAYS be pleased to 
state : 

(a) whether Inder Puri Railway Station 
on Delhi ring-railway was constructed and 
completed in all respects nearly four year 
ago and, if 0, the amount spent on it; 

(b) the reasons for keeping it non-
operative; 

(c) whether any repre entatioDs have 
been received requesting for its function-
ing; and 

(d) the action taken to remove the 
obstacle, if any, to start this railway 
station keeping in view th difficulties of 
the people residing around it? 

MI ISTER Of' STATE OF TH 
MINISTRY OF RAILWAYS S RI 
MADHAVRAO SCINDIA) : (a) Construc-
tion of Inder Puri Railway station was 
completed in August, 1985 at a cost of 
R . 11.29 lakhs. 

(b) A per extant policy, the RailwaY 
Administeratioo i suided by the recom-
mendatio of the concerned State Govern-
ment for namina new pa seq halt. The 
name ha not yet been finally recommended 
by Delhi Admioj tration. 
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(c) Ye , Sir. 

(d) The matter is being regularly pur-
ued with the Delhi Admini tration for 

early approval of the name. 

High Powered Committee to Identify 
rt Object E~c. 

2002. SHRI S.M. GU,RADD 
SHRI H.N. A JE GOWDA: 

Will the Minister of HUMAN RESOURC 
DEVELOPMENT be plea ed-to state: 

(a) whether his Minist y has con tituted 
a high-powered Committee of art experts 
to identify those artefacts and sculpture 
which can be declared as national treasure; 

(b) if .. 0, the composition of the commi-
ttee; 

(c) what will be the main object to be 
clas ified as a national trea ure; and 

(d) the tim~ by which the Committee 
is lik ly to submit its recommendations? 

THE MINISTER OF STATE IN T E -
,DEPARTMENTS OF EDUCATIO AND 
CULTURE ' IN THE MINISTRY 0 
HUMAN RESOURCE DEVELOPMENT 
(SHRIMATI KRISHNA SAHI): (a) and 
(b). Yes, Sir. A statement showing the 
compo iton of the Committee con titu-
ted for Td ntifying Art Objects of National 
Importance is given below. 

(c) Art objects belonging to variou. cate-
gorie and different periods fulfilling ·criteria 
uch as historical rarity, ae~th tic excelle ce~ 

styJiCitic . and technical importance and 
icon graphic significance will be cIa sifi d 
as of national importance. 

(d) The Committee j e pected to 
ubmit it final recommendation by April, 

1990. 

T TEME 

Onll'O itton of the Commit f 
adentifyin Art Obj ~ts of at; nal .Qlport 
Inee. 

. Prof. B.B. La], 
Former Director General, 

. Archaeological Survey of ndia. 

2. Shri K. V. Soundara Raj n, 
Former Additional Director General, 
Archaeological Survey of India. 

3. Dr. Dr. U.P. Shah, 
Former Dir ctor, 
Oriental Re earch In titut . 

4-. Dr. S.C. Kala, 
ormer Director, 

AlJahabad Museum. 

5. r. P. Banerjee, 
ormer As istant ir ctor, 

National Mu eum. 

. Dr. K.D. Bajpai, 
ormer Head of Department, 

Ancient History f 
Sagar U Diversity. 

7. D. B.N. Goswamy, 
Prof. of History of Art, 
Punjab University, Chandigarh. 

8. Dr. Asok K. Das, 
Director, 
Maharaja Sawai 
Man Singh II Mu eum. 

9. Dr. Anis Parooqi, 
Dir ctor, 
National Gallery of Modem Art. 

10. Dr. M.L. igam, 
irector, 

Salar Jung Mu eum. 

11. Dr. R.C. harma, 
. irec or, 
Indj n Mu eum. 

2. Dr. 

3. r. R. a a wamy, 
Dir ctor, 

epartment of Archaeolo 
Madra. 

14. Die c or Gen ral 
reha 010 ic 1 urv f ndi 
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IS. Dr. S.D. trivedi, 
Director, 

tate Museum, UP. 

16. r. (Mr .) Debla Mitra, 
Former Director General, 
Archaeological Survey of India. 

17. Dr. Anand rishna, 
Former Head of 

Department of Art History ~ 
Banara Hindu University, 

18. Shri R.C. Tripathi, 
J int S cretary, 

epartment of ultur. 

9. Dr. L.P. Sihare, 
Director, 

ational Mu eum. 

o t Prlcln Analy is of ailway 
Unit by BICP 

2003. S RI S.M. GU ADD! : 
SHRI H.N. ANJE GOWDA : 

Will th Minister of RAILWAYS be pleased 
to tat 

(a) whethe Railways have a , k d th 
Bureau of ndu trial Co ts and Price to 
carry out a co t pricing analysi for two 
units of the Railway ~ 

(b) if the rea on for cot:lducting 
uch a study' 

(c) whether any re ort ha be n submit~ 

ted by the Bur au of ndu trial Cost and 
Prices' 

(d) if 0, the detail th r of' and 

(e) whether the ailway are at 0 pro-
posin dele tion of more powers to the 
mana ment of it underta ing? 

(b) 

(c) D 

T 
(S 
0, Sir. 

(d) Does not arise. 

(e) Does not arise. 

Patoa a Major River Port 

2004. SHRI CInNTAMANI JE A: 
DR. G.S. RAJHA S : 

SHRJ· LALITESHWAR PRA. 
SAD SHAHI: 

Will th Mins ter of SURFACE TRA S~ 
ORT be pleased to state : 

(a) whether the Expe t Group, appoin-
ted by the oland Waterways Authority of 
ndia' has expre sed an opinion that Patna 

may become a major river port in their 
prelinlinary study; and 

(b) if so, the details thereof and the 
steps proposed to be taken to develop it? 

THE MINIST R OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT): (a) and (b). 
The Inland Waterways Autho:rity of India 
has not appointed an expert group referr d 
to in part (a) of the question. However, a 
scheme for setting up of infrastructural 
facilitie for introduction of Inland water 
transport ervices between Farakka and 
Patna on the river Ganga at an estimated 
cost of Rs. 394 lakhs is under implement-
ation by th Inland Waterways Authority 
of India. Under this scllem, an IWT 
terminal is propo cd to be set up at Patna 
at an e timated cost of R. 70 lakhs. Fur .. 
ther t e IW ha. appointed a consultant 
to prepare Detailed Project Report for the 
IWT 'terminal at Patna. The DPR is ex-
pected to be available by February, 198R. 
In this connection, the Inland Waterways 
Authority of India has taken over land mea-
uring 2620 sq.rn. from ailway at Mahendru 

Ghat (Patoa) to develop the IWT terminal. 

Hydr apblc Sur y and Techno .. 
Economic tumes of River 

2005. SHRI SRI A DATI 
SIMHARAJA WAD AR: Will 

of SUR ACE TRANSPORT . 
tate: 
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(a) whether Government have under-
taken hydrographic urvey and techno-
economic tudies of some river for declara-
tion a National Waterways ; and 

(b) if 0, the dytail thereof and the 
progress made so far. ? 

T E MI STER OF STATE 0 
MINISTRY OF SURFACE TRANS 0 T 
(SHR RAJESH PILOT): (a) and (b). 
The hydrographic surveys on the Ganga and 
Sunderbans have been completed. These 
surveys are in progress on the Brahmaputra, 
the West Coast Canal and the Godavari 
and are expected to be completed by 1989, 
198 7 and 1988 re pectively .. 

As regards techno-economic studies, 
these have been completed on the Ganga, 
the Brahmaputra and partly on the Nar-
mada. These studies are in progress on the 
West Coast · Canal, the Godavari and the 
Sund rbans and are expected to be com-
pleted by 1987, February and March, 1988 
respectively. . 

Teaching and Practice in Tibetian and 
Chine e Systems of Medicine 

2006~ DR. CHANDRA SHEKHAR 
TRIPATH~ : Will the Minister of HEALTH 
A D FA l\1ILY WELFARE be pleased to 
tate : 

(a) , 'hether Tibetian and Chinese system 
of med cine are being taught and pracH cd 
in DelJ i, Pune and other parts of the 
countr~ and have proved quite effectiv in 
the tre .tment of a number of ailments; 

(b J if 0, the details of the cour es 
being conducted by orne important institu-
tion !individuals and nam sand addr es 
f u ;h institution ; 

(c) whether the certificate/diplomas! 
,. egr gi n by the afore aid in titution I 
individ uaL ar ecogni ed ; 

(d) wheth r any p mission is r quir 
from th State Governmentsl nion Govern .. 
m nt fo runnin of such cour es ; and 

(e) whcthe( aU in titutions have obtained 
'such permis ion? 

TH MIST 
MINISTRY OF AL 
WELFARE (KU A 
PARD ): (a) to (). Ther is no Central 
L gist tion regul ting the educ tion and 
practice of Tibet n and Chin sy terns of 
Medicine. There are om priva e institu .. 
tion providing m dical care through Tibetan 
and Chine e system of m dici. ow ever , 
the Government have no record about · 
these institution or th effic cy of he c 
ystems of medicine. 

'Electro.Homoe' tSystem of Medlcloe 

2007. R . CHANDRA SHBK AR 
TRIPATHY: Will the Minister of ALTH 
AND FAMILY WELFARE be plea ed to 
state: 

(a) whether Government are sware of 
the existence and growing popularity of 
'Electro Homeo' system of medicine ; and 

(b) If so, what steps are being cont m-
plated to give due r cognition to thi sy tem? 

THE M STER OF STATE IN THE 
MINISTRY 0 HEALT A D AMILY 
WELFARE (UMARI SAROJ H-
PARDE): (a) and (b). The y tern of EI ctro .. 
Homoeopathy i not a part of th ational 

ealth Programme. 

Mlok ord-Bel.pur U" y ProJtc 

2008. R. DATTA SAMANT : Will 
the Mini ter of R L WAYS b plea ed 
to state: 

(a) whether the ankhurd-B lapur ail 
Proj ct linking . omb y to ew Bo bay is 
likely to be comp1et d in 1990 about two 
month ahead of it ched ul ; nd 

(b) how far th 0 00 thi project ha 
b en completed and how mu h am unt h 

t 0 f r? 
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availability of fund and removal of encroa-
chments existing ' on a part of the Project 
alignment by Maharashtra State Government, 
Mankhurd-Belapur Rail Project' cheduled 
to be completed by 1990-91. 

(b) if so, whether tripartite N~tional 
Committee on family welfare ha been recons-
tituted recently ; 

(b) hysical progre and the amount 
spent on the Project upto 30.9.1987 are 
12.90/0 and Rs. 13.21 crores respectivel}. 

SettlDg Up of Second teel Plaot In Orl sa 

2009. SHRIMATI JAYANT PAT-
NAIK: Will the Minister of STEEL AND 
MINES be plea ed to state : 

(a) whether the proposal to set up 
econd steel plant in Oris a is still under the 

consideration of Government ; 

(b) if so the reasons of the dolay in 
implementing th proposal; 

(c) the time by which th steel plant is 
expected to be set up ; and 

(d) the progress made in this regard so 
far? 

T E MI STER OF STE LAND 
MI S (S I M. . FOTEDAR): (a) to 
(d). l'he Government had decided in princi. 
pIe to s t up a Steel plant at aitari in 
Orissa. Howev r, it has not been pos ible 
to take substantive step for the setting up of 
this plant 0 far du to constraints in re30ur-
ces. Only som pr liminary works have 

n undertaken so far. Further wor is 
d p dent upon llocati n of resource for 
tbi proj ct. 

Coop r tion of Or anf ed ector In 
fOPS tlng Sm II F mlly orms 

2010. S VARAJU: 

OW 

ion 0 tnment h ve 
of tbe org ni d sectpr 
all t: it norm ; 

(c) if so, the guidelin s issued to tbe 
tripartite Committee; and 

(d) to what extent the Committee has 
helped in implementing the family planning 
programme? 

THE MI ISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMAR SAROJ KHA-
PARDE) : (a) Ye , Sir. 

(b) Yes, Sir. 

(c) and (d). The terms of reference of 
the National Tripartite Committee are : 

(i) 10 evolve appropriate policies, 
formulate specific programmes, iden-
tify areas of weakness and suggest 
corr ctive measures and evaluate 
the progress of the Family Welfare 
Planning, Programme and activities 
in the Organised Sector ; 

(ii) To enlist the support and coopera-
tion of trade unions and manage-
ments in the field of education and 
motivation of workers; and 

(iii) To give expert advice to the 
Government on the implementation 
of the Scheme in the Organised 
Sector. 

The first meeting of the Tripartit 
Committee wa held on 28-9-87. The stra-
tegy for th amity WeJfare Programme in 
the Organised Sector wa discussed and 
certain points of action identified. The 
econd me ting of th ommittee is scheduled 

to b h Id ome tim in March, 198 . 

lIocation ~ r Education 

2011. SATY GO ALMSRA : 
Will the Mini ter of UMA SOU 

VEL be plea ed to state : 

(a) Wether th pr ent budgetary allo~ 
cations arc adequate ~ ~h need 0 
t edllcation· d 
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(b) if not, whether the allocation will be 
increased in the ne t budget? 

THE MINISTER OF STATE IN T B 
DEPARTMENTS OF EDUCATION AND 
CULTlJU IN T B MJNISTllY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRIMATI KRISHNA SAHI): (a) and 
(b). . Allocation for education depends 
on availability of fands and priorities 
accorded to it. Every effort is beina 

made to allocate tho required funds for 
education keepin in view the priorities 
established in the Nation 1 Policy on Edu· 
cation. 

Special pay to th Employees of Kendria 
Vidyalaya Sangathan Posted in N.E. 

Region 

2012. SHRI RAJ KU~AR RAI : Will 
the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether Central Government emplo-
yees posted in Narth Eastern Region· are 
granted sp'ecial allowance to the tune of 2S 
per cent of their basic pay; 

(b) if so, the reasons why the employees 
of Kendriya Vidyalaya Sangathan working 
in North Eastern Region are not being paid 
this allowance; . 

(c) whether Government propose to 
pay it to those employees now; and ' 

(d) if 0, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATIO AND 
CULTURE IN THE MINISTRY OF 
HUMAN RESOU CE DEVELOPMENT 
(SHRIMATI KRISHNA SAHl): (a) .Ye. 
Sir. · 

(b) to (d). The Central Government 
employees posted in orth Eastern Region 
are granted pecial allowance as per orders 
i sued from time to tim. Th e orders 

ere initially valid for a period of three 
year, i.e., upto 31.10.1986 which wa 
uh5equcntly extended by a period of six 

lllonths, i.e. upto 30.4.1987. 

The employees of Kendriya Vidyalaya 
Sanaathan posted in that region have been 
paid this allowance up to 30.4.1987. 

Subsequently, Mini try of inanoe have 
extended the validity of these orders upto 
31.1.1988 in re pect of Central Government 
employees posted in that r . gion. The matter 
regarding extensio of th e ord r to the 
employees of K ndriya Vidyalaya Sangathan 

. upto 31,1.1988 posted in that region i 
under consideration. 

Moderni tion of lISCO 

2013. SHRI AMAL D ITA: Will the 
Minister of STB L AND MIN S be pleased 
to' refer to the reply given to Un tarred Que. 
tion No. 2761 on 13 August, 1987 regard-
ing feasibility report for I seo from Japan 
and state: 

(a) the main features of feasibility report 
in r spect of nsco including the cost of 
xecution ther of; 

(b) whether such report has b en appro. 
ved by Gov rnment ; and 

(c) if not, what i the stage at which 
proposal for mod rnisation of II CO rest 
at present? 

THE MINISTER OF 51 ELAND 
MINES (SH M.L. 0 DA); (a) The 
main features of th easibility Report for 
TIseo prepared by Japan Int rational Co-
operation Agency (JleA) are as follows : 

After modernisation ther would be an in .. 
creas in-

(i) manpo er productivity of liquid 
steel from existing 24 tonn I n/ 
year to 152 tonne I /y r, 

(ii) rated capacity from 1 MTP A to 
2.1S MT A, 

(iii) blast furnace productivity 
0.71 toon s per Cubic Me 
day to 1.41 ton e t 
Meter per day 
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(iv) eduction in the ollowina-

(a) Coke consumption rat f om 
1056 kg/per tonne 0 crude 
teel to 589 s/per tonn of 

crude teel. 

(b) Bnergy consumption from 
3.761/C Cal/tonne to 7.718 C 

Cal/tonne. 

(c) Cost of production. 

The capital cO t estima ed by JICA for 
the execution of their proposal i R. 2450 
crot pproximat ly. 

(b) and (c): 1 the Government are 
eurre Iy examinin the report. 

hortfall In Achi ,abl Ca acity of 
D gapur teet Plant 

~014l SHItI AMAL BATTA: Will 
the Mini ter of STEEL AND MINES b 
Ie cd to re er to the reply iven to Un-

starred Que tion 0.7150 on 2-6 A ril. 1987 
regarding Modernisation· ot Steel Plants and 
t te : 

(a) whether inv tigations 'b v n 
made as to what was actual achi vable 

pacity a ainst declared rated capac!ty of 
1.6 million tonne of Dnrgapur Steel Plant; 

eason found on uch 

( ) th te pon ibility or hor-
fall in achievable capacity and in actual 

been fixed; if so the details 

A 
(a) and 

(i) Inherent logistic imbalances that 
crept into the plant at the time 
of its expansion · from 1 million 
tonne to 1.6 million tonne stage; 

(ii) Deterioration in quality of ra 
m.aterials a d absence of de ired 
averaging and blending facilitie ; 
and 

(iii) The ageing and the t hnological 
obsolescence of the plant and the 
quipment. 

(c) n view of the above reasons being 
of a complex and varied nature, no specific 
responsibility can be fixed for the achiev-
able capacity being below the rated capacity 
or the actual production being below the 
achi vahle capacity. 

Technological Upgrada 10 of St el 
Produetio 

201S. SHRI AMAL DATTA: Wi)) 
the Minister of Sf BL AND MINES 
be pleased to refer to the reply given to 
Unatarred Question No. VI J~ on 20 April, 
1987 regarding outdated technology in steel 
plants and state : 

( ) whether Government are aware that 
open arth were being pbased out in the 
advanced 'OOuntries, ingot casting' s beina 
replaced by ~ontinuous casting and tbe 
converter shop at Ro kela w s outdated; 

(b) if 80. what propo als, if any, 
were mooted for tecbnogical upgradation in 
respect of the above processes; and 

(c) the fate of such proposals? 

T INISTER 0 TEEL AND 
INBS (SH I M.L. FOTBDA ): (a) Ye , 

~ir. 

(b) and (c). Proposals for technologi .. 
OJl upgradation, include the following pro-
lar rome for introduction in public sector 
plants in a phased manner :-

(1) eplacement of Open th 
Furnaces by LD Oonverter. This 
would be underta en during tbe 
propo d moderni ion of lISCO 
Dur put d Rout 01 1 
P nts; 
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(2) Introducation of Continuous Cas-
ting Technology for replacement 
of conventional ingot casting. 
These too arc integral parts of 
the envisaged modernisation 
schemes. 

(3) Inttoducation of KORF Techno-
logy in Open Hearth urnaces as 
an i tnrim measure for productivity 
and efficiency improvement at 
Rourkela Steel PI nt and liSCO. 
This tecbnology has already been 
commissioned at Rourkela and 
steps are under way to introduce 
it at useo. 

(4) Introduction of Twin Hearth 
Technology by conversion of Open 
Hearth Furnace. One SOO TOpe 
Hearth Furnace at Bhilai Steel 
Plant has already been converted 
into Twin Hearth Furnace. This 
has increased the productivity of 
the Purn ce and substantially 
reduced be fuel consumption. 

Harmful Effect of Ach ia Plant 

20 6. PROF. K.V. T O\,fAS: Will 
th Mini ter of BNVIRONMENT A D 
FORESTS be pleased to state : 

(a) whether the Ache ia sapling plan-
t d under the afforestation programme 
cau e luna diseases; and . 

(b) if so, what ac~ion is taken against 
tho plantation of Achesia saplings ? 

THE MINISTER OF STATB IN THB 
MINISTRY OF ENVIltO MENT AND 
FORBS rs (SHRI Z. R. A SARI): (a) 
No species named Achesia is known to 
exist. 

(b) Do not arise, 

d Spoo e Iron Uoi 

2017. SHRI' C. MADHAV REDDy: 
Will tbe Mini ter of STEEL A D Ml as 
be pJeased to atate : 

(a) whother there in any pr po al 
und consideration of Government for 
promotina bi, Gaa-based sponge iron units 
in Isbn GodaVari Basin; 

(b) whether SAIL and TISeO ha 0 
evinced keen interest in setting up their units 
based on imported technology; and 

(c) if so, the details tbereor? 

THE MIN1STER OF S EEL AND 
MINES (SHRI M.L. FOTEDAR): (a) 
No, Sir. 

(b) and (c). S. IL nd' Iseo b Vo 
indicated their interest in etting up a 
based spOn e iron unit in thi are but 
have Dot 0 far worked out any detail . 

" 

Cor orate PI 0 for 

20 18. C. ADHAV D: ill 
the Mini ter of RAILWAYS be plea d to 
tate: 

(a) the reason (or the del y in adopting 
a corporate plan strategy which wa propo-
sed to be adopted for a period endin with 
this century and when it is expected to be 

dopted; and 

(b) tbe tot I invest ent envj ag d for 
this 'Plan and how mu h of it would be 
rai ed from the internal generation ? 

THE MINISTER OF STATE OF THB 
MINIS RY OF AlLW YS (SH! 
MADHAV AO SCI DIA) : (a) he Indian 

ailw y Cotporate PJan .. LRS·20 :0 a been 
final i ed in u ust 1 ~i7. 

(b) he total inve tment over tho ] 5 year 
period-198S- 00), is envi aged s. 46,1 0 
crores at 1985 prices. Ot this, about 
Rs. 26.000 crore are to be rai ed from 
internal generation. 

erial e dl g by . A . •• 

2019. SHRI p. KOLA D VELU: Will 
the Minister of E VIRONME T D 
FORBSTS be pleased to state: 

(a) whether aerial e dUn w done 
the Indi n Air oree plan ith the 
of FDtost Departme t under ocial 
Sc c e; a d 

b) The details of aeria 
by th Indian Air Force arc 
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S. No. Nam, 0/ Stat, 

1. Gujarat 

2. Karnataka . 

3. Madhya Pradesh 

4. Mahara htra 

'. Orissa 

6. Rajasthan 

7. Uttar Pradesh 

Total 

omin nOD for MBBS and DDS Cours 

2020. SHRI J NAK. RAJ GUPTA: 
Will the Ministcr of HEALTH AND 
PAMILY WELFARE be pleased to state: 
the detail of the persons nominated for 
MBBS and BDS ~ourse in different 
Medical Colleges in the country by Union 
Government during the ,ears 1986 and 19871 

THB MINISTER OF STATB IN THE 
MINISTRY OP HEALTH AND FAMILY 
WBLFARB (K.UMARI SAROJ KHAPAR. 
DB): Government of India allocate a 
certain number of seats which are contribu-
ted to the Central Pool by States/Union 
Territory Governments with medical/dental 
college to tbe States/ Union Territories 
wIthout modical/dcntal ~ol1eaes, children of 
Defeoce personnel, other para .. milttary 
otsani ations, foreian student awarded 
Cultural Exchange Fellowships self-financinl 
forc·go student, repatriates from Burma, 
Sri Lanka. etc. 'rhe allocadon of these seats 
varies from year to year depending upon 
the overall availability of MBBS/BDS scats 
in the Centrol Pool. The election and 

omination of student i dODe by the 
respective States/Un on Territori /concer-
Ded a encies to whom thea eats · are 
aUott d. The Governmcnt of lodi have DO 

information rei ding actu 1 umber of 
students dmitte a ain t Uocation made 
to the St t IUnion Territories without 
modical/dont I colle e ond other conccrned 

nci. 

A.erial Sled/in, dOlle In "a.· 
1985.86 1986-87 

3009 

. 4000 

2340 

1357 
3500 

3025 

17231 

13756 

7000 

1933 

EOOO 

. 503 

29192 

ominatloD to Engineering Institut s 

2021. SHRI JANA~ RAJ GUPTA: 
Wi1l1he Minister of H MAN RESOURCE 
DBVELOPMENT be pleased to state the 
details of the persons Dominated for 
different Engineering Courses in Engineerin 
institutes of different States during the years 
1986 and 1987 ? 

THB MINISTER OF STATE IN THE 
DEPAR.TMENtS OF EDUCATION AND 
CULTURE IN THE MI ISTRY OF 
HUMAN RESOURCB DEVELOPMENT 

(SHRIMATI KRISHNA SAHI): The GoverQ-
ment of India do not nominate students 
for en ineeriog courses in aD)' institution. 
However seats arc reserved by Governmcnt of 
India in EOlineering Colleges for tho e States/ 
Union Territories which either do not have 
any Engineering College of their own or 
are lacking facilities in some specjfic fields 
of Boaineerin8 and Technology. Nomina-
tions against these seats are made directly by 
the respective State Governmentsl Union 
Territories' admini trations to the concer-
ned institutions. 

Dismantling of Gund Road Junction 
(Kar taka) 

2022. sa I V.S. KRISHNA IYER: 
Will t e Minister of RAILWAYS be Pleatied 
to state: 

(I) whether there i aD)' propoaal to dis-
mantJe the Guud Road Junction OD l{otlUf 
portion of the Hospct-Kottur railway line; 
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(b) wh~tbcr it is a fact that tbis branch 
line has been serving the public and busine!s 
community of tbo area .in the interior of 
Karnatakaj and 

(c) if so, whether Government propose 
to review this decision ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI MADH· 
AVRAO SCIND1A): (8). to (c). Hospet-
Gunda Road~Kotturu metre gauge lection 
ot South Ceotral Railway is an uneconomic 
branch line, incurring a hcavy loss. Howe-
ver, there is no prOpO al to close/dismantle 
bis line at present. 

Shortfall in Steel Output 

2023. SHRI V. TULSI AM: Will the 
l'tIinistcr of STEEL AND . MINES be 
plcased to state: 

(a) whether Governmcnt's attention has 
been drawn to a news item appearing in the 
Hindustan Times dated 24 October. 1987 
regarding shortfall in steel output; 

(b) if so, the quantity of steel that fell 
short of the target; 

(c) the name of the steel plant where 
thi target could not be achieved together 
with the re alons therefor; 

(d) whether steel had to be imported 
to meet the domestic requirements if so, 
the value there of; and 

(e) the steps being taken to make up 
the 10SI and to achieve the target fixed for 
December, 1987 7 

THE MI · ISTBR OF STEEL AND 
MINES ( HRI M.L. FOTEDAR): (a) to 
(c). Yes, Sir. The sbortf It occurred m IDly 
OD account of operational problems, 'ower 
availabil,ty of equipment in thes plant due 
to greater down-time for capital repairs and 
hut do n of all blast furnac s caus d by 

stoppag 'of boiler in th old c ptive power 
plant of RourkeJa St el Plant. The targ t of 

aleable .leel from April to October, 19 7 
nd actual prod\lction as a follow : 

('000 ton"ts) 
Target A claol Short/all 

Bhilai 1366 113 J 233 

Durgepur 4 2 4<i2 0 

RourkeJa 682 602 0 

Bokaro 1245 1002 2 3 

lISCO 312 295 11 

(d). Yes, Sir. Shipments of Caoa)iled 
import of ste I from abroad durin April-
September, 1 7 were 427,309 tonn es valued 
at about Rs. 220 crores. 

(e). SAl L having initiated follOWIng 
st( ps to achi ,ve th targets-

Mould ing a bett r wor culture 
which focuses primarily on bettcr 
team work SDd higher 1 vels of 
discipline; 

systematic mainteDaDce of equip_ 
ment; 

strict tadherence to t chnoJogfcaJ 
norm; aDd 

optimisation and augm otatlon ot 
captiv power :gen ration, 

have geared themselv to higher lev J 
of production in the r maining m ntb of 
the yoar. 

Tour by Medical Exper in Drou bt 
Affected Area 

:OZ4. S RI V. tUL IRA 
Minister of HE LT AND 
WEL ARE be pI a ed to state: 

: Will th 
V1ILY 

(a) whether Uoio Gove nm nt bay 
appointed a high powered Commirt~¢ of tthe 
m dical exp rt in th country to tour the 
drought affect d ar whfch b b co c 
di ea e pronc are' ; 

() jf 50, tb compo hio of th 
Committee; 

(c) tb are s yj i ed by th 
and whet er 1he Co mOtte ha 
i Repolt; an 
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(d) if s • th st ps bieng taken by 
Government for implementat on of tbe 
recommendations of the Committee? 

THE AINISTE OF STATB IN THE 
MINISTRY OF H ALTH AND AMILY 
WELFARE (KUMARI SAROJ KHAPAR· 
DB): (a) o. 

(b) to (d). Do not rise. 

Com uterisatioD of Re crv tioo at 
hmcd bad Railway Station 

202S. SaRI KAROOBHAI MBHTA: Will 
the Mini ter of AILW YS be pIe ed to 
tate: 

(8) whelb r Go~er~ment propo. to 
introduce computerlSatlon of · ratlway 
res rvation at Ahmedabad station; and 

(b) if so, the expected time by which 
(his work is It ely to be completed 7 

THB MINISTER OF STATE OF THE 
MINISTRY OF AI LWAYS (SHRI 
M ." DHAVRA SCINDIA): (a) Yes, Sir. 

(b) The wack at bmedab d is expected 
to b completed by D ec mber 19 9. 

Iocr a e io the Frequ ney of Sarvod ya 
and A hr m Expres 

202 .. • 
Will the 
SI te: 

S RI AROOBHAI ME T A : 
inister f Railway b pleased to 

( ) wheth r any r p te eDt ti n h s be n 
re eiv d to incre se the frequency of Delbi-
Abmedab d Sarvoday E~pres~ a d Ashram 

. pr s; aod 

(b) l' f 0 th re cfs n of Government , 
th eo? 

o STATa OF T E 
ILW Y ( HRI 
IA): ( ) Sir. 

of I ck of spar li 
or uto t e ropo t i 

o er Bridge It VI kb.~tiJ m 

2027. SHRI BHATfAM SRIRAMA-
MURTY: Will the Minister f RAILWAYS 
be pleased to state: 

(a) whether G v roment propose to 
construct a Railw y over bridge at Rama-
m rty PAntulu Peta at Visbakha pa toam 
on the recommendations made by Govern-
ment of Andhr Pradesh; 

(b) whether any survey has been 
conducted and tbe estimates sanctioned for 
tb~ arne; 

(c) if so • . the details thereof; and 

(d) when the work is likely to bo 
started '1 . 

THE MINISTER OF STATE OF THB 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA): (a) to (c). A 
survey for fixing the sitc for the proposed 
road over bridge in replacement of existing 
level crossina at Ramamurthy Pantulu Peta 
near Visakbapatnam on cost ~harjDg ba'is 
has been conducted jointly by th6 State 
Government and the Railway. The Plans 
aod estimates are at present being finalbed 
by the State Government. 

(d) After 6nalisation of the plans, 
estimate and other preliminarjes, action 
win bo taken to include the work in the 
Rallways' Works Programme. . 

As lstance for W deniog of Gajuwnka and 
Anakapalli Road in Andhra Pradesh 

2028. SHA. BHATTAM SRI AMA· 
MU . Y: Will the Minister of SURFACB 
TRANSPORT be pleas d to state: 

() whether th re is any propo al for 
vidlOg assis ance f r widening the fO d 

between Gajuwaka aod Aoakapalli in 
Vis kb p tDam in view of the rcq l;rements 
of the steel fant an~ congestion of tbe 
tra 

(b) if wh the~ the matt-r has been 
e amined and the extent of financia jnvol 
vernent the reIn" QDd 
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(c) the other important and major roads 
in Andhra Pradesh which ar likely to 
receive finaDcial .Isistance from the Union ? 

THE MINISTER OF STATE OF THB 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT): (a) and (b). No, 
Sir. The present road from Vfsakbaptnam 
to Anakap!lHi Section of NH 5 is already 
two laD road in fair condition. The work 

. of widening this road to four 1anes will be 
taken up depending upon the position of 
av ilabilifY offunds and inter·se priority of 
National Highway works on AU India basis. 

(c) National Highways being a Central 
ubject, the maintenance and development 

of National Highways in Andhra Pradesh is 
done by the Central Government to keep 
them traffic worthy. It is proposed to spend 
the following amounts on the development 
and maintenance of National Highway in 
Andbra Pradesh during 1987-88. 

(i) Development 
works: 

Rs. 24(0.00 lakhs 

@ 
(ii) Maintenance and Rs. 864. ~S lakhs 

Repairs: @ up to October, 1987. 

Re-Appearance of Kala-Azar in Bibar 

2029. SHRI PRAKASH V. PATIL: 
Will the Minister of HEALTH AND 
FA~'lILY WELFARE be pleased to state: 

(a) Vfhether in many districts of Bihar 
Kela-Azar has made re.appearance; 

(b) whether more than 10.000 p rsons 
have been affected by it; 

(C) whether the m dicinc for this is to 
b imported and as such tbe patient are 
not being attended to properly; and 

(d) if so" what arrangement. are bing 
made to ensure proper s ppJy of medicine 
and develop a1so medicine within the 
country ? 

THB MINISTER OF STATE I THB 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ K~A· 
PAR.DE): (8) Ye. 

(b) Yes. 

(c) and (d). The drug f cbolce for 
the treatment of Kala-azar j Sodium 
Antimony Gluconat which is indigenously 
manufactured and is av i ]c in tbe 
country. The cases who re re .stant to 
Antf~ony Compound requj 'e Pe ta idine 
whic.b i not maDufactuc in the country. 
The number of such cas r ng b tw en 
7-8 Per cent. 18 0 ampoule of pentamidine 
wese made available to the Gov ·rnment of 
Bihar "thrO~lgh thc W.H.O. durin 1986. 

The procurement of On gs for the 
treatment of Kala-azar ca e i the respon i-
bility of the State Oovernment. 

BfO ElectronIc FUDctioDal Dia no tl 
CeDtres 

2030. DR. T. KALPANA DEVI: Will 
the Minister of HEALTH AND FAMILY 
wELFARB be pleased to state: 

(a) whether Bio Electronic functional 
Diagnostic Centres arc functioning. In tbe 
country; 

. (b) if so, the places where these Centre 
are loca ted State-wise; • 

(0) the services being provided by the 
Centre; 

(d) whether ch rges at thes Centre 
a ·0 v ry high; and 

(e) if so, the mea ures Gove n cot 
propo e to take to ensure that poo people 
are benefited by these Centr s1 

THE MINISTER OF T AT I ifHB 
M1NISTRY OF HEALTH A F MILY 
WELFARB ( U ARI SA OJ KHAPA -
DE): (a) Yes, Sir. 

(b) These ceotre are mostly loca cd 
citie fbiS town of a1ma t all the 
the country e cept few State of 
East region. 

(C) Cat Sc Ding, Ultrasouod c ooin • 
cbot:ardfo raph L rato"y Inve ti alion 

etc. Serv ce are provid d by tbe Centres. 

(d) . he ¢ ar es char cd by tbe e 
Centre. are reasonable. 
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(e) 100% Custom Duty B"emDt'on 
Certi8cate. lte issued in favour of tbose 
('entre whicb meet the Itatutory provi ion 
of Notification for providing not leI than 
40% free treatment ofOPD and 10% 
Indoor Cree services. Since 1he health i. 
State subject, State Gov fnments are requi-
red to emure it compticaoce. 

Measures to Ch c AdulteratioD 

2{) 1. DR: (MRS.) T. KALPANA 
DBVI: Will th M1ni ter of HE LTH 
AND ~AMILY WELFARE be plea ed to 
to state: 

<a) bother Government have been 
giving publicity through press regarding 
certain articles used for adulteration In 
most of the food item; if so. the details 
thereof; 

(b) whether Government propose to 
set up mobile te ting lliboratories in all Statea 
of tho country; and 

(c) if o. the progress made in thi 
reglrd? 

THE MINISTER OF STATE IN THE 
I ISTRY OF HEALTH AND PAMILY 

W LFARB ( UMARI SAROJ KHAPAR-
DEl: (a) few States/Union Territory 
Admioi tration ~ have been issuing press. 
not from tim to tim indicating com· 
monly u ed adulterant in various item of 
food and impl t t for del ction of such 
adulter tion. for the purpo" of educating 
tho consumers. 

(b) .nd (0). No uch proposal i under 
coo Id r tion of th Central Oovernment. 

A U blllt of 

to atate: 

II oy Tim T bles 

DEY; Will 
b pleas d 

8Y 

(c) if so, whether Government 'propOse 
to make the ~ime-T8b!es available lS day 
in advance from the date of making them 
effective; 

(d) jf so, tb mea ures ·propo ed to be 
taken in this regard; and 

(e) if not~ the reasons therefor? 

THE MINISTER OP STATE OF TH 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA): (a) New Time-
Table come into effect from April aDd 
October each year. , 

(b) to (e). Accomodation of Jalt minute 
sugge tions, Jimitations of printing capacity, 
etc. sometime deJay publica tion. It haa 
always been our elldevour to · make the 
Time Table avail ble for ale a fortnight 
before the due date. 

Checking of Ticketles Travelling by 
A. T. I'. in Moviog DIe Buse 

20 3. SHRI SWAMI PRASAD SINGH: 
Win the Minister of SURfACE TRANS .. 
PORT be'pleas d to state: 

(a) whether in lome court ca e in the 
put checking of ticketJess travelling by 
A T. 1'. in moviDg buses has been prohibJ-
ted; 

(b) if so, the detfin. of such decision of 
the Hon'bl Court; 

(C) whether the said decision has been ' 
implemented so far; 

(d) if so, the details thcrtJof; and 

(e) jf not, the reasons therefor? 

THE MI ISTE OF STATE OF THE 
INISTRY OF SU PACE TRANSPORT 

(SHR RAJES ILOT): (a) nd (b). In 
two separ te jud em nt , Court ave held 
t at:-

0) ~he Tr file In peetors of DTC 
hay no power to heck the ti ket of tb 
p scng r ; and 

• but ooJy 
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(c) to (e). The former judgement was 
et alide by a Scnior Court and the opera. 

tion of the eoond judgement has been 
t yed by the High Court. 

Purcha of new Du es by DTC 

2034. SHRI SWAMI PRASAD SINGH: 
Will the Minister of SURF.4.eE TRANS- . 
PORT be ple3 ed to state: 

(a) whether the Dolhl Transport Cor-
poration has purcha ed new buse. to In-
crease its existing fleet; 

(b) jf 60, the number of buses purchas-
ed dUring tbe last three years. year-wise; 

(c) the trength or btlse. al on 31 
October, 1987; 

(d) the total number of buses which 
are in working condition 8S on 31 October, 
1987; 

(e) whether new buses have been 
provided on such route where commuter 
have been compJaining of inadequate bus 
servioe; and 

( f) if not. the rca ons therefor? 

(e) New buses have been deployed on 
routes, wherever inadequacy bad been felt 
OD the basis of traffic surveys as also where 
replacement was required. 

(f) Does not arlse. 

Ganga ActIon Plan 

203 -• SHRI K. PRADHA I: Will 
the M inister of B VIRO ME T AND 
FORESTS be plea ed to state: 

(a) the total number of schemes . 
sanctioned to date under the Ganga ActIon 
Plan and cost thereof it,te-wise; 

(b) whetber foreign assistance ha allo 
been obtained for some of these chemes; 

(C) if so, the details tbc;reofj 

(d) whether there is ' delay in Imple-
mentation of these cheme; and 

(0) the rea on for tho delay? 

THE MINIS ER OF STAlE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z.R. ANSARI): () The 
position regarding sanction of ch me 8 
on 31.10. 7 Is a foUows-

Slate Nq. o/Icheme, &tlmat,d 
lallctloud coSI 

(RI. Crort.f) THE MINISTER OF STArn OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT): (a) nd (b). 
Number of buses purchased during the la t 
three year have been 8. under:-

__ --------------------a 

Year 

1 84-85 
1985-86 
1'86 .. 87 

Nomber 0/ buse, 

532 
202 
408 

The Dew bus have been mainly for 
replacing tbe over ed buse • 

(C) Fleet strength 8 on 31 ... 10-1987 wa 
4117, 

(d) AI on 31-10-1987. flee aval bility 
for op ratioD W 3 82. 

U.P. 
Bihar 
.West Bengal 

Total 

66 84.33 
27 1<'.12 
90 85.70 

181 

(b) nd (c). An a reemeDt h 
concluded between th Govt. of Iodi and 
thc World Bank providing for World Ban 
a.si.tan to tbe U.P. Urban Development 
Project of which Gang Action Plan is • 
component. 

The to co t of th U.p_ Ucban 
Developme t Project includiog cootlD 
cf Is estimated 'to be R.. 83.21 ClOt • 
Out of tbi I tb co t 0 the G nsa ct 0 
Plan component • timated to 
R.I. 57.71 cror for the folio in iteJD. 
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(i) Technical assistance and training. 

(Ii) Construction of Sewag Trea ment 
Plants in a few locations. 

(iii) Procurement of equipmeDts for 
mechanical cleaning of sewers and 
automatic monitoring" of river 
w tee quality. The World Baok 
as ist nce wUl cover full cost of 
imports. jf any. and about 52% of 
th cost of goods and ser,vic I to 
be i dig ously procured. The lotal 
amout of as i tance i exp cted to 
be a bout Rs. 32 crore,. 

In addition th Govl. of N therlands 
has offered 64 million Dutch guilders worth 
of technical and financial as istance for 
integral lanit tion projec s for R,:anpur lind 
Mirzapur under the Gang Action Plan. The 
detailed project reports ar yet to be 
submitted by th Govt. of U.P. 

(d) 110, Sir. ost of the cheme for 
interception and diversion of sewage are 
xpected to b imp) m nted by the nd of 

March, 1990. 

( ) Does Dot arise • . 

Traio c:cfdent iDee August 1987 

2 36. SH I • RAMACHANDRA 
REDDY: Will the Minister of RAILWAVS 
b pleased to stat : 

(a) the Dumber of train accident. which 
took place on Indian Railways since 
Augu t 1987. Zone-wile; 

(b) the number of persons kill d and 
injured therein and 10 s to ailway as 
re ult t reof; 

(c) w cth r any inquiry ha been 
con due into t e cause 0 tbe D accident ; 
a d 

(d) jf 0 , the detatl thereof? 

OF STATE OF T 
RAILWAYS (SH 

Central 

Eastern 

Nl'rthero 

North Eastern ' 

N orthea t Frontier 

Southern 

South Central 

South Ea~tern 

Western 

No. of 
accidents 

2. 

J6 

J9 

8 

10 

J2 

16 

19 

(b) In these accidents. 20 persons Jo t 
their lives and 78 others were injured. Loss 
to railway prop rty was about s 4.'0 

. crotes. 

(c) and (d). All these accidents have 
been enquired into either by the Com-
mi sion rs of Railway Safety who f cHon 
independ ot]y under the administrative 
control of Ministry of Civil Aviation or by 
.be Departmental Enquiry Committees. 
Major causes are failure of railway staff, 
failure of persons other tban railway staff 
]ike road vehicle driver ,equipment failure, 
abotage and incidental causes like falling of 

bo Jd .rs, trees, etc. 00 track. 

Rep ir of Natio aillighway Between 
Qogole and Guntur 

2037. SHRI C. SAMBU: Will the 
Minister of SURFACE TRANSPORT be 
pi ed to tate: 

(8) tho amount sanctioned durin. 
1987.88 for the repair of National Highway 

tween Ongolc and Guotur in ndhra 
Prade h; 

(b) whether there i an y propos.1 for 
con truction of Dew bridge i place of old 
a d ruined bridg ; And 

(c) if 0, the details thereof? 
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THE MINISTBR OP STATE OP THE 
MINISTRY OP SURFACE tRANSPOllT 
(SHRI RAJESH PILOT): (a) Fuuds for 
repairs of National Highways are not 
r leased National Hlahway wise. During 
J,87-88 an amount of Rs. '64.32 Jakbs has 
o far been released to Andbra Pradesh for 

th Maintenance and Repair of ational 
Highways. 

(b) and (c). Yes, Sir. Sanction of 
e tim ate for reconstruction of three bridges 
.t km. 198/6. 3CJ9/6 I and 361/10 of 
'hi section at an estima t d ,cost of 
Rs. ~ 3.s.00 lakhs i provided in the Annu~l 

Plan 1987 .. 88. 

Improvement of J a seager Facilities in 
LODI DlstaDee Traio 

2( 38. SHRI V.S. VIJAYARAGHA .. 
VAN: Will 'he MiDfster of RAILWAYS 
be pieased to state: 

(a) whether there is any proposal to 
improve the facHides provIded to passenger 
in loog distance train ; 

(b) if so, the details thereof; 

(C) whether there is an)' propo al to 
provide a doctor in each of the Ions dis-
tance train; and 

(d) if so, the details thereof? 

THB '_'INISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SBRI 
MADHAVRAO SCINDIA): <8> . and (b). 
UPlradatlOD of fac ilitie / amenitie for the 
p ssenger i a continuous process. Some of 
the improvements made or proposed to be 
made in long distaDcc trains are shown In 
the statement below. 

(c) -No, Sir. 

(d) Does not ari e. 

STATEMENT 

1. DriDkiDg water faciJitie hav been 
provided on aU Important Ion 
di tance train and tatloD .. 

2. Mobile train cleanloa staff bas been 
provi ded on nominated 1001 
distance trains duriDg day 
journey. 

3. ProvjSiOD of Train Sup rintcndont 
in c rtain Superfa t traiD . 

4. Provl Ion of edroll to pl seo-
ger in important Maill pre 
trains. 

5. Introdticrion of ca seroJe ervice 
10 selected tratn for serving hot/ 
tasty food in hygeoic condition to 
pas coger • 

6. Water tank capacity of B.O. and 
M.G. coach ha b~eD incre ed 
from 1272 litres to 1820 litres and 
from 960 litr s to 1206 litre 
respectively. 

7. All 'wooden eats in Second Clas 
coaches will ' be co verted to 
cushion type on )on distance 
trains pr'Ogr j I),. 

8. To reduce overcrowdina and to 
provide greater tr velbng comfort, 
First Class Coach ar beiDg 
gradually replaced by A.C. 
2. Tier Sleepers. 

9 Vestibuling is beia progre ively 
introduced on important train. ' 

10. To wipe out tho overaged coach 
auear • a new it Co ch ctory 
I being con truct d. 

11. R placement of 24 Volt batt ry 
y tern w h d..o nd Mid.on 

Generation Sy t m. 

12. Replacement of dyo mo 
alternator • 

by 

13. Repl ccment of 2" dYnamo belt by 
4" belt. 

: 039. SHRI RANJITSI 
AD: Will tbo Minister of 

MINES be pI d to tatc. 
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(a) the category-wi.e tee] items 
imported and foreign excliange spent durina 
the year 1987·88 till date; 

(b) whether Government propole to 
uDdenake the project under technical 
~oUaboratioD of advanced countries for 
settlnl up viable units for manufacture of 
VlrioUS types of teel withIn the country; 

(c) it so, the details thereof; and 

(d) if not, th realons thereof? 

Item. 

1. Semi 

g. Bars & Rods 

3. Structural. 

4. MSj TjSBQ Plate 

5. HR. eoils/Stelp 

6. CR Coil /Stelp 

'. Galvanized (Pla~) shee,.ts 

8. G Ivanized (Corrugated) Sheets 

9. Aluminium alloY coated sbeets 

10. Electric 1 heeta (eRGO) 

11. Electrical beet (~RNGO) 

12. Till Mill Blac Plate 

1). Tin Plate 

14. H Ie Strip 

1. Hoy /StIIDI .t 1 

Total 

THE MINISTER OF STEBL AND 
MINES (SHill M.L. FOTEDAR): (a) 
Data on total import ot iroD and steel are 
compiled and pubUshed by OJrector General 
of Corom rcial Intelligence and Statistici 
Calcutta. Data for 1987_8,8 is yet to b~ 
published. However data on import ship-
ments during April-September : 1987 for the 
canali d imports of iron and stee1 by' 
Minerals & Meta)s Trad fDg Corporation is 
given below:-

Quantity Shipped Value 0/ 
Sine. (1.4.87) Shlpm,nt 

(Tonnel) (Rs. millions) 

"614 26P.52 

1402 ' .57 

34929 IOS.82 

247" 115.51 

66830 291.73 

8500:S 428.7) 

565 4.EO 

17 0.11 

1999 1 J .62 

13495 197.86 

25S9) i98.51 

69139 424.31 

1485 11.75 

14 1 . 9.57 

<jO .. 4 120.t4 

- -....,__,.__, __ ..-_1IfIIIIIII8 

427309 2197.3' 
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(b) No. Sir. 

(c) Doe not ariae. 

(d) Resource constraint ,during the 
VII Plan period do Dot permit . setting up 
of any Dew plants by Government. 

Asiatic LloD 

2040. SHRI 'RANJITSINGH GAB-
KWAD: Will the Minister of ENVIRON-
MENT AND FORESTS be please~ to 
state s 

(a) Whether the unprecedented drought 
in Oujarat has affected the habitation of 
asiatic lions in the Oir forests; 

(b) If so, the steps propo ed to be taken 
to protect the animal population; and 

(c) tho lion population there at present? 

THB MINISTER OF STATE IN THE 
MINISTRY ·OF ENVIRONMBNT AND 
FORESTS (SHRI Z.R. ANSARI): (a) Yes, 
Sir. 

(b) Steps propsed to be taken to protect 
the animal population include preventing 
the illegal entry of cattle into Gir national 
park and sanctuar,. continuous veccination 
of cattle residing around the sanctuary. 
provision of additional manpower and 
equipment for Pro,tection work and provision 
of drinklnl water for animals. 

(C) The last enumeration done in 1985 
thowed 239 lions. 

Pas enger and Goods Booking Faillti 10 
Malabar RegIon 

2041. PROP. K.V. 'THOMAS: Will the 
Minister of RAIL WAYS be plea cd to 
state: 

(a) whether there is a complaint from 
tho people of Malabar in Keral. tbat proper 
passenger and goods booking faciJitie are 
not avaUable at the railway stations in tbe 

alabar area; and? 

(b) if o. tho actlop ta ~n tb eon? 

THE MINISTER OF STATB OF TBB 
MINJSTRY OF RAILWAYS (SHRI 
MA n HAVRAO SCINDIA): <a> No .uch 
complaint ha been received regarding 100ds 
booking facilities. However. a repre. cntatlon 
to the effect that the facility of reservatioD 
counters for the trains · introduced from 
Cocbin Harbour Terminus froID 1,4. 987 

. bad not been provided was received. 

(b) Doublo·ahift working at Ernakul m 
Reservation . a d Boo ing Office a 
introduced from April 1981. 

Re ervation Quot At Station io Sik 1m, 
JalJpa'guri and SillgurJ 

2042. SHRIMATI D.K. BH NOARI. 
Will the Mini ter of RAIL WAYS be pIe ed 
to state: 

(a) whether it is a fjct that an 
out-agency at Gangtok has very limited 
quot of 2 berths in A.C. two Tier .. 4 berths in 
First CJass. 7 bertb in Second Cl, nd 
a seats in Chair. car for 811 train. operating 
from New JalpafgUr". and Siliguri statloD : 

(b) if so. since when tbi quot ha been 
operating; 

(c) whether aovernm~nt h ve , yt em to 
review from time to time to auam nt 
existing reservation quota; 

(d) if so, the total number of review 
made in each year during t 9 J to 19 7 with 
details oC each uch review; 

(0) the steps Government p opo.e to 
take to uugment tbe e i tiD quota ot 
reservation of out·agency at Oangto in 
view of increa e in pa en er traffic dudn 
1 82.87; and 

(0 the return journey quo t . r Si fm 
and Delhi? 

THB 

pr ent an t 
quotas: 

o 
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i. A.C. 7-tier 

ii, First .Class 

iii. AC Chair Car 

iv. Second Class 

'!1 tiCrths 

10 bertbl 

4 seats 

72 berths 

. (b) The above quota is being operated 
from 1.7.1987. 

(c) Yes, Sir. 

(d) The quotas are normally reviewed 
bil-aoDuaUy. A statement showiog 

augmentation/fresh allotment of q tal at 
Ganlltok out agency during 1982·87 given 
beJol. 

(e) The quotas arc kept under review and 
adjusted from time to time to conform to 

·trends of traffic and avaiiabiJity of train 
accommodation as refl~cted in r~pJy to part (d). 

(f) At "resent there is no return journeY 
quota between Sikkim (Gingto Out 
Age cy) and Delhi. 

STATEMENT 

tea' & Train 'No. 

1982 

4t4 Darjeeling Mail 

1.5 Guwabati-Varanasi Exp. 

166 New Bongaigaon.Howrah Express 

983 
,~S Tinsukia Mail 

~8 Kanchanjunga Expr~ss 

1984 

902 Guwahati-TrivaDdrum Exp. 

1985 . * 

ISS Tinsukia Mail 

1986 

44 Darjeeliog Mail 

155 Tinsuki Mail 

S09 A sam-Avadh Express 

911 North Eastern B press 

1987 
940 Ouwah ti each in E Pres 

I' OQwa~~H .. Var on i Express 

AC2- 181 

tier 

2 

2 

2 

2 

Class 

2 

4 

Addltional/ Fresh Quota 
a l/olted at Gangtok ---_------

A.C. 

Chair 

2 

2 

11 Class 

berths stolS 

2 , 

16 

2 

-4 

4 

8 

!4 

t 

30 
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Sche to Provide TI lDina to P yer 
Hili Areas 

2043. SHRIM Tl O.K. BHANDARI: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether there are some schemes to 
provide training to players in different 
ports; 

(b) if so, the details t efeor; 

(c) whether the sports talent are available 
in largo number of hill areas; and 

(d) if so, the steps Government propose 
to take to train sportsmen of hill' areas ? 

THE MINISTER OF STATE IN 
THB DBPA~TMBNTS 0 YOUTH 
AfFAIRS AND SPORTS AND WOMEN 
ANI.) CHILD DBVELOPMBNT IN THE 
MINISTRY OF HUMAN RESOURCS 
DBVBLOPMENT (SHRJMATI MAR-
GARET ALVA) : (a) and (b). Training to 
pJayers in sports is provided under follow .. 
ing Scheme of the Department and Sports 
Authority of India .-

(i) National Sports Talent Scheme 
(NSTC) and traininl of selected 
children in adopted Schools of 
Sports Aut orty of India. 

(U) SpeCial Area Games Scheme of 
SAl for identifying tho natural 
t lertt in sports available in 
different parts of the country and 
training of selected sportspersons. 

(iii) National CoachiDI Camps for 
preparation of team in interna-
tional competitions, junior national 
coaching camps in di erent sports 
and short duration coachiD8 camps 
or •• nised in States and UnioD 
Territories. 

(iv) rovlsion of 0 ches at Regional 
Coacbing Centre in different 
States and ield Stations of 
Univer itie . 

(v) egular training of c ildren in 
~tadi. In D lbi under tbo mana e· 

cot of SpOft AutbQfit1 of India 

. (~) and (d). fFort h:. e b DI d. to 
Identify ports talent in hilly area un 
tbe Speciel Area Scheme. Under th s cbeme. 
SAl h ve initiated a pilot pr oject for cout-
Ing of taJcot jn middl and long d t noc 
runniD8 .n Ladakh aDd Himachal ractea. 
Similarl),. talent Archer bay be 
Jd Dtifted in areas like Ladakh H mecb I 
Pradesh, Sikkim and NOltb-Ea:t In State. 
Some of the Aruho ve shown Batao I 
level perform nee after .,h rt duration of 
training. Apart fcom tbese Scbem ,Iii 

hit de Traioi I Centre are bOiDI • t up 
at Shimla and Shill.roo (Him ebal Prad b) . 

M oraDdum to Kendriya VfdyaJay 
A lOCiatioD 

ac r. 

2044. SHRI SYBD S AHA UDDIN; 
Will the Minister of HUMAN ESOU CB 
DEVBLOPMENT be plea ed to 

(a) whether the lCendriy. Vidyal ya 
Teachers ASlociation . ha. .~ bmitted 
Memorandum on its demand to Govorn-
ment in October. 1987; 

(b) if 10, the brief p rtlculars of tbo 
demand; and 

(c) tbe stand of Gover meot thereon? 

THB MINISTER OP TATS J TaB 
DEPARTMENTS O'P BDUCATrON AND 
CULTURE 1N THB MINISTRY 0 
HUMAN ,RESOURce DEVBLOPMBNT 
(SHRIMATI RISHNA SAHI): ( ) to (C). 
The 11 Indi Kendriya VJdyalay e eb !rs 
Association ubmitted memor ndum on 
13-tO-\981 containing t e fo Jowln8 
demand : 

(i) Implement. Ion 
mend.tioD of t 
Co mi ion; 

of the rlcom-
Ch ttop db, } a 

(it) Bilateral talk and acceptance of 
11 point chacle of dem~nds 
ubmitted by e A! 9Ciati 0 

~ar1ier; an 

(IIi) 
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In relard to tbe recommendations ot 
the Ch ttopadbYllya Commis iOD coocerninl 
tho pay cales. Government orden were 
is ued 00 12- .1987. Wb ite i sulos theso 
orden, recommendations of the Chatto-
padbyaya Commis ion a also the postulates 
of the Nat:onal EducatioD Policy. 1986 were 
kept in view. In regard to the other reco-
mmendation of the Cbattopadbyaya Com ... 
mi. ion, the Empowered Committee which 
hal Inee becD reconstituted is examining 
them. Ba ed OD tbe recommendation of 
the Empowered Committee, .pproprialc 
decisioD will be takcn by tho Govcrnment. 

The other demands of the All India 
Kendrya Vj'dyalaya Teachers' AsSOCiation 
.re proposed to be discu sed in the Joint 
Consultative M acbinery of the Kendriya 
Vidy laya Sangathan. Steps are being taken 
to eOD titute tbe Joint Consultative Machi-
nery. 

GuideliDe for TraD fer of Teachers by 
K ndri,a Vidyalaya Sangathan 

2045. SHRI SYED SHAHABUDDIN: 
Will the Minister of HUMAN RESOURCB 
DEVELOPMENT be pleased to tate: 

(a) whether Kendriya Vidyalaya Sanga-
tbaD ha revi d itl guidelines for the 
tra ster of teaching per anne) ; 

(b) th salient features of the new' 
transfer policy; 

(c) whether the guideline have been 
rela ed in efftctin g some transfers ~uriDg 
1986.87; and 

(b) it 10. the pccial circumstances 
justirying the relaxation in each case? 

(c) an (~) . The revis d guidelines ror 
tr n ame iplo f Ie with e,ect from 

1987-88. Hence the question of Its relaxation 
during 1986.87 does not arise. 

STATEMENT 

Guidellnel for TraDlfers 

1. NormaHy transf rs will be done 
only once in a year during the 
summer vacation so as avoid mid. 
term movement of teachers/disrup. 
tion in studies. 

2. Tran fers will be made after 
effecting promotion every ycar. 

3. Transfer on administrative around 
will be generally ' avoided. Whero 
uch transfer is unavoidable, prior 

aDproval of the Commissioner will 
be necessary. 

4. Tr nsters on compos iODate 
ground will be given first priority 
in cases where a tcacher or hi 
spouse or dependent children are 
suffering from mne s such as 

, Cancer, Cardiac problem paralysis 
or hav ' .a death in the family. 

5. Husband El Dd Wife \\111 be trans. 
ferred /posted to the same station 
as far as po sible. 

6. Subject to the availability of 
vacancies, transfer of couple ca e 
will be made on the ba is of 
following priorities: 

(j) Where both husband and wife 
are employed in the Kendriya 
Vidyalaya Sangathan. 

(ii) Where the pouse is a defence 
employee. 

(iii) Where tbe spou e is a u·ansfera .. 
ble CoQtra1/State Government 
employeo. 

(iv) When the pou e a local 
Te ident viz. a bu ioessman. 

octor I A dvocate etc. 

7. PRT . TOTs and other teachers in 
the corre ponding grade wjll be 
posted as far a 0 sible in the 
same region of the Kendriy 
Y:dyal.y. anaatban in which 
they were eJected . They wiD not 
ordinarJ Iy " s~ ~ d rrom the 
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8. 

9. 

rOaiOD except on request agafnlt a 
clear vacancy •. 

No request for transfer will 
ordinarily be entertained unless 
a teacher has completed 3 years' 
stay at a particular atation. 

If there are more than one clai-
mant for transfer to a .particular 
station they will be con idered 
strictly in order of the length or 
their tay at a station wbere they 
are posted. If more than one 
person have same stay, tbeir length 
of service in the Kendriya 
Vidyalaya Sanga'ban would be tbe 
determining rHerion. 

10. Vice-PrincipaJ and Principals will 
be liable to transfer an over India 
and the duration of stay at a 
particular station will be S years, 
to be counted with effect from 
1 M y. 

J 1. POTs and Vice·Principals on re-
cruitment/promotion wiJl be posted 
as far as possible outside tbe Region 
in another. languaae area for five 
),ears after than tbey will be liven a 
region of their chOice, subject to the 
availability of v candes. 

12. Principals/Education Officer fA sis-
taot Commissioners will Dot be po -
ted to their statc at aoy time durio, 
their servico except dUring the Jast 
,years, ubject to th~ availability 
of vaccancies. 

Concrete Slee1)ers Manufacturing Unit 
in Palgbat 

2046. SHRI V.S. VIJAYARAGHA-
VAN: Will tbe Minister of RAILWAYS be 
pleased to statc: 

(a) whether there i a proposal to set 
up a Concrete Sleeper Manufacturina unit 
at Palgbat in Kerala; 

(b) if 10, tbe details thereof; and 

( c) tbe time by which it i likel,yto be 
set up? 

THE MINISTER 0 STATE OF THE 
INISlRY OF' ItAILWAY9 (SHill 
ADHA V AO SCINDIA): (a> Yes, Sir at 

Palabat Town~ 

(b) One unit for production or 
prestressed 81eeper for broad gauge bal 
been proposed at Palahat Town. The factory 
is proposed to be set up In the private 
sector for supply of a quantity of 2.' lakh 
sleepers initially which may be extended 
further by additional 2.~ 1akh sleepers 
depending upon the requirements of th: 
RaUways. The factory is propo ed to be set 
up in the ailway land at Palgbat Town. 

The propo al is under finalisation. 

(c) The unit is expectt d to be set up 
by the successful tendece by Marcb, 1 89. 

Propo a) to BrIo out Boo Lf tiog 
Major Di ea 

204'. pRe O. VIJAYA AMA AO: 
Will tbe Minister of H ALTH AND 
FAMILY WELFA be pleased to state: 

<a> whether World Health Oraanisatfan 
proposes to bring out a book on smallpox 
era4ication and India' role in it; and 

(b) whether Union Government also 
propose to bring out book listing all the 
major diseases aDd .kps taken to eradicate 
them? 

THE MI ISTER OF S ATE IN TH 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ KHAPAR. 
DE): (a) A b ok entitled ' ·The Er dieation 
of Smallpox from India" w publi h d by 
WHO in 1979 giving Iodi ' role in tbe 
eradIcation. Another book " rnalJpox aud 
its eradication" i to propo ed to b publi. 
shed by WHO i 1 'f8 • Thi boo ill 
include detailed informatIon about the 
Imallpox control in all countries includin, 
India. 

(b) Governmen t of India have alreadY 
Jaunched eradication and control program-
mes for a Dumber of disea . Detailed 
guidelines have been brought out eparately 
for each disca e for the us of he It 
personnel for effcctive planning monitotin 
and luper .. vislon of wor • 

[TranI/at/oil] 



· (b) if 10, the details ot the deci iool 
taken in r Bard to neuro·sura~ry ip tbis 
workshop; nd 

(c) wbether tb. deci.ion cn will be 
laid on th Table of tbe House and if no , 
the rClIOQ! therefor? 

THE MI 1ST OP STATE IN THE 
MINISTRY OF HEALTH AND F MILY 
WBL ARB (KUMAR.I SARO] HAPAR. 
DB): <a) Yel. Sir. 

(b) Various IP ken discussed the 
appltc biJity of L er and Ultr sonIc 

p atori it reg.rd to their ule in 
NeutOlUfacry. Mo t of the ker Igreed 
tbat Laser d Ultrasonic aspir tQr bave 
areat tole to play. M at ot tbe tumorl 

peciall, asoular tumors can bo reDlOV d 
with ca c. It of particular PIe'n basal 
meDinliomal . coustic neuroma. thalemic 
tumor , brain.tem and pinal, cord tumours. 
U of th high-tech equipments reduces 
the bood required duriol surgery, incrca d 
the safety marlin by decreasiDa the need for 
m ipulati D ithiD the braiD and spin 1 
cord aDd tumuor i tbe depth D b 

ov lIlore ret,. 

(e) Government of India b vo 0 t 
yet rtceiv d the recommendations of the 
Wor hop on Laser Ncuro-'Sufgery. The 
question of placi t 0 deci ion 00 the 
Table of t~e ouse doel not, therofore, 

( Elr6ll1h] 

(a) 
dec ion 

(c) If 10, the mount 0 received end 
the term. and conditions on hich it bas 
beeD received? 

THE MINISTER OF STATE OF TH 
MINISTRY Of SURFACB TRANSPORT 
(SMR} RAJESH PILOT): (a) There il no 
info mation availabl with Government. 

(b) and (c). Do Bot arise. 

[Elfgllsh] 

AffGretta 10 Programme 

2050. DR. O. VIJAYA BAMA RAO: 
W,ll the Miout r ot ENVIRONMBNT AND 
FORESTS be pleased to Itatc: 

(b) whether the flore tation programme 
b • been so 1 ~o n heavily ' nd 

(b) If so, tbe reasona thereof? 

THB MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z .• ANSARI): () No, 
Sir. 

(b) Doe not ariso. 

R IIw y atloD S "ice 

2()~J. DR. O . VIJAYA RAMA RAO: 
Will the inilter of RAILWAY " be 
ploued to slate: 

(a) whetber it i fact tbat efter a 
dr m tic bnprovement in r llway b Jokin 
due to computeri tion, the pr~8tnt position 
and service i fa t deterioratiDI In the 
capital and elsewhere; and 

( ) if so, the remedial measure propo-
cd to be t en in tbis rd ? 

THB MINISTER OF STATE OF T 
MINIST Y OF RAILWAYS (HRI 

ADHAVRAO SCINDJA): (a) No, Sir. 
re a ti e I pr rement 

iD r iJwa7 boo iD pu eri .'lon. 

(b) Doea not ari c. 
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20$2. SHRI K. S. RAO: Will tho 
Minister of HB4LTH AND pAMILY 
WELPARB be pleased to state : 

() whether Government propose to 
m ko reimburesment of medical expeosea 
admilsible to tho Pensio ors ,who are residinl 
at places which are Dot covered by C.O. .S. 
racility; 

(b) if so, details thereof;, nd 

(c) if Dot, the reasons therefor? 

THE MT ISTER 0 STATE IN THB 
MINI TRY OF HEALTH A D FA ILY 
WBLFARE (KUMARI SAROJ KHAPAR .. 
DE): (8) to (c). All Central Gover men Pen-
sioDers (except .. i1way and Defc ce) who 
were eligible for availin COB f, ciliti s 
while in service now have the option to aet 
their name regist red with any 01 tho 
disp n rOe in a city here CGHS i. 
unctioning ir ~tive of the fact as to 

whether tbey are residing in t city or not 
A copy of the order is laid OD the Table of 
the House. [Pl .. ced in Library. S~~ No 
LT- 10 I 7] . 

ModerDllatioD .r Shipyard. 

2053. SHRI 
the ),{jni r of 
be lealed to tate: 

: Will 
SPO 

(a) ,wb tber (iov rn nt have . tat. n 
tcps to ~Qderni 0 the Shipyards In tho 

country; 

(b) if 0, the amount earmarked I there-
. (or duriDI the Seventh Five Y t Plan; and 

(c) the details of the pr amme WD 
up for modernising hipyard during tho 
bove Plan ' ,'od? 

THB MINISTER OF STATB 0 THB 
MINISTRY OF SURP CB TRA pO T 

(SHRJ RAJBSH P.LOT): <a) Ye , Sfr. 

(b) The total amount earmarked durin8 
the venrb Five Year PI D for moderni .. 
tfon of four Public Sector. Shipyard under 
the admlnf tr tive control of tbi Ministry II 

Its, 123.61 crores. h· ' .mount" aoes not 
include modernisation of three PubHc tor 
Shipyards under the administrative cODtrol 
of Defence Ministry aA the ame are not 
covered by the Five Year Plans. 

(C) 1 he main details of the programme 
drawn up for moderniSing shipyard durina 
the Seventh Five Yo r Plan p riod are s 
follows: .. 

A. Hindustan Sbipy rd Ltd. 

. 1. Development ProaraQlme. Staae-II 
(Covered BuUdina Doc ) 

2. Moderni stion of Ship pair faci-
litiel. 

J, Development of Off. shore labrica-
tlon yard at Lova G rden, Ph e-I. 

4. Additions, modifications, renewal. 
and repl cements. 

III K.V ub- tlon jn liatton. 

6. Augmentation of trajoing f&cHitie 
at HSL. 

7. Optimising S ae-II by updatioa 
of equipment and faciliti • 

B. Codtin Shipyard Lt4 . 

1. own hip 

2. Addition 1 Input for rectification 
of imbalances in equipment and 
infra tructure (or introduction of 
2nd Ihift. 

3. dd tional quay (Bx n ion of 
Quay I). 

4. i) Adoption of new desi nd 
necca aey modification. 

ii) Productio consul DCY. 

'. Addition, modUloation, re 81 
and replacement • 

6. UI 

7. Diver ific don into 0 oe 
actl it 0 

I, Additional rf oct. 
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c. Hooabl)' Doek aad Port Eagfaeen Ltd. 2. ugmentln. and modernising f.cUi" 

D. 

1. &encwal and Replacement. 

2. Modernization of ship buildiDg and 
Ship repairin8 facihties at PEW 
(C). 

3. Modernization of Ship building 

tiea for fitting out Naval vessels. 

,. Converaion of ooe Dry Dock into 
Wet Basin. 

4. Convoraion ' ot • Slip way into a 
Building Berth. 

and Ship repairiDI facilities at G. Goa Shipyard .Ltd. 
Salkia. 

4. Modernization of oundry at 
PEW. 

!'. Au.mentation and madernizatioD 
of ShipbuHdfD8 and Shiprepair 
facilities at the Nazir Gunj Works 
(PB ). 

ReJabagan Doc Ylrd of CIWTC 

I. Civil work (New Buildina). 

1. Augmentotion or production racHi-
tic to modernise and increase its. 
yard capacity. 

Royalty Rates of Iron ore and Maag.ase 

20S4. SH I SRIBALlAV PANIGRAHl: 
Will the Minister of STEEL AND MINES 
be pleased to state: 

(8) whether Government have a 
proposal fo revise the royalty rates of iron 
ore and manganese; 

2. M i cellaneous Building and Facili- ' (b) whether the iron ore and manganeso 

3. 

4. 

,. 
6. 

7. 

ties. 

Civil Work Shipropair. 

Electrical installation. 

Mochanical service • 

Equipment and Machinery. 

Engineer ina, Consultancy 
Contingen . 

producing States had submitted proposal 
for the revision of royalty rates of these 
minerals; Qod 

(c) if so, the action taken by Union 
Go,"ernment on the revision of the royalty 
rates of tbese mineral? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF MINES IN THB 

E. Maza on Dock Ltd. 

and MINISTRY OF STEEL AFD MINES 
(SHRIMATI RAMDULARI SINHA): 
(a) The Central Government have reviled 
the rate of royalty on mir. erals includiDI 

1. ModernJzina of Workshop. 

2. Extension of its two Sllpways. 

3. Construction of, two additional 
Wet Basin. 

4. Developing facilitie at Nhlva and 
Diahi Ya~d . 

• Garden Rich Shipl uUder aod nli eer. 
td. 

Moderniz tion and repl cement of 
exlstina machinery and equipment. 

iron ore and mangsne e ore with tffect from 
5.5.87 by amending the Second Schedule of 
tho Mines and Mineral. (Regulation and 
Development) Act, J95 tbrouah NotUlca-
tion No. aiR 451(E) dated 5.5.87. 

(b) Ye. Sir. 

(c) The revised rates of royalty on iron 
ore and manganese ore ape as undor : 

Iron orc : 

(I) ore lumps : 

<I> itb 65% Rs.6/ .. per toonc" 
e or more 
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(b) itb 62~ Ra. 3.50 per toone. 
Fe or more 
but less 
thaD 65% Fe 

(c) with 60~1o Rs. 2.~O per tonne. 
e or more 

but less 
than 62% Fe 

(d) with less than Rs. 2/ .. per tonne. 
~O% Fe 

(ii) ore fines : 

(A) fines (including natural fines 
produced incidental to mining 
and siziog of ore: 

<a) with 6.5% Fe Rs. 3' SO per 
or more tonne. 

(b) with 62% Fo Rs. 2/- per 
or more but tonne, 
less than 6S% 
Fe 

(c) with less than Rs. I.SO per 
62% Fe . tonne. 

(B) Concentrates prepared by bene .. 
ficiation and/or concentration 
of low grade ore containing 
40% Fe or less Rs. 0.50 per 

tODne 

Manganese ore : 

(a) Manganes dioxide 
(containing 78% or 
more of Mn02 nd 
4% or below Pe) Rs. ~51- per tonne, 

(b) 46% Mn and Rs. "1 .. per tonnc. 
above 

(c) 3~ % Mn nd Rs. 9/- per tonne. 
a bove but below 
46% Mn 

(d) Below S% Mn Rs. 6/- per tonne, 
but above 2.5 % 
Mn 

(e). lS% MD or below s. 2/- per tonn · 

[Tranl/atlonJ 

Interim Relief to tb Employee of Daleo 

20~S. OR. PARABH T KUMAR 
MISHRA: WiJJ the Minister of STBBl. ~u D 
MINES be pJeased to st to : 

(a) whether interim relief h S Dot been 
paid to the worker ot Bharat Aluminium 
Company; 

(b) whether Government had sanctioned 
the interim relief to them: and 

(c) whether workers of Bharaa AJumi-
nium Company. Korba ar on strike and it 
so, tbe steps taken by Government in this 
relud? ' 

THB MINISTER OF STATB IN THB 
DEPARTME T OF MI ES IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI'AATi RA DULARI INHA): (a> to 
(c). Interim relief is p y ble to th 
employee of Public Sector Enterprise effoc .. 
tive from 1. ' . ' 986, where the period ot 
validity of Wage settlements bas expired 0, 
is to expire hortly. The wage revision 
of employees of BAt CO 8t Korba is duo 
only on 1.4.1989. The applicability of 
interim reUet to the employees of DALCO 
at Korba is eog gi l g the attention of tho 
Gover nment. The workers of BA Leo • 
Korb arc not on strike. 

12.00 br • 

[EIIgll,h] 

SHRI SHANTARA \of NA'I (P Daji) I 
Sir. what about my privilege motioD 
against Mr. Arif Mobamm d K.han? 

[Tranl/atlon J 
MR, SPEAKER: I 

at this moment I will go 
than tell you. 

[Englilh] 

SHRI S. JAIPAL RE 
gar) Sir. have iven 
QlOtiOD a ain t r. Bat. 
4 'j t 

not tell yo 
throu b it and 

ahbubaD .. 
pdvile 
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( r"',rruptltJlU) 

PROP. MAO U DANDAVATB 
(Pajapur): Sir. wo motioDi rc pooding·one 
.gain t the Prime Minister for haviog made 

D a"nooocement in Nagal.Dd, about tbe 
second Chamber · in Nigaland. when the 
HO\1se was in SCI ion. 

Second is "gainst the Minister of 
Parliamontary Affairs for having i •• cd a 
whip in the House and converted tbi 
Chamber Into a Congress Party Office. 

MR. SPBAKBR: I assured you 
y~sterday, 1 have taken appropriate .tep. 
I m getting everything dOGe and it will 
be before you pretty sooo. 

SHRI .P. UNNIKRISHNAN 
(8 dagara): While referrlna r . Shukla's 
case to the Privileae Committee. you In 
your wisdom made orne observation that 
three dift'erent types of information were 
liveD to you. It bas not been circulated in 
the Bulletin at bll. The fuct of his arrest 
has not appeared in our BUlletin at 
IU. 

MR. SPEAKBR: have said it on the 
fjoClr of the u e. h ret 

SHRI K.P. UNNIKRISHNAN: That 
is different. The practice ha be n that 
it is notified in the Bulletin. It bls always 
beeo Dotiled. 

MR. S EAItER: I will look into it. 
Yes, Mr. J ipal Reddy. 

HRI . JAI AL REDDY : We tabled 
rivde e noti e a d yeaterd y you sa id 

tbat it wa under your consideration. We 
tricd to impres upon you the urgency of 
the matt r ... 

. SP A R: I r ~ with you. I 
have Irc' dy t rted my prace d 'n . I will 
go throll b them a d th 0 I ill let 
you now. Mr. Unnikrishnan . it i there 
in tho Bulletin. 

(Interruption,) 

JAlP L DD e 0 
h uld be tel' 

Wrllt 

MR. SPBA' R: WheD I am ad Bed 
and when I have gOD thro gb all tho 
processe , naturally I will como to you. 

SHRI SURESH K UR UP: «(Colt.yam) 
The concerned Mini ler i sildol there. 
You can ask him. 

MR. SPEAKER: Why cln't you ee that 
1111 the thing, which have to be done have 
to be done in proper manner? Thero Ire 
et rules. Why do you woot me to 

contravene the rules? 

(Interrupttolfs) 

SHRI S. JAIPAL REDDY: We would 
like you to .~preciate the urgency of tho 
matter. 

MR. SPEAKER: For me, it doe Dot 
mitter whether he is • Minister or an 
ordinary Member. He is first a Member 
and then Minister. We will deal with 
everythiog as a M mber. No problem. 

MR. SPEAKER: There is no fun 
in wasting tbe time like this. I will do 
according to the rules. 

SARI BASUDEB ACHARIA (Bankura) : 
Every thins is on the record. What fQrther 
information do you require? You caD go 
tbrough the proceedings. No further 
information is required. 

(Interruption) 

Mr, SPEAKER: As per practice, I have 
to ask. I have to go through. have also 
written to him. I need bi expl nation .1so. 
Don't rush me. 

(Int~rrul'tio1l') 

MR. SPEAKER: I am not going to do 
ike that. But 1 can a~sure you one tbi g 

j u t1ce wi 11 be done. r it i rigbt, If the ClSCf 
deserves .. . 

(I fI t ~rrup' 10M) 

SHRI BASUDEB ACHARIA: It iJ 
L r ~a of violation r all parlf8 lD Jlt 
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rractices and that is why. it is uraent. How 
Jlluch tlmo wiJJ you tlko? 

( Int~,.ruptloll8.) 

MR. SPEAKER: It is not the urgency; jt 
j the importa DCC of the case beca use it will be 
a path .. setter. It will be something which has 
to be looked into properly. Don't ru h me 
because Heavens will not fall within two 0; 
three days. I will have mD own time. I am 
goiog to discuss everything ' aod theo come 
to you. That is all. 

(lnterruptloM) 

[Translation] 

SHRI RAM DHAN (Lalganj): Mr. 
Speaker, Sir, it is urgent for us, oot for 
them, 

MR. SPEA KER: Ram Dhanji, it may 
be urgent for you. :But I have some 
compulsions. I have to complete tbe whole 
process so that I am not blamed for doing 
a wrong thing. I do tbat in case of every 
person and every job. I will do according 
to rules. Please rest assured. I will not de 
Iny wrong, come what may. 

SHRI RAJ KUMAR RAI , (Ghosi): 
W~at c n be more important than this one. 

MR. SPEAKER: I bave, not undermined 
your importance. 

[Eng/Ish] 

I have said, it is very importtl nt I have 
to decide in a very cool and calm manner. 

(Interruption8 ) 

[ Tr ana/ation ] 

SHRI RACf: DHAN: Since the House is 
in session •. 

(lnterruptlon8) 

M . SPEAKER: This is what ;s being 
looked into. You can do if you want to do 
it unnecessarily. 

SHRI RAJ KUMAR RAI: I have 
personeny written a Jetter. 

MR . SPEAKER: I have already 
aid. If you do not believe, then it j 

meaningless. 

[English] 

I have to act according th rule aod 
I will go through all the pro esse and not 
pecially this or ~hat. 

[Translation] 

SH I RAJ KUMAR RAI : Mr 
Speaker. SSft I h'ad written a letter to you 
But you have not given any reply. It 
appears that no action ba been taken on. 
We ba ve a1 0 referred to th issuance of 
the whip in the letter. 

(Interruptions) 

MR. SPEAKER: t is their party mattc;r. 
I ha\'e othing to do with that. 

[English] 

I am only concerned with the House, 
with your party matter. 

(Interruptions) 

SHR[ B UDEB A HARIA: I have 
written to you tegarding rime Mini ter' 
peech in New York. What he spoke there 

is Dot true. 

MR. SPEAKE 
with this. 

It has nothing to do 

(lnt~rruptions) 

SHR ARI MOHAMMA K 
( RAle J): I am very thankful to you 
for rna iog this ob ervation that the hip i 
a intern I matt r of the Part. n the 
li ~ ht of the observation which you ave 
j ust now made. would Uk to say that 
whip wa i ued not only in w iting in tbe 
Hou e .. 

MR. SPBAKER : I have lone tbrou 
that. 
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SHRI ARIP MOHAMMAD KHAN: I 
would like to re d from May's Parliamentary 
Practice. 

R. SPB R: am not allowing 
You. 

,HRI ARIF MOHA MAD KHAN : 
Why? In it uDparliame~tary? 

MR. SPE KER: f I h ave to allow 
that di cu sion, will allow h t quotation . 
I am going through 1 h pros and cons. 
'Ihat is what I h ave told You. Tbat is a 
private matter within the Party hip. But 
what come ' in the ouse , ber whether there is 
an infringement or not. that has to be seen 
by me. 

[English] 

SHRI ARI MOHAM i AD KHAN: 
I am not a king you to give your final 
jQdgement, ~ir. 

(Interruptions) 

[Translation] 

S RI RAJ KUMAR RAI : Please do 
something. Please iv same ruling so 
that we may come to know about It. 

(Interruptions) 

Unless you Rive your ruling, w cannot 
know anything. 

( InterruptlonJ) 

[Ellglish] 

MR. SPEAKER: There is no fun in 
w8stin time. will t ke my time end do it. 

12.07 r. 

[English] 

P PE S 10 ON THE T BLE 

od Annual 
J and Eeo omic 

7. 

THE MJNISTER OF STATE OF 1m 
INISTRY OF RAILWAYS (SHRI 

MAD AVRAO SCINDIA) : I beg to lay 
on the Table a copy each of the followi g 
papers (Hindi and Eng1i~b version ) under 
sub- ection (1) of ectjaD 619A of the 
Companie Act 1956:-

(I) Review by the Governmen t on tbe 
working of t!:e R iI India Techni-
cal and Economic Services Limited . , 
New Delhi. for the Year 1986-87. 

( 2) Annual Report of the ail India 
Technica) and Bconom'c Service 

imited New Odhi , for tbe year 
]986 .. 87 along with Audi ed Accou-
'lts and the comments of the 
Comptroller and Auditor General 
thereon. 

[Placed i Library. See No. LT-5050 /87] 

Review on the vork'og of and Annual Report 
of Hoo hi, D ck nd Port EngiQeer Ltd. 
Calcutta for 1984-85. 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHR RAJESH PILOT) : , beg to lay on 
the Table a coPy each of the fO]Jowing papers 
(Hindi a nd English \I rsiol)s) under sub:-Sec. 
tion ( 1) of section 619A of the Companies 
Act. 1956:-

( I) Review by the Government on the 
~orkjng of the Hooghly Dock and 
Port Engineer Limited. Calcutta, 
for the year 1984-85. 

(2) Annual Report of the HoogbJy 
Dock and Port Engineers Limit(d 
Calcutta .. for the year 1984 .. 8S along 
with Audited Accounts and the 
comment of tbe Comptroller and 
Auditor 0 nelal,hereon. 

[Placed in Library See No. LT-S06 la!S7] 

Annua) Report of and Review on tbe or In 
of University of Delhi for 1985-86 aQd state-
ment for delaey in layin th e Papers. 

THE MINISTER OF -:T TE IN T E 
DEPARTMBNTS OF BDUCA TION AND 
CULTURB IN THE INISTRY OF 
HUl A ESOURCB DEVBlOP~E T 
(SflRIMATI K S !'II : , b g t 
la on the T ble: 



ICARTIICA 28, 1909 (S,4K,4) Matters Under Ru/, 317 2,4 

(I> <') A copy of the Annual Report , C English J 
(}:Iindi and Engli h versions) 
of the University of Delhi • 

(H} 

Delbi, for the Year J J8~<6 .. 

A copy of the Review (Hindi 
and English versions) by th 
Government of the working of 
the Uniyerslty of Delhi, Delhi, 
for the Year J98; - 6. 

(2) A statement (Hindi and , English 
versions) showing reasons for delay 
in laying the papets mentioned at 
( I ) above. 

[Placed in Library See No. LT .. S05J/87] 

l2.08 brs. 

:English] 

MESSAGES ROM RAJYA SABHA 

SECRETARY-GBNER4.L: Sir, I h1ve 
o report the follow ng messages received 
'com tbe Secretary-Gener 1 of Rajya S bh :-

(i) . "In accorcance with the provisions 
of rule IU of the Rules of Proce .. 
dure and Conduct of Business in tbe 
Rajya Sabha, I am directed to 
enclose a copy of the Metro 
RaiJw ys (Construction of Works) 
Amendment Bill, .&9 7, which h s 
been passed by the Rajy Sabha at 
its sitting held on the 17th 
November, 19 7." 

(ii) U In accordance with the provisions 
of full Jll of tbe ules of Procedure 
and Conduct of Busines s in the 
Rajya Sabba. I a direct .d to 
enclose copy of the Repre entation 
of the People (1 bird Amendment) 
BIll, )987. which ha b passed 
by the Rajya Sabb at it sJttrng 
held on the 18th November, 987." 

BILLS AS PASSED BY RAjYA SABHA 

SECRETARY-GENERAL t Sir, flay on 
the Table the folJowi['g BiB • 8 pas ed by 
the Rajya Sabha:-

1. Tbe Metro Railway (Con struction 
of Works) Amendmt: nt Bin, 1987. 

2. The Representation or th People 
(Third Amendment) Bin' 1987 • . 

lz.io hr 

MATTERS UNDE RULE 377 

[Translation] 

(I) Need for early clearance to the Sidhmu 
and Nob r Canal Projects of Rajastban 

SHRI BIRBAL (Gang na ar) : Mr_ 
Spe ker I Sir, the new Sidhmukh ' I nd Nohar 
Canals will b" y ry imp rtant canal 1D 

Rajasthan . These m .iY please b iocJud d in 
the Seventh ive Ye r la. These canal 
will irljg te about 4 lakh acres of land in 
Bhadra and Noh r tAbsil f Gang na ar 
distr Ict and Taranagar and Sadulpur teh il 
of Churu district. 

Survey of both th e c nIh ve ince 
be completed and r lated papers are lying 
with the Centra l W ter Commi sion for 
clear nee. Tb Central t r Commi SiOD 
is taking much time in cJea in tbe canal 
Projects. Uod r these circum t nee 
cleanance to the Sidbmukh nd Noh r CaDal 
Projects may plee be iven withou de ay 
o that the farmers te a Ie to mak use of 

thes c naJs, remove their poverty and 
backwardness and at the same ' fmc ar able 
to c ise the national production. f ,b work 
or the e canal i undertaken, ISO village of 
Shriganganagar district which j DO facin 
drought wiIJ be benefited and th people 0 
th adjoining Chu u di tri t wiU al 0 g 
employment. The Gov rnm nt of odia () 
wants tb the amou t p nt on f mine 
relief bould provide perm nent livelihood 
to the ·people. It win be po ibl e only 
throu b the e canals. 
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Therefore. the Government of India may 
issue suitable directions and orders to start 
tbe work on both tbese canals with a vi w 
to provide felief f,om carnine. I ha, eben 
correspondinl on tbis ubject and al 0 raj d 
this issue in the House a number of times. 

(il) Need to look into the problem of 
weavers and tbe irregularities in supplY 
of yarn and sale of Janata Cloth in 
Bibar 

SHR ABDUL HANNAN ANSARI 
(Madhubani): l'1r. Speaker, ir. J would 
like to draw the attention of th Government 
of India toward tbe plight of about 3 crore 
people engaged in handloom and power loom 
iDdustry. The weaver in tbe whole C uDtry 
are facing the problem of un .. employment 
due to unpecedenfed increase in the pric s f 
yearn and they have left this industry and 
bave b eo roaming in de per tion in big 
citie . 1t is reported that this situation has 
arisen because of the fact tbat cotton and 

,yarn are beins exported abroad in lar e 
quantitie . eside eriou irre ularitie are 
being committed in the supply f yarn and 
lale of JaData 10th in many States 
particulat}y in Bihar. The weaver are be og 
rend r d jobles by showing false production 

nd ale. 

It i therefore, requested ·that J fn be 
uppli d at st ye I' price the bungling in 

respect of Jao ta lcth may be he ked and 
crore of Govern ent money be a,'d by 
cancellin fal e claim • The waver may be 
llow d to produc Janat Clotb thr ugh 

W av 'Cooper tive d rectIy ioste d of 
tbrough the Apex institutioD. 

( Ii) D maud for beautl tio of Balkbir 
b lilabad ParJi nt ,y 

D . CHANDRA S E HA T IP T I 
(Kb hlab d) : Mr. puty pc ker, SIr. I 
be to give the follo ing noUc UDder 
R Ie 3 7. 

] ke Bakhjra in 
Cor tituency of 

II of 

attraction for people of many districts. Thi 
Jake is situated on . the national highway 
which connects Gorakhpur with the 
internationally famous place Lumbini garden 
the birth place of Lord Buddha. There ha· 
been a Joog standing demand of the local 
~eople. people·s representatives aDd social 
workers for beautification of this lake with 
a view to develop it a a bird anctuary. 
But so far no action has b en taken in 
tbis regard. If this arrangement j made 
the number of tourists ill rise consid ra Iy: 

I, therefore, demand that a scb me to 
beautify and develop B(lkhira lake as a 
tourist centre be formulated and implemented 
without delay so that the place may deveJop 
a a centre of entertainment fo r the peopJe 

. and a suitable p1ace for bird and animals. 

v) Need to take reJlef measures for the 
people a ffeeted by recent snowfalJ in 
Zsu kar Sub .. di vi ion of Kargil 
di trict and Ling bed area of eb in 
Jammu aDd Kashmir 

S~RI P. NA OVAL (Ladakh): Sir, 
unprcc dented and early soowfall in the 
second wee of October. 198 ' in the 
ladakh'region of J&K has caus d widespread 
damage to harvested crops in may parts of 
Ladakh and argi! di triet of the region. 
Accord ing to reports reaching now, the 
STOD area of Zanskar sub-d ivisfon of 
KargH istrict 8nd Lingshed, DebJing, 
Yulehuog Neyrak and some other higher 
reache of Leh district have had very h avy 
snow! 11 and harvest d crop lind stakes of 
fodder collected by th farmer for winter 
months have been damaged. Shortage of 
e senti 1 foods for peopJe and fodder for 
dom tic cattle has also been report d from 
the above reas. ue to early closure of 
Z n kar- argil higb ay, ome Bibari and 

paJi coolJi ho had to track from 
Zan ar to Leh Via Zbunglam report dJy 
dj d on route. Deaths of some domestic 
clUle were al 0 repored from the TOD 
area of Zan ar. 

II therefore ur e upon tho Government 
for anctionio of reli f, ending of erial 
r onn j nce party and arranging air .. 
dIoppin of foods and fodder in th 
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affected areas of Zanskar in ~argil district 
and Ling hed area of Leb district at the 
earHe t. 

[Trans! ation] 

(v) Demand for immediate payment or 
'Interim relief to the staff and workers 
of IDPL 

SHRI MA AN P . DEY (Gorakhput): 
Mr. D puty Speaker Sir. I beg to rai e 

, tbe following matter undor Rule 377. 

The amount of interim relief given to 
the officers and ~ taff of lh Government 
of India U dertaking has provided some 
relief to th \\ orker in th i. era of Ii ing 
price<l. But there ar~ still )me Government 
undertakings where this interim reli f has 
not been paid. It has cau e discontentment 
among the employees. f no immediate 
attention i p id towards it, there is v\"ry 
Jikel\hood of spreadi g of industrial u r st. 
The I.D.P.L. is ooe among uch underta. 
king where the management has refused 
to make payment of interim relief to the 
employe despite tbeir repeated requ sts. 
The employees of the I.D.P.L. unit at 
Ri bikesh hav started a peaceful agitation 
to iovite the attention of the management 
towards their demand for payment of 
interim relief. Without topping production. 
the workers have though adopted I ga 
method to knock: at the door of the 
Manager of I. D.P.L. and other ueb officer 
from whom they were expecting justice, yet 
they have not b en successful so far. 

But it i clear that the 40:)0 worker of 
the I. .P.L. unit at Rishike h will not k eep 
quiet with an 'empty tom ch. More pr Ie s 
thi is the position of tbe other units of the 
I D.P.L. In thi sicuation it is necessary for 
indu trial peace that the bon. Minister 
of Industry may give immediate orders to 
the management of the I.D.P.L. to make 
payment of intaiD reli f to it employee and 
ensure that thi Bmount is paid immedi tely. 

[Engillh] 

(vi) Need for 0 e tring 0 e8 ore to 
~heck mugglio in the country 

SHill BHA AM SRIRAM 
(Visakb patnam): Smu gling h 
tho proportion of the bi' t 

Accordiog to an estimato the smu lIed 
pOJyster fibre aud fabric come to a few 
thousands crore rupee per year. Together 
whh smuggling activities in gold and eJec:. 
tro ic the tal will e lightly over 1/ J of 
tbe e ports. WltD the continous mUIIIi, 
of Narcoticls to., this evil h~s assumed 
aJarming proportion. Thertfore. suit bJe 
strategy may have to e formul ted to effec-
tively cou teraet tbis malady, if necessary, 
by streng henjog and arming tbe adminf .. 
trat ve ~a h1nery with necessary POW rs by 
striogent legi latio by ecuring tbe con .. 
sensus of all ecli os and partie in the 

Duse. 

(vii) Ne d to provide mor fund to Uttar 
fade b to meet the Ituation cr ate by 

drou ht ' 

SHRI MOHD. AHFOQZ ALI KHAN 
(Btab): The State of Uttar Pradesh is ODO 
of the State currcrJt1y in tbe ' rip of unpre-
c dented drought condition in varioll p rt 
of the country. of the 56 di tricfs of 
the State have been severJy affected. The 
estjmated ']oss suffere·! by the State due to 
failure of rains in 198 -88 IS • .000 crore • 
On the agriculture fcont not mor than 40% 
of the target of ) 16 Jakh tones ' f Kharif 
foodg ains i likely to be harvested. The 
fall in sugarcane production is estimated to 
be 20% of tbe talget. 

The cost of drought reB f programme i 
est mated to b . 1300 crore w e e&. a 
meagre amount of s. 140 crore has beeo 
ive by the Union Government to meet tho 

situation, The Stat i facing erion p u .. 
city of fund to implement its d oogbt relie 
scheme and Is on the chresh-hold of eco-
nomic crisis. 

I would. therefor, tronaly ur e tho 
Government to ccon ide 
and to m t the St te Gov 
demand 0 Rs. 30J crore 0 that th affec-
te popu1 tio J j covered uDder the r lief 
progra me. 

( iii) 

s T 
Pro-

of 
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[Sh. Aziz Qur"hl] 

India and U,S.A. ha become tbe cau e of 
many mi understandings among the ioteUec-
tuals, scitnti ts and other citizens of ' the 
country. Some time back 20 senior scien-
tists in a signed statement ex ressed their 
doubts over sever 1 of its aspects and legal . 
complications. 

Even a British Biologist Maurice Wilkins 
has openly stated that the United State is 
financing 40 genetic engineering programme 
ostenlibly to develop vaccines, but ultimately 
aimed t promoting their capability in the 
field of biological warfare. There are most 
serious apprehension concerning the te ting 
of what ate called high-tech or genetic lIy 
engineered vaccine on human subjects in 
Jndia, the possibility of epidemiological 
( tudy of tbe cau e of epidemic 'diseaSes) 
data being mi used for biological warfare 
and the protection of int llectual property, 
copyright an~ patent rights of the two 
countries. 

It appear that under the cover of Arti-
cle VI of tbi Treaty an attompt i being 
made by Multi-national to bulldoze India 
into signing the Paris Convention, in spite of 
the categorical stat ment earlier made by 
the Govel'nm nl that it would in no w y 
tamper with tbe Indian atent Act 197, and 
ha no intention to join the Paris Conven-
tion. 

The Government of India may kindJy 
initiate ction to remove the fe rand appre· 
he ions of this lar e and important ecdoD 
of people regarding article VI of this pact. 

(ix) e d for liv teleca t of Car Fe ti al in 
uri 

SHRI SOMNATH ATH (Aska): The 
temple of Lord J. annath a Puri ttracts 
pilgrim from "ov tbe wor id. T empJs 
. of monumen a1 nl gnilud. be cult 
of Ja a nath j P TV din ev rywh reo 
The t mpl of Lord Ja nn ' th j prev dio 
everywhere. The temple of Lord J n th 
i of internafonal f me. n t i temple no 

caste barrier i maintbioed. JJ a_ st from 
Brahmin to Ha ijan are llowed entrY in 
hi temple. Lord J IIDD th i worshipped 

by one and aU. There is a conglomeration 
of religions in thi temple. Lord Jagannutb 
symboJjse she synthesis of all religions. 
Everyone must have heard about SALBEG, 
a muslim devotee of Lord J egannath. Tbe 
car festi al of Lord Jagannath is not only 
celebrated in India, but also in America and 
other countries of tbe world. 

Many foreigners visit Puri to witness 
the car festival. The temple is magnificient 
edifice of great significance acrhitectural 

plendour. Jagannath Dharma preaches 
un iversal peace, r rogre s and brotherhood, 
It is high time that direct te lecast hould be 
made of the ear fe tjvd which has interna-
tional significance'. 

(x) Agitation by Purbanchaliya R,n Karmi 
Sanstba for revocation of Punitive action 
against certain railway employees 

. SHRI BHADRESW AR TANTI «((aUa .. 
bor): The Purbancbaliya Rail Karmi 
Sanstba has again st~ged a Charma In the 
Boat Club. New Delhi on 17,18 and Hunger 
Strike on 19th November, 1987 .0 con eetjon 
with their 25 point of charter demands. 
Earlier, tbe Santha had staged Dharna and 
hunger strike at the Boat CIu}>, New Delhi 
on 13.8.86 and l\1.7 ,87 respectively and 
submitted memorandum to the Hon. Min i · 
ter of St te for Ra ilways on 13.8.86 and 
13.8.87 urging for revocation of punitive 
acti n on 10·11 of their employees. But tbe 
same has not b en cons~dered as yet. The 
Santba was a partner in the agitation on 
Foreign Nationals issue in Assam led by the 
All A arne e Students Union and As am 
Gana Sangram Parishad in a democratic 
manner for last seven years. UJtimate]y the 
Government of Iodi came OUI with an 
agreement with the Movement leadars con-
sidering their demands. But unfortunately 
the Assam Accord ba remained a scrap of 
paper. In view of the A sam Accord. the 
State Gov rome t bas considered the grie-
vances of the State Government etnployees 
and lJ punitiv action have been with-
drawn against the employee. But surpri-
si gly the Ce tral Gov rnment employees 
like the ail employee t ('iI employees and 
othe s ha e been kept in the dar ness as yet 
and no aotions in their favour have been 
taken. 
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O,der (A.vd.) O,al &. Cons. S02 
(S.T.) Order (Avat.) Bill 

May I. therefore. request that the 00" 
'ernment of India should immediately take 

nece sary step and consider the demands of 
the RaHway employees $0 as to avoid furtt or 
agtiation by them. 

12.22 brs. 

STATUTORY RESOLUTION RE : DJ -
APPROVAL OF CON TITUTION 
(SCHEDULED lRIB S) ORDER 
(AMB OMENT) ORDINANCE, 19 7 

AND 

CONSTITUTION (SCHEDULED TRIBE~) 
ORDER (AMENDMENT) BILL- CONTD. 

[English] 

MR. DEPUTY SPEAKAR: The House 
shalt now take up further consideration of 
the following motions moved by Dr. Chinta 

, . J 
Mohan and Dr. (Smt.) Rajendra Kumar 
Bajpai on the ] 2th November, J 987' 
namely:- · 

"That this House disapproves of the 
Constitution (Scheduled Tribe) order 
(Amendment) Ordinance, 19~7 (Ordi-
nance No. Cj of 1987) promulgated by the 
President on the i9th September, t 87:' 
" That the Bill to provide for the inc1u-
sion of certain tribes in the list of Sche. 
duled Tribe specified in relation to the 
~tate or Megbalaya, be taken ioto con. 
sideration." 

Shri P. Namgyal to speak. 

SHRI P. NA"fGYAL (Lada b): Mr. 
Deputy Speakar Sir. I rise to up Qft the 
Con titution (Scbeduled Tribes) Order 
( mendment) Bill 1987 whic seek to in · 
clud the tribal communities f B ro-
Kacharis, Koch and Rab or Rava of 
Meghalaya State in the Ii t of Sch died 
Tribes which were not included in tt e Con ti-
tuti n (Scheduled Tnbe ) Order of 1950. 

not derive the henefit of the varioDs safe-
guards provided for th So eduJed Tribes 
community i t e COD titution. Which 
include reserva 'on f e t in the 
Meghala a Jegi Jative A s mbJy. With the 
inclusion of t esc commuDities in the list of 
schedul d trjb ,I am sure, they will derive 
the maximum b nefit. 

There are many uch triba' communities 
as well as ch duled ca te communitie in 
our country in different Staf which h r.. ve 
b ... en ] (t out of the Ii t of the $cheduled 
tribes and scb duled ca te Order of 1950 
More and more dem"nds are coming in fro~ 
various communitie residing in variou 
States and one such community is the p ople 
of Lad kh. 

The L dakhi people have been agitatin 
for long to declare the p ople of that area 

. as scheduled tribe. 10 tbi connection a 
far back as in J C 81 the late Prim Minister. 
Shrimati Indira Ga d i in a 1 tter addres ed 
to me vide o. 26 '; .. PMO/81 dated 18th 
April. J 83 assured e that the Gover men t 
of India ha decid d to grant cheduled 
tribes status fo th peopl~ of adakh u ject 
to certain Con titutional requirements. 

J quote para 4 of the letter of the late 
Prime Minister. Shrirnati Indira Gandhi: 

(IT e delegation from ladakh also poke 
to me about t(cognisin the people there 
a tribal. I have no doubt that the 
p ople have a di tinctive Iife .. styJ , cu -
toms, to. Therefore. the Government 
of India ha decided to grant tribal 
status 0 ~he eople f Ladakh. How-
ever . befo thi ca be implemented 

, the (1over ment of Jammu and Ka hmir 
will have to tak n ce arv tep in ter m 
of Con titu~ionl:t 1 r quiJ emen uod r 
Article 310. . We have wdtt n to the 
Stato Governmeo in thi r t ard." 

ow a word bout tb 
All 

hi. i a we'c m~ tep. tho h lah"d: mi ", 
a the p,o"V rb ' . ' b tI e 1 t t an n v 9. c no 
A\\ these year. the e communities could been r quired 
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uDder the Constitution for fulfilment of thi 
demand . have beeo done. On the 12rh 
.December, 1 86 our hon, Prime Minister, 
Shrl R ajiv Gandhi visited Leh and he ba 
kind enough to as Ufe the pIe of Ladakh 
in a public meeting th t decision in respect 
of declaring tbe Ladakhi people a cbeduled 
tribe will be made duriog the year 9 7. 

Sir, my submis ion i that DOW the year 
1987 is about to cnd; only one month is 
left. My ai)pr he ion is that sometime 
b ek. I received a letter from tbe h ()nourable 
Home Minister stating that it will take some 
more time for compilation or the report of tbo'., 
mini-cen us already conducted and the fioal " 
deci iOD will be taken durin the year 1988. 
When the Prime Minister of our country has 
assure the public of adakb in a p bUe 
mtetln saying that the deci ion in respect 
of grAnting of Scheduled Trib will be taken 
in 1987. the Home Mini ter say. that deci-
sion wit be taken in 1988. So. 1 feel that 
it i tb duty of the concerned Ministry . to 
fulftl the as ur nce given in a public meeting 
by our leader to December, t98n, Thi. was 
not during electioD. If tho Ministry does 
not ful fi l the a tUr8nC8 of the lead r. then it 
will damage the ;mage of our leader before 
the implc. straightforward and loyal people 
of Lada\h who alway stood by the unity 
and integrity of our country. 

(Vi hnu. 

the question is . this was brought to inftuenc 
the voters . of Nagaland; otherwise this could 
have been brought jn the last monsoon sess· 
ion or in this session. It j only to influence 
the voters that tbi ordinance was brought. 
I would like to bring to the notice of the 
HOD. ioist r that a compr heosive review 
of this re ervatioD and development of the 
Scheduled Tribe must be taken up peedily, 
Ther~ is a question of cheduling , 'Tc -< ch du-
lin • de,.scheduling. This should be looked 
into properly and every State must give the 
Central Government a r port of what they 
are doing for the development of these tribal 
people in their I espective States. 

There are orne defects. We know that 
.,ome communities which are treated as soh· 
eduled tribes in West Bengal or in Bihar are 
not treated so in Assam. Many of the tribal 
people working/in Assam tea garden and 
other are s are not treated as cbeduled 
tribes and consequently are deprived of the 
b nefits which they would have got other .. 
wise. Such laconae should be removed. 

1 hen, in West Bengal there is one com-
munity Deswali Majhi. Their culture is th t 
of scheduled tribe . They have been demand-
ing for their inclu ion in the list of scheduled 
tribes for a long time. The Government of 
West Ban gal h s Iso suggested that tbat 
community should be included in the ched-
uled tribes list, but nothing b a been done. 
In my coostituency al 0 , on community has 
been demanding for a long time for inclusion 
in the list of cheduled C(2 te and the We t 

engal Government b s al '0 recommended 
that they should be included in the sched. 
uled ea te list, but nothing has beea done. 
Therefore piecemeal Ie isl tion would not do. 
I would reque t the hon. Mini ter to give 
seriou. thougbt to it because a constitution 1 
gu ra tee has been given to scheduled castes 

nd scheduled tribe • 

I request tbe bon. Minister to briDg 8 

comprehen ive Bill io thi hou e ta ing into 
con ideration various pect like reschedul-
ing de cheduli g of certain commuoitie 
etc . 

[TrtJIU/ationJ 

S RI BA WARI AL PUROHIT (Na '" 
pur) : Mr. Deputy Speaker, Sir, I rise to 
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support tbe Constitution (Scheduled Tribes) 
order (Amendment) Bill. 19&7. Bverybody 
will we1come tbe inclulion of the castes, 
Raba and Rawa, in the list of Scheduled 
tribel. The question that arises is that nobo-
dy heard their voice for 37 years from 19S0 
to 1987. They have all along b~eD victims of 
injustice. As a result thereof. they remained 
backward. Now at least other similar caste 
should Dot be made to wait for another 0 
years for their demands to be met. This is 
my request to you. You should consider 
erfously t~e demands of other similar caste 

in different States and justice should be done' 
to them also in the same way as is beiog , 
done to tbese caste • 

With r gard to the item No. 17 relating 
to Raba, Raw8, I would submit that when 
it comes to the interpretation of law. they 
indulge in hairsplitting. We came acras a . 
case in which a single comma upset the 
whoJe cherne of things. We have two castes 
Gond and OovariMin Maharashtra. During 
the course of printing, comma between Gond 
and Goyari was left out in advertently and 
as a result thereof we have not been 
able to provide justice to Govari community 
uptil now. I had written a number of letters 
in this regard and so did my predeces or. 
but all our efforts were in vain. Therefore, J 
would submit that you must pay it attention 
and if aba is at No. 17. let Rawa be at 
No. J8. Otherwise in the event of a priot-
ina mistake, a blunder will be committed. 
the consequences of which we are uffcrJn 
even now. 

The second thing which becomes clear 
from the Objec.'ts and Reasons of thi Bill is 
that the Central Government can consider 
the matter only after the State Governm:nt 
make recommendatioD to this effect. But Mr. 
Deputy Speaker. Sir, you know that different 
l)oJitical pressure work in different States. 
we h ve leeo that injustice bas been done 
to poor castes in dIfferent St te under poli-
tical pre sure, It is for the Central Govern. 
ment tl.) ensure that DO iojustic is done to 
the weaker scctio s. It i the respoD ibl}ity 
o tbe Central Government to do justice 
after removing tbe di cri j ation do c by 
Ib tate Gover ment becau e you b' ve 
the machinery. You have undertaken researc 
in this field aDd YO\1 have the required sf ti • 

tics. The Central Government hould provi. 
de ju, tice to them 00 tbe ba is of tbe 
statistjc and &houJd not wait for the recom-
mendation of the State Government. If 
they do not forward 80Y recommendation 
for 410 years , the poor people of that ca te 
will continue to suffer. The Government 
should take it seriously and make its po ilion 
c) ear. We expect rhat when any matter is 
di cus ed in Parliament, the ee tral Go em-
ment should mete out justice to the e 
people. 

Mr. Deputy Spea er, Sir. some acts were 
enacted in Maharashtra. These acts are not 
proper. We 'bave a caste named Ha/wa in 
our State. The people belonging to thi caste 
are extremely poor. They toil hard to make 
theIr living. Their main OCCup tion j weav-
ing. They are called a Halwa-Kosti. The 
word Ko ti i u ed there for wavers. The 
imbrogho on the term Halwa .. Kosti ha been 
goi fi g on for year . 1 he people belonging to 
the ca te Halwa in Vidharbha area are being 
upressed even tod ay and they have Dot been 

given ju tice. The rule and . regut tiODS are 
so rigid that th ., TribaJ Offker ha laid down 
a Dumber of formalities. He a k a to 
where your father wa O l n. If you name 
the birth place in respect of your father. be 
wiH then put the similar quest ion about your 
grand father asking for a proof~ Once a 
person m;grate from villa e to the city, 

, bow can he produce a bi. th certificate 
from a village of 200 person where he 
was born 40 year ago? No -a-day there 
are ho pitals and municipalitie from 
where one can get 'a birth .. certificate but 
fr .;m where win they produce a proot for 
so old a time. If a youth aged 30 Y wa 
born in a village 30 years 8go, from wbe e 
will he produce the birth-certi8cate? There-
fore. thi type of red-tapi m should be topp_ 
ed. Thll , tbe people are being bara ed by 
enacting uch Act . J hope. the Central 
Government will cert iDly provide them 
'u tiee. 

alwa.Ko ti,. Oond-Govari and M 
caste are yearning for justIce. Thousand 
of repres~ntation have been en in thi 
gard to the vet ment. A Dum r 0 
i ncludin m self ha e al 0 ritten in 

Icb be on. ini-
I er a tbat tbe matter 
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tak~n up in the Parliament. The e castes 
whjcb are backward f r the last. 7 yeats 
have not been given justice. We W Ie expect-
ing a comprehensive Bin from the hone Min .. 
tster in th s very session in this reg d. The 
whole Hou e will welcome such a Bill una .. 
nimou lYe The ho . MiQ; ter has a soft corn-
er for these castes and I bop sbe will certa .. 
inly mete out ju tice to them by bringing 
forward a comprehen jve Bill fOf this pur-
pose so that the tear from the eyes of the 
poor could be wiped. 

In tbe end 1 w 'uld ay that the Bill 
which he bas brought forward is a very 
good step 'and and I heartily support it. 

'SHRI VIJOY KUMAR YAD V (N laoda): 
Mr. Deputy Speaker. Sir there is nothing in 
this BiU whIch calls for a long discussion. 
However, ·t is a fact that there are many castes 
in different St tes who e social and econo .. 
mic condition and way of living are similar 
to tho e of Adivasis and arijans. There bas 
been a long standing demand wnich bas been 
rai ed in ide the Parliament Iso from time 
to time that these cates should b included 
1n the list of Adiva i or Harijans. This 
ch pter is open for a long time now. What 
i needed i to giv . it a thought to close it. 
A compreh n ive Bill to include I hose caste .. 
in the list of Adivasis or H rijans. which 
the Government thiok hould e included, 
sho l. ld brought forward. The Govern .. 
ment should hay no obj ction to it. 

If in fact there is such a move, I mu,t say 
that 'the Government should drop this . ide~ 
becau~e the condition of the people belong. 
ing to Dusadb and other castes j not better 
tban that of Harijans. They have not achiev. 
ed any substantial progress. Thereforo. they 
should not be delistcd and but in the list of 
backward ca test That is all I bay to say. 

With these words, I support this Bill . 

[English] 

SHRI MAHABIR PRASAD YADAV 
(Madhepura): Mr. Deputy Speaker, Sir. 
I upport the Bill whole-heartedlY. I am not 
goiD' to take much time of the House and 
I h \e only one sugge lion. I believe that 
princir1e is alw~ys better tban experieoce. 
There are 0 many caste in so many States 
which de erve to be iocluded in the Ii t of 
'Scheduled Caste and Scheduled Tflbes. 
piecemeal legi lation does Dot do ju tice to 
a11 the caste. For example, in my parliamen-
tary con tituency and in other constituen-
cies of Bihar, thele is a caste known as 
'Se~ur' ca teo JUqt now, ~r. Purohit also 

. mentioned that tf those castes which deserve 
to be includ d in the list of Scheduled 
Castes and Scheduled Trioes are Dot in-
cluded in that list, then great inju dee is 
done to those castes.. I appeal to the 
conscience of the hon. Minister and pray 
tbat this caste "Seyur' may also be included 
in the list. In thi connection, a Central 
Te m also go e into tbis jssue and a 
recommendations from the Slate al 0 bas 
been made. And yet, this caste is Dot includ. 
d in the list. I hope tbat the hOD. 

Mi iter will look into tuis Matter and 
r move the inju tice being done to the Seyur 
caste. 

Ii t of I want to mention one point more. It is 
a t: ct that Scheduled Castes and Scheduled 
Tribe are given re e(vation for employment 
in Governmental service. Reservation for 

cb dul d Caste and S .heduled Tribes is 
very good. But when proCDqti ns are l~ 
given on the line of r ser ation, somebow 
Qf the other it Ie d to demorali ation in 
the general admini trative _t up. Re erva .. 
lion such is fine Bn I d Dot object to 

h it at 11. ut promoti n bould n t be 
;\,c on \hlj ,(' l,lOd Qf t' rvatiOQ. 1 bavo 
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beard that it causes beart-Ijurnlng in the 
service cadres. If it is possible, Govern· 
ment should look into this matter. Prom .. 
tiOD on account of reservation should not 
be given. I request the Government to 
consider this aspect so that we can avoid 
causing heartbunling or creating a sense of 
injustice in the Government servants. 

Lastly. [ want to say about PASI 
and PASWAN castes - As Mr. Vjjoy 
Kumar Yadav has just now told that 
these castes should not be delisted from 
the list of Scheduled Castes and Scheduled 
Tribes. J abo support the statement that 
this delistment should not be brought into 
effect. 

SHRI D.B. PATIL (Kolaba): Mr. 
D puty Speaker. ir, I welcome thi Hill 
whicb provides for inclusion of ' three tribes 
in the list of Scheduled Tribe~ in Meghalaya 
State. While sayin so~ I would lIke to 
raise certain points. It is all right fhat the e 
three tribes are being included in the 
Sch~duled Tribes list. It is admitted that 
1hoy are educationall v and socially back-
ward. They are entitled to the f)afeguards 
which are being provided by the Constitu-
tion itself. 

For tbe last 37 years, these three tribes 
were deprived of tho safe uards provided 
for them in the Constitution. Who is to be 
blamed for this? The Government is to be 
blamed for this. Not only these tribes have 
been deprived for tbe last 37 years from 
the safeguards which are being provided in 
the CODstitut ion but there are several 
hundred caste and tribes in all the State 
which are socially and educationally back-
ward and which are entitled to these 
areguards are also deprived of these 

safeguards. Till now the Government has 
not done any bing to give tbem ju tiee. So 
1 would like to urge pon the Governm n~ 
that instead of brinaing in such Ott of 
piecemeal legi lation. ju tice h utd be 
done to all these ca tea and tribe which arc 
teall.y entitled to these safeguard. 

Now, 1 wiJ 1 come to anotber point. It f 
very lood tbat you are loins to include 
three Tribes in th list. But one of tbe 

backlogs which hag been created in the last 
37 years is regarding the re ervation in 
employmen~ and also reservation in educa. 
tional institutions for admissions both at 

the Central and State level. They were entitled 
to get all these safeguards but they were not 
given. I would like to a k the hon. Minis-
ttr to explain whether the . backlog which 
have been created during the la t 37 year 
win be cleared in the coming years and if 
so what prOvision will be made to clear all 
theso backlog? 

Next I will come to land reforms. 0 tar 
as the di tributioQ of land is concerned, 
priorjty i to be given to the Scheduled 
Castes and Sch duled Tribes and other 
back ward classe. This i there in th 
Constitution it elf. But they w re de~rived 
of all the~e facilities. Regardi!lg , 1 nd re .. 
forms, the Jaws are already beio pa sed. 
Whatever surplus lands are available are 
being di tributed t the persons who wer 
entitled to it. J there any land avail hie 
for distribution to tbi particular tribe 
which ought to have been given to tbem at 
that time only? If justice wa dOLe to 
them at that time only, it would have been 
much better. 

In addition to thi. tbere are many 
other caste and tribe which are entitled to 
be included in the list of Scheduled Caste 
and Tribes which have been provided in the 
Con titution order 'of 19 0 In M bara htra • 
th re is one tribe called ohri. In the 
Constitution itself. certain name of Kohrl 
tribes have been given. The State itself has 
provided that in-stead of givio tlcb 
faciHt le to t e Kohrl t ibc ,which have 
been provided in the C D titution. they 
hav made certain change that if th 
Members of a particular commuOlty lAve 

only in certain Talukas or in certain 
distr ict , th n only they will b entitled to 
this bcn~fit. I do not find any logic in 
thi . here ar many other thin tb t 
can be aid, but a tbi ba p rticular 
reference to Megh laya, I will not 0 into 
det iI . 

would li e to dr w t 
the hOD. Mini tor and the o. 0 
to this: her, jOlt ce is b in don to th 
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particular trib . In our country. ~2% of 
the population is said to be socially and 
educatio .,ally backward. It ha peen 
repor\cG upon by the Mandai Commis ion 
Whfcb was appoint d for the spc:cific 
purpo e of going into the merits and 
demerits of the case, under Article 340 of 
the Constitution-i e. to suggest way and 
means of helping other back ward c]a. sese 
The Mandai Commis ion was appointed in 
lQ?8, and j t submitted it. report in 
December 1980 . . Por the la t Icven years, 
tbat report i gathering d o r. That 
Commissi n has said that ;n the whClle of 
the oation, 53% of tbe populatioD belong 
to tb 0 other backward communities and 
backward class .s, and that they are socially 
and educationallY backward. The number 
of sucb backward clalsea and· communiti is' 
to th e extent of 37~O. or somethi,t g 1ike 
that. Till now. justice is not being done 
to them. They are socially and educationally 
backward; they . are entitled to the 
aafeguard to be provided under the 
Con titutfon. But the safeguard~ are not 
beiog provided under tbe ConsUtution, and 
they ar being deprived of an those facilities 
and saf guard even though they are 
ocially and educationallY backward. 

The gap between the oci lly and 
ducaliooally backward people, and those 
oCially and ducationally forward. i b iDg 

widened by tb decIsIon of the Govern-
m nt. L t u lak the xampl of the New 
Bduc don Pol icy. Navoday Vidyalaya 
h ve to bet bli bed. In thes Vldyalayas ~ 
Ol)yernment i going to spend to the extent 
or R . SQC> per bad, i e. per capita. Here, 
th commnniti s which form S2% sof 
tbe Popui don re Dot going to aet any 
dvaDt a or ny facHitie 0 far a their . , 

educatio and other f cilitics re eo cerned. 
I would Jite to draw the atteotion of the 
hone ini tor and of tho Hou e t() th s 
f1 ct.. I would p rticularly like to know 
, f r ae 10,. are concerned hat 

GOY om nt 'tb Dkio and beth r tbe 
cklo abould be rcmov d or not. am 

of th oploio th t h b c Jog which ha 
ted dur D . tbe t 35 year 

knott' from the Minister what tlto position 
of the Government is, on this pOiot. 

PROP NARAIN CHAND PARASHAR 
(Hamirpur): I support the Constitution 
(Ame dment) Bill pr sented to this Hou c 
by the hon. Mini ter of Welfare to , 
replac the ordi(lance for this purpose 
promulgated QD the 19th September ,9 7: 
It is a welcome measure, becau c it removes 
a loog-standing lacuna; and three com. 
munitie are being included in the Jist of 
Scheduled Tribe. This is some SOrt of a 
contin8ency step, because the Election 
Commis ion i going to hold th cieolions 
to the M.eghalaya A sembJy next year. 
Seat are belna reserved ; and thes tri bes 
will also tand to benefit. 

I would like to support tbe claim of 
these tribes, and tbank: the Government and 
appreciate tbe stand of 1ho Government in 
taking these steps. In tbe ame directiOn . , 
I would al 0 Uppolt the demand of aoothel' 
tribe n tbat very area, viz •. ' the Tamang 
tribe wblch is mostly in the Darjeclin 
di trict of West Benaal, nd, in Sikkim; and 
a few of them are living in Megbalaya Iso. 
Because this B111 particularly refers to 
Meghahtya, it may Dot be regarded as a 
valid ground . for u ge ting th incillsion 
of thi Tamao tribe at this moment; but 
in order to pres the point, and because 
some of the Tamang are allo living in 
Me.balaya, I would ugle t that the 
Mini ter may take this into view; and in 
any future inclusion of other tribe into 
this Ii t, the ca e of tbe Tamang tribe may 
aJ 0 be taken into account, and they may 
be included. These . Tamangs are sister ... 
tribe to Lepcba and tbe case for their 
inclusion ha been 'supported by ~he Gov rOe 

ent of Sik 1' im. 
I 

The Government of West BCDlal ba 
ob erved rilence on thi i uo though the 
Deputy Commissioner of We t Bengal in 
hi Report ba upportcd the case of inclu .. 
sion of thl tribe; and the Report ba been 
ubmitted to the government. But hore il 

moot polm. In cale one State Oovern .. 
ment support tbe inclusion of one tribe 
i to the lilt or Scheduled Tribe a r fer red 
to under Artilcc 34l nd io another Stat 
th arne tribe i ,I 0 . livinl, but tba 

rate Government do not live DY 
. commitm t or oppo It, wb t is tbe dlllY 
of the Contral Government? The Ceo 1 
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Oovernmont should in all fairocs tie 
convinccd about tho tand takon by the 
IJ . verament supportiog tbe claim on sround 
of Jogic, on ground of tradition, on ground 
of habit aQd c toms of the ttjbes baving 
becn recommended for inclusion to onc 

tatc. It sbould not be subject to ioju tice 
in other States becau e some political motive 
may lJc behind it. Thereforo I would 
sugge~t that the ground that the We t Bonsai 
Government ba not supported inclusion of 
this tribe ioto the li t of Scheduled Tribes 
hould Dot be a sufficient ground when 

another Stale of the Union which b ~ 0 
equal status in .he Con t,lution that js 
State of ikkim supports this demand and 
uphold the claim ; it shou1d be the duty. of 
the eotral Government to see that justice 
i done to aU tribe , and all communitie 
whether they lire being supported by ODe 

Stato or not. 

Secondly, I would like to suport tbe 
ca e of Ladakh, tbe people, of Ladakh a 
highlighted by my friend . Shri Namayal. 
Earlier it was guggested that Article ~4l had 
DO jurisdiction over 'the State of Jammu & 
Ka bmir by an Act of the State Government, 
but al 0 by a Notification of tbe Central 
Government i s~ ued on 4th December 19 4, 
it was notified that tbe extension of the 
Article 342 ba been extended to. ha been 
made to cover the wbole State ot Jammu & 
Kashmir including Lad leh. There j 
another poin t al o. So, there is DO hitch. 
The Central Government, in all fairness 
ebould give tbe arne treatment to the 
people ot Ladakh by includio them illto 
tbe Jist ot tribes when the people of Labaul 
and Spiti peak the same 1 I guage. Lahaul 
is in Himachal Prade h and the people speek 
the same language, have the same dre s, 
thebabit and the customs are the same. 
Whe'" they tand included in the list of 
Scheduled Tribe for tbe la t 34 decade 
why is it that the government is not 
agreeing to the just dema d of the people 
of Ladakh for t eiE inclusion. lhi is 
jUlt demand and I would ug est that it 
should be ace pted immedi tely. The 
people ot Lada h re livj I In a hostile a 
climate and in as traditional a mlDDer a 
the people ot Lab tal and S itL So, 00 tbe 
con ider dOD of par ity and ju tice I ould 

o req uost tb t lbe people ot Lada b may 

be inc1uded a a tribe in the list of Schedul-
ed Tribes. with the e word, I upport 
it. . 

MR. DEPUTY SP ER: Tho HOUle 
.tands adjourned for lunch nd will re" 
assemble at 2 P. M. 

13.30 hrs. 

Th~ Lok Sabha adjourned for Junch 
till Fourteen 0/ the Clock 

The Lok Sabha re·assembled alter IlIItch 
. at six minute past Fourteen 0/ the Clock. 

[MR. DEPUTY spa KER in the Chair] 

STATUTORY RESOLUTlON RE: DISAP· 
PROVAL OP CONSTITUTION !SCHEDU ... 
LED TRIBES) ORDER (AMBNDMENT) 

ORDINANCB, 1987 

AND 

CONSTITUTION (SCHEDU ED tRIBES) 
ORDER (AMENDMENT) BILL .. CONTD. 

[English] 

M • DEPUTY SPEAKER: Shri Uma 
Kant Misbra. 

[Translation} 

SHRI UMA ANf MISHRA 
pur) : Mr. Deputy 

recognise 
of which 
which ar 
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aad raise their heads hilh. My only demand 
is that the Ko/s of Uttar Pradesh should be 
included in tbe li t of Ad/vasts 

SHRI GANGA RAM (Perozabad): 
Hon. Deputy Speaker, Sir, I ri e to support 
the Constitution (Scheduled Tribes) Ordt:r 
(Amendment) Bill, 1987. 

However, I would like to subm'it that at 
present are 636 chedulcd tribe includiol 
14 tribes of MeahaJaya, itt the wholc of 
India. Wit thc palain of this Bill. this 
Dumber will go up to 639 and that of 
Meaha1aya to 17. Similarly. therc ' are 108S 
Icheduled ca~tes in tbe country. Ace rding 
to 1981 Census, the population ·of schedul ed 
ribe and scheduled castes in the country 
wa S, 16, 28. 638 and 10, ' 47. ~4 . 623 respe-
ctively_ Baled on this census, the total 
populatioll of M gh laya wa 13, 35 819, 
of w ·ch scheduled trib n umbered 10. 76, 
345 ich was 80.S8 per cent of ,he total 
population . of tbe State and 0.91 per ceo t 
of the total population of tbe country 
which stood at 68, S I, 84. 692. at tb t 
time. 

A I bave alre dy aid, there are 14 
scbeduled tribe in M b laya at present. 
With the pains of thi Hill, tbree more 
trib , arnely Boro Kachari, oeb nd 
Raba or R W , will be dded to the list . 
The hed uled tribe are pe ift d under 
Article 342 of the Con titutio and seata 
in th cone rned Legislativo Assembly . 
are reser ed f r thc , D tbe ba is of their 
popul tion under Article 33 - of tbe 
Con itution. nl Bill ill help tbe Electi n 

ommi ion in the pr ce of makinl 
re erv tion 0 eats for chedu)ed tribe on 
tbe b is of their popul tion in the St te 
of Me b laya. 

I am empbasiziol on it because a 
misconception i beiDg created by tbe 
DOWSP pers particularly by tbe opposition 
parties which is leading to an atmosphere 
of mistrust aaainst the Governmcnt, tbat 
about 8 castes Viz. P(JSWan, PaJi. latav. 
Chamar, Mochl. Dhobi, Mahar and Kori which 
constitute about 8J per cent of the total 
cheduJed castes population, are being 

removed from the scheduled castes list, 
Tbis i causing a great resentment and 
anxiety among the e caste. Similarly, the 
State ' Governments bave seot proposals 
for inclusion of ma ny scheduled tribe 
in tbe list) : chedllied tribes. but the care 
pend in ioee everal yea, s aod have not 
b en reviewed. Thi Deeds urgent attention. 

In thi connection I want to cite the 
example of two areas of· Uttar Pradesh viz t 

Uttar K asbi and 7;'ehri. When I was Di trict 
Magistr te in these two districts I bad sent 
a propo al that the people or Jaunpur and 
Rawai hould be included in the Jist of 
Scheduled tribe, becau e the area of 
Jaun asi near Dehradun had already been 
decl red a tribal area . But the matter j 
till pending and so far no deci ion has 

been taken. I therefore reque t that at 
Ie t thi area should be declared as a 
cheduled tribe area. 

I would also like to submit that when 
working group of our Parliamentary 

Committee visited South, we found that 
thousand of people in Karnataka and 
Tamilnadu were working f r the la t 15 to 
20 year on the b lSis of fake scheduled 
tribe certificates. Tbis hould be enquired 

to and the guilty should be punished. 

With the c words, I upport the Bill. 

[English] 

SHRI SYBD SHAHABUDDIN (Kishan-
nj) I thank you for givlog me an 

opportunity to ay a few word on thi Bill 
which I ri e to upport but at the same time, 
I hay some mi giving and ome thought. 
which I would Ii to place before the hone 

ini ter. 

1 hope t at the two pOlnt that ave 
been r tsed b, Dumber of spoUen 
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regarding t1;le po sible political .motivation 
behind the timings of the Bill and mOle 
importantly wh tber there bas b en a 
rnhl1s~ of the ordinance making power 
of the Government by b ingl g thf 
ordinance just a ftw days before tbe House 
was scheduled to assemble. s aU be answe-
red by hone Minister. 

I wou1d like to raise a general issue. 
Megh alayais a tribal majority state. Ju t 
DOW, the hen. Member wh prt;ceded me, 
jnf rmed the House tbat 81 per cent of 
tbe population of Mcgbalaya is trib 11. With 
the addition fnew cat go ies, per.ba it 
may rise by a few decim al points morc and 
not very much,The fact remain th 'l t it is a 
tribal majority state and th thought come 
to me that we road th origipal provision In 
tbe Constitution at the time wh the COD ti-
tution was being draf1ed,' y;e had no tribal 
majority state as uch. 

Wf'! envisaged the ituation of tribal 
forming a minority in a Jarger social and 
population compl x, and, tber fore, tbey 
had to be protected . We acce "' ted 1he 
puincipl~ of prot ctive discrimination: ~hat 
I am thinking about is whether In tflbJl 
majority State. the nOD-tribal n ed to be 
protected and there should be some r~serva· 
tion in JagisJations in fAvour of the 
non-tribal who are living in the tribal States 
After 'a) 1. the triba]s are very secure once 
the er. tire State power is co troll d by ,them 
in a tribal maj ri ty state. I do not wish 
to refer at this .tage to the recent 
happening in the S ate of Me halaya. 
That ha also prompted me-prompted my 
thin1cing.and I would , therefore sugge t that 
when the time comec to review the ituation t 
perhaps we should pply our mind on 
wether tbe minority i tribal, Or whether 
the minority happens to be non-tribal in a 
tribal State, and both deserve cerrain 
amount of administrative anJ political pte-
CtiOD. That Is to ay, J am 5 uggeting tbat 
we bould apDly wb t tbe U ,5. Supreme 
Court ha called rever e dLcrimi ation! 

The oth r 
ecn o lade y a 

but J w uld 81 
today. is th 
~ore up-to.da, 

o int that 
Dum r tl cr, 

Ii to add my \oic 
o lbil.ty of having a 
nation ~ i t. ~~i. ri 

in two ways. Firat, there arc commuojti 
which were perhaps ignored because they 
were not very much in the picture or they 
were n t polit ic>llly con cious aat tbe time 
,when the H t \\a dra n up and now they 
have come UP and they w nt 10 assert 
them elve nnd they wi b to be includ d. 
That, of couue, ha to be judged on merit 
as in thi particdar c e. Number oC 
communities have bee asking for imHar 
protection in other States and their case 
ought to be taken into con ideratiOD. 

ut tbe more impotl8nt a p ct of the matter 
is that there are tribal movement aero ,. 
tbe country. that eople mi rate from one 
region to rhe otb r. For example, I know 
that from Bihar, a large cction of tribal 
population, over a number of decade. ha 
mov d out towad the North-EMt. ]n fa t. 
In fact . in A~ am, in the chat baganl. 
tbey form a ]Brge section of the population. 
Now, 1 would like to know why on 
migration they lose their Con titutional 
status a a protected ethn ic group. In my 
view, 0 Co a cert ain group ba be D declcsred 
and r cogDis d a a tnbaI element, then 
and herever it might Jive in the country. 
it mu t be ree nis d a ucb and 
wher ver it i in a ub ,t nti 1 opul .. 
tioo. it ought to receive tbe d!J faClliti(' a 
a tribal element. So, this is the other aspect 
of the matter that ,we hav ot to t ke iot 
account and \-\ e should bave real y a ort 
of an understanding that once a particular 
soc ial grou has b en recogoi ed for a 
particular St t to be a tribal or e hoic 
MfOUP. then all over the country 1 h t 
particular group hould b reco oj ed 
a tribal element. That alone will olve the 
problem. 

the 
d t 
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wherever they miaht be, throughout the 
country. In aU the States Mnd Union 
Territories, be dc:termlned and some 
50rt of a national list should be drawn up. 
With these observation •• I would like to 
IUpport the Bill that j before us. Thank you. 

[TrallslatlonJ 

SHRI MANIKRAO HODLYA ' OAVIT 
(Nandurbar): Mr. Deputy Speaker. 
Sir, ri e to "Upp01t th~ Bill providing for 
the Inclusion of some Scheduled ttibe of 
MegbaI.ya in the cbeduled tri e list, which 
was moved in the Houle by the hone Mi is-
tef on 12th November. 19 7. 

Sir. prior to me many of my friends 
belonging to differnt State h ve expre "ed 
their views on the Bill. I have listened to 
them carefuJly. J W ' uld also like to give 
orne S'ugge tiOD in two minutes in regard 

to the Bill which i xclusively in re pect of 
tho tate of MeghaJaya. I come from Mah-
ara htra and betong to a scheduled tribe. 
There are Halba, Halbi and Kostl tribe in 
Mabarasbtra, where Thakurs at 0 belong to 
th se tribes and conflict is going on about 
tbe inclusion of these tribe in the Ii t of 
6cheduled tribe. The Mahara btra Govern-
ment bal declared Ha/ba and Bulbi a tr ibals. 
But here I would like to lubmit that tbere 
are others Ii e suryawanshl Koli. Macchimar 
Koll. Mahadtv Koli. Tokre 011 and ther 
Thakur c t s such Kathakur, Mathakur 
belon ing to Thana d'jstr,ct wbo are getting 
benefilt in the name of scheduled tribe . 

Tbe Mah~ra htra Governm nt ha open-
ed a Tribal R e earcb irectorate. A C"ommi-
U ba been set up head .... d by the Director 
(Trlbal.) bleb crutfnises whether a tribal is 
lenuin or n ,t and then take a deCIsion. 
An appeal against tbat decision can be made 
to th .. Addition 1 Commi ioner (Tribal) 
wbo in tUrD declace even non-tribal a tri. 
bal . I would u t tbat th Tribal ommi-

ion r of Mahara htra sbould b divested 
o i po er a d the Centr an the State 
Ooveroment should provided facilities to atl 
the Adlvari6 livin in hill and fore f as in 
State. besides providil'l eparate faclJiti t 
tb livi in chi • the peopJe b 1 -

bieb n b 1er fd a l'OC'J)le \)e-
~ , ~~ . . 

and who are presently cJaiminl the facilities 
meant for tha tribals whether in the field of 
employment. education or politics. We have 
no objection to this. The Central Govern-
ment sh()uld pay attention towards such 
AdlvQsis and prepare separate lists of 
Adlvasls r siding in each State and take the 
anction of Parliament in tbat re pect. 

Once alain I support thi Bill and hope 
that the Centre shall pay attention to my 
.uggestions. 

SHRI RAMSWAROOP RAM (Gaya) : 
Mr. Deputy Speaker, Sir, I rise to support . 
and give a few suggestions in respect of the 
Bill which has been taken up for considel a-
tion in the house and .which eeks to include 
a few tribe of MeghaJya in th )ist of scbed .. 
uled tribe. 

Social a.,d educational backwardness was 
the main basis for ·inclusion of castes 

and tribes in the Ji t of scheduled caste and 
cheduled tribes and granting them certain 
f~ci1ities under the Constitution. The ques-
tion of re~ervation is of natio al imporlance 
and our Government is making constant 
efforts in this regard by fiJ ling up the re erv .. 
ed quota in every department Here I .would 
like to urge th'e hon. Mjoj~te; Dot t~ include 
the tribals in the hat under poJitical pre ~ure 
or merely because tbey Jive in the forests or 
hills without making preliminarY enquiries. I 
am. how .. ver. not opposing tbe inclusion of 
tribes like Boro . JCacbris. Koch. Raba • . Raw 
of Meghalaya but it should be seen tbat non· 
trib Js are not jnclud d in the Ii t in the 
D~me of these tribes. I funy agree with my 
frleod who have pointed out that by mere-
Jy l iving is forests or hiJIs. nobody become 
an Ad/vall. The Government hould therefore 
v rify th f ct about tht" e tribes because 
there are many such non.Adlvasis who arc 
eqjoying tbose facillti which are meant for 
Ad/vas/s. Every day we . come across news-
item that a partieu} r person ha become 
lAS by produci ng a fa e certific te of being 
a Harij n and on veri cation ' it was proved 
that he wa. a Brahmin. Thal ur or belonging 
to any other hiah ca teo There are manY 
ucb exam pi before the Government and 

t e Home Mini.try. Maoy people have been 
puni bed on being found guilty. Therefore, I . 
. O\ald ~{B tkt tllQtOlllh ellq 1Y .boald ~ 
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made before inclusion of tribes in the list of 
sch~duled tribe • 

I would · like to submit one thiog more. 
The populat on of Harijans in the country is 
about l7 crore., wherea of Adivasts it is 7 
crores. This means that the total population 
of Harjjan and Adivasi taken together is 

4 crore. They have been guaranteed certain 
igbts under the Conltltution but it. unfor-

tunate that even after 40 years of Indepen-
dence our society ha remaind caste ridden. 
A person belonging to a sch duled caste or 
an Adiv si,. is treated indifferently howso-
ever highly educated he my be. I think that 
this i, must unfortunate. I do not want to 
make any comments but the is ue of social 
sanctity i posing a question mark to our 
society. Just now Shri Ganga Ram pointed 
out that we should review tbese lists. 
(Interruptions) I am concluding. Mr. Deputy 
Speaker. S·r. it was meDtioned bere that cas-
te like Chamaar, Jalav, Pasl and Paswan 
should be excluded frpm the scheduled caste 
Jist. 1 would like to submit that the Oovern-
ment should not excludes these communitio 
merely because Sbri Ram Bhagat Paswan or 
Shr I Ganga Ram or mys~lf wears good 
clothes. This should not make them believe 
that these communities have been uplifted 
and therefore their case should be reviewed 
immediately. Till caste y tern continues to 
exist in this country and untouchability is Dot 
eradicated de. reservation should not be 
resorted to. I want to strongly protes 
against such a move. 

I want to submit one more point. Addi-
tions are being made in the lists but the 
reservation quota i.e. 14 per cent for Schedu-
led Castes and 10 per cent for Scheduled 
tribes remains the same Every State is seDdio 

amos of other Ca tes for inclusion into the 
lists of Scheduled C tes and Scheduled 
Tribes, I want tbese castes to be included in 
t e list but aloag with it the re ervation 
quota should ~lso be proportionately lDCl'eaS-
ed. If this quota is not enhanced the Ii t& of 
Harija and Adivasia cia long, w will 
not be bl" to uplift tbem. Therefore, wben 
you include more caste in t~e Jist or the 
Scheduled Caste aDd Scbeduled Tribe. I, then 
you mu t proportionately cnahoc t e 

eservatioD quota also. 

I will conclude by ayj g one more thlDI. 
It is beJnl reported in the wspapers in 
Bih r that there are certain castes like Du .. 
hadh and Pasi. which have been excluded 

from the list of ched uled ca te his sor t 
of confusion is being cr ated. A clarification 
has already been made by the hon. ~(lDjstcr 
of welfare in thts r gard. However .. J would 
like that when the hon~ Minister replies to 
thi discus ion. he should rna e it clear tbat 
Dushadh and Pa i ca tes will not be exclud .. 
ed from the Scheduled C ; ts lisel. 

With tbese words, I support this Bill. 

SHRI ANADI CHAR.AN DAS (Jajpur): 
I ant to only ay that area restrictio 
bould be done away with so that if a certain 
tribe is recognised a a chedulcd tribe in a 
particular area it should be recogni cd a 
such 'n every other area a well in order to 
ensure that the people belonging to this tribe 
are able to get the benefit available to Sch· 
eduled Tribes. 

[English] 

THE MINISTER 0 STA E OF THB 
MI IS TRY OF ELFARE (DR. RAJB O-
RA UM RI BAJPAI) . : Mr. eputy 
Speaker. ] am extremely rateful to aU the 

bon. Members who have p rti ;patcd jn 
thi debate. I am also grateful to all of 
tbem that vcrybody ba supported tbe pro .. 
po a1 and the Bill. Tt ha given them all 
oeca ion to expres their views and they have 
done it. Before oing io\o details or replyin 
to some of the question, on one point about 
'misgiving in Bihar. I ant to clarify. On 
Nobember 10, 1987. OUt Mini tC) bas cate-
gorically st ted that lucb repoIt we e entire-
ly base)e sand mischLvous. There wa no 
such propos I anywhere nor was it. t any 
ime. under the consider tion of tbo Oovern .. 

mcnt. Mr. Deputy-Speaker. Sir, I come fro 
BIhar. I am a daug tc of Bi ar and I now 
the ca te system prevailiog there and al 0 
the major communities amoDa the Schcdul 
Ca tes namely Pasw • 0 adh ad other. 
The que tion doe Dot ari . It is completely 
Qase) s. I a ain c teao 'c Uy deny it on the 
fJoor of the Hou ; ther i. no .as of uc 
umour. 
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SHRI RAMSWAROOP RAM : It 
should be published throulh t e mass 
media. 

[EnlUsh] 

Dr. RAJENDRA KOMARt BAJPAI : Now ' 
you all will be tbe mass-media and you can 
do it. 

Well. Dr. Ch;nta 'Mohan, in his speech. 
did not r fse any specific i sue except that 
why the ordinance wa issued in a very 
hurried manner iDd that it could 'have wait~ 
ed. I have nlready expJ ined in my openin 7 

remarks why this was oe e sary and how this 
ordinaDce came it into being. 

At that time the House was not meeting 
and both the House of Parliament were D,ot 
in session. So , c had to bring that Ordin~ 
ance. After the House met, we have come 
with this Bill. It is a simple one. Only three 
castes are added i Meghalaya List. Megh3-
laya Chief Minister was very eager that be-
fore tbe coming eJections ' in Megbalsya 
which is most probably in February that 
tho e tribe which are left out in 19 -( ~ Presi-
dential Order may be included because thos 
tribt"s Ihould not be deenied all the f eil·ties 
which they should get. 1 t is a simple pro po-
ition and that j why we have come with 

this Bill. 

You all know that under Article 342 of 
tbe Constituti,on. it is stated: 

··The PresideDt may with respect to any 
State or Union terrItory and where it is 
a state, after consuJation with the Oover-
nor tbereof .. by public notification. peel-
ry the tribe Or tribal communi tie or 
part of or ,roup within tribes or tribal 
communities which shall for the purpo-
es of this Constitution be deemed t be 

sch duled rri be! in relation to that state 
or Union territory, .s tbe case may be." 

Tbe second p rt of it i that: 

··Par!lamen may" 

nt w 1; CPl ow re 

"Parliament may by law include in or 
exclude from the list of scheduled Tribes 
specified In notification issued under 
clause (1). any tribe or tribal community. 
or part of or group within any tribe or 
tribal community, but save as aforesaid, a 
notification issued under the said c1 Buse 
hall not be varied by any subsequent 

notification. t, 

This wa tbe necessity of coming to Par-
liament because it ig only tbe Parliament 
which i empowered for Makin such cha nge 
or addition or SUbstitution Qnd this power is 
with the Parliament. , 

OD. Member have been writing to me 
from the last t 1/ years. I am receiving 
Rlany letters from all parts of India from all 
the hone Members a bout this inclUSion of 
Scheduled Tribes or Scheduled C ' teo I have 
always re~lied that under ArticJe 341 and 
342 of the Constitution only Parliament is 
capable of declaring uch order and we are 
lookin into it and we will come whh a 
comprehenrisc Jist at an appropuiate time. 

SHRI BHADRESW AR TANTI (KaJiabor): 
It is an endless hope. 

Dr. RAJENDRA KUMARI BAIP I: you 
all know that since 1967, it is pending. Only 
in IQ74, ODce a matter c me in Parliament. 
Then tbere was a Select Committee. Then 
again there were some other Committee s. It 
wa discussed and again In 1976, it came in 
the form of removal of area restriction in 
some of the State . 

The whole question of inclusion of those 
who re tribe or those who are caste in 
one Ii t or the other bas been bending slnco 
20 year. In 1987 I am speaking to you in 
P Jrli ment. But this matter j pending since 
1967. Tho ma tter w s not easy. What yOU 
are saying i tbat it should be done 8S quick-
ly as possible. We Il'e trying to do it . We 
have done much of the home-work 00 this 
and we had discus ed it with all the pa t 
records and with all the report4J and we are 
tryin to make it comt'reb nsiv a i may 
b. 

The matter is ot ry easy ODe. you 
h ve JJ e)prt5~(d hue tilt ome .rjbes are 
,r ted ~ b lOll in to ()R2 9'~er" t i 
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one State : One casto i treated as Scheduled 
Caste or Scbeduled tribe jn other State. B ... t 
that is nOt the casco Therc is an example 
of tbe Aasam Tea Garden labourel's. Some 
pt!opJe have migrated from Bihar or U.P. 
and they are working in the Tea Garden 
there as labourers. But there, the Assam 
Government has not accepted them as 
tribals. They are accepted as ODC-Other 
Backward Classes. Now. the question be-
fore us js whether they should be in the 
tribalHst or nut. Some of tbe hone Mem· 
bers bave raised this Question here. The 
Government ja also seized of 1 he matter and 
we are looking into it as to whether the Jist 
c 10 be comprehcQ ive. One thing is quite 
clear. [ ave gone through all these exer-
cises. 1 personally feel about what Shri 
Sbahabuddin ba said. He has raised a 
right question that on c.' ethnic group. if it 
migrates to other State, what will be their 
position. Some of tbe group or tribes or . 
castes arc in ddticulties. If sucb a person's 
son wa ts to study in tha State, he is not 
getting tho Scheduled Caste Certificate or 
Scheduled Tribe certificate. So. tbese are 
the difficulties~ Government i looking into 
this problem also, 8S to how we can remove 
these difficulties because these are the real 
difficulties. I fee) that when tbe father is 
belonging to SC or ST and if he is in U.P. 
serving in All India Service and if he goes to 
some other State where that caste is not 
treated as Scbedured Caste or Scbeduled 
Tribe then what will be the position of hi , 
wards? What about their future prospects. 
That is a very important issue which we 
have to decide and you have all expressed 
your opinion bero. That will be taken ca.e 
of. 

PROF. N.G. RANOA (Guntur) her 
are people belongina to Andhr Pradesh and 
Or issa who erve in Assam in the Tea Plan-
tatio .s. 

DR. RAJENDRA KUMARI BAJPAI: 
Dr. Venkatesh bas laid tbat there are 
thousands of communities which de erve to 
be included in the 1 ist of SC and ST : Some 
community included in ODe State is not in .. 
eluded in the 'otber State. The point is that 
fbe social condition of a c mmunit)' varies 
trom area to area aDd hence area re ttictions 
have beoo Impoaed. Tbat is the pre ent 

situation and It varies from State to State. 
Moreover, Article 3 1 and Article 342 of tbe 
Conltitution state tbat SC and ST are 
specified in relation to each State, Union 
Territory separat Jy. Wbatever Presidential 
Order tbat might have been issued, tbat 
would have been done State·wise becaule 
every State has got it own soci I order. 
sociaJ. conditions. 

The other point tbat has been rai.ed 
here is: Why not to have an All-India list 
of Scheduled Castes or Scheduled T ibes 1 As 
I said, tbe social cust<>m of the society differ 
flom place to p lace. Tbat i tbe whole diffi .. 
culty in having the All India or a National 
List. a compact Ii t . omeoot! was ayiDI that 
a compreheo ive BiH may be introduced j 

re~ peet of this. Under the provi ion of 
Article 341. and Article 342 of the Consti-
tution~ Scheduled Caste and Scbeduled Tribe 
are specified in relation to each Stat. Theer 
cannot be £I n All-India 1i t. Even a com-
prehensive Bill will have to be State-wise. 
)f we bring that Bil l. we have to say tba in 
Andhra Pradesh the e and the e tribe or 
castes are included in the lIst; in U. p. sucb 
and ucb castes are included and in ucb 
Tamilnadu tbele re included and like that 
we have to say. We cannot say that every-
where tbe same cast is belonging to Scbedu-
led C ste or Scheduled Tribe community. 
That .s why, the Con tHutton has evory 
clearly stated about this. 

SHRI ANIL BASU (Arambagb): In 
the ca e of Brahmins, they are considered al 
Brahmins throughout India aDd they cannot 
be said to belong to aoy other community In 
any State. 

(Interrupti 0",) 

DR. RAJBNDRA KUMARI BAJPAI: 
That' is Dot the case. 

SHRI BIPIN PAL DAS (Terpur): But 
Brahmins are not Ii ted. 

(Interruptions) 

. DR. RAJB DRA RUMARI BAJPA : 
It il not a quest on of any co trover y be 
co e ocial condition differ from place to 
place. from Slate (0 State. hat i by 
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this question has arisen. Thouah under the 
CODstltutioD, untouchability. 

(InterruptiollS) 

SHR! RAMSWAROOP RAM: But 
untouchability is everywhere. 

DR. RAJBNORA KUMARI BAJPAI: 
Under the Constitution, untouchabilitv i 
abolished. That i clearly mentioned in OUr 
Con titution. It i ju t to bring up Schedu-
led Csstes and Soheduled Tribes so that they 
do not recnaL.. socially back \.V r' . 1 hat is 
why, re · ervation is there, tbey ace eel cated J 

and their ec nomic condition j i Inpr ved. 
Though in the beginning resen' tion was 
only for ten years, but now we have exten-
ded it to 40 years because of the social 
backwardness and other things. Thi was 
the intention of giving reservation to Schedu-
led Ca te and Scheduled Tribes. 

I want to say few words bout what 
Mr. Namgyal ba aid about bis Ladakh 
region. About Ladakh regiOD, the Registrar 
General of Ibdia has been a ked to lAnder-
take a mini cen us followed by specifiC 
urvey io 1) the three re ion of J & K 0 

as to identify the names of peciftc tribes, 
communitie which de erve inclu$ion in the 
list of Scheduled Tribe. The ROI has 
completed the work for Ladakh region. But 
the lame is yet to be completed in Jammu 
aod Kashmir tegion. They wjll submit the 
report aft r the work i completed in respect 
of aU the three region. Further action ill 
be taken after Ihe report is r ceived from 
ROI. be m ttcr i being pu sued. We 
arc keen to i plement tho a surance which 
our late Prime Min ster Smt. Indira Oandhi 
had giv n and again given by our pre eot 

rime Mini ter. are gotO, to tand by 
that a S5m nee a d we Will expo ite that. 
We W ill see that wher t j comprcben ive 
ist com before th P rliament, it is in. 

cluded. By that t Ime, we will reque t RG 
to complete their wor ••• 

(Interrupt/oM) 

SHlU ANIL BASU : By the end of the 
turr. 

DR. R JENORA RUMARI BAJPAI: 
No, no. That is not the point. We are 
very much eager to give justice to those 
people who nrc till not included in the list 
of Scheduled Tribes. though they are Schedo 
ed Tribe. 

(Interruptions) 

SHRI ANIL BASU: After !fO year,s 0 
independcncQ. 

DR. RAJENDR KUMARI BAJPAI ':' 
No, no. orty year of independ nce j , 
one thing. ut it is not that in the 40 years 
of independence, we have at only with the 
1 9~O Order. From time to time, ther e we, e 
not fi (".atioo about the chedule.f Tribe lists. 
There are about 5 Ii ts since I) ~o Order. I t 
is not that we are just sitting for the la t 40 
years. From time to time, Government has 
considered it and we have included it. That 
is not the intention. 

Re arding the compl te review and tri-
bat unre t mentioned by Mr. ora. I have 
already said about it. Now, a compre-
hensive review of the progres of various 
pr gramme undertaken for the develop-
ment of Scheduled Tribes is made by 
the Government from time to time. The 
Commissioner for Scheduled Tribcs who has 
been appointed under rticle 338 of the 
Con titutio reviewed the working of the 
varjous safeguards r ovided for the Scheduled 
Tribes under the Constitution. The Office 
of the Commis ioner ha been recently 
strengthened suitably and two seni r 
",meers of the ra k of lacretaries have been 
appointed to assist the Commi siooer in the 
d ischarging of his dutie. So, our policy i. 
quite clear and the Constitution a1 0 pro-
vide all sort. of safeguard ; but for tho 
j plementation part, we have now streng-
thened the Office of the Schedul d Castes 
and Schcduled ribe Commilsioner.. What-
ever gri vances are there they can be looked 
ioto and we will .ee that all the constitu-
tional afeguards are put in practice. We 
will also ee what is going on in the States. 
1 hope aft r thi implementation part, it 
would give atisfaction of the Scheduled 

, Caste and Scheduled Tribe pClJplc. 

I av tlothin Bloro to say about thIs. 
I think I ave clarified all tbo points r ised 
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by the Hon. Member. I hope that this 
Bill will be passed unanimously and Dr. 
Chinta Mohan wUI withdraw his Resolu. 
tiona 

(Interruptions) 

DR. CHINT A MOHAN (Tirupati) : The 
welfarism of the W Ifare Mioister j like a 
water bubble and probably it would lead to 
Datit pamperism tomorrow-that is the 
feel .n of the peop'e outside. There sh uld 
be immunity f r these tribal from poJiticd 
expl itati n. 

Th tongules tr ibal ar." tarv'ng in the 
~unk n soc i 1 tAfu and ar dying in the 
di ,tant h 11 t day. The tribunads 0 the 
select committee of the trib 1 a d for the 
triba's ; then only the w Ifarism f these 
mUlti-programmes and the e sence of Panch .. 
sheet of ,Pund it Jawaharlal Nehru will go to 
the corner. of the country wher the e down-
trodden people live. 

Today tribal want political democracy. 
economic dem ocracy', ocist democracy and 
not the p eudo den ocracy that i~ going on 
here in the s. ciety. Today some f the 
self-styled ' saviuors of tribaJ s have come and 
th y art' preaching 'ev ' ry now and tbeo. 
Every ear from every eye of tribals should 
be wiped ut; then ooly the mission of 
Mahatma Oandb iji and Pundit lawaharlal 
Nehru will come ali e 

th CI iterian' 'for the selection of tribals 
should 10 in a m tbodical way. Ther JS a 
big danger that some force may try to enter 
into thi. Even the civil ervant so many 
lAS and IPS officers including the Chairmen 
of different na ionalls d bank - centering 
in the name of tribals an encroaching 
upon their po ers. The crit rian for 
the se ction of tribals should be 
worklessne s, Jandles ness and illiteracy; 
apatt from the aeographical di tinction. 
You have DOW selected Koch, Boro-Kachari. 
and Roba or R va for inclusion in the 
tribal community. I want to know what i 
the deare of their hutl s n • workles ne 
landle .ness and illiteracy. When you 'YO 
u the clear picture then only can we accept 

that th e three communities cad be included 
in the list of tClhals. If yon dOD't have 
the clear picture 8nd the atistics about tbl • 
you don't have tb rigbt to introduce this 
Bin here today. 

urther there i a big gap between tho 
word and deed of your Ministry. Thero i 
big gap between tbe promise and the practice 
of your Mi i trY. do not know in what 
direction you are going. 

I would also Jike to know as to what afe 
the rem endation of tbe Joint Select 
Committ e about B ro Ka har s, Koch and 
Kaba, Rava wbi h baY b n j 1 ded in the 
list. .1 want to kn w what are the re .. 
commendations 0 tbe StJte Government of 
M\;ghalaya. W y they want t incJud tbe e 
communitie exclu IV ly? You aJso aid 
that whenev r the State overnmcnt re-
commend the Centre WIll accept. I want to 
know bow many r commendations have 
come fr m other State Government and 
why you are not abJe to hke any po hive 
action in that dir ct on? Why you are 
exclusively going for Megbalaya? You aid 
E le tion ommi ion ha recommended. 
Want to know th d te on whjch BI ction 
Commission wrote the letter to tbe Govern-
ment. What are tb~ conte t of tue letter? 
If you can give thj inlormatio that may 
satisfy u but your pr s nt argument i not 
satisfactory. 

MR. DEP()TY SPBAKA 
tion is : 

The ques. 

UThat this H use di approv of tbe . 
Con titution (SchedUI d Tribe) Order 
(Amendment) Ordmance 19 7 (Ordi .. 
nance No.5 or 1 87) promulgated by the 
Pr ident on th ' th September, ]987:' 
Tho e in favour may y 'Aye·. 
SOMB HON. MEMBERS: Aye. 

MR. DBPUTY SPEAKA : l' 0 
a ain t may 0 ' No'. 

SOMa HON. MEMBBRS : o. 

MR. DBPU Y SP 
• 0 • have ft. 

R: J think 
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DR. CHINt MOHAN : 'Ayes' have 
it. I pr s for Division. 

MR. DBPUTY SPEAKER: Let the 
lobbies be cleared. 

15.00 bn. 

MR. DBPUTY SPEAKBR: Now the 
lobbies are cleared. The question i : 

'IThat this House disapproves of the 
Constitution (Scheduled Tribes) Order 
(Amendmel)t) Ordinance, 1987 (Ordi-
nance No.5 of 1987) promul ated by the 
President on the 19th September. 1987:' 

TM motion was negatived. 

MR. DEPUTY SPEAKER: Now I 
sball put the motion for consideration of the 
Bill to tb vote of the House. 1 he question 

hThat tbe Bill to provide for the joc!u-
ion of c rtai n tribes in the Ust of 

Scheduled Trib specified in r lation to 
the State of MeghaJeya, be ta en into 
consideration. 9

' 

The motion was adopted. 

MR. DEPUT SPEAKER: The ouse 
will now take up clause by claus considera-
tion of t e Bill. Th quesUo is: 

, That Clau es 2 .and 3 tand part of the 
Bill." 

Th motion was adopletl. 

Clause8 2 ad 3 w~re add d to the Bill. 
Claus6 1. the Enacting Formula and the 

Title were added to the Bill. 

DR. RAJENDRA OMARI BAJPA 
Sir., I mov : 

• Tb t the Bill be pas ed:' 

MR. OSPUT SPE KA 
tioD. S: 

That the Bill be p8. I, 

'11uI motion WlU adopted. 

The qu -

IS.Ol bra. 

[Entlf,hj 

NATIONAL HOUSING BANK: BILL 
-CONID. 

MR. DEPUTY SPEAKER: Let's DOW 
take up item No, 8 on the aaenda-National 
Housing Bank BIl •• Shri .Vjjoy Kumar 
Y day may continue. He is not present, 

Now Sbarad Diabe may speak. 

SHR,1 SHARAD DIGHE (Bombay 
North Central): Sir, I ri e to support 
wholeheartedly the Natiooal Housing Bank 
Bill to establish a bank to be known a the 
National Housing Bank to operate a a 
principal agency to promote housing finance 
institutions both at local and regional 
levels aDd to provide fiaancial and other 
npport to such institutions. 

Sir, the idea was there in the air for a 
10Dg tim and it was finally annouDced by 
the Prime Minister In thi Budaet speech on 
28th February 1987. At that time, in 
paragraph 26, he had said., ··A new 
financial structure will be created to provide 
fund for housing. At the apex level, a 
new National Hou ioa Bank win be set up 
by th e Reserve Bank of India with an 
equity capital of Rs. 100 crores". The 
nnOUDcement th t was made at that time is 

being imp~emented by introducing this BiIJ. 
Before tbat announcement "a made, the 
idea· was stated in the Seventh Five Year 
Plan 1 o. Not only that. the Urban 
Development Mtnistry with the support of 
tb Planning Commission had initiated this 
idea and appointed a Committee for the 
purpose of eA~miDing this idea. Accordingly, 
that Committee had been appointed under 
the Cbariman hjp of the Deputy Governor 
of the Reserve Bank. Sbri Rangarajan on 
17th June, 198 to examine the proposal of 
cUing up of Nation J Housin Bank. The 

report of that Committee wa received on 
4th ebruary 1987 and it recommended the 
establ shment of this bank. A mention was 
also made in the national hOD ina policy 
draft and in p agrapb 8.1, it was stated: 

"A new financial structure will be 
~reatcd to provide funds for bou,ina; 
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At tbC' apex level, a National Housing 
Bank will be set uP." 

These are the commitments of the 
Government for a Joog timo and I am 
hap- y that by introducing this Bill, that 
commitment is honoured in this se! ion. 
The housing prob1em, whenever it was . 
diaculsed in any brochure. or in any 
treatise', it begins with the eotenc~ Housing 
is a b sic necessity which comes after food 
and clothing'. But. unfortunate)y . in this 
country, due to various other problems, this 
problem has taken a colossal magnitude and 
if I may refer to the Rangarajan Com-
mittee observations about this magnitude. 
it will give a clear idea about the present 
state of affairs as far a the housin units 
are concerned. In the report of the higb 
level group 0 the proposal of setting up of 
a National Housin Bank and other allied 
issues under the Chairmanship of Shri 
Rangarajan. in paragraph 2.1 it is stated: 

C, According to the estimate of the 
National Building Organisation. the 
housing hortage in 981 was around 
21 million units - 16 milli n units in 
rural areas and S million units in urban 
areas. Based on the e data the Seventh 
Plan ha placed' tbe housin shortage at 
the be inning of the Plan Period in ' 9 5 
at 24.7 million units, i.e. . 18. million 
uoits in ru ral areas aod 5.9 million units 
in urban area . The increase in population 
between ,985·9 J is expected to generate 

. rouahly an additional requirement of 
houling unit to the extent of J6.2 
million uoits of which 12.1 miIJio will 
be in rural and 3.8 mnJion in ur ban 
areas." 

Thi problem has, therefore. got a 
colos al magnitude and it is an uphill task. 
In order to provide tbi additional housing 
units for the whole population, as estimated , 
we wIll have to orga ize housing Bna ce (or 
this purpose. At pre cnt, there are two 
type of housiol financ cKisting in thi 
c untry, n mely formal and informal. The 
format hou ing finance would include 
bud etary pr vi ins, na nce fr m feneral 
fioancial institutions Ii e LIC. ole and 

i li d fl in 'q titutt n Ii 
I I-

HUDCO. Inrormallfnaacinl would include 
finance to be provJded by households, 
public and private sector employers. 

If we eo the figures liveD by tbe lame 
very Committee it show that in 1982-83 
tbe formal housing finances ere only 2S~6 
per cent of the total hou ing finances. The 
budgetary provlsloOS, general financial 
in titutions and pecialised housing n titu-
tion are providing formal hou ing finances 
to the extent of 25 per cent only. It is 
Rs. 1071. 18 crores a against a total of 
Rs. 4 179 .. 13 crores The r roaioing 74.4 
per cent of total 3tO :.« .0 . come from 
the informa1 source. namely hou ehoJd • 
private and public sector employer. There-
fore, it is neee ary to iacrea e the Bow of 
fioa ees (rom formal sector and from this 
point of view, etting up of the National 
Housing Bank would be a great imp tu • 
There j need to adopt mea ure aimed at 
larger flow of re OUrces for housing a d at 
the same time 'provide tbe timulu and 
opportunity (or hou eboJds to undertake 
additional savjngs. Both these thiog can 
be achieved if we properJy implement this 
Bjll. the National Housing Ban Bill. 

The Bill seeks to establi h a apex bank 
which would be known as the Nationa) 
Housing Bank with a ~ed c pitat of 
Rs. 100 crore which can be raised to 

. 500 crore if the Central Government 
so desire. This Bank i being e tabU hed 
to promote and develop housing finance 
in titutions. This is goin. to be a apex 
institution and the idea i th t it sbould 
promote at t e lower Jevel. regional level, 
ba e level other financial in titution to 
mobjJjz finance from the saviogs of the 
hou ehold cat ory and other catelori . 
The obj ctive j very laudable and there 
a great necessity to e tabli h ucb a Ba 

I would now ake certain ob ervation 
as far a the pre eot provi ion of thi Bill 
are concerned, ir tJy t the eed capit 1 
wbich is contempJat d at only R. 00 
crores may be rai cd to • oS( 0 crore at 
the initial tage only C D iderin the 

I fa k wbich we have to acbieve. 
~ . 500 cror would b Ie ad we 

it ca . al f onl 
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Rs. 100 crores. My appeal to the Govern-
meDt will be that at least when we start this, 
do Dot tart with Rs. HlO crores, but start 
wjth Rs. .. 00 crores so that a lood 
beginning can be made in thi field and we 
can a t a further impetus. Then after 
considerln~ the experience of ,tbi B nk, we 
may al 0 cons idee rai ins the fl. ance of 
tbis Bank. and provide further capital for 
the Bank. 

This is my first submi sion. Then 
secondly, I would say tbat tbe whole ' 
machinery which we are providing appears 
to be top he y. We arre providing Cbair-
man, Managing Director and 13 Directors. 
As per Clause • 1 Directors are provided 
for the purposes of functioning of thi. 
Apex h:ink; 3 Dir~ctors from amongst the 
experts in the field of hou ing architecure 
eogi e r. sociology fi,?ance, law manage-
ment and corporate planning etc. Further 3 
Directors are person with experienc in the 
working of the Constitutions involv d in 
providing funds for housing etc; 2 Directors 
(rom the R serve Bank and 3 Directors 
from among t the officials of the Central 
Government. Then. again there are 2 
Directors from officials of the State Govern· 
mente do Dot exactly follow thi sub· 
clause (f) which ays, "l D Irectors from 
amo ng t the 0 cia of the State Govern-
ment".. Which j the State Gov rn ment? 

ow are they going to choose? We ave 
got everal State Government under this 
federal Coo titutfoQ and it will be d ifficult 
to choose these 2 Directors from the ' 
official of the Stat Government. 

AN HON. MEMBER: They will be on 
totatioD. 

SHa S A AD DIOHB: Therefore, 
J would submit that we should d crea e the 
number of the e Director. It not 
ncce ary to bav 0 many dir ctor in tbe 
Ape bank which afC olng to mobiJi e th 
finance from the in titudon which you a 

oin to create. Therefore, 0 many dir c-
tors. accordio to me are not ne essary. 
The Government m y in the cour e f time 
consider d cr i th (l umb r f the e 
Director. Not only t e Di Clor . we are 
providin for an ecutive Committee under 
tho Clau e !2 whic ay: 

·'The Board may con titute the 
Executive Committee consistiag of 
such number of Directors as may be 
prescribed. It 

So, in tead of b aving Executive Com .. 
mittee and Board of Directors, I would 
ubmit th t you decrease the umber of 

Director and in tead rna e a mall compact 
body of Director. 0 ly then we can have 
less expenses a~ far as the management is 
concerned. 

I further submit th 1t with this number 
of Directors the machin ry win be very 
much dominated by the Reserve Bank. And 
if you dominate th i body by the Re ' ervc 
Bank. then wh n we say that it shoutd be 
o n business .inciples with due regard to 
puplic interest, I am afraid that the~ will 
only provide the financ on the u uat. 
general bu jness ba k lin • Th t ill not 
solve the problem. What is neces ary is, 
to provide finance for bou ehold indivjdual 
and Co-operative Housing Societie and 
orne such in titution who come forward 

for con tructing houses , Liberal financ~ 

. bould be pr vided on tiber 1 term, itbout 
insisting upon the general way of having 
guaran ee. Otherwi e pe pte will ot be 
able to get the real advantage. Therefore, 
if we dominate it by the Rese ve B nk 
because th app intment f the Directors 
i by the Central Government in con uIta ... 
tion with the · Reserve dank. then the 
Whole supervi ion, the direction, the control 
will bo morc of tbe Reserve Ban than of 
the Central Go ernmeat. And if that is 
done, th n I thin tbis will be another 
Reserve Bank only and it will not be able 
to facilitate the tending of money tor the 
purpo e of b using on li beral term, which 
j quite nece~ ary as far: as thi Act is 
concerned. 

Tile function that ar mentioned in 
Clau e 14 re no doubt laud ble. The e 
have to b there. But they do not fully 
reflect our National Housing Policy a 
envisaged in the Draft on Natior 1 Hou ing 
Polic),. Therefore,!i In mor dd&tion 
have to be made. For example wc have 
not stated that the lending policy w uld be 
lib r 1 and would allo be guided by the 
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Central Government according to the 
Housing Policy of the Government. Merely 
establishing financial institutions and 
formulating scbemes and asking people to 
have seminar or to organ' e training 
programmes for expertise etc. wi! I not help 
ultimately. The crux of the whole problem 
is tbe Jending terms. What arc the terms on 
which you are going to knd to the persons 
who come forward to construct houses, 
more specially the iDdlviduals and the 
cooperative societies? Therefore, some 
guidelines should be framed. If it cannot 
be done in this Act, guidelines should 
immediately be given by the Government. 
Unless we have these luidelines. the Bank 
will again be only on tbe lines of the usual 
nationalised banks and it may not serve tbe 
real purpose for which we are creating this 
bank. 

As far as Clause 14, Sub-Clause (i) ,is 
concerned, it says "formulating one or 
mQre schemes for econ ~mi cally weaker 
sections of the society which may ' be 
subsidised by the Central Government or 
any State Government or any other source." 
I do not exactly follow what they mean by 
these ·schemes,. Are these schemes for 
housing or for lending or for s 'me other 
purpose? This has · to be made clear. 
Otherwise this clause will have De meaning 
and nothing can be achieved when it , not 
clear. 

Now, I come to implementation. The 
real crux of every good legislation is 
implementation. Establishing these financial 
institutions means the Government ha to 
issue notification, frame rules. appoint 
directors and so on. You have to implement 
so many thin s if this finanCial institution 
S ould come into exi tence. Por this purpose. 
I Will appeal to the Government Dot to 
take the usual 100g time. As tbis is a very 
urgent matter, all these thing must be 
expedited. 

While we are e tablishiDa thi National 
Hou ing Bank. e must a110 side by sjde 
take other nec ssal')' steps immediately to 
encouraae bousinl and ()ther construction 
activities, viz. developin uitable land ites, 
providing the eland itea to the per ons 
who come 10 ard to construet bollS, 

etc. If you provide Snance without tand 
site it wiJl not have any effect. Therefore. 
for 'his purpose; Urban Land CeiJin Act 
will have to be sUliabJy am nd d and tbe 
excess land that would be made available 
should be given fo the traditional coopera-
tive housing societies of the tenants or to 
those individual who come forward to 
build houses for their 0 n needs. 
Accordingly, mortgale Jaws al.o wiJJ bave 
to be suitably amended becau DO 
fioancial in titution is prepared to a(ve 
loans on . mortgage because of certain 
hurdles in the law. Rede miog these 
mort~8gel and recovering money takes a 
lon8 time of immovable pro pert on account 
of the e hurdles fn law, and people are 
reluctant to advance such Joan. Tbere-
fore while we are e tabU bin this 
National Housing Bank, we mUlt. at the 
sam~ time, take other measures that are 
recommended in the Report of the Hi h 
Level Group. With the e word, I whole-
heart dly support thi Bill. 

PROF. N.G. RANOA (Ountur), Mr. 
Deputy Speaker Sir, I wish to coogratulate 
the Mini ter for bein entrusted with 
piloting of this Bill. If for nothing else, he 
should feel happy that he has this uniquo 
opportunity of b comin8 the author of 
this Bill and eventually of thi Act by which 
this Bank would come into xistence. 

15.26 hr • 

[SHRI SHARAD DIOHE in the ChCJIr] 

I \ 0 wish to thank th po esm n from 
the Telugu De am Mr. ao and oor fri od 
Mr. Cbairman for tbe very constructive 
contributions wbjch you have made in 
givi n u tbe relevant fact and 1 kin 
constructive ugae lion . It i t .. u thl e 
are all unhappy that after 40 year of tbe 
ping of our Consthution. wo Ir ow 
bu y with thi · Bill. t hould ave come 
o Joog ago but a ybow it h 

fortunately for our pr ent Prl 
S ri ajiv Gandhi who caD lw y 
b the autbor 0 tin. ~ 
tbought of it and tbe ovidin 
fund. But. tbeD that word 'bo ' 
to be qualified. I aaree wit 
you id that to • itb it 
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CVOD with a petty um of Rs. ,00 croret ,. 
Dot RI. I 0 crores . in course of time the 
Reserve Da k being authorised to continue 
to supply to the tunc of s veral thousand 
of crores of rupees to tblS Bank, in 
decades, rather ( would ay within on 
decade its It. What is the magnitude of 
tbi problem? Mr. ,Rao of the Tetugu 
Desam and you your elf are good enough to 
enliabten the House in r gard to the 
malnitud. It is a growing problem. 

aOlarajan - tbe Chairman of that Com-
mittee -bad himself warned u about it. 

Sixty y ar a~o. we made a survey in 
Madra city of both I um as welJ a 
homel s people. At that ime. we were 
horrified to find that there should be h me-
les people at all at the pavements of the city 
of Madras. But today . what are we to ay 
wben we find the'se homeless people not 
on]y on tbe pavements but also on the 
roadsides, 0 the waysides and in the rural 
areat a) so 1 

Not only in the Municipalities. even in 
regard to big villages. tbese things are 
arowins b .. c u e population is growing 
With the growth of popul tion. the ability of 
our peopl to provide not merely wilh pucca 
hou es, even huts is not growing. On the 
other hand. they are obliged to be satisfied 
with hutment with mere shelters of not tin 
beets but mere palmyra leaves. In South 

India palmyra leaf i a areat thin because 
it provid S S01!!e shelter. In Northern India, 
I do not know what they use. Sometime. 
they usc cloth and rag and various other 
tbinl al o. Therefore. tbi is a grow in 
mao ce and a growing problem. To try to 
meet the dem nd of the people for hoa iog 
in tbi direction, j goin to be a colo sal 
problem. In our efforts to olve this 
J)roblem, we ve got to think in term of 
Dot only aU tho e thiDS which you have 0 
carefully me tloned but al 0 the wa)s and 

n by which the e bricks can be made 
I'd bur t and then upplied. Corrugated 
beet , tin sheet , timber sheet and various 

ot r tbiD s-this is n industry which has 
lot to srow. It j thore aJready, i pell-
mell to as. It ba lot to b or oi ed 

rtd ror that mon vine T 
not apl)O d to 10 k aft r 

or • tho obj tiv of chi 

got to be expanded not only in the direc-
tions you were good enogb to suaest. but 
a1. 0 i,n these directions, in order to see that 
this industry grows, is allowed to grow fast 
enough, in a sound manner and iD an 
direction, 0 that it would be able to meet 
the growing needs of our people. 

The ne ds of our people. their dimen .. 
. ion, and their quality keep on growing. 
a the conceptions of our people for shelter 
go on expanding. There was a time when 
people were satisfied, as I have said, with 
rags as shelter, Then. later, on, palmyrah 
leaves, then corrugated sheets and so on Uk 
tha t Now they would like to have puca 
houses. ' Cyclones take place; floods take 
place every year, and then fire also break 
out in summer. Thousands and thousands 
of houses, hutmcnts and huts are being 
destroyed. Protection has I t to be provided 
to all these people. Thi Bank has got to 
find funds in order to help our people. 

What is this Bank? It is to be a ki nd 
of an apex Bank. Is it enough to have 
only one bank? As our friends have said, 
as you yourself havc mcntioned. 
only one-fifth or one-sixth of 
the houses that are supposed to be 
needed, are needed, by the urban people. 
For the rest of the people, i.e rur 1 people, 
S or 6 times the number of those hou es are 
needed. If you have only one bank for 
both of them, as ure as anythiog, the y will 
give prefereoce and, priority to towns' 
need -from municipalities to corporations. 
Rural areas will come to be neglected. 

Th refore 'it is time Government makor 
ha te, in order to havo two banks, one for 
rural areas and rural people, and anothes 
for urban areas and urban people. Th n 
alone .. orne justice will be dODO. 

What is happeni ng? A I said, in 
villaaes also, you are h viog I hese homel Cl 

people. Then hutments and all the co ·t of 
it aro there. How c D you satisry their 
need and say tbat you are ce lI,Y 
enuioelv pas iODate about Indira Ji s, 
aribi h tao j you hav t have only one 

H ink and that t 0 mostly (or town 
oplc? Of course. you ato yin. - ·iD 
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Dame-that it i. for rdral people also, and 
for the societies. Then. " tbe apex Bank 
is to fioance so many of these societies-
cooperative societies. corporatioJl ocieties 
and employer' organizations. You were 
good enough to mention individuals also. 
Most of these thiniS are to be found in 
towns only, and in corporat ,ons &.nd cities. 
In Villages, you don't have them. 

I m not at all opposed to what you 
eaJI excessive powers that aro bein~ to the 
Reserve Bank. We know how the ..:oopera-
tives are being managed. They ale beiDa 
mismanaged. 1 here is a lot of cOiruption 
there. So maoy of ~ur own hone Members 
were bearing witne to that fact. Thece-

"fore, you cannot have too mucb power 
invested with the Reserve Bank. I h~ ve no 
objection to that. 

More of tbese societies have got to be 
organized. Governmont ha got to take the 
initiative, State Governments as well as the 
Central Government. They shOUld not 
s.mply pass this law, and then say to 
themselves: Societies are going to come 
into existence; they will rai e ' money to 
some extent; and then, thereafter, State 
Governments will subsidize thekO lind 
Government of Indi would also subsidiz 
them; and on top of it j credit would be 
supplied." No. Governments have got to 
take the initiative. Some of the Government 
h"ve already begun to take the initiative. 

Most of the Governments all over 
India, under the inspira"tion . of Indira Ji, 
were good enough to provide 8 large 
number of house sites to our Harijans and 
backward classes also. But that js not 
fnough. Ten times more ha got to be 
done, even cin tbi direction. Then only 
your point would be met. Hou e sI te have 
got to be. tbere; but, is it enough to provide 
them with house site ? What about house? 
For instance, take th TelugU Desam 
Government in Andhra. It has taken the 
initiative. Tbey have ju t tarted work, 
but on those line , other Government also 
will have to start. In order to enable thtm 
to tart tbis ind of constructive work, you 
have lot to provide money not only to 
the societies but also to the loea 1 lovern-
ment, zila pertisbads. public institutions, 

whether of government, semi .. government or 
cooperatives, whichever institution is willing 
to t ke ri k of org-toi jng and construct; I 
tbe e houses. They have got to be provided 
whh the necessary funds; that bas also got 
to be mentioned more Clearly ere in Ihi 
BiIJ; nd if not, later on when they 
formulate tbe e rules and regulations under 
this Bill. 

Fire in urance has to be organised jf we 
are going to construct the house. At 
present , upto R. 6000, .. graot is bein 
given; llpto Rs. l(/,( 0 or Rs. 20.Ot 0 loan 
is being given for arijans. for triba1 people. 
Th ,s money is not enough; thi is useless 
money; Jt is 10 in its value because of 
inflation. Therefore, mucb more has ,ot 
to be 40ne in that directi on. 

Fire takes place in ummer and tbese 
hou es are destroyed as they are not bighly 
pucca hou os; they are only ramshackle 
bou es. With this mall sum of money . 
you cannot construct good house~. So, 
the e bouses are Ji i> bIe to catcb fire and then 
they are destroyed also. There£, r~, side by 
side with tbis . almo t imultane(}usly, fire 
insurance has got to be organised. ov rn .. 
ment has got to come forward with 
necessary legislation and establish n oessary 
institution Dot the ki d of a fire-brigade 
which we have here in town. In every 
village, tbere mu t. be orne provisio to be 
made for this, ' How you are going to do it, 
this hes got to be studied. 

You are taking an obj ctiOD to ,the 
Executive Committee, All right, th yare 
very important detail. I would like the 
tt) consider the con tructive su e tion that 
you have made. In additio to that, I 
would Hke them to develop a department 
for studying various tYpe of houslnl, tb ir 
cost ways and mea r s by which bouse 
buildiog material which would be needed 
would com to be produced. For fnstln , 
cement, irOD and tc J. They have to be 
provided. Today. tbere is no proviSion in 
the plan tbat the government ha made for 
upplying all the e thin to the 

extent that is needed and tberefore t ey 
must have var,ious choos to implement not 
oo]y a few ug cstion that I am makinR b 
Iso various olh u e tions ou fricad 
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would be maki ; n<llater by the public 
tbemselves to implement th 0 tbings. They 
m t have a big enough organisation at tbe 
Cmtre and also at tbe State level. Th se 
banks should be strengthened by imilar 
banke at the State level with the help of the 
NatJonal Bank. 

I am 8lad that they have made a 
a provi ion for these banks for borrowing 
moDO, from abroad. I want a areater effort 
to be made to interest international organisa-
tioQ wbich are interested in the development 
or hOUli a jn order to be able to aet not 
onl! advice aDd a i tance but also financial 
r ur .. arants aod as loans. 1 these 
directions, frort s bbve to be m d-, aDd 
in order to make tbc!l e effort. I hav 
no obJ ctton if they h'~ ve too J rge a Board 
of DirectolS. But I gree with you. in 
vesting the Res rve Bank of India with such · 
arbitrary powers as to the di missal of these 
Director. etc. their appointment, their 
conditions of employment are not good. It 
look as if a Director is a kind of born slave 
under' the control of the Reserve Bank of 
India;' it ouaht Qot to be like that. No 
elf-respecti0a man would be willing to come 

under the aeai of tbis Bill as a Director, if 
the Reserve Bank of India has got to 
exorcise such arbitrary powers. Nevertheless, 
the Re elve Bank of India must have 
power to c ntrol all these societie ; and in 
addition to tbat. they have got reserve powers 
for themselves to exeminc tbeir accounts, to 
study tbeir and means, that tbe ways in 
which they manage themselves etc. And why? 
In ordor to protect the finance that they 

re lupplying. But they have not said the 
most vital thing and that is" to protect the 
inter ts of the people who would be 
borlo ins money who would be using thi 
money for the conltruction of their houses 
nd also to protect the interest of the 

Ion 1 public. Thi i a big omi ion and 
I hope, omebow, by another amend~ent 
bill or while formulati g the rules and 
rea'll tio Gorvemcnt would ta e sufficient 

tb t the inter t of tbe gener 1 
public well as the members of. !he 
co-opor tlve ocieti and bouse bUlldlD 

and al 0 tbo e people 0 QuId 
ti their mODey in thl ouid 

1, P ot t d. 
NIL U (Ar m 

ill feel aha P1 beaause 

in-depth study of tbe proposed National 
Hou ing Bank Bill is made, it wiU be clear 
that tbi, Bill is meant for only eight er 
cent of our population. !Sir, While you arc 
speak ina you referred to the report of the 
Raogarajan Committee and be cited some 
portioDS of tbe report al o. You refertcd to 
some portions of the report , but I think 
you conveniently avoided some portion. which 
is the most imporlant part. m comin 
to that point later on. 

ThiS' Bill intends to promote Jegional 
and local level housin finance insti ution 
with the object of mobili in the re ource 
for financ iDg housing constructio n. It will 
provide capital as also profe ional expertise 
in the initial year to individual in l. tut ion 
to be set up at local levels~ But Jet us 
examine tb Bill in the backgroud of the 
houSiog problem prevailing in our country. 
today. 

Any national bUl amount to an action 
pro ramme of the ' Government. In this 
particular Bill let u see what is the action 
programme of the Government. I completely 
a ree when the hon. Member said, that 
housing is the ba .. ic necessity next to food 
and clothing. in improtance. The N tional 
Bu,ldin. Organisation. in a surv y~ estim . 
ted the housin ShOlt ge in ,98 \ to be the 
tuoe of 2 million units in our country 
- ) 6 million in rural areas and five 
million in urban areas. The Seventh Plan 
bas placed the housiDg shortage at the 
begioning of the Plan period, that is, in 1985 
rural at 24. 7 million units and in this 24.7 the 
miJlion units 18.08 mi1lion units are in the rural 

resa and 5.9 million units pre in the urban 
are • According to the Government report 

Iso - during the d iscussion i the Hou e it 
was reported tbat - 37 per cent of our 
population i livin below the poverty ]ine. 
That i . they could not earn their livelihood , 
they c not provide two quare meals to 
their childre~. There re also milloDs and 
.millions of children in tbe metropolitan 
cities earning their livelihood without a 
belter. There are helpless widows ,who need 
helter. here are indu trial worke s workers 

of sick industrie . worker of companies 
which h ve declared lock-out t who 'are 
millions in number. It is ridiculous to note 
that the proposed Housinl Bank Bill does 
Dot deal with this vast population who are 
tbe w ectiODI of our society. 
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Sir, in ctiOD 14 Sub-section (i) in t 
Palo 7 in this Bill, it bas been stated 

.' formulatiog 'one or more schemes 
for the ec nomically weaker sections 
which' may be ubsidised by the 
Cenlral Oovernm nt or any other 
source·. 

Though concern ha beeD expressed for 
the weaker sections, but it i only a platitude 
becuu e througb this Bill only one or more 
schemes wil l b e formula ted by t be Nation .J 
} lou 'ing Bank , a oft not bl ng more. So, its 
underlying f e cl l rbrust is d ifJerent to in it 
apparen t concern fo r the poor. So. wh t 
J the real thru t? The real thrust is to 
fina nce, as bas been expre ssed in Pa e 2 in 
Chapter HI-Sub ection (d) is : 

to finance every institution whetber 
,incorporared or Dot which primarily 
tran acts or as its principle obviously 
tran acting the bu iDes of providing 
finance for housin g whether directly 
or indireclly • 

Sir, when millions of our people are 
without a helt er and · when housing is 
required for m re than twenty four million 
people the Governmen t, the Government 
propose this Bill which deals with only 
eight per cent of the population and there-
fore it i clear tbat the Government bas 00 
proper Bou ing policy. 

Sir, how without a National Housing 
Policy, we can discu s tbe Nationai Housing 
Finance Policy? But unfortunately we arc 
djscu sing the National Housing Finance 
Pol icy without tbe Notional Housing Policy, 
hhat is we arc putting the cart before the 
to une. This is one of th glaring example 

of how this ineffective Oove(nment , this 
ineffective Government I repeat, fUDcti n . 
What happened to the Draft Housin Policy? 
You will be surpri cd to kno that there 
app r t be two ver. i os of the Draft 
Nation 1 Housing Policy in circulat i . 
The first one is dated Jao. 1987 published 
by the Urb n De elopment ioistry which 
was avail ble in Jimited quari ity with . 
the co ntry nd the econ on dated arch 
J987, caDt inio lub aotiat thin , 

circulated widely to ' the international 
communify at the United Natioo's TeDth 
CommemOl'ative Commis ion for Human 
Setd meDt held in Nairobi, Kenya from 6th 
to 1 'th April • Y87. So, this lead ui to a 
reluc ant conclusion that the Dralt National 
Hous~n Policy a published would seem 
to have been as a ort of public relation 
exercise for inter-national consumption and 
reputation during the International Year 
of Shelter for Homeless and not as a serious 
exercise to drt ess the wor ening housing 
condit 0 in both urb () and rural area of 
our country. Sir, a large proportion of 
country s popula tion being from economi-
caJly weaker ection , provision of d elUng 
to them would quire heavy ~ubsidi atioo 
and evc:o of Ihe uller ext nt or tho cos 
in some cases. 

In the Ren arajan Commission Report, 
it has been stated tbat housing can be mad, 
availabJe only to tbose who h ve lot 
affordability. 

But for the vast section of our popul tlod. 
who c nnot afford two square meals a day 
for their children , this ill j m aniD Jess. 
Tbi Bill j meant f, r those who have ot 
atfordability. T hey will get finance. T at 
is the theme whicb as been expr sed in 
this BiJI. 

As I have tated earlier, 37 pe cent of 
our population i livjng blow t e poverty 
linc. That i the gure give by the Govern-
ment of India. Thi meln this that 37 per 
cen~ of the population which have I t no 
afforeability, are out of its purview. 

SHRI BIPIN P L DAS. Fa th tbe e 
arc e"arate schern s under the 2' -Point 
Programme. 

SHRI A IL BASU: 
also. There are mi liop of 
metropolitan citie and ur n 
who have got DO helte 0 oit b • 
Similarly, tbe hou ing condition of lum 
dwel1ers in metropolitancitie i required to 
be im roved. hroua tw ill you cannot 
attain all thi • Tbi Bm i meant only fo 
builders developer nd a1Buent leCtion of 
society. 
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Aoother important feature or housing 
problem is the question of land. How are 
you loinl to solve this ptoblem of land? 
Land i required for hausina both in rural 
a. well as well as urban areas. In moat of 
the States, mainly Cong (1) ruled States, the 
Land Rcfroms Act has not been impiemeo. 
ted. In West Bengal we have provided 
homestead land to the agricultural labour, 
poor J)e.uants, artisan share-croppers. 
scheduled castes and scheduled tribe. But 
that II oot an all India phenomenon. Without 
implemeotation of the Land Reform Act 
io rural areas, how are you goiog to provide 
house Sites to the agricultural labour. poor 
peasants artisans. share-croppers, cheduled 
cutes and scheduled tribes? thi is tbe 
41st ycar of iodependece. Even now these 
people ate oot haviog their owo homestead 
land. 

In the urban ector. Government has 
enacted a legis1ation on urban land ceiling 
WbQt is the experience of the Government? 
Government made a review and 
throuah that review it was known 
that the Urban Land Ceiling Act bad not 
produced tho desired result because of tbe 
lethargy of bureaucracy and due to exemp-
tions made in .he law. For the e two reasons" 
the desired result could not be acbived Land, 
is not available in UI ban are s for 

coustruction of houses. Unt il and unless 
you solve the que tion of Jand whether io 
rural areas or uaban areas, you cannot olve 
the problem of housing. 

Housing is required for R.8 million 
people in rural are and 5. '- mill ion people 
in urban areas as envisaged in the Seventh 
Plan Document at the beginnjng of the Plan . 
This caD ot be acb eyed through this Bill. 
Millions of home Ie s have nothing to expect 
from this BUt In this con ection I want to 
mention that some volunt ry organisations 
which arc working in tbis field , have raised 
the 810laD that hou ing Is the right of ev ry 
homele s citizen of fbi . country. 

One of t volunt~er organi ation the 
National Campaign Committee for the 
Housing Right bad met the hon. Minister of 
urban Developmrot and she as ured them 
that O8tlooa 1 bous ing pol icY will be 
iDtrod the Hou after proper recti fica-

tioD, after takinl ioto codsideratioD all tho 
suggestions·. But, unfortunafoly. tbat has 
Dot been done. Two types of national 
housing pOlicies are io circulation • one in 
the international area aDd tbe other in th 
domestic area. We do not know which one 
i tbe correct. Such is the position of tbe 
Government. So. I must say that the basic 
purposes for wbich tbis Bill has been placed 
before the House arc: (i) to transform 
housing construction into industry; and (ii) 
to shlft the Government's responsibility 
from the majority of the population, 
that is 48 per cent who need shelter# to 8 
per cent of the pOlllation which is affluent 
That is wh at they want to ' do throusb this 
Bi 11. 

Lastly. " ir. I appeal to tbo Government 
to pleas formu} te a comprehensive national 
housing policy and to ensure that housing 
r ight is provided to every homeless citizen 
of this country. They are taking about so 
many big things-marching towards the 21 st 
century • but they are not even meeting tbese 
basic requi rements of the country. So. again 
I r lqueest the Government to formulate a 
comprehensive national housing policy. 
Without tbat policy, this BIll j meant only 
f, r tbe 8 per c ot of the affluent section of 
the population. Thank YOU, Si r. 

SHRI Y.S. MAHAJAN (Jalgaon): Mr. 
Chairman, Sir there has been a phenomenal 
increase in the demand for housing in iecent 
years mainly because of the tremendous 
increase in population. In spite of our 
strenuou efforts, our population 
is increling by leaps and bounds. Secondly. 
because of the inereas{n industrial activity 
we require more and more land for settlDg 
up factorie and houess for workers. And 
thirdly. the demand has increased because 
of the large. cale immigration of people 
from rural areas to urban areas in search of 
jobs. 

The immediate objectives of our S~venth 
Five Ye r Plan are food. work aDd produ~ 
t ivity. I wish tbo Seventh Five Year plan 
had given quaUy hjab priority to bousing 
because housing is an essential elem mt in 
the welfare of the people rotl Kapra aUT 
makan. Makan i as e icntial as cloth and 
food. Thouah the Seventh Plan did not live 
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the housing tbat higher priority wbich it 
deserves, the Government is conscious of 
its rosponsibility in the matter and real1ses 
that it is an urgent problem. 

The gap ' between demand and supply 
is terrible. In the urb lD areas, 21 per cent 
of the people live in slums and in rural 
arc as. nearly SO per cent of the people Jive 
in slums. So. we have to provide housing 
for such a large proportion of our popul -
tAon. The estimate which has been made by 
different authorities that we require about 
41 million hutmants and houses by the end 
of ~990, I think" is an und .:r.~ ·.~tement . • So, 
housing activity is actually important at the 
moment. It i important for other reasons 
also . Not only because. as I saI d , it is ao 
esseotial element in the welfare of an 
indi vidual, but it enables us to develop 
land suitable for hous ng purposes. it 
induces people to resort to more and more 
saving and .also it reduces. a s the Planning 
Commission has said, injustice between 
man and man. It ' impn ve equity between 
individual In the community. 

16.00 brs. 

. As regards this Bill, may I points out 
tbat I welcome thjs Bill. But they have 
relied too much on the Reserve Bank of 
India. For instance. may J say that this 
Bank will be aD affiliate of the Reserve 
Bank of lodia because the authorised 
capital will be subscribed ful1v by the 
Reserve Bank. Secondly. in the discharge 
of the functions under this Act the National 
Housing Bank wiJI be guided by such 
direction in matters of p Hey involving 
public interest as the Central Goveroment 
in consultation with tho Reserve ank may 
giVe in writing . 1 hirdly, the Chairman, the 
ManagiDg Director and other Director 
excludiol the Director referrend to in clause 
(a). shall be appointed by the Central 
Government in consualtion wit the Reserve 
Bank._ So . this Bank will be an affiliate of 
the Reserve Bank. 

SlY , I bject t9 t e ta teme' t made by 
the i) ' eviou ~pe ker that this Bill ha b n 
brOuiht forwacQ iQ. t~ . i n~er~ t of oDl~ 8 0 

10 per ceot of the peopl Ind Dot in tbe 
interestq of the poor or downtrooddeo 
sections of the community. Tn clau e J4 (i) 
it is very clear. It .says that one of the 
objects wiJl be to formulate one or more 
schemes for the economically weaker fJtctions 
of the society which may be subsidised 
by the Central Government or any State 
Gov fDment or aoy other ource 

Sir, the Government ba • been so 
consciou a bout the respon ibiUty on the 
economicaIJy weaker , ectioDs of people. In 
the last or 10 year there are a nl mber 
of provisions for the e section of the 

community. or iostance jn tbe last budget 
for Indira Awas Yojana Rs. 12 crore 
have been provided for building houses (or 
the Scheduled Castes and Scheduled 
Tribes. 

16.03 hrs . 

[SHRI SOM ATH RATH In th6 Chair.] 

Then, Sir, our Prime Minister When be 
visited Bombay last year made an allocation 
of Rs . 100 crore to reduce or to remove 
the slums in Bombay. Siu s in ombay 
are the werst . you can ima iDe. They are 
dens of stark poverty and iJI ·be It • Sir. 
o thin can be worse tban tbe slum 
of In ia in Bombay for ' de piritualising t c 
life of individual. So, the Prime Mini ter 
has made a special provision of R. 100 
crores for relieving the qistres in that area. 

) Q thi BJll there i one sub-clau e 
relating to the downtrodden peopJe or tbe 
ecooomically wea er ection. that is a ery 
jmportant clause. and I am uce that if the 
Bank i to functio n under in tructioo from 
the Government , it i bound to ive special 
con ideration for this re ponsibitity und 
this clau e. 

Sir. I would l i1(e to point out tbat 
Member have aid th t the capital pr vided 
to the 1) ok j very sma H. ~ obody can 
deny th But then i Cin ra L the capital 
n R . 0 cr re and it c n epo if 
rom the mQae~ (Qarket . . 
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Sir, clause 15 says that the Bank can 
borrow and also accept deposit from the 
people. Then it can accept deposits for a 
period 0 not le~s than twelve months. Sir, 
in my view thi 12 month period is too 
smal1 since 1 nding money to the people 
will be for 20, 30 or 40 years. The ank 
will have its liability which will b paya bi 
after 12 month. So, I think thi period is 
too small. It should not be 1 ess than three 
year. 1t should borrow for periods of 3 
or more than 3 ye rs. 

Sir, at th mome t housing financ is 
provided. (Int~rruptions). The mInImum 
hould not be less than three years beca use 

12 month i too small a period. I hope 
this b ok will broadly develop housing 
financing agenci at differ ot levels. ]t 
wdl also extend financial support to the 
housing financial institutions and coordinate 
the work of financial insttutioIlS at different 
levels. This is a very important re ponsi-
bit ity of the Bank. 

am sure with th proper working of t~e 
Bank and with proper instructions from the 
Government, thi B nk will work particu-
larly to the welfar of the large masses of 
tbe country. 

With thes remarks, I upport this Bill. 

[Tra".Jlatlon J 
S JMAtI ISHO I SIN A 

(Vaishali): ,Mr. Chairman, Sir, I rise to 
welcom the p OpOS d Bill. Our on. 

rim Mini r has also mentioned it in his 
Budget speech. e plac d emph si on 

in hou i accommodation available to 
the people. 0 d cl othi ng nd shel ter ar 
the b ic c s itie of life. The popul -
tio of our country icon t ntly incr ing. 
The amount allocated for housing during 
the last Fiv Y ar Plan wa not utili ed 
fully a d if the pace of our prog in 
this field remain the same then by th end 
of this century w will r quire 4 crore more 
of h Th r f; r J think th t thi i. 

v ry difficult ques-
ord r to construct 21- cror of 

huge r , ourc . The 
ousina Bank is to be 

started with an initial capital of Rs. 9 crore 
but later this amount will e calate to s. 
500 crores with the help of the Reserve 
Bank. I thin as far as pos ible we should 
make effort to mobilise re ources on a larg 
sc~ile. cannot say as to how far will we 
be successful but I think that it will b 
possible to implement this programme onl 
when we have adequate resources. 

So far as housing is concerned, I think 
'there are many such institutions which can 
b engaged in the construction of low cost 
housing. We should seek the Co-operation 
of th se institutions which are already 
associated with this work. Along with it, 
benefits of new technologies should also 
be made use of. Under the Indira Housing 
Scheme, many ' such hou es have been built 
but how far these will be useful will be 
known only in due course of time. 

Beside we have to pay attention to 
the fact that housing facilities have to be 
provided to the low-income groups in our 
society. We have to give prioritr to it. 
In the cities we see that hou es are being 
constructed at a rapid face but we alsQ have 
to se as to how far is ' it benefiting the 
poor. Hou es are being con trueted at a 
rapid pace in the private sector but it i to 
b seen ' as to how to mak houses available 
to tho e people who live below the proverty 
line. Priority hould be given to provide 
housing facility to such groups. 

In th indu trial sector, houses are not 
available to all th worker and emplo ee . 
They al 0 hav penchant to build houses 
of their own. Therefore, ev ry kind of 
upport and assistance should b provided 

to them under thi Bill in this regard. This 
ban should have s veral branches as well. 
At present, a lot of irregularities are com-
mitted in extending loans through housing 
coop ratives and the p ople have to undergo 
a great deal of hara ment a d difficultie 
in getting loans from th reo Dr. Rajhans 
has submitted in great detail in this respect. 
Therefore the ational Ho ~sing Bank should 
o n ranch at th Stat and dj trict 
level so that the peopl wanting to build 
house can get finanCial a i tance directly. 
L.I.C. also extend loan-assi tance for 
hou ing p,urpose but this facility is only 



353 NatitHllll HolUiIIg K:'ARTIKA 28, 1909 (SAKA) Bank Bill 354 

provided to those who are insured and are 
residing in cities. ,The people in the ural 
areas cannot avail of this facility. Henc, I 
want to suggest that tbi bank should open 
branches at various places and the pro-
cedure hould be made easy and convenient. 
n order to construct houses, building 

materials like cement, bricks, iron, sand, 
limestone etc. are required. The prices of 
these commodities are increasing 'day by 
day. In such circumstances, wiil we be able 
to achieve our target? Is it possible to 
build a house worth living with only 
Rs. 6000? Even if we spend Rs. 10,000 on 
each house, then also think, we will 
require at least Rs. 1 Jakh and 50 thousand 
crores. Will the Government be able to 
provide so much of funds? 

I don't want to take much time. 
want to thanks the Hon. rinle Mini ter 
again, for he ha fulfilled a ba ic require-
ment by e tabli ing this ank and 
which deserve b appreciated. In a 
socialistic p ttern of · ociety it become 
es ential to provide helter to every . indivi-
dual and every family. it i absolutelY 
essential to do 0. I hope, there will be 
substantial progre s in this field. 

With thes word,S J conclude. 

[Eng/llh] 

SHRI PIYUS TIRAKY (Alipurduars) : 
Mr. Chairman, ihis Government is suppo ed 
to be a ocialist and · Democra tic Govern-
ment. But there is no socialist idea in tbi 
Bill. 

The prOVISlon of Rs. 100 crores i a 
drop in the ocean if we are to solve the 
enormous · problem of housing for all 
the people in the country. t would be 
insufficient amount to provide housing to 
all the ' people in the country. The P.opu-
lation of our country is growing and increa 
ing. This is an enormous problem. The 

Gov,ernment must be clear in it mind 
whether this hou ing policy is meant to 
provide shelter to all people or for making 
more money. 

-Not re corded. 

A Oovernm nt which nnot provide 
food, clothjng and shelt r to its popul 'on 
j nota Government worth its name. It is 
a u el . Government. If fbi Gover nt 
o nnot provid {: d, clothing, shelter nd 
education to its population" how can it 
claim to be a Soci Ii t and popular Govern-
ment? You hay taken up th t k of provi-
ding helte.r to all people. This de d i 
there from th very ginning. This is 
nothing new. But you have uot been able 
to olve even a fringe of the problem. 

You ay' 'w have no re ource and we 
ha e to get resouroes to provId helter for 
·a11. " 

You have el1ormous resources. Black 
mon y i going paraU I in yo r economy. 
Lot ·of money has gone outside the country. 
We are sayi it in arliament also. Tho e 
who jnve t d mon y i 0 co 
are the money back and inv ting it 
outside Q r country. f the Gov tnm nt 
cannot contr(,ll tpi trend how c n you 
meet the problem of providing h Iter to all 
th population of our country? 

The demand i "Sh It r for 11'. ou 
are organising loan mela for tho e who do 
not want money. Thi amounts to 0 ending 
money for nothing. There i no utility ou 
of the expenditure. . ou playing with 
public money. You are getti g undrods of 
crores of money. 

SHR PIYUS TIRAKP 
a bout the resource . 

(Int,rruptlo1l ) 

am speaki g 

Mil. HAl MA It win ot 0 on 
record. S·d talk ill not go on record I 
will not go on record. 

(Interrupt/ou) 

R. CHAIRMA : I have no 
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HRI PlYUS TlRAK Sir, I am 
speakina of e ources. 1 am asking the 
Government just about the resources. 
(Interruptions) The Government might have 
got money to meet the enormoUs problem 
i.e. to provide shelter for everyone in tbi 
country. ' verybody ha been qiven equal 
rights. Thi i one of th fundamental 
ight. Thos who are born in ndia and 

those who are the citizen of India must 
have a helter of their own. f this Bill 
were brought fon ard on this line, I would 
we very happy to sp ak on behalf of the 
Government. would be praising th 
Government if the Government hav brought 
forward such a Bill. There ar money d 
people in' this country. There ar person 
who own a number 0 hou e and they use 
it for re tal purpo e ju t to earn money .. 
n this connection, would like to ask 

Why don't the Gov roment give the tenants: 
the owne ship right? All th tenants in 

elhi, Bombay, Calcutta and el ewhere 
must be given th ownership right first and 
the money may be aid by ; uch tenants in 
longternl in talm nt . In thi way, you could 
olve orne of th problem. 

Take ~ r in tance, the Tea Industry. 
The Government is earning Rs. 170 crore 
a foreign e change. Ther are labourers who 
a e erving in uch industries for the past 
100 year. But after th retir ment, ' where 
will th y go? Have you ever thought of 
uch p ple and their plight? They have to 

Jive ~t the mercy of the capitali ts. Of 
cour e th yare aying that it i our India. 
But where will they go after retirement? 
There is no' future for the e people. The 
Government hould come forward with a 
Ie isl tion to s e that everybody bould 
have helter of his own atlea t. But tbi 

ill will not provid this and this i ooly 
an ey -w h. The money that you have 
provided i" very meagre and ridiculous. 

eg rding dw ltin plac, would like to 
y one thin. f omeon come from 
merica or Engla d or from any here 

wh don't you allow him to go to the 
:dums nd ju t llow bim to see as to what 
i dia1 Why don t you take him to tbe 
Bastb in you vill g wher ther is no 
road no light, no hou in raoiliti etc.? 

eople are living in huge pipe and 00 the 
foot tbs. ndi. But you are 

19, 19 7 Bmtk 11111 3 S 6 

boasting of having sot a Sociali t democracy. 
The point is that you don't understand 
what socialist democracy i~. Socialist demo-
cracy means that every person should have 
the equal rights. I would like to ask: Why 
a per on shoul d be . denied of his right to 
have a helter of his own? By this legisla-
tion, we are making more people hornele s 
because the mon~y .. lenders will come and 
more lands would be acquired; compensation 
will not be given to the poor and very 
little or meagre compen ation will be given 
to mo e number of people and this will 
deprive them of their ldnds. f you want 
to give serious con ideration to this aspect, 
please nationaH e all the housing lands. 
Please come forward with a national scheme 
and build houses for the poor people and 
for everybody for that matter. But the 
matte will not end there. Building the 
house alone will not solve the problem. 
There mu~t be hundred years ~uarantee for 
such building. Because.if you build use-
less houses and after one month they 
collap e, no purpose would be solved. For 
example, We have got the case of DDA. 
Ther is corruption in DDA. House have 
collapsed many time. A lot of money has 
been pent. A national policy must be 
ther when you are going to build th 
House . ' They should be guarnateed for at 
least hundred years. Then, people will b 
having some faith. I would like to say that 
this is not a Bill meant for the people. 
This is not the socialist Bill. I do not want 
to go into the other clause becau e they 
are usele ·. Nobody understand a to 
what you are doin&; what Bill you have 
brought forward and what law you are 
making. Bec~use 70 per cent of pou 
people are i nor nt and they a.re illiterate. 
They don't under tand what you are doing. 

Finally, I would like to s y one thing. 
If the Government is really a socialist 
Government, it hould come forward with a 
ociali t Bil1. 

SHru T. BASHEER ( hir y'nki) ; Thi 
i the Int rnational Year f Shelter for 
shelterless. This bill i to set up a nc 
organi ation nameJy th National Housing 
Bank, which i a welcome step. I suppo t 
th Bill. am ure that t e il wi] a t 
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support from all sides. Everybody knows 
the magnitude of the problem. I am 
reminded of a few lines of MaJyalam poem. 
Its translation is like thi ; 

"The nakes have tbe holes and the 
birds have the . sky. But the human 
beings have no place to sleep!' 

That i the problem. 

Sir, as everybody aid, housing is the 
basic necessity. Solving the housing problem 
should get Government's ' first priority, 
especially in a welfare state, Government 
hould take the responsibility of providing 

shelter to all citizens, to all familie. Sir, 
owning a hOllS is a dcar dream of veryone. 
This problem is there all over the world and 
that is why, this International Year. It is 
a dear dream of everybody whether he 
belong to the rich, to the poor, to the 
middle class, to the landless and all that. 

AN HO . MEMBER: yen for the 
opposition. 

SHru T. BASHEER: But I am sorry to 
note that in the past, housing has been 
getting lesser attention and the housing 
ector has been getting lesser share of 

Government fund. This is true. The hare 
of housing was only 34010 of the total 
outlay of the First Five Year Plan which 
came down in the Seventh Plan. It is only 
7.5 %. Thus, the shortage of numb r of 
house . increased during th e year. 
According to the e timate of the ationa! 
Housing Organisation, thc housing shortage 
in 1981 was around 21 million. As my 
friend has quot d, the Seventh la has 
placed the housing hortage - at the 
b ginning of the plan period, that i, in 
1985-at 24.7 million unit. The increa e 
in population bet wee 1985 and 1990 i 
expected to generate an additional equire-
ment of 16.2 million hou ing unit. Thi 
bows the magnitude of the problem. I 

think the real icture may be mOf than 
that. This i:, the tjme for the .Governm nt 
to pot all it· effort to ~ olve thi basic 
problem in the country. am ur t at we 
c not olve thiis bia problem ovemiaht or 

ithin a rear or two. Our fri nd on tbe 

other side expect that it should be solved 
with the magic lamp of AUauddin. It cannot 
be solved that way. 

The Governm nt hould fornlul te the 
schemes and make all out effort. to provide 
housing facility for all th people who have 
no shelter. Sir, it is true that two thins 
should be taken into consideration. irstly, 
the Governm nt should have a comprehen-
sive plan in resp ct of housing to handle 
thi problem. Touching her and there thi 
big probl m will not help to ease or olve 
anything. So, th re should be a comprehen-
sive scheme and the Go rnment hould 
think on this like, formulate a compr hens'v 
scheme and impl m nt that chern . then 
only can we go forward. 

S eonly, I agre with my friend that 
there should b a clear housing policy. 
Many time it ha been said that the 
Government is formulating a policy; ' but 
still the Gov rnm nt ha not com forward 
with a clear housing policy. So, through 
our Minister request th GOY rnment to 
formulate a clear hou ing policy. 

In thi context I thin it i rclevant 0 
mention that in our coun ry the picture i 
that on the oI1e ide there ar palacio 
buildings. Our e 1'1 con truct hou 
not for their requlr ment ; but to exhibi 
their pomp and glory. And on the othe 
side there are huts or jhuggis. Tbi 
happ ning in a cot;ntry wh re million 
people have no roof to sl p und r ! have 
my doubt as to why th Government i 
silent about this. Why th Governmen 
houJd not restrict the con true io 

palaciou and huge building whic 
unnec ssary in this country? I thin 
Government should mov on thi 
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buildings and then give it on rent. Thi 
orgaJ1isation should look into the e aspect 
also and Rtop this kind of misuse. 

Another point that would like to 
male is that D10St of our housing stheme 
are urban-oriented. I don't wish to say 
that the housing probl m in urban areas is 
not serious. Of course, it is; there are 
slums. But most of our 5ch mes are urban 
oriented. The e chemes are not reachio 
the rural a,reas at the village level. 

Peop} are not bins b nefiled by th 
b,ousing finance organi ation. This org~ni­
sation should give mor attention to the 
village level ar as and for that, I think. the 
Government a d thi Organi ation should 
try to strengthen the infra-structure at the 
village level. At present the only organi-
sation available at th village level is housing 
cooperative. They are very very few jn 
numbet. They are not adequate to cater to 
the needs of the villag people. The village-
11evel infra-structure should be strengthened. 
'lbat should be one of the task 0 this n w 

sing Bank. ' 

Sir, find th r is mention about the 
scheme f r the poo, viz., scheduled castes 
and sch duled tribes in the Bill. There are 
many .schem but you k ow for the weaker 
sections and the scheduled castes and 
scheduled tribe uuder the cherne they are 
giving only R . 6000/- or R. 6500/- only. 
You can imagine how can they con truct a 
hou, e with such a m agre amount of 
Rs. 6000/- or s. 6500/-. Therefore, 
Government should think of increasing the 

mount for tb schemes intended for 
scheduled castes and cheduled tribes. 

Another point would like to mak .... is 
. that this Bill is also meant to provide 

financial and other opport. 1n this r pee 
I would Ii to point out that the mo t 
imortant thing is to d v lop a d apply low 
cos technology i hou. illg construction. 
Thi Org ani tion should giv attention to 
that aspect al o. 

La tly 1 would like to dta w the attention 
of th Governn'1ent to the agnitude and 

seriou nes of the problem. This point has 
b n referred to by many other Members 
a1 o. To olve this problem there should be 
A. mass movement for it otherwise it could 
not b olved. Our friends on the Opposi 
tion side shuold jojn in that. Government 
do no have any ~gic lamp to solve it. 
So there should b a rna s movement to 
olve thi problem. 

Sir, some 12 yaars back in KeraJa we 
tried to construct 1 lakh houses for the 
weaker sections. All tbe ' people- ocial 
organisations, political organi ation and 
?thers - were involved into it. Then the 
Kerala State succe ded in building 1 1a h 
houses for the poor and the weaker section 
of the iociety. 

At that time, remember, the Marxist 
Party wa criticising and they did not join 
that scheme. I think, they have now 
under tood the reality and they will joint 
that movement. Thi organisation should 
formulate a mass movem nt for this purpose. 
That will definitely help us in solving thi 
problem. With the e words, I support the 
Bill. 

[Translation] 

SHR P. NAMGYAL (Ladakh): Mr. 
Chairman, Sir, while supporting tlie N~tional 
Hon ing Bank BIll which is under discussjon 
at pr ent, I want to give some suggestions. 
This Bill ough to have been brought earlier 
but now that it has come even if be lated, 
it i laudable and I want to congratulate the 
hon. Minister for it. . 

According to a Planning Commission 
e timate rele' s d in 19'84. We have a 
hortage of 28 million units. Looking at 

the average increa e of population per year 
during the last three year J it eems that we 
will h ve a shortag of 3 crores of dwelling 
uni . 

You may al 0 be aware that 1987 is the 
U. . year of helter fo the shelterress. In 
other word., it would mean that tho e 
people who do not have houses should 
be provided w'tb housing facilities. Will 
th hon. inister kindly tate as to ho 
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many dwelling unit have been constructed 
in 1987 for the helt rless people? 

J don't even know whether rural hou ing 
is covered under th Bill under which it j 
propo d to establi h, T ational ousing 
Bank or is rural' housing k pt exclu~ively ' 
under MUDCO? Nowhere ha it been 
mention d whether this Act will co er people 
living in the rural area. r not. How v r, 
iu claus 14 (1) of this Bill, it has b n 
certainly tated that the Centr and State 
Gov rnments will grant ub idle to the 
economically weak sect' ons. It j a very 
welcome tep nd.1 want to con tulat the 
hon Mini t r for it and w uld suggest 
to th ' Government that rural hou ing should 
be brought under the ambit of thi Act. I 
am saying 0 b cause don't want that 
anybody should ay that rural housing j 
financed by HU CO. It will cr ate problem. 
As it is, HU CO ha no conn ction 
wit this Bill. But want to emphasise on 
it because the people living in the hill areas 
are not getting much benefit under the 
HUD 0 Scheme. Th e are the sort of 
report which we have received so far and 
many cOlI}.plaints have been received that 
HUneO is not benefiting the people living 
in hill areas at all. I don't know to how 
much benefit has reached th tribal ar as. The 
tribal people will be able to tell abo'"'t it. 
It is true to say that it has not benefitted 
the hill areas. There are many reasons for 
it. One is that the Bank peopl do not 
want to go to hill areas to urvey the la d 
and property th r·... on some or the other 
plea. 

A tarred' question o. 125 regarding 
HUDqO was asked in this Hou e only last 
wee. n that que tion it was a ked as to 
how much xpcnditure wa incurred 0 rural 
housing in the various States and Union 
Territorie during 1986-87 and what wa 
the extent of implementation? n r ply, it 
was stated that out of 30 State and Union 
Terrritori s there are 22 such . Stat s w r 
Budget allocations were made but little wor 
had been don. It means that orne work 
has b en done in 8 States and nion Terri-
torie. It show that the Rural ousin 
Sch me financed by DCO i not able to 
fulfi 1 the requirement of rural, hill and the 
tribal area • 

I want to talk specially about 
constitu ncy. As you are aware, 
Ladakh. 0 bank is pad 
rural housing sch m s th r. In 
some bank L pr par d to do so, the 
procedure i 0 complica ed that it Cleat 
enormou p obI m for th common man and 
du to which the client j fed up and does 
not want to pursue the matt r any longer. 
Moreover, while filling up t4e form they 
are not able to complete all th formalities 
Along with it, the bank peopl a1 0 raised 
many objections. Ag in, jf there ar three 
mistake in the form, they nev r point out 
all the thr e mistake togeth r. They point 

y on that j when 
th y g to th an after r ctifying one 
luistak then ano er mi take j pointed 
out and h eli nt j thu di .. 
appOinted nd i not il1 a mood to pur u 
the matter any furth r. would Ii e to 
reque t the hon. Minister to j u in tructions 
to all the Bank f p parjng guideH in 
a . simple languag for loan k r and they 
hould be cl a Jy inf,rro d about th 

proeedur 0 that there may not be any 
scope fo rai ing unnece ary obj . tion at 
a lat atge. J the ab nee of printe 
guid lines in a simple languag t P ople ave 
to face so many difficulti ~ , therefor , they 
can b av d from it if guideline in a . pte 
languag are made available to th rn. Tb 
should b sp ial guideline f hill a 

The Government tre 
on ru al housing. it ha 
become a tendency tha rural opt are 
fa tly migrating to urba ar as du to eco-
nomic and certai other reason with th 
r suIt that r sure on urban area i goi 
on mounting. n view of it, the Gove n 
ment hould e cour ge ur ou i g ch me 
through cooperativ s. n t i ard only 
multi-storeyed housing cherne bhould be 
encouraged so th t more p op e can be 
accommod t d in les . pac and ch p 
electricity ' and water can mad availabl 
there. nee Governm nt hould g'v 
rity to it. The ational ousing 
sho Id sive priority 0 finance th 
hou ing. It will certaInly r duce tb pre-
ssur of fast increa iDg pop~la ion on ci' . 
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[Shri P. Namlyal] 

the Government would pay attention towards 
the points raised by me. 

[&,IIIIt] 

SHRI A. CHARLES (frivandrum) : Sir, 
I rise to support the National Housing Bank 
Bill which is b fore the Hou e. congratu-
late the hon. Minister for bringing such a 
very revolutionary social legislation durins 
the International Year of the Shelterless. 

Clause 15 enables them to borr9w mone ~ 
from the open market. 

Clause 16 is another very powerful clause 
where National Housing Bank has been 
empowered to borrow money in foreign 
currency. 

As far as my information goes, under 
tha existing Foreign Exchange Regulation 
Act, nobody is allowed, to borrow the money 
in foreign currency except in some fields like 
the import of raw materials where high 
technology is involved, There are a number 
of international institutions and agencies Some of the hon. Members on the other willing to give money for the construction of 

side have criticised the Bill saying that this houses for the weaker sections. I congratq.-
Bill will ot help the weaker sections of the late the Minister for including such a clause 
society. I feel that they hav not carefully which enables ' borrowing of the foreign 
gone through the most important provisions exchange for the construction of the houses 
of this Bill. I have carefully gone through for the weaker sections. There are many 
this Bill and I mu t say that there is a other clauses but will not go into the 
major policy involv d in this legislation. It details. I have a few suggestions to make. 
aims at giving a house to every person who " 
dOes not have a house at pre ent. The mag-
nitude of the problcnl of housing and the 
need for giving hou es to the hou eless 
have been well explained by my previous 
speakers. Therefore, I am not going to deal 

. with these detail , becau e there is no econd 
opinion on thi issue. I must cone Dtrate, 
becau e of the time constraint, on some of 
the provi ions of this Bill, and I have got a 
few suggestions to mak . 

Section 14 is a very pow rful section ; 
it live re pOD ibility both to the apex 
Housing ank pr9Posed to b tablish d and 
the regional and local institutions propo ed 
to be establi hed. They can mobilize resour-
ces for financing the construction of hous 
they can also coordinate the activities of the 
cxi tin institutions. 

Ther are a number of institution but at 
pr nt th re is no co-ordination betwe n 
them. So, the provi ion contained in 
Clause 14 i v ry powerful and helpful. J 
fi 1 that orne coop I'ative institution should 
be set up which should coordinate the work .. 
ina of the eve al fi ancial iii titution like 
LIe. Unit TrU!t, RUnCO, R P, NREP 
and oth r such financial institutions, which 
are engaaed in the con truction of hou e 
for the homel 

There are several millions of people in 
this country who have no land of their own 
and thus the land is the main problem. 
How are we going to solve this problem? I 
would submit that every State Government 
should be directed to giv either land that 
would be made available after implementing 
the land legislation or any other Government 
land available with them. Thus the land 
should b~ given free to these weaker sections, 
otherwise this will lead to corruption as' the 
middlemen will be able to get profit out of 
it. J would suggest that while providing 
land, priority should be given to those who 
live in slums. In every big city you can 
find the slum area's. And it is out experience' 
that these people 'will Dot be willing to leave 
their places. We had one such experience 
in Kerala. In Trivendrum, very close to 
the Secretariat, within less than 1 KIn. area, 
there u ed to be a lum area. A lot of 
efforts were made to remove those p ople 
but they wer not at all willing to leave that 
plac. Finally one of our great Leader, the 

hief Minister Mr. A. . Anthony, took a 
bold d cision to construct multi-storeyed 
buildings for them. And now when we go 
there, we ca see hundreds of famities are 
housed in multi- toreyed buildings and now 
it bears the look of a po h colony. So, I 
would uuest that wherever there is a slum, 
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the housing agencies should be directed to 
build multi-storeyed buildings for the reha-
bilitation of people who Jive in slum . 

The second ection is Harijans and Gid-
jans and I am proud to say that in Kerala 
a lot of improvemnet has been done on their 
part. In the Seventh Plan alone more than 
one and a half lakh house have b~en cons-
tructed by the Kerala Government for the 
Harijan and Girijan section alone. That is 
what the Kerala Government had done for 
the weaker ection but then one Member in 
the Opposition side asked, "Why the Kerala 
Government wa defeated then" ? That is a 
differ nt matter. Now, when the Chief 
Minister of Karnataka took a deci ion jn 
favour of Harijans, he was nick-named a 
, arijan Karunakaran'. They also incite 
all the communal and reactionary forces in 
the country. 

All the e reactionary forces stand in the 
way of one of the most chal1anging ,tasks of 
our Government, i.e. giving houses to the 
homeless. Even giving shall loans to the 
weaker sections is objected to be orne of 
our friends on that side. I know, why they 
object. Because of these welfare schemes 
taken up by us, they are gradually 1 sing 
their grou'ld . 

The other cot gory of weaker ections is 
the fishermen in Kerala. The fi hermen who 
live on he coastal belt are the ,most neglec-
ted category in our country. ,In Trivandrum 
alone, which. is my constitutioncy, there is a 
30 km. long coastal belt where everal lakh 
of fishermen live. They have to live in a 
very narrow strip of land which He between 
the sea and the city road. On the one 
hand, they have to face the vagaries of the 
ea and on the other, they cannot cro and 

come into the city. or wi'l they be able 
to shift from that area and reside somewhere 
else in the city because of their vocation. 
Th only alternativ is to provide hous to 
the fisherment in that area it elf by cons-
tructing multi- toreyed buildings all over the 
coastal belt. Therefore, request that top 
priority should b given for the con truction 
of multi .. s oreyed building for fi ermen 
whose number i found in everal I kh nd 
who live without any hou es of their own a t 
present. 

17.00 b •. 

The ne d for tackHn the probJem of 
housing in urban areas needs no emphasis. 
But I will draw the attention 0 the hon. 
Minister to one particular aspect. Govern ... 
ment servants come to cities from va ious 
parts of the country. pecialJy in Delhi, 
there are a number of people who came, 
from South. Both men and women come 
in great number and hou ing i th greate t 
prahl m faced by them. n such ca es, I 
would uggest that the Governm nt, on their 
own initiative, houJd come forward for tho 
con truction of flats for married a well as 
unmarried people. op1e should be pro-
vided accommodation when th~y come to 
cities to join duty. f my infornlation i 
correct, it takes mor than 15 to 20 year 
for a Government servant to get ~overnmen­
tal accommodation. By that time he will 
be on the verge of r tirement and till then 
housing i a gr at problem for him. 

In thi context I wou1d al 'o like to 
mention about the corrupt practic indulged 
by some people. or exampJ , a number 
of Government 'ervants take Joans from the 
Government and other financial institution 
and construct their own hous s. But instead 
of living in their own hou e, they re t 
them for large urns and live in the Govern-
ment quarters. 1. request that thi practice 
honld be stopp d. P ople ho tak ' loan 

fronl Government and some financial insti-
tution and construct their own hou e 
. bould not be allowed to live in governmen-
tal accommodation. Thi woul eJp lot 
in oJving the p oblem of hOll ing faced by 
Government servant to a Jar e extent. 

ire-purchase ystem al 0 hould be 
though of f weaker ction 0 tha ;n 
the course of a f w year peopJe can pay 
th i loan in easy in talments and ge 
houses of th ir own. Thi win help the 
weaker section and oth r lowe t cate DrY 
of people a Jot. 

Government c n al 0 thin 0 developln 
some town hip. \V n w travel, e peeiaUy 
in the orth, we th t th r are mil 
and mil s w'thout any habitation. If ib 
Government ould thin of ha in 
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town -hip in tho e area, several lakhs of 
people would be attracted to thes places. 
And in this way cooperati¥ farming, deve-
lopm ot of agrobased industries and small 
and cottage industries can be encouraged 
and th lit of the people oan be changed 
for the bett r. With ~h se uggestions, 
once again con ratulate the Minister for 
bringing forward such a challenging Bill 
which will go a long way i solving one of 
the greatest probleQ'ls faced by our country, 
that is the problem of housing. Thank you. 

[Translation] 

.SHRI P. APPALA ARASIMHAM 
(Anakapalti): Mr. Chairman Sir, at the 
o t J w lcome ~he ational ou ing Bank 
Bill, 1987 which s~ ks to promote housing in 
the country. In fact, this Bill should have 
be n introduced in the ou e long ago. 
Th r i an acute housing problem ve ywhere 
in th country. I am glad that the Govt. 
ha come forward to introduce this Bill 
ealising the magnitud of he problem. 

o ce again welcome thi ·Bill. I compliment 
both Shri Janardhan Poojary and al 0 hon. 
Prime Mini ter Shri ajiv Gandhi fo tak-
'ng this te which is in the right direction. 
Sir, alon with passing this Bill it should 
al 0 be nsu ed that it rves its intended 
purpo e well. Without proper implementation 
no mea ur , how oev r good, will b ucce .. 

fu1 am tre si this point becaus 
ev ral tt mpts m de by differ nt State 
ave filed mi rably in th pa t. When 

Shri . Br hmananda ddy was th Chief 
Mini ter, th Govt. of A dhra Prade h had ' 
taken loan of Rs. 2 crore from LIC 
during 1970-72 for constructing hou e for 
poor and ne dy und r a ch m. But unfor-
tu ely that chern f it d mi erably. 

nee enough ar should be taken to e 
that thi ill which ks to tabli h an 
apex hou ing financial in titution will not 
r 'n ju t anoth r perim nt. We mu t 
learn from our pa t mi take and that 
they ar not repeat d. do hop that 

ful implementation , auld follow thi 
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Sir, th re are several Urban Development 
Authorities f'unctioning in different cities in 
the country. Delhi too has its own Deve-
lopment Authority. These .authorities have 
been established to erve the po rand n edy 
e pecially the weaker ctions. But unfor-
tunately Sir, functioning of th e authoritie 
i far from satisfactory. The flats which were 
constructed according to the need are being 
demoli hed. Fir t, they construct the hou es 
wjthout proper planning and later realising 
their mistake, th y demoli h them after 
spending lot of mo ey. Therefore neces ary 
p ecautions have to be tak n before und r-
ta ing ' buildirtg flats otherwi e lot of mon y 
nd ene gy will go waste. Preliminary stu-

die have to be conducted thoroughly and 
after that only the blue print hould be 
prepared to construct the hOlls s. In addi-
tion to the wastage of money and matedals 
it will al 0 cause immense hard hips to one 
and all. D A is the b st example of the 
worst type of planning that can be done for 
weaker ections and other poor r sections of 
the society and a a r ult the poor and 

. needy suffer on account of planning by ' the 
urban development authorities everywhere. 

Sir, fe 1 proud to mention the excellent 
r cord of the TeJugu Desam Govt. in 
Andhra Pradesh in providing housing facili-
tie to the poor and needy. 8 lakh 25 
thou and pattas for house sites wer issued 
and out of them 5 lakh 11 thou and houses 
has already been constructed in the pa t 
4 years. It is an All India record and the 
hon. Mini ter had already accepted it on 
the floor of this ou . The fin xampJe 
set by ndhra Pradesh is worth emulation 
by every Stat. The cheme to provide 
'helte to everyone is being . implemented 
in Andhra rade h vigorously. The efforts 
of the officers and the required aUocation . 
of funds have contributed to the success of 
the cherne. 

Sir, the Urban C iling Act of 1976 is 
a Central A t. It should be applicable 
unif rmaly throughout th country. But is 
not b lng implelnented uniformly everywhere. 
In Tamilnadu it is being implem nt d per-
" ctly. All the memb rs have a share. 

usband, wife or major or minor members 

originally deliv red in TeJuau. 
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are ntitled for bare. While in other 
• ate it i not o. Minor hould also be 
considered whi d t rmining the c iling. 

o. Je s, a per on than former Pre id nt 
. Shri Neelam anjiva Reddy critic; d the 
Act for not pr viding a ,hare to the minor . 
In a family if there are nlinor ons and a 

n who i a major, th n only the son who 
i a major will b con ider d while all the 
minors will be negiec.ted. Thi i. gro 
injustic; Hence the nee ary amendment 
hould be carried to plug these· defect. to 

make the et much Olore effective. The 
construction work in vacant lands in rban 
area hould pick up them. 

Sir, in the name of slum clearance 
'cherne , many of the poor are being shifted 
to far off place. It is not a proper policy. 
The slum dwellers are the poorest of the 
poor in the ' country. They eke out their 
livelihood by carrying odd jobs. Mo t of 
them are the people who migrated from 
village in search of livelihood. If such 
people are hifted to far off places, ornetime 
to place, which are 20 to 50 Kln . away, 
their life would become Iniserable. Instead 
the Govt. should acquire the land where 
they live and con ttuct multiC)toried buildings 
there. This way the GOyt. can help the 
lumdwcller effectiv ly. cnce ins ead 0 

con tfucting a few singl tory building 
which can accommodate only a few, it is 
better if we construct multi storeyed build .. 
ing. More people can be accomodat d in 
such multi tor yed buildings. 

Sir, HUDCO 'is oot of the premier 
agencies hich is providing loan for the ' 
ConSL uction houses. But udco i functio-
ning from D lhi only. Since this organi a-
ti n has no branche in St te ca ital , 
people hay to travel all the way to D lhi 
to avail t e service of Hudco. It i a 
lenthy and a tit some procedure to co r -
pond with udco. ence udc br nche 
. hould be et up in It th e pi al ci ie 
and major to n jn v ry S i. By ding 
0, UD 0 will be '- ble to fulfil it bj-

Hve. Similarly the propo ed b D hOllld 
not be m de erative only from Delhi. 
The Branch of th' nk h ye to e tabU-
h d in all the Sta capitaL and nlajo 

cities. That way, th intention of this Bill 
would be fulfilled. It will erve its pUlp 
only when it is within the reach of everyon 

in the country. Hcnc ap 
to Govt to see that it doe become 
anoth r udeo functionin from D Ihi. 
Sir Lie ha branch aU 0 r Indi. They 
take up sev ral sch e from tim to time 
and succe fully implement thenl throughout 
the country through th ir branch offices 

I cattered an 0 r the country. nce tb 
branche of the propo ed National ousin 
Bank ~houJd b esta lished all ove the 
country so that it can erve it int oded 
purpose well and even the poor would be 
able to derive benefit through thes bank. 

hope the OOyt would take note of it and 
iI11ptement my ngg stion. 

Sir, I thank you very much for givin 
nle this opportunity to speak on this Bill 
and conclude my speech. 

[English] 

SHRI HUSSAIN DALWAI ( 
It is a happy coincidehce tha in the 
of Shelter, VI are di cu, sing her 
Hou e a Dill for b ioging in th 

oUsing Bank into ope tion. 

17.09 hr • 

[MR. PU YS hair] 
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become a very difficult task. You will be 
Qrprised to know that Class IV, and 

Class III employees, and even big officers of 
Government are staying in hutments. As a 
matter of fact. Planning Commission bas 
now to intervene. Our thrust should be to 
that check the influx of rural population 
into urban area . 

I am proud to say that the Government 
of Maharashtra has succeeded in preven-
ting the rural population c;>f Maharashtra to 
come to Bombay. But the flow of rural 
population from other States is still coming 
to Bombay and it is disturbing the whole 
planning if the city. When Government 
of Maharashtra could succeed in implemen. 
tina this scheme by implementing the 
employment guarantee scheme in all the 
rural area and providing ready avenues 
for the rural population for their livelihood 
in their own areas why the same thing could 
not be done by other States? but that is not 
forthcomin ; and if some drastic steps are 

ot taken in time thi influx of rural 
population coming to the citie will require 
huge quantity of tenements and that will 
not be possible for any government to solv 
this prohl m. If this probk,m of housing 
is to be olved the other impediment which 
are there in way of thi probl m should b 
removed fir t and one of them is that the 
urban landlord are exploiting the tenant 
by demanding more rent from them and 
exploiting the acute shortage of re idential 
accommodation. We brought a Rent Control 
Act in Bombay and this Act ha certainly 
helped th tenants. But ultimately, the 
big est investm nt in hou ing which was 
ea{li r made by the land-lord and th 
rich bu·ine m n, now th y have t pp d, 
in tin t . eir money in hou ing . th t is 

hy, ultim tely, it i the ousing "Board 
hieh then ha to t k up tho con truction 
ctivi y' ombay in a high way. That 
cti i y w al 0 continu d for orne time 
nd u1timat ly the ou in Board a1 0 

uld not cope up jth the wor . nd 
matter of f t, it j v ry path tic tory; 
th t the ou ing Board h d con tructed 
orne buildin which wer d moli b d 

within 10 y and it was said that all 
or one o n h~ 

ferior quality, ow the problem which i 
before u is that how to solve the housing 
problem of our country which ~ is to very 
high magnitude we must go in for low 
cost housing. So many ind u triali ts, 0 
many busine s people, traders, architect, 
builders, they have exploited the ituation 
in the country. It is, therefore, the duty 
of the Government to make them aU to 
come forward to help the Government to 
evolve uch a formula with 1 the coop ration 
and coordination of all concerned so that 
we can evol e low cost housing in an the 
States. 

The other impediment which come in 
the way . is the Urban Land C iIing Act. 
Many a time a question was raised sin the 
Hou 'e and every tim the Urban Develop-
ment Minister has a sured us that this Act 
will be amended, but, SO far nothing has 
been done; that also will com in the way 
of solving the problem of housing. 

Today in Bombay the World Bank ha 
extended loan to the tune of R . 200 crore 
for redressing the difficulties of slUJn 
dweller. The government originally wanted 
to construct some cheap hou e for the 
poor people, slum dweJIer, but, unt rtu-
nately, they could not f do so. w, th y 
are offe ing plots with certain ameniti to 
them and they are asking . lum dweller to 
construct their own house which was not 
possible for them to do within their limited 
financial re ources. So, the real crux of 
the pro lern is that R. 100 crare of 
jnve tmeDt in the aliona} Hou ing Bank 
wilJ not b ufficient to m ct th colossal 
problem which is facing the cOUntry for 
long. But all the arne w have to wel-
come the ill as we hay to be?'in SOme-
where and w have to e pJore the local 
re~ourc th t are available in every State; 
by linking the naHonal poJicy af h u in 
with th national planning. Th planning 
Commi ion hould c me forward with a 
propo a1 to ch c the influx of rural 
population t the ur an area. 

A fll H . of f c , v ry d ng LI:OU ituati n 
ha b n cr at d on ac ount of mao 
migration f rural popu at' on, ~ rb 
re ~ 
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The population of the city of Bombay 
has grown to the vicinity of one crore and 
by 2000 A.D. it might go still higber. 
The city is expanding on an sides except 
on one side where there is sea. And on 
tbe side of sea also, the Government did 
make some endeavour by selling some land 
or plots and at a high cost, as I said 
earlier. This problem will not be solved. 
B can e, ultinlat ly, the country's future 
will depend on how far r we are able to 
pr v nt the influx of rural population. We 
have to make re ources available and we 
have give some .ort of incentive to the 
rural population ~o that the rural population 
hould remain stable in their own area 

a d hould not migrate for earning it 
livelihood. 

Another point which I want to high-
light, is that through National Housing 
should also bank efforts be made to meet 
the equirements of rural housing. But a 
we 'have seen in the past, our housing boards 
and housing finance institutions like 

DCO hav b en more helping the cau e 
of urban housing and their benefits have 
not reached to the poor rural population. 
Unl s the Governments assures thi ouse 
that it will suitably amend the Urban Land 
Ceiling Act 0 as to give impetous to the 
Hou ing Programme and get the same 
implemented in every State. The poor man 
both in rural a well as in urban area 
cannot have his own house. The proposed 
ban should do the arne in right eamed. 

ven today, what we find is that in rural 
ar as house ites are not ea ily available. 
We do not ge land even in rural areas for 
the poor eop! to construct houses for 
them. We have get a Housing cheme for 
Schedu ed Ca tes nd Trib s but there also 
we find that only with great difficulty 1 nd 
i made available to them. Thes things 
are happening on account of faulty imple .. 
mantation of Land eforms in some stat . 

J welcon1e thi Bill and al 0 welcome 
th Gov rnm nt propo al which will 
ce tainly go a long way to solve the ou-
ing p obI In of the country. he problem 

i very gigantic but the Government hould 
a1 0 take up it impl mentation eriously. 

i th the e word. I upport tbe Bi 11. 

[Tranllation] 

SHRI RAJ KUMAR RA (Oho 1) ; 
Mr. Deputy Speaker, Sir, I upport the 
Government in this regard and would Ii e 
to expres. my views but my name IS not 
included in the list. Therefo e, in view of 
'the problem of my constituency I would like 
to reque t you to give me orne time to 

eak. 

(English] 

MR. DEPUTY .. SPEAK R: If time 
p rmits, wHI call you. 

HRI RAJ KUMAR RA : My consti-
tuency is a1 0 facing lot of problem. I 
reque t you to provide an opportunity to me. 

M . DEPUTY~SPEAKER: The hOD. 
Minist r is on his legs. He is making a 
statement. I will call you later. 

17.15 hrl. 

ST TEM T RE: D ClSIO 
GOV R MENT TO PA AN 

INSTALMENT OF DEARNES 
ALLOWANCE 0 CENTRAL 
GOVER M NT EMPLOY S 

THE MINIST R 0 FINA 
THE MJNIST R 0 COMM C 
NARAYA DATI TIWARI) : 
thankful to you for giving m penni 
submit to the on an important 
mation. 

On the ba i of the recommendation of 
the ourth ay Commi ion, a accepted by 
the Government for Group , " 'B', 'e' 
and 'D' mployee, th Dearne Allow n 
at revi ed rat ha become due for COD i-
deration with effect from 1 t July, 1987. 
on the basis of perc ntag incr a e in hole 
number in the tw lve monthly averag 0 
the All India Con. umer Pric nde 

umber for Industrial Wor r Gener 1) 
Ba e 1960 = 100) for the period endi 
30th June, 1987 over the ind aver 0 
608, the ba fiaure to whic t e rid 
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Gov rnm nt have decided to pay th 
in talment of D arnes Allow nee due to 
Group 'At, 'B\ 'C' and cD' employee 
from 1~7 .. 1987 in cas. Order in this 
behalf will be is ued by the Mini try of 
Finane. 

The additional nnual co t 0 in talment 
of D.A. payable to all C ntral Oov roment 
mployees with ffect from 1-7 ~ 19 8 7 i 

e timated at . 345 ~rore. The additional 
cost in the current financial year will b of 
th ord r f . 230 cro ~. 

20 btl 

no L K Wl 

ow, we 
ill. Shri 

M , OEPUTY SPEAK 
spea ,Oll the Bill. 

: 'You ca 

SHRI G.M. B ATWA LA (Ponnani) : 
Tko that tatement? 

hav 

PROF. SAl UDDIN SOZ (Baramulla) : 
Since Me. Banatwalla i on his feet, I 
concede that h hould peak. But it i my 
turn. Sometimes you say, it i partywi e. 

MR. DE UTY-SPEAKE : There i a 
procedure. will tell you the procedur . 
want to infonn you that tho tinle allotted i 
eight minute for the small r group1'. Alway 
you take the share and other would not 
get it. 

( Int,rruplions) 

MR. D~PUT ~SPEAKER: You ar 
sp~}{ing on some other Bill . 

SHRI AJ UM R R 
W t is t crit rion for us ? 

The ParHam ntary Affair Mini t r will 
not giv ou n m , ut you have 0 con ide 
our nam s. 

MR. D PUTY-SPEAKER: We will 
e. PI ase take your eat. 

S AJ KUMAR AI When Sir? 
Tomorrow or day fter tomorrow. 

(Interrllptlons). 

o . AI 'DD! SOZ (Baramull ) 
y. u a sur him. 

assure him. 
and that al 0 
deration. 

SP AKER: cannot 
tim p rmits, I ill conside.l 

hav to take into COD3i 

(Intf"flPtiO(U) 

RAJ KUMAR AI hould 
J alw y be under su pen ? Can't 
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you as. ur that you will permit 
inute to put forth my id as? 

MR. PUT -SP AKER: Mr. Banat .. 
walla i on hi 1 g. Please order. 

(Interruptions) 

SH I MANY ND A NO 
(Matbura) : I hav given my name earlie. 

o is th~t yo,", are Howing oth rs b for 
me? 

M . DEPUTY ·SPEAKER : The othe 
name are b fore you. in the Ii, t. 

SHRI R J KUMA RA We are 
always in the nd, Sir. SometImes we w n-t 
get a chance ... 

Interruptions) 

MR. EPUTY-SP AKER: Mr. anat-
walla, you carryon. 

RI RAJ UMAR RAI w is 
po, sib1 for us to be accommo-

not '; d in the Hou e, Sir? ou h ve t 
. eguacd our i tere t. 

MR. DEPUT¥-SPEA R: De initely 
I will safeguard all the MeJnber' intere t . 

au do not wo ry. PI a e take your at. 

(Interruptions 

MR. DB UTY-S AK 
alIa, plea e continue. 

S 
eputy 

O.M. BA ATWA 
w 

Mr. Banat-

in th 

nd the hou ing problem h g n 
fr bad to wor. ev al peake..- ha v 
already pok abou th tnaanit de of the 
problem. SOt would not go into th . The 
need r or the housj finance i J 0 V ry 
it' at. I may only dd that 0 er ten million 
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people in our country hay purcba d or 
con tructed flats and hoos with the h Ip 
of I ns; that how the re t demand. e 
are face to fae with a erculean task. w 
here, we ar told th t thi Bill will hay a 

ed capital of . on· hundred cror . and 
then there i laul)e 1 Y, which limit th 
rna irnum capital 1 0 to Rup e five hundr d 
cror. fail t und r {and th rationale 
behind thi liniit for th m imum c pita]. 
Wh t calculation have b n mad ? I it 
the contention of the Governnl nt that t 
meet th housing finance que tion, th 
rna imum amount of up e. five hundt d 
crore will be uf iei ot? A d man ha 
aIr ady b en made h re in th I 
support the d m nd th t ther 
ub tanti 1 'ncr as in th very initia s d 

capit 1, and I rou t dd to the d mand the 
need to mov thi limit that ha. b n put 
on the maximum capital, tha i in erted in 
the prov; 0 to Clau IV of thi Bill. 

owever, the Government is rno e 
app eciative today of t need of all iatin 
housing short g. or tha must congra-
tulate the Government and wi h it cc 

ere is a n ed for eomprehen ive 
hou ing poli y. Tha policy h to 
debated in thi ou e first nd th n ad p d. 

SH J 
no quorum in the 

MR. 

ow uorum is th r. M. 
may continue. 

placed on th 
imp rt n a ency_ 

ir, th re 

the 
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guidelin s with respect to our housing policy 
and therefore, at leas now must empha ise 
th t the ou ing policy should be formula-
ted and adopted by th HOll e at the rliest 
possible acca, ion. 

Sir, thi is specially important in view 
of the provi ion of cl II e 22 of the Bin. 
Clau e 22 provide' th t the validity of 
loand granted by th National Housing 
Bank shall not be caned into qlle tion on 
account of non-compliance with any other 
hou ing laws. So, here we have a Nation 1 
Bank without any clear-cut hOllsing policy 
and a Nati nal ou ing Bank who is all 
powerful to ignor all hOll ing law also. 
Therefor must m hasi the need for a 
comprehensive hou ing policy to be formu-
lated at the earliest opportunity. 

Sir, thi National Hou ing Bank has to 
be established as a promotional agency to 
promote and ncourage housing finane agen-
cie . The. e housing finance ageocie may be 
public agencie or the privase agencie. 
Not to pc k about the private agencie, 
we ven know the record of the public 
agenci in cal ring to the n eds of the 
common man, in cat ring to the needs 
of wkeaker' s ction and in catering 
o the n eds of the middle income 

and low r middle income group. For 
lhi we hay the DDA. 

till waiting for 

h pr ent 

legal and financial framework. Mere cr a-
tion insti.tuHons will not belp. You have 
passed the Urban C iling Act also. But 
the question of its impl mentation remained. 
So, mere legal framework docs not do. We 
have to see what changes are necessary that 
will facilitate the dealing with this colossal 
problem of housing. The legal hurdle, 
for example, in the creation and enforce-
ment of mortagag s will have to be r moved. 
Sir, I mu t al 0 empha ise th t th re is need 
for a change in the prioriti s governing 
investment in favour of hOll ing. Housing 
i not being given that priority by the 
Governm nt which i neces ary, priority in 
matter of investment which i nc es ary to 
deal with thi crcutian tas. We have 
al 0 to con id r the cost of con truction. 
We have be n told that ther ore two 
draft in circulation, one for the for ign 
consumption and another for the domestic 
coo. umption. I anl sure the Minister will 
clarify the draft policy that we have. But 
whatever draft w have, it does speak about 

. low-cost building. It does speak about 
the encouragement of low-cost building. 
But then, we have so many inconsisten ies 
which hay also to be aken into account 
Whil we do talk a bout low-co t building. 
there is al 0 a reference to encouragement 
for partially pre-fab ~ building material. 
There is also a referenc to encouragem nt 
for building material using latest techno .. 
logie . am afraid that this win simply 
go to sealate the co t. Then, we have 
also, in this connection, clause 16 of the 
Bill which giv s power to borrow foreign 
cur ency. I can understand borrowing 
from abroad in order to finance the hou ing. 
But this is a rath r strange type of clause. 
Clau 16 says that the National Hou ing. 
Bank can borrow foreign curr ncy from 
any bank in ndia. If the purpose would 
be resource mobilisation from NIRs, of 
cour e, fully llPport that. ut I am sure, 
thi 's for th purpo e of your financing 
the im 0 t of latest technologie. I am, 
h re t trike a note of caution that this 
foreign t choology must be uita ble to our 
c dition. ndig au t chnology should 

u ed. Our climatic conditions have to 
. be taken into consideration rather than 
rushing for high co ts and also for the dr in 

f our foreign xchang r sou c . 
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Th re is al 0 the quostions of co~t of 
finance, i.e. interest. Interest on housing 
loan i also to be allowed to set off again t 
the other income ! of the ass sse ee. Greater 
and greater encouragement hould be given 
and mor attention should be paid to giving 
greater and greater stoff on account of 
iot r sts on the housing loan . 

We have al 0 the question of SIUDl • 
Nowhere in the Bill ther is any concern ,. 
shown for an urgency for the improvement 
of lum. Of cour 0, everything come 
under the genera) functions. ut the , it 

left to the sweet will of the ational 
ousing ank to finance which cherne 

they want. In Cll e of financing also, not 
only have you to financ the variou other 
housing financial institutions but a1. 0 you 
have to look to the need of the common 
men, the cooperatives who require loans. 
Loans to them should also be brought 
within th purview of the National ou ing 
Bank. Then, priority must be given and 
legally it should be provided. Otherwise, 
the purpose of hnprovement of slums would 
be defeat d. Housing i not more struc· 
tures . not providing just shelters. Ev n 
the pre-historic man could find shelters in 
cave and could find rock shelter. hat is 
not th point. 

What are the essential components of 
decent housing? We find that that the 
e ential components of decent housing are 
prop r sanitation, proper ewage dispo al 
ystem, supply of drinking water, availability 

of op d spaces nearby and 0 on. The e 
are matt rs which have to be looked and 
into. 

J wa hock d to read a epo t on the 
occasion of the nternati nal Year of heI-
ter for omele s which r ve' led : 

"In the p . t 24 hour, mor than 
50,000 people have di d f; om maleut-
ritions and disea e, much of which j 
linked to inadequate shelter, wat r nd 
anitation, most 0 them children." 

Such j, ther ~ r th 
pro 1em and we have 

ople .livin in slums in 
itie. 32% of pe pI in 

th 

in 

slums. Wh n such i. th condition, then 
there ought to be h wn urgency with re-
pect t thi pr blem. either d have 
a clear-cut housin policy nor do th 
visions of thi ational ouJng B11l how 
the urgency with reo p ct t the . various 
sectors. 

I may ref; r to lau 25 and 26 
i.e., power to lie t credit information. 
Yes, you will r uir cr dit information 
But then the Natjonal H u ing Bank c n 
call for any credit information from any 
housing finance in titution irre pectivc aJ 0 
the secrecy of dealing with H and con ti .. 
tuents. A v ry dra onjen provi ion, I 
must ay, nd then all this cr cy of jn~ {-
mation and ev rything cnn al 0 be publi h d 
under Clau e 26. Of cours th t is not 
the concern that am making hr. 
these powers ar to be 1 k n they must 
b taken and ex r i ed with judiciou . and 
gr at care. They mu t t great car of 
their publication and 0 on. 

can v ry well und r tan 
fraud that j iog on in the fiel 
ing finance. But here you want to know 
the cr dit-worthiness of th borrowers and 
then you are al 0 taking the power to 
pub]j h all the information und lau e 
26. Prop rand du afegu rd ar nece-
ssary in this ca and Jau 25 and 26 
therefore need a prop r 10 k. 
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Sh Her. Thi i th dream of Mrs. ndira 
Gandhi. Our hon. Prim Mini ter Shri 
Rajiv Gandhi ha rna . tatement during 
the previou Budg l Scs ion that he i going 
to tart a new Bank for the con tructi n of 
hou e and t d y w a e d i cu ing about 
that Bill. We have tarted a B nk fo the 
ind u trial devel pment of our country. 
'That i called a the ndu trial D v lopment 
Bank of India. We hay got a ank for 
the Agricultural Dev lopment which i called 
a the ABARD. In that way, now w 
ar going to tar a new ank for th con-
truction 0 hou es. 
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eprdins drinking wa e,r, W hay 
achie cd 90 c t of our target. M n~ 
viHage h' ve b n pl' vidcd with good 
quality w t rand thet ar only a few 
problem villa , wh . re ware not in a 
po ition to cover. Tin t en, the w ter i 
b in tran ported to these viII ges. Then, 
job to wOrk is aJ a mo t important prob-
lem. We are at it. The Government 
hav drawn up 0 m ny policie' to af.:hieve 
thi • et, we a e to do so much to solve 
th unem loyment problem. The Ja tone 
will b th h ]ter. This is very very 
importan and ow we are thinking of 
providing shelter to the needy per On. I 
h ve one through this Bill. 

Regarding tIle con titution f th Board, 
many hon. ill rober re of the pmlon 
that the composition of 13 members will b 
too much. But, in my opinion, I would 
lik to 'ay th t it hould not be mere 13 
but it should be 15. erc, the public 
epre entatives are not bing appointed in 

the Board. We are tryio to takcle the 1 

problem of the downtrodden and the 
weaker eclions of the society to a major 
e tent. So, we would like to have one or 
two repre ent · tive f onl the public. .It has 
been aid er th3t the Chairman and the 
Managing Director are from the R rye " 
Bank. er , would Ii e to emphasise 
that the Chairman should be an honorary 
man and he should be from th pu blic and 
of cour e the Managing irector who j th I· 

xecutive of th ... Board houJd be from the 
Re erv Bank. Th y have al 0 stated thaC 
ther hould be an xecutive Committ . oJ 

ere J would like to sug est that th re 
hould b on or two ub- onlmittee 

nam.ely, Planning Committees, namely),-
Planning ommittee, on truction Com .. 

and usine . Advi ory Com-·1i 
Th thre Sub~Committee should .... ' 

within the Board Members 
ubmitted by the 
t re th Boar 
uld b final. 
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through them it should go to the district
level and then to the remote corners. Then
only, it will be possible to see that the
needy person gets sufficient amount and
in a reasonable manner. Otherwise, only
vested interests who are influential, who are
in the urban areas, who can influence the
banks and take the loans, will take the
major portion and the weaker sections will
be left out as they are today. In this way,
I would like to have the constitution of the
Board.

I would like to give a few suggestions
about how this priority should be fixed at
the time of implementation. As has been
stated by various Members, the priority
should be given for the weaker sections.
More and more money should be channeli-
sed to these persons. They have provided
in this Bill Rs. 100 crores which is not
sufficient. We should have. at least, to
start with, Rs. 500 crores which has been
already stated by various Members,

L

Another thing is that the rural. People
are migrating towards towns. In many towns,
slums are very much created. They are
living in an environmental pollution and the
air pollution and the air pollution. It is
very much inconvenient to see such localities.
There are number of notified areas where
these slum dwellers are having land sights of
their own. Sometimes these people are very
much affected, because the officers at the
district level shift them without giving them
notice, without finding alternative sites or
accommodation. They have been thrown
mercilessly by the police and other people.
This way, the treatment is given to the
poorer sections of the society. While giving
loans, priority should be given for such slum
dwellers who are staying in the urban areas.
They will be called as urban poor. There is
a lot difference between urban poor and
the rural poor. Rural poor are mostly
agricultural labourer. They do not have
shelter, they still live in huts. Many times,
due to excess heat, due to small fire
accidents, the entire colony is burnt into
ashes. Thus, these labourers lose their
grains, cloths and so many things. Hon.
Minister has already given a line of thinking
for such persons that these persons will be

given money to provide permanent houses at
subsidised rates. Here, I would like to say
a few words because if you give money, I do
not think, that will reach this class. That
can be misused at various levels. Instead of
giving money for such pnrposes, it is better.
to have a self-housing scheme and the
Department will construct houses and then
it will be handed over. We can given subsidy
in the form of sites or in the form of money
whichever is convenient and while recovering
such money, there should be a stop gap of
not less than 'five years. Recovery should
start by giving holiday for five years
because while building the house, they might
have borrowed the loans and to replay it
they will be requiring some time.

Another thing is soft loans should be
provided at lower interest rates. As far as
possible, loans should be provided at lower
interest rates which will be repayable in
instalments of twenty to thirty year's period,
Otherwise, it is very difficult to repay the
instalments,

Another thing that I would like to say
is that there should be uniform laws in this
field. I find here that each State is enacting
its own laws. I think that it is not going to
help us. There should be uniform laws
throughout the country, so that they can
effectively monitor all the aspects.

There is a lot of delay while sanctioning
the loan. As far as possible this kind of
delay should be checked. Loan should be
sactioned in a time-bound manner otherwise
there will be a lot of escalation and the poor
people would be put to difficulties in
building their houses.

Foreign companies .should be encouraged
when they come with construction of self-
housing scheme or colonies. These companies
should be encouraged, so that we can have
pucca houses, as many as possible.

Finally, I would urge that the National
Policy of Housing should be framed and the
needy persons should be asked to give their
problems. Till now we have not discussed
their .inconveniences and problems. This
should be discussed at length,
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I once again thank the Hon. Minister for
having brought this Bill before this House
which would certainly relieve the nation of
the housing problem. With these words, I
conclude,

MR. DEPUTY SPEAKER: The House
stands adjourned to meet at 11 a.m,
tomorrow.

The Lok Sabha then adjourned till Eleven
of the Clock on Friday, November 20l
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